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The Lok Sabha met at Eleven of the
s Clock

[MR. SPEAKER in the Chair]
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record.
(Interruptions)
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THE DEPUT MINISTER IN THE
MINISTRY OF RAINWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) (a) to (d) . A statement is
laid on Table of the House.

Statement

Railway Servants (Discipline and
Appeal) Ruleg, 1968.

(a) & (b). Railway servants, inclu-
ding trade union workers, are liable for
disciplinary action under Rule 14(ii) of
Railway Servants (Discipline & Appeal)
Rules, 1968 which provides that the
Disciplinary Authority wherever satis-
fied, for reasons to be recorded by it in
writing, that it is not reasonably prac-
ticable to hold an inquiry in the man-
ner provided in these Rules, may consi- -
der the circumstances of the case and
make such orders thereon gs it deems
fit, consulting the Union Public Service
Commission where such consultation is
necessary, before any orders are made
in any case under this Rule. This Rule,
among other things, is with regard to
iroposition of major or minor penalty,
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We have already said that the infor-
mation is being collected and it will be
laid on the Tahe of the House.

SOME HON. MEMBERS: Rose.’

MR. SPEAKER': No more supplemen.
taries on this question. That is. why I
always appeal to the Members to be
short in their questions so that we can
have four or five supplementaries.

Orn Ahsisers  PHALGUNA 14,1802 (SAKA) - Oral Aviwers 6.

Thete should be at lewdt four muple-

- mentaries, :

Next Question,
*228. SHR] B. V. DESAI:
SHRI R. N. RAKESH;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Napal's reported plea
for scientific delineation of the border
between the two countries has sur-
priseq the Indian Government;

(b) if so, whether the plea was made
during the border talks which were

held recently; .

(¢) if so, whether India has taken a
gtand that border with Nepal have
been fully and finally demarcated; and

(d) the steps being taken in this re-
gard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO) (a) and (b). No, Sir, since no
such request has been made by the Ne-
palese Government.

(¢) and (d). Do not arise.

SHRI B. V. DESAI: I would lke to
draw the kind attention of the Minis-
ter of External Affairs, through you,
Sir, to the news item in the Hindiidtan
Times dated 9th February, 1981 where-
in 1t ha# beén mentionéd that berdetr
talks are going on and they are de-
manding a scientific delineation of fhe
order and it avpears that there. exists
some dispuite on twp or three polnts.

SHRI P. V. NARASIMHA RAO: I
have seen the presg report. The
Nepalese Government have made no re-
cent request for d stieritific deltheation
of the border hetween India and Nepal,
Hoth India ahd Nepdl Have agreed, in
otinciple, however, in Detémber 1980
to set up a techriléal level Jbﬂntm

India Boundary Committee to oversee
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and coordinate continuing works . re-
lating to verification and restoration of
missing and damaged pillars and clea-
rance of encroachments ‘along the Indo-
Nepal border. This is a very different
thihg and it has a very, very limited
purpose. Only for this purpose and that
too, at the technical level, it has been
agreed to have a Committee.

SHRI B. V. DESAI: This is my first
question, as I was interrupted by the
Minister.

The Minister of External Affairs is
very capable and he has explaineqd it
away, but whether it is known as tech-
nical flaw or technical delineation,
there is a dispute; that is what is clai-
med and border talks are going on.
Some more importance is also added
to this news item when we learn that
some expert from the Nepalese Foreign
Ministry had visited London where he
saw Ssome old maps and all that, and
it has got that backing. In view of
this, may I know specifically, whether
there is any border dispute, technical
or otherwise, and talks are going on.
If so, of what nature?

SHRJ P. V. NARASIMHA RAO: 1
am actually quoting from the record of
discussions in which it has been clearly
stated that both sides recognise that
there is np dispute between the two
countries about the boundary.

SHRI B. V. DESAI: Why
there be a talk at all?

should

SHRI P. V. NARASIMHA RAO: 1
have already sumbitted that even if
there is'nb dispute in regard to the
boundary, there could be certain
pillars destroyed, or we may have to
replace the pillars, or we may have to
remove encroachments etc. and 1 have
ulready read out from the record what
exactly were the purposes for which
this Committee is being constituted,

And T may also add:

“The Nepalese side stated tﬁat
there may be need for updating the
old maps and preparing descriptions of

. MARCH 35, 1981

the boundary pillars on the basis of
scientific techniques, The Bur-
-veyor Genera] of India pointed out
that on the Indian side, maps had
been updated, based on modern,
scientific techniques already. Both
sides agreed that this would need to
be considered at the Foreign Office
level.” .

This is a limited purpose. There is no
question of delineation. We are abso-
lutely plear on that.

SHR]I B. V. DESAI: Actually, if there
is a dispute or some talk regarding the
piliars or repairing of pillars or shift-
ing of pillars from one place to ano-
ther, that is practically a bhoundary
question. What exactly is the hon.
Minister telling us?  (Interruptions).
when it is basically agreed that there
is no boundary dispute, there is no
reason why there should bLe talks.

MR. SPEAKER': He hag already ex-
plained it.

SHRI P. V. NARASIMHA RAO:; I
have explained it clearly, There is no
dispute as such. ‘Dispute’ is a techni-
cal term. In that sense, there is no
dispute at all. India’s stand has al-
ways been thai the border between
Nepal and India has been fully, clearly
and finally demarcated, and there is
no dispule. This has been agreed to
from the_other side also; but when cer-
tain marks on the boundaries, certain
pillars etc. fall into disrepair—it is pos-

" gible that the need for repair and other

Similar things might might arise.
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New Rules for JIssuing Passports

*229, SHRI G. M. BANATWALLA:
Will the Minister of EXTERNAL
AFFAIRS be pleaseq to state:

(a) whether gny rules have been
made or instructions issued to issue
passports only subject to immigration
check;

(b) if so, the reasong for such
rwles/instructions;

(e) the detajlg of the rules/instrue-
tions;

(d) whether Government are aware
of the hardship and inconvenience
caused to the people and great cor-
ruption potentiality in getting the
. immigration check suspendeg while

going gbread; and

(e) if so, whether Government
would imrnediately terminate such
rulea/_instr_ucﬁons?

THE -MINISTER OF EXTERNAL

_ AFFAIRS (SHR[ P. V. NARASIMHA

ceeded abroad on emp

| PHALGUNA i4, 1902-(SAKA) ' Oral Anowers 10

'RAO): (a) Yes, Sir, ' A new system

©f emigration checky has been intro«
duced with effect from November
st 1880, ' T
(b) A system of checking of all
Indian overseas passengers at our
international airports, o ensure thet
the requirement of Indian Emigretion
Act were not circumvented and that
those who fell within its purview pro.
EJYlmnt only
after obtaining emigration clearance,
wag instituted during 1977-78, How-
ever, these checks were considered
irksome by airlines a8 well ag by
passengers. The new system of checks
wag introduced to remove these in-
conveniences.

- (e) A statement is laiq on the Table
of the House.

(d) According to the reports re-
ceived the new gystem has been wel-
comed by the airlines ag we]] as.the
general public. The Government is
alive to the potentiality for corrup-
tion among the staff granting sus-
pension of emigration check ang is
vigilant gbout it.

(e) There js ng proposal at present
to terminate thig system.

Statement

A Note on the New System of Check
on Enigration introduced from
November 1, 1980

A system of checking of Indian
overseag passengerg at the airport to
ensure that the requirementg ot Indian
Emigration Act were not circuznvent.
ed and that those who fel] within the
purview of the Act proceeded abroad on
employment only efter obtaining emi-
gration clearance, was instituteq dur-
ing 1877-78. However, thig check was
considereq to be irksome by Airlines
as well ag passengers, To remove this
inconvenience a new system of checks
hag been introduced with effect from
November 1, 1980.

2. Under the new system all pais«
ports of Indian nationals are provided
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With an endorsement, at the time of
-igaua of passphrts, indicating whether
the person is exempt from the re-
quirements of '~ emigration clearance.
Passports of those Indian nationals
who ordinsrily fali within the pur-
view of the Emigrafion Act are given
an endersement +to the effect that
the passpoit holders reguire the emi-
gration check before their departure
for gbroad. Such passport holders

aré required 0 obtain emigration
clearance from the Protector of Emi-
grantg, before they proceed gbroad for
employment, After emigration clea-
rance iy granted an observation is
made on their passports that the emi-
gration clearance hag been obtained
indicate the requirement of emigra-
tion check but who might be going
abroad for purposes gther than em-
playment require to obtain endorse-
ment on their passport to the effect
that emigration clearance require-
ment has been suspended for that
speclﬂc ‘journey.

8. All the airlineg and the shipping
lines operating in India have been
advised not to allow passengerg to
boarq their flights unless the passports
of the passengers bear one of the
following endorsements;

(i) Emigration
required;

(ii) Em:gratmu c]earance grant-
ed; or

(iii) Ernigration clearance re-
quirement suspended.

4, Passports issued before the new
system came into force are required
to be presnted at the passport offices
for affixing appropriate stamp, The
alrlines, shipping lipes and, the travel
agepty have been advised to either
foxwmrd. the passports of the intend-

clearance  not

ing passengers to the Passport offices

for syitable. endorsement or to direct
sych passengers to, obtain the requir-
ed stamp directly fram the Passport
Offices, Such passport helderg have
to. 813 up & form giving necessary in-
!qmaﬁm to determine. their status

MARCH &, 1001
' from the emigration angle’ Thiz pro-
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torma is available from. the Passport
Offices, airlines, shlpping hnes or
travel 'agencies o .

5. This service iz granted by the
Passport Officeg free of cherge and
emphasis is on rendering of this
service in a prompt fashion without
causing undue jinconvenience or de-
lays, For the convenience of Indians
already resident abroad instructions
have also been issueg to wauthorities
that such Indian nationals who come
to India from abroad on return ticketg
or are transiting through India may
be freely allowed to proceed abroad
without any emigration endorsements
on their passports.

SHRI G. M. BANATWALLA: Wil
the Minister tell us how much time
is stipulateq for the granting of the
necessary emigration clearance when
the passports are presented for
endorsements and whether there is
also any. machinery to see that the
necessary endorsement is given with-
out any delay whatsover?

SHRI P. V. NARASIMHA RAO:
The instructions are that the mini-
mum necessary time should be taken
and we have no. reports, no com-
plaints, that inordinate time jg being
taken. Ag I had submitted to this
House when the question came up
earlier in the J]ast session, we have
introduced thig in the wake of com-
plaints from the airlines as well a8 the
general public. In any new method
there are boung to be some risks. We
have taken g calculated risk and I am
glad tp say that unti] now we have got
only commendatory letters raising the
new system end saying that jt has
obviated many of the difficulties, It
there is anything to the contrary
which is within the knowledge of the
hon. Member, I would like to have

" it. But gofar as the Ministry is con-

cerned, we have not received any
complaints either about the working
of the system or about the time taken
in granting clearance. ' -
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4HRY G.'M, BANATWALLA:  We -~

“very much appreciate the anxiety to
see that no. jnconvebience i caused in
granting the necessary emigration,
cleurance but this new gystem hag be-
come complicated. Three types of
endorsements are there and I must tell
the Minister that it is my personal
knowledge that a roaring businesg is
golng oh in granting these necessary
endorsements, Therefore, will the
Government take necessary steps to
" create a proper vigilance cell to check
whether ‘proper endorsements are
granted by the various Passport Off~-
cers and to curb malpractices? Also
is it possible to have any sample
checkg or surprise checks carrieq qut?

SHRI P. V. NARASIMHA RAO:
I had elready stated that the Govern-
ment are vigilant about this. This
vigilance can be exercised in many
forms, We are exercising jt in some
forms. If there are any more sugges-
tieng from hon. Members, we will
certainly look into them.

SHRI XAVIER ARAKAL: We very
much appreciate the steps. taken hy
the Government. But in the Passpori
officeg at Cochin and Calicut the work-
load is very heavy. But some L.D.
and U.D, clerks are being trausferred
from there. I had written to the
Minister that this is not the time to
transfer them. I want the Minister
to consider the suggestion that no
Class III employee or L.D. and U.D.
clerks be transferred at thig time as
it is detrimental to the work there.

SHRI P. V. NARASIMHA RAO: 1
have glready stated and I have written
to kon, Members in a very large
number of cases that this entirely
depends on the work jn a particular
office gt a perticular time, The only

elevant factor in regard to this ques.
tion js, and the hon. Members will
appreciate this, thet is this new en-
dorseruent system involves accu-
mulited work of memy years, those
who had taken p previcusly
have to go and get them end: i
‘Ouge. thawe arrsarg are. cleared eom-

- pletely, & becomey rosintenanée work

only and not accumulated work. -

SHRE M, RAM GOPAL RUDDY:
Just now Mr, Banaiwalla has stated
that a rosring business is going on. I
also agree, hut it is for the benefit of
the countries eoncerned and most of
the people who are going abroad ere
earning a lot of money. (Pnterrup-
tions) And the Minister hag stated
that the workload is heavy jn Bom-
bay, Madrag and Hyderabed. I want
to know whether the Minister is go-
ing 1o issue commeridatory letters to.
the staff for the excellent work they

are doing. (Interruptions)

MR, SPEAKER: It is all right. Mr.
Swamy. (Interruptions),

SHRI P. V. NARASIMHA RACS
Here is a roaring exemaple in support
of the measures taken,

DR. SUBRAMANIAM SWAMY:
The world over passport rules are
being liberalised and made easy. In
fact, in some countries, you can get
it $oom post offices. I am surprised at
the Minister’s answer...(Interrup-
tions). If you really want to leave
the country, you do not need a pass-
port. I have tried it twice and been
successful, (Interruptions).

o wraw vy fr. @ R
* T T, T A TAT W A
! -

awe wEvew ¢ A Paw & T,
at qar w=@ |

DR. SUBRAMANIAM SWAMY: I
am surprised to hear from the Minis-
ter that they have only received words.
of appreciation. I have, on the con-
trary, heard the opposite. I would
like to know from the Minister whicl'i‘
are the airlines which have written 'tc't_
the Ministry to say that they suﬁf

the present because -
bneasl;o::_ is, all of them .are oppoSed to -

it. _ .,
SHBL P, V. NARAIIMEA RAO:
No, Sir. There had heen a Jefimit~
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against the long queueg and the long
time taken in getting these stamps
affixed on the spot when the passen-
Berg queue up for their departure.
Inguchasituauonthereighlrdlyany
possibility of exercising any judge-
ment, We have travelld in “those
circumstances and we know. How-
ever when a passport is presented at
an office, there is at least some possi-
bility of exercising some check ag to
whether a particular person needs any
clearance under the immigration -Act
or not, So, that jg the added advan-
tage. 1 do not know of any airlines
having complained against this pro-
cedure, because the airlines do not
come into the picture. In the applica-
tion of the new rules, airlineg become
irrelevant. They have only to see the
endorsemnent on the passport and give
admission to the passenger. So, there
ig no possibility of any airline having
found any difficulty in this, It is in
fact, quite to the contrary. Thet is
the position.

Capacity of emergency wards of hos-
pitals in Delhi

#230. SHRI BHIKU RAM JAIN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
refer to the reply given to Unstarred
Question No, 4362 dated 18th Decem-
ber, 1980 ye: capacity of Emergency
Wards of Hospitals in Delhi and
state; .

(a) whether on en everage, 1416
emergency cases per day are attend-
ed by the hospitals in Delhi whereas
the available capacity of beds was
541 in emergency wards; and

(b) in view of the daily increase in
accidents and other emergency
what concrete gteps have been
taken by Government to increasse the
capacity of the beds ip Delhit

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE SHRI NIHAR
RANJAN LASKAR): (a) and (b).

' MARCHS, 1981
recommendation :I!rom our own lﬁnia- -
try of Civil Avietion complaining

_A-tatmnthlaidoh the 'I'ahle

ofthesabhn.

In the eight major Government
hospitals in Delhi, on an average 1415
emergency cases are seen daily, Not
all the cases require hospitalisation
and are dischargeq after needed treat-
ment. Emieregncy cases relate not
only to accidents but to other causes
as well, The caseg requiring hospita-
lisatln are accommodated, as appro-
priate, either in emergency wards
which have 541 beds or in  other
wards as the case may be. It is not,
therefore, necessary that the capacity
of emergency wards should match
the number of emergency cases.
Nevertheless, the beds strength of the
hospitals, including those in the acute
care areas, are kept under constant
review and augmented from time to
time, subject to availabiilty of finan-
cial resources.

SHRI BHIKU RAM JAIN: The
Minister hag stated in the statement
the daily 1415 emergency caseg are
seen in the hospitals and only 541
beds are available, I would like to
know as to whether by seeing the
emergency patients, the hospitals are
doing there jobg properly and whe-
ther in his opinion the emergency
caseg ang ordinary caseg are identi-

cal or there is any difference between
the two?

THE MINISTER OF HEALTH AND
FAMILY WELFARE SHRI B, SHAN-
KARANAND): The hon. member
perhaps has not read the statement
laid on the Table of this House,

SHRI BHIKU RAM JAIN: 1 have
read it and I have taken the word
‘seen’ from that gtatement only.-

SHRI B. SHANKARANAND: For

the benefit of this House, I will read
it:

“In the eight major Government
hospitalg in Delhi, on an average
1415 emergency cases are. seen

daily. Not all the casey require hos-
pitalisation and are discharged
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qy caseg relate not only fo accidents
but to othey causes-as well  The
 ¢aseg requiring’ hospitalisation are
_accommodated, as  appropriate,
“‘either ih emergency wardg which
‘have 541 beds or in other wards as
the case may be. It is not, there-
tore, necessary that the capacity of
emergency wards, should match the
number of emergency cases.

I do not think there is anything
wrong in this.

SHRI BHKHU RAM JAIN: My
‘'question is, the emergency caseg are
‘seen’. When the word ‘emergency’
ig there, the cases are of some emer-

~ gent nature, I want to know whether

emergency cases are only ‘seen’ and
sent to the ordinany wards or they
are dealt with in an emergent way.

SHRI B, SHANKARANAND: Per-
hapg the hon. member's quarrel is
with the word ‘seen’. When the doc-
tor ‘sees’, he sees for treatment!

SHRI BHIKHU RAM JAIN: I would
like to have your protection Sir, As
long as they acknowledge that these
are emergency cases the question of
ter ‘sees’, he seeg for treatment!
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SHRI B, SHANKARANAND: Sir,
we have been taking every action to
increase th® hospital facilitieg for the
emergency caseg and the very fact
that the Hon. Members says that
many patients have been treated at
one and the same .time showg that
the problem deserves serious conside-
ration, Y

st ww fg qeAw oz g
i Tomme & orflws g wed
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SHRI B, SHANKARANAND: We
have not taken any decision.

MR, SPEAKER: It is under con-
sideration?

(Interruptiong)

DR. KARAN SINGH: Mr, Speaker,
Sir, the provision of adequate hospi- -
tal facilities, particularly for emer-
gencies, in our capital city is a very -
serious matter, Now, the

question
. askeq by my hon, colleague Fere Has .
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not been answered.by the hon, Minis-
ter. The trans-yamuna areas, ag 'you
know, are developing rapidly and I
know, as far back as 10 years or 8
years ago there was a proposal to
build a 500-beq hospital in Shah-
dara. I visited The gite persomally, 1
inspected the land and the proposal
was ready, I remember, in 1976-77, 1
was asking somebody the other day
and he said that no progress hag beea
made, People living on this side of
the Jamuna at least have some facili-
ty, but the;trans-Jamuna areag is
very badly in need of facilities for
emeérgencieg and other illnesses, Will
the hon. Minister tell the House
when the Shahdara hospital is going
to be started and when it will be
completed?

SHR! B. SHANKARANAND: Of
course, if I can say, this hospital is
under construction and it ig expected
to be completed within a couple of
Yyears,

ft Ty fawry dwwr @ 9 gWR
IFET B T A BT 4T @ FAT A
7 &g % Fix g0ww 7@ § |
SHRI B. SHANKARANAND: 1 do

not think he enquired about Shah~
dara, )

MR, SPEAKER: He wanted the
accident centre....

(Interruptions)
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SHRI B. SHAN. AND: We
have already indicated that Govern-

. ment have already taken note of this

and, to strengthen the emergency
services, we have added the follow-
ing: Physicians: Safdrajung 2, Ram
Manohar Lohia Hospital 2, Surgeons:
Safdarjung 2, Ram Manochar Lohia 2,
Orthopaedic Surgeons. Safdarjung 2,
Ram Manohar Lohia Hospital 2;
Obstreticians and Gynaecologist: Lady
Harding and Sucheta Kriplani Hos-
pital 2; Paedriatician: Lady Harding
and Sucheta Kriplanj Hospital 2,

Mandays lost in yndia in Fetching
Drinking water
_I_
*231. PROF, AJIT KUMAR
MEHTA:

SHR1 CHANDRAJIT YADAV:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the World Health Orga-
nisation has made a study with regard
to the yearly man days lost in India in
fetching drinking water, due to waler
borne diseases, and incidents of ‘tra-
choma’ and other diseases causing
blindness because of “lack of clear
drinking water;

(d) if so, details thereof; and

(c) the sieps contemplated hy Go-
vernment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE: (SHRI NIHAR
RANJAN LASKAR): (a) No such study
has been carried out by the World
Health Organisation.

(b) and (¢) Do not arise. .
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“According to a World Health
Organisation estimate, another 75
million working days are lost.”
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“What people drink is gutler

water.”
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SHRI NIHAR RANJAN LASKAR: I
have already stated that the World
Health Organisation has not made any
such survey. The other point which the
hon. Member has raised is about pure
drinking water in the rural areas. It
is well-known that 50 per cent of our
diseases are water-borne. If we can
give pure drinking water to the peo-
ple, 50 per cent of the diseases will
disappear. Therefore, the Giovernment
of India have been attaching special
importance to the supply of pure drink-
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ing water to the rural areas. In the
Sixth Plan a provision of Rs. 2007
crores has been made for rural water
supply schemes,

Qur total estimated demand for the
Central and State sector schemes to
cover the problematic villages during
the Sixth Five Year Plan is Rs. 2500
crores, Out of 3.24 lakhs of problema-
tic villages estimated, we want to
cover 2 lakh villages for giving clean
drinking water during the Sixth Flan
period.
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SHRI NIHAR RANJAN LASHAR: It
has nothing to do with the question. As
I have already said, during the Sixth
pleasure estimate is to cover 2 lakh
problematic villages TUptill now, we
have covered 93,000 villages with the
supply of pure drinking water.
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SHRI JYOTIRMOY BOSU: The
House is aware of the fact that on
many an occasion there have been
motions before this House on the issue
that certain thermal power stations
were on the verge of closure for lack of
supply of coal wagons., Would the Hon.
Minister kindly tell us whether it is or
it is not a fact that Member (Trafiic)
had diverted coal rakes meant for
Delhi Thermal Power Stations to the
Delhi Cloth Mill Chemieal Company
and that Member, after retirement, gaf
a job in Delhi Chemical Factordy in
consideration of the service rendered

SHRI KEDAR PANDAY: It is a fact
that one or two thermal power stations
were on the verge of cl .sure. Put, we
did not allow these thermal power
stations to close dotwn and we met the
demand. So, the question does not
arise, There was actua] shortage of
coal. There is no doubt about it. But
now that position does not exist.

SHRT JYOTIRMOY BOSU: Panditji,
you have not replied fo my question.
My question is it or is it not a fact that
Member (Traffic) of the Railway Board
has diverted coal wagons meant for
thermal power stations in New Delhi
to D.C.M. Chemical Ltd. where he is
now working after retirement?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARITEF): The quesiion
does not arise, The question does not
relate to this. He can g{ve a Seperate
notice,

PHALGUNA 14, 1902 (SAKA)
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SHR] CHINTAMANI PANIGRAHI:
May I know from the hon, Minisier
what was the requirement of coal of
Badarpur and Indraprasthg Power
Houses in January and February and
what was the quantity supplied to these
two power plants?

SHRI MALLIKARJUN: So far as the
coal stock in all thermal power slations
in the country is concerned, everywhere
there is adequate stock—for six to
seven days. The major power stations -
have got for more than 14 days, 29
days, like that; there are only two or
three power stations where it may be
less. For example, the Balarpur power
station has got only one day's coal
stock whereas Indraprastha power
station hag got seven days’ coal stock;
Bhatinda has got two days’ coal stock.

(Interruptions)

SHRI CHINTAMAN] PANIGRAHI:
What is the requirement? Please help
us, Sir, We are in Delhi. You are also
in Delhi,

SHRI MALLIKARJUN: Since the:e
is stock, the requirement is being
met. .

Manbandling of seniop port officlals at
Calcuita Port

*234. SHRI SATISH AGGARWAL:
Will the Minister of SHIPPING AND
TRANSPORT be pleaseg to state:

(a) whether it is a fact that senior
Calcutta Port officlals are being man-
handled, pushed about and even threa-
tened by the militant trade union .
members of the port;

(b) whether it is also a fact that re~
cently the Chairman of Calcutta Port
was physically manhandled hy some .
workers in the Calcutta Port office
during the last week of January, 1981;

{¢®) whether it is also 3 fact that Cal-
cutta Port Workers are opposing
contalnerisation of ecargo and also
preventing lifts of private frms to
operate;

(d) whether it is also a fact that the
shipping Hnes who are operating
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through the Calcutta Port have urged
the Central Government to take cor-
. pective measures so that a serious
“situation is not allowed to develop
there; and

(e) if so, what steps have been taken
)y the Centre in this regard?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) Yes. There have beenh
some instances of this nature.

(b) No, Sir. He was, however,
gheraoed for some time.

(c) Workers are not opposing con-
tainerisation but there is some opposi-
tion to the use of private eguipment
for handling ébntainers.

(d) Yes, They have been ser.ding
communications about it from time to

time.

(e) Port authorities have heen asked
to deal with such situations firmly.
State Government are also requested
for maintenance of law and order.
whenever law and order problems arvise,

SHRI SATISH AGARWAL: Will the
hon. Minister refer to his reply to part
(a) of the Question and state in the
House as to how many such instances
were brought to the notice of the
Ministry and what action was tcken
thereon? Secondly, what preventive
measures do Government propose to
take in this behalf so as to check re-
currence of such incidents in the Port?

SHR] VEERENDRA PATIL: Thete
are several instances which have been
brought to the notice of the Govern-
ment. If hon. Speaker permits me, I
cah marrate all the instinces becavse
I agree that, unfortunately, in the Cal-
cutta Port there have been demonstra-
tionis, gheraos and other instances of
preéventing loyal wotkers from work-
ing . A1l these instances are happening.
There 1is constant Ilabour trouble.
The hon. Member wants to know how
many instances have been there. There
are sevesal instances: it will be time-
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consuming for me to narrate all these
instances. Whenever such instances
have been brought to our notice, We
have immediately taken up the tnat-
ter with the State Government. So far
as maintenance of law and order in
the Port area ig concerned, it j5 the
responsibility of the State Government
ang we are in touch with the State
Government whenever guch instafees
are brought to our notice.

SHRI A. K. SEN: Will the hon.

Minister identify the organisations res- -

ponsible?

SHRI SATISH AGARWAL: Will the
hon. Minister be pleased to state, with

regard to opposition to the use of pri- -

vate equipment for handling con-
tainers which is the main ¢ontention
of opposition by the trade unlon lenders,
whether he is going to stop handdling
of the containers by private parties or
whether he is going to have some alter-
native arrangements -whereby these
containers can be handleg by the
Government at the Port and if not,
whether the Government provose to
enter into a dialouge with the trade
union leaders so as to check the re-
currence of such incidents?

SHRI VEERENDRA PATIL: So far
as handling of containers is concerned,
some private parties have made ‘their
own arrangements and they have got
their machinery. The labour unfori and
the labour are opposing that private
parties should not be allowed to ope-
rate in the port area. But the difficulty
is this. We are also acquiring the equip-
ment wherever it is neécessary for
handling the containers. But we cannot
acquire all the equiprnents that are
necessary because of paucity of funds.
Therefore, wherever it is possible, we
are allowing the private parties to
have thelr owh equipment, Wherever
it it not possible for private shipping
companies or shippers to have their
own equipment, we are having our own
arrangment. In order to Increase the
facilities we have placed orders in
February, 1980. for replacement of
seven B-forine phd twe 10-tonnes ca-
bacity mobile cranes; (b) orderg have
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also been placed in March 1980 for
replacement of eight 3-tonne capacity
cranes gt 27-28 Berths, K.P.D.; insta-
llation ang commissioning are expec-
ted to be completed by the end of
1981; (c) 18 new forklifts have already
beéh precured; (d) actio nhag been
taken for replacing twenty more 8-
tonne capacity forklifts, On behalf of
the Port authorities thig is being done.
Besides, a provision has bee nsugges-
ied in he Draft Sixth Plan for replac-
ing equipment and repair and work-
shop facilities as indicated below:
eleven 6-tonne capacity mobile craneg
at a cost of Rs. 100 lakhs; two 10-
tonne capacity mobile craneg at a cost
of Rs. 65 lakhs..

MR. SPEAKER: Mr. Tewary.

SHRI VEERENDRA PATIL: I have
not yet finished.

PROF. KK, TEWARY: Would the
hon. Minister identify the trade unions
and the workers who were responsible
for these violent gheraos and cases of
viplence where there have been
assaults on officers? And is it a fact that
the repeated requests of the Govern-
ment to the State Government have
gone unheeded because these so-called
workers owe their allegiance to the
State Government of West Bengal?
(Interruptions)

s e o o

SHR1 VEERENDRA PATIL: In the
Calcutta Port, there are five Unions.
Out of flve Unions, two Unions are
indulging in these activities; they are
indulging in demonstrations, they are
indulging in assaulting officers, they
are indulging in preveniing the offi-
cers. (Interruptions) so far as men-
tioning the nawmes of those crganisa-
tions is concerned, if the Speaker
permits, I am prepared to mention.

PROF, K. K. TEWARY: Please do.
is pmpared to disclose the names.
(Interruptions)
SHRI XAVIER ARAKAL: It is a
- very Important question. The Minister

PHALGUNA 14, 1902 (SAKA)
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SHRI MOOL CHAND DAGA: The
question has been permitted. He should
disclose. (Interruptions)

PROF. K. K, TEWARY: This maitér
has been hanging fire or quite some
time. There have been cases of az-
sauls ang violence. The Minister is
prepared to do identity, Let him do it,
Sir,

MR. SPEAKER: You can lay it on
the Table of the House. Mr. Rajan.

PROF. K. K. TEWARY: Why on the
Table of the House, Sir? The Minister
is prepared to mention now, It is a very
important issue, (Interruptions)

MR, SPEAKER: Order, please,

SHRI K. A. RAJAN; The practice of

' containerisation has become more pre-

valent than the other models of trans-
port; it has become the overall pettern
of export and import in the world, and
we have to adopt such methods in the
best interests of the port that, I ean
understand. But unfortunately 1 find
that in the major ports, different
methods of operation are being adop-
ted: in certain ports, it is being handled
by the private parties and in certain
other ports, it is being handled by the
workers under the Dock Labour Board
and Port Trust. 1 would like to know
whether he will introduce a uniform
methog for this without ecrealing
any sort of retrenchment of the
workers who are in the job.

SHRI VEERENDRA PATIL: So far

as handling of the containers is con-

cerned, the labour also has to handle it
and we have to use the machinery also
for that purpose. So we are using the
machinery. We are also using the labour

. and I have not sald that while using

machinery we are going to retrench the
labour. There is no question of retren-
ching the labour.

MR, SPEAKER: Question Hour iz
OVer;
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Selection of Districts in Bibar fox
special Health Programme under
UNDP assistance

*233. SHRI R. P. YADAV: Wil the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether five districts in Bihar
have been selected for special heslth
programme under UNDP Assistance
Scheme;

(b) if so, the name of the districts
where this programme have been
launched; and

(c) the details of progress of work
with financial outlay therein?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) No, Sir.

(b) & (¢). Do not arise.

Difficulties of ticket checking stafi

*235. SHRI AMAR ROY PRADHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
of the difficulties of Ticket Checking
Staff which they are facing while on
duty; and

(b) it so, what are their difficulties
and how Government propose to re-
move them?

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDAY): (a) & (b).
The Ticket Checking Staff do not face
any unusa] difficulties. Occasionally,
they face professional hazards, like
harassment or man-handling by unruly
passengers. These are social problems
and can be overcome only by improve-
ment in public discipline.

Phasing out Category of Sub-Head
in Accounts Department

*236. SHR; JYOTIRMOY BOSU:
Wil] the Minister of RAILWAYS be
pleaseg t,, state:

Written Answers 82

(a) what prompted the Railwasy
authorities to phase out the category
of sub-head in the Accounts Depart-
ment on the Audit pattern;

(b) whether the existing pattern
of the Accounts Department of the
Railways wag functioning ineffec-
tively; and

(c) if so, whether it wag on ac~
count of sub-headg only?

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDAY): (a)
The decision to phase out the inter-
mediate supervisory leve] of Sub-
Head is part of the implementation
of restructuring for Accounts Depart.
ment introduced from 1st April 1980.

(b) and (¢). The restructuring '
of the Accounts cadre became neces-
sary due to changed patterns of
working, arising from the wuse of
Computers, eliminating routine cleri-
cal work: also for providing better
over all career prospects for staff as
a whole. In the revised set-up the
intermediate supervisory level of
Sub-Head becomes redundant.

Concession to Trekking Partieg

*237. SHR; ARJUN SETHI: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
under consideration to give conces-
siong in Railway tickets to the
trekking parties and expeditions
going on mountaineering purposes;
and

(b) if not, the reasong thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(2) The Railways have been allow-
ing travel concessions depending
upon the merits of each case.

(b) Doeg not arise.



33 Writlen Answers PHALGUNA 14, 1002 (SAKA) Writton dnswers 34

Specia] Trains for Kisan Rally.

*238, SHRI K. A RAJAN: will
the Minister of RAILWAYS be
pleased to-state:

(a) the number of specia] trains
run by the Railways for the Kisan
rally at New Delhi on February 16,
1881.

(b) whether the ful] payment for
running these traing wag meade in
advance; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. X. JAFFER SHARIEF):
(a) A tota] of 137 special trains were
run from various stationg to Delhi
ang back.

(b) Yes, Sir,

(¢) An amount of Rs, 1,36,95,039
was collected,

Steamer Ferrying

*239. SHRI HARINATH MISRA:
Will the Minister of RAILWAYS be
pleased to state:

(a) on how many occasiong since
January, 1980, gteamers meant for
carrying goods including animals
have been used for ferrying all
categories of passengers between
Mahendrughat to Palezaghat and
vice-versa;

(b) what were the reasons thereof;
and

(c) the present charges for travel-
ling passengers for both the classes—
First class and IInd class in the
steamer from Msahendrughat to Pale-
zaghat and vice-versq and the basis
thereof? '

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) There is no goods ferry ser-
vice operating between Palezaghat
and Mahendrughat,

4071 LS—2 .‘

(b) Doeg not arise,

(¢c) The passengers from Paleza-
ghat gide are charged Rs. 18.50 in
the First class and Rs. 2.00 in Second
class, From Mahendrughat gide they

are charged Rs. 23.00 in First class .-

and Rs. 2.60 in Second class. Since,
Ghat to Ghat booking ig not allowed,
the passengerg are charged from
Palezaghat upio Gulzarbagh gtation
and in the other direction from
Mahendrughat to Sonpur.
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g mfear ' . Increase crime on North Eastern
) 13 Rallway during 1980
g 321 *242, SHRf RAJNATH SONKAR
. SHASTRI:
iy vyt wigw mn W W SHRI RAJESH KUMAR
SINGH:
gerwdly mieat afgm arh Will the Minister of RAILWAYS
LR Ui 2799 be pleased to lay a statement show-
ing:
T et 1136 (a) whether it is a fact that inci-
dents of crime on the North Eastern
Railway had risen considerably dur-
ute . 3935 ing 1980 as compared to the inci-
) dents of crime during 1979;
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(b) if so, the comparative figures
of crimes such ag robberies, murders,
dacoitieg and thefts of consignments
and pilferages committeq on the
North Eastern Railway during 1980
as compared to the crimes commmitted
during 1979;

(c) the amount of compensation,
if any, paid by the Government
during the year 1980 as compared to
the amount of compensation paid
during 1979; and

(d) the measures taken by Go-
vernment to check the crimes-and to
ensure safety of life ang property of
passengers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes, Sir, There
was some increase in the incidence
of crime on the North Eastern Rail-
way ag compared to 1979.

(b) The comparative number of
such cases during 1979 and 1980 are
as under:

1979 1980
Murder _ 13 8
Robberies 39 68
Dacoities 15 28

Theft and
pilferage of
booked consignment

653 670
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(c) No statistics are maintained of
ctlaims compensation pald purely on
uccount of such specific cases of law-
lessness, However, the claimg com-
pensation paid by N. E. Railway on
account of Joss/theft and pilferage of
booked consignment has been as
under:

Year Amount paid (in lakhs)

1979 Rs. 27.46
1980 Rs, 30.72
(d) The following preventive

measures have been taken on the
Railways including that on the North
Eastern Railway to check the crimes
and to ensure safety of life and pro-
perty of the passengers:

1. Escorting of important passen-
ger traing ut night by armed guards
of Government Railway Police of
the concerned States Governments;

2. Beat patrolling at stations/plat-
forms/waiting halls;

3. Surveilance over criminaly and
known bad characters;

4, Checking of night
supervisory officers;

trains by

5. Posting of pickets at vulnerable
stations; '

6. Special squads of CID of State
Governments take up investigations
of important cages to apprehend eri-
minals responsible for these crimes.

7. Vestibuled doorg of coaches are
closed between 2200 hrs. and
06.00 hrs.

8. TTEs/ Attendants/ Conductors
have instructions to remain vigilant
and to prevent entry of uneuthorised
persons into coaches particularly the
reserved compartments;

9. When there is spurt of crime in
a particular area, the attention of
the State Government concerned is

drawn for better protection to teil-
way passengers and necessary gssis-
tance jg rendereq whenever requiréd;

10. Armed escorts of Railway "Pro-
tection Force/Railway Protection
Special Force are deteiled to patrol
affected sections and yards;

11, Railway Protection Force staff
are detailed at vulnerable outer
signals, engineering restrictions and
upgradients where trains low-down;

12. All important yards, goods ghed
and parcel offices are guarded round-
the-clock by Railway Protection Force
personnel, Special Attentions ig be-
ing paid to places which are known
as black spots.

13. Wagons containing high valued
commodities like foodgrains, coal,
steel, etc. when running in block
loads, are being escorted.

14, At way-side stations when loadg
are gtabled, they are being guarded
by Railway Protection Force staff,

15. Intelligence about movements
and activitiegs of criminaly and re-
ceivers of stolen property js collected
by Crime Intelligence Branch of the
Railway" Protection Force and raids
are regularly arranged to apprehend
criminalg and receivers and to re-
cover stolen property.

16. Dog Squads are also heing
utilised for patrolling yards and
arrest of suspects.

17. Close co-ordination iy made by
Railway Protection Force with the
Governrnent Raiway Police and Civil
Police for effectively tacking the
problem of thefts and pilferages.
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More powers to Railway Protection
Force

*244: SHRI JHANDHANA POO-
JARY: Will the Minister of RAIL-
WAYS be pleaseq to state;

(a) whether Government are con-
sidering a proposal to give more
powers to Railway Protection Force
to dea] with anti-social activities in
railways and prevent pilferage; and

(b) if so, the details thereof.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) The proposal
to give more powers to Railway Pro-
tection' Force was considered and
dropped.

(b) Does not arise,

Functioning of Wagon Producing
Units

*245. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that wagon
producing units in the country have
not been functioning well;

(b) if so, the reasons therefor; and

(c) what steps have been taken by
Government to remove bottlenecks
to enable wagon producing units to
accelerate supplies?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) and (b). The
level of out-turn has been generally

. satisfactory, but for a margina) short.

fall of about 12 per cent due mainly
to problemg like power-cuts and
labour trouble in gome of the units.
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(c) Whenever problemg like shor-
tage of power, labour trouble etc.
were brought to the notice of Minis-
try of Railways, prompt action was
taken to bring these to the notice of
the State QGovernment; for taking
suitable remedial action. The sup-
plies of critical itemg are being re-
gularly monitered t; ensure ade-

quate and timely supply either
through  indigenous sourcegs or
wherever jnescapable through im-

ports.
Bosting. up of Shipping in the Gultf

*246, SHRI GHUFRAN AZAM:
Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state the steps being taken by -Go
vernment to boost up shipping in the
Gulf after the war?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): Government are
keeping close watch over the situa-
tion in the Gulf and appropriate
action wil] be taken when the situa-
tion stabilises.

Link up of Calcutta-Howrah
' Suburbs

*265. SHRIMATI GEETA MUEK-
HERJEE: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that his
Ministry has received five proposals
to link up Calcutta and Howrah
suburbs by extending and renovat-
ing some of the existing lines so wms
to relieve the traffic congestion in
Calcutta;

(b) whether those are under
examination by Rail India Technical
and Economic Services Ltd; and

(e) it so, by what time the Railway
Board is expected to decide on them?

TH® DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-

MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes, Sir,

(b) No, Sir,
(c) Does not arise.

Providing speed breakers in South
Delhi Colonies

2201. SHRI F, H. MOHSIN: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to gstate:

(a) whethey it is a fact that the
planners of the Delhi Administration,
P W.D. road taking of from Rao Tulr
Ram Marg to the Quter Ring Road
ieading to Dhaula Kuan, New Delhi
and flanked on one side by Street
No, 2 of Shanti Niketan and Anand
Niketan and the other by South Moti
Bagh and Nanakpura colonies did
not provide for any speed breakers
on it;

(b) whether in view of the high
density of traffic, it is very hazard-
ous to crosg the road;

(c) whether the level of this road
beyond 2/22 Shantiniketan, is low at
many places resulting in the stagna-
tion of water and causing an environ-
mental hazard; and

(d) if so, the action which Gov-
ernment, propose to take to set mat-
ters right in the above direction?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPIPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) to (d). Yes, Sir, No Speeq Brea-
kers have been  provided on this
road. As a matter of policy, speed-
breakers are not provided as they
restrict free flow of traffic and cauge
damage to vehicles, This road is a
Zonal road having a carriageway
width to 22 ft. and traffic density is
not very high, The road does nof
have any'low lying portion. However
efforts are being made by the Delh}
Administration to improve the drain-
age of the road to avoid stagnation
of water, '
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Demands of employees of T.B. Re-
search Ceatre Chetpet Madrag

'2202. SHRI SAMAR MUKHERJEE;
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the employeeg of the
T. B, Research Centre, Chetpet, Mad-
ras, a unit of the Indian Council of
Medical Research have formed them-
selves into an Association and de-
manded recognition of the .Associa-
tion and submitied a memorandum
to the Director General, Indian Coun-
cil of Medical Research demanding
Risk allowances and framing of rules
for recruitment and promotion of
staff;

(b) if so, whether the demands of
recognition, risk allowance and rules
of recruitment and promotion of staff
have been conceived; and

(e) if not, what action has been
taken in regard to these demands?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes.

(b) and (c¢). The matter is under
the consideration of the Indian Coun-
cil of Medical Research.

Officers of Grade III of Indian Sta-
tistical Service

2203. SHRI SANT KUMAR MAN-
DAL: Will the ! Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the number of officers working
against posts in Grade III of the
Indian Statistical Service in his Mi-
nistry and its Attached and Subordi-
nate Offices;

(b) whether it is a fact that some
of the Officers who are due to re-
tire within a year; time are being
deputed to W.H O. Geneva for short-
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term trmnjng-cum-assignment short-
ly;

(c) if so, how many and the man-
ner of selection;

(d) whether it ig a fact that some
of these Officers who have been ig-
nored are very highly quahﬂed pro-
fessionally,

(e) the reasons for not preferring
those highly qualified and compara-
tively younger Officers for being sent
on such assignments; and

(f) how the Government or the
public interests will be benefited by
detaining Officers due to retire with-
in the course of year?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) 9 ISS offi-
cers are working against Grade III
posts in the Ministry and its attach-
ed and subordinate offices. One
Grade III post of ISS is vacant in an
attached office, with effect from the
1st March, 1981,

(b) and (c). Only ong officer be-
longing to Grade III of the ISS has
been nominated to a WHO short-term
training course in Geneva. For such
courses the concerned authorities sug-
gest nameg of suitable persons in the
field, keeping in view the objectives
of the course and cther requirements
set out by the WHO. The names so
suggested are cunsldered by the
high level Selection Committee, in
the Ministry,

(d) One officer belonging to Grade
II of the ISS was also considered
alongwith others but was not select-
ed.

(e) The selection are made keep-
ing in view not merely the seniority
of available candidates but their pre-
vious experience, present placement,
objectives of the course to be at-
tended etc.
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(f) The WHO course ig aimed at
giving opportunities trainees to deve-
lop a research proposal based on
case-gtudieg of service problems, en-
countered in family planning in a
project that might be implemented,
on the return of the trainees to their
home countries, If such a proposal
receives Government approval as
well as satisfactory review of the
WHO review mechanism, it could be
considered for WHO technical and
financial support, The participation
of the officers nominated by this
Ministry to attend the course will
benefit in the drawing up of a suit-
able project proposal which could be
implemented with WHO assistance.

National Highways damaged due to
Floods

2204. SHRI D, P. JADEJA: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the details of the National
Highways damaged during the floods
last year State-wise;

(b) the amount sanctioned for the
repair of those damaged National
Highways in each flood affected
State; and '

(¢) the details of the work done?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING ANL
TRANSPORT (SHRI BUTA SINGH)
(a) to (c). Out of the flood damage
repairs estimates received from vari-
oug States, the Government of India
have approved estimates amounting
to Rs, 879.76 lakhs during the last
year ie, 1st April 1980 to end of
February 1981, All possible efforts
are being made wherever necessary
to keep the National Highways traf-
fic-worthy. Some of the damage re-
pairs as per approved estimates have
already been completed and the rest
are in varioug stages of progress. In-
formation abbut names of States,
National Highways afTected and the
amounts of repair estimates jg as
under:

Name of State National Amount of
Hi&hwayx approved flood
affected damage repair
i.e. NH Nos. estimates
(Rs. in lakhs}
Andhra Pradesh . 5 47" 54
Assam 31, 36, 37, 38, 7r 18
39
Bihar 30 18- 28
Gujarat 8, 8A, 8B 9770
Haryana 1 401
Jammu & Kashmir 1A, 1B 8-57
Karnataka . ' 4:4;“; 17, 47, 9501
Kerala . 17, 47 72- 36
Madhya Pradesh 3, 12 430
Maharashtra . 34 63:63
Manipur . . - . 39 340
Orissa .. 5,6 7-76
Rajasthan . 8, 11 1069
Uttar Pradesh 2, 3, 24, 25 316: 58
26, 98, 29
31, 24, 41 58:84

Woest Bengal
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Railway siation at Chikhaloli
2205, SHRI R. K. MHALGI: Will

the Minister of RAILWAYS be
pleased to state: '

(a) whether Government have re-
ceived a representation from the
Sarpanch of Chikhaloli Gram Pan-
chayat (Distt. Thane, Maharashtra)
on or aroung I17-7-80 demanding a
railway station at Chikhaloli on
Bombay-Pune section;

(b) what are the salient points
mentioned in support of the demand
in the said representation; and

(c) the decision which Gavernment
have taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI!
MALLIKARJUN): (a) to (c). No
such representation was received for
a railway station at Chikhaloli.
However, this proposal was examined
earlier and was not found financially
justified.

Committee for making long term pro-

tection for acquisition of ships

2206. SHRI BAPUSAHEB PARULE-
KAR: Will the Ministey of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether a high level Commit-
tee under the Chairmanship of Sec-
retary, Ministry of Shipping and
Transport has been appointed for
making a long term projection for
acquisition of ships on a realistic ba-
sis consistent with trade require-
ments and if so, when;

(b). whether any recommendation
was made by the National Shipping
Board for appointment of such com-
mittee and reasons for appointment of
such committee and terms of refer-
ence to the committee;

(¢) whether report of the commit-
tee has been received and if so, what
are the recommendations; and

(d) if not, when the committee is
likely to submit its report?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEREN-
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DRA PATIL): (a) Yes, Sir, The
Committee was appointed on 15-9-
1880.

(b)- The Director -General (Ship- -
ping) suggested at the meeting of
the National Shipping Board held
on 17-4-1979 setting up of a high
level committee for making long-
term projections for acquisition of
ships on a realistic basis, The Com-
mittee has been set up to formulate
a strategy for the development of
shipping in the Eighties vis-a-vis the
trade requirement etc. The terms of
reference of the Committee arc as per
Statement.

() and (d), The Commit.ee is
likely to  submit the report in a
month's time.

Statement

Subject—Setting up of a Committee
to formulate stra-egy for
the Eighties for ths deve-
lopment of Shipping and
acquisition of acditional
tonnage.

Government attach consciderable
importance to the developm:nt of
shipping and its national ‘onnage.
Over a period of years, the country
has acquired sizeable tonnige con-
sisting of different types of vessels,
capacities etc, The Ministry of Ship-
ping and Transport has giver certain
projections regarding the ac juisition
of tonnage during the Sixth Plan
period. However Committee, National
Transport Policy Committee a 1d other
bodies have laid stress on the need
to strengthen and develop national
shipping. Any such ‘expansion has ne-
cessarily to be related to the {rade pat-
tern, the traffic, the existing liner and
bulk trade etc. All these call for a
coordinated approach with  proper
projections for acquisition of ships
indicating their size, type etc., keepe
ing in view the possible charges in
the pattern of trade and commerce
and other relevant factors irstead .of
merely buying, ships to add to- the
national tonnage, This Plan in short,
should spell out the strateg’y for the
Kighties in respect of the acquisition
of additional shipping tonnage,
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Dautles for GR.Ps.

2207. SHRI D. P. YADAV: Wili the
Minister of RAILWAYS be pleased to
state the defined duties for the
G.R.Ps, posted at different Railway
Stations.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS & IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): The duties of G.R.Ps.
posted at Railway Stations are as
follows:

1. Detection and investigation of
offences, cognizable by the Railway
Police.

2. Inquiry and report under
section 132 of the Railway Act of
1890.

3. The arrest and detention of
offenders in cognizable cases and
other cases in which arrest is au-
thorised by law.

4. The prosecution in Court of
cognizable offences and non-cogni-
zable offences under the Railway
Act.

5. The reporting of all instances
of oppression and fraud on the part
of Railway subordinates or others.

6. The firavelling in passenger
trains of specially selected officers
and men for the prevention and
detection of crime and for the sur-
velllance of suspicious persons.

7. The entry in prescribed regis-
ter and books of offences, reporis
and complaints of all descriptions
brought to the notice of the Police.

8. Control of passenger traffle in-
gide the station premises more par-
ticularly on the rplatforms, in the
booking offices, waiting halls and at
the entrance and exit gates where-
ver epecially required on emergen~
cies by the station officials

9. The control of vehicular and
other trafic in the station com-
pound.

10. The maintenance of order in
standing passenger traing, prevention
of over-crowding etc.

11. Watching loaded passenger
traing when standing in stations.

12. The arrest of those found
committing nuisance or suffering
from infectious diseases and keep-
ing the station premises clear of
idlers and beggars.

13. Examination of al] empty car-
riages on arrival at terminal sta-
tions for property leit bhebind pas-
sengers and to see that carriage fit-
tings have not Leen tampered with.

14. The removal of bodies of per-
sons dying in trains and on stations
premises and conveyance to hospi-
tal of sick passengers. ’
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Loading of Coal

2210. SHRI K. PRADHANI: Will the
Minister of RAILWAYS be pleased io
state:

(a) whether it is a fact that the
loading of coal has increased substan-
tially;

(b) if so, the quantity of average
daily loading of coal in Decembter, 1980
and January, 1981;

(c) whether it is a fact that the
movement of coal to powar houses had
also been stepped up; and

(d) if so, the average gquantity of
daily movement of coal to power hou-
ses?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS & IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) & (b). Yes. The daily average load-
ing of coal which was 9,447 wagons
in December '80 increased to 9,639 in
January '81.

(c) & (d) Yes, The daily average
loading of coal to power houses increa-
sed to 8,066 wagons in February 1981
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(upto 23rd February) Irom 3,197 wag-
ons in November 80 3.533 wagons in
December '80 and 3,643 wagons in
January ’Bl.

‘World Bank Finance for Coach-Build-
ing Plant

2211, SHRI G. Y. KRISHNAN: will
the Minister of RAILWAYS be plea-
sed to state:

(a) whether it is a fact that Rail-
way has decided to seek World Bank

finance for a new coach-building
plant; and
(b) if so, the response of World

Bank in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS & IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) & (b) Some preliminary
discussions with the World Eank have
taken place recently. They have shown
interest in the project.

Social Burden of Railways

2212. PROF. MADHU DANDAVATE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the report of the Com-
mittee on Social Burdens of Railways
has been submitted; and

(b) if so, the salient features of the
recommendations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS & IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHR1 MALLIKARJUN):

_ (a) Yes.

(b) The salient features of the re-
commendations of the High Level Com-
mittee on Social Burdens on Indian
Railways are given below:—

. (i) that the Railways be permit-
fed to increase their freight rates

. and T.B. patients,

54.

for itemg which they carry below
cost and in case the Railways are
not permittted to do so, the losses
incurred py them be reimbursed to °
them in full by the Central Govern-
ment.

(ii) that the single journey rail
fares for suburban services ghould
not be less than Bus fareg in the
metropolitan cities of Bombay, Cal-
cutta and Madras. To begin with
the monthly season ticket fares in
these 3 cities be fixed on the basis
of charging 24 single journeys in a
month ang that the practice of
issuing quarter]y season tickets on
the basis of 2} times of monthily
season ticket fares be discontinuea
forthwith. While it would not be
possible for the Railways to enhance
Season ticket fares at one stroke,
the increase should be progressive
and gradua] and the entire process
should be completeg within a period
of 3 years, Till then the Railways
be fully compensated fgr the losses
incurred by them on suburban tra-
ffic from the general revenues,

(iii) that the special fare table
in force for Second class upto 30
Kmg should be abolished.

(iv) that the Hill concessions
should be withdrawn forthwith dur-
ing busy season and if at all any

. hill concession is to be given, it
should be given only during the
off geason.

(v) that concessiong should be
given only to such students and
teachers as go on educational tours
and the concessiong given to stu-
dents for other than educational
tours should accordingly be with-
drawn.

(vi) that concessions to Cancer
blind persons,

disabled anq handicapped persons,

Leprosy patients, Req Cross and

Nurses, N.C.C. and Bharat Scouts

and Guideg going in parties and
- camps should continue.
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(vii) that there ig np case tp con-
tinue the Uneconomic pranch lines
and the Ministry of Railways should
forthwith take necessary stepg in
this regard,

(viii) that the cost of the Gov-
ernment Railway Police ghoulg be
shared by the State Governments
concerned and the Minigtry of Rail-
wayg on g fifty fifty basis.

(ix) that normal tariff rates
should be charged for Military tra-
fic both for passenger services and
goods traffic.

(x) that the P & T Board should
fully reimburse the losses incurred
by the Railways in the carriage of
postal traffic,

(xi) that the Railways should
fix economic rates for the Ferry

services and if the Railways are
not allowed to fix economic rates,
they should be alloweq to withdraw
these uneconomic services sp that
these serviceg are replaced by con-
tractor run services,

(xii) that the Railways should
improve their costing techriology
and ensure that their pricing of
goods, passengers and other coach-
ing serviceg is never below the cost,

The recommendations of the Com-
mittee were referred to the Rai] Tariff
Enquiry Committee, who have consi-
dered them angd given their observa-
tions regarding these in their reports.
The accepted recommendations will
get implemented when the RT.EC's
recommendations are implemmsmted,
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Hait station on Kangra Valley
Ratlway

2213. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
KRAILWAYS be pleaseg to gtate:

(a) whether a Halt/Flag Station
Lias been constructed on Kangra Val-
ley Railway between Guller and
Jawalamukhi Road Railway Stat:ons
at Lunsu; and

(b) if go, the contribution made by
the loca] public in this regard and the
likely date by which the Halt/Flag
Station woulg be opened.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) A Halt station at
Lunsu between Guller and Jawala-
mukhij Road stationg is under cons-
truction.

(b) Local people have offered
shramdan for earth work and for
construction of Station Building, The
halt is planned to be opened by March,
1982,

. Asansol Railway Station

2214. SHR! BAIFUDDINr CHOU-
DHURY: Will the Minister of RAIL-
WAYS be pleased. to state the total
amounit spent for the development of
Asansol Railway Station during the
last three years; purpose-wise and
year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS & IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-

LIKARJUN): Total amount spent
during the last three years ie, from

1078-79 to 1080-81 for carrying out
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i:nprovement works at - Asansol Railway station is indicated below:—

Description of work

(Figures in thousands of rupees)
Year

1978-79  1979-80  1980-8r

. (i) Extension of platformn sheds, provision of latrines and
" urinals, watering arrangements, improvement/modernisa-

tion of furnitures in the retiring room.
tea stalls, provision of wood;ngem:h
etc. . . . .

(ii) Provision of route relay interlocking

(iii) Provision of Canteen Building for RMS Staff
(iv) Repair and maintenanee of Station building white wash-

ing and painting etc. . . .

ToraL .

, renovation of the
es for the new sheds

Daily running of Utkal and Neela-
chal Express

2215. SHRI RAMA CHANDRA
RATH: Will the Minister of RAIL~
WAYS be pleased to gtate:

(a) whether Government have
received any representation from the
people of Orissa to convert Utkal
Express and Neelachal Express fo a
daily running train;

(b) if so, whether his ministry is
going {0 take the decision to run
these two trains every day during
1981-82; and

(c) the details in this regard?

THE DEFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN); (a) Yes.

(b) No.

(¢) Does not arise.
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Late running of Trains on Khurda
Road Divislon of S. E. Railway

2217. SHRI MANMOHAN ‘TUDU:
Will tte Minister of RAILWAYS be
pleased to state:

(a) whether Government are gware
that the trains are not maintaining
their punctuality in the Khurda Road
Division of South Eastern Railway; .

(b) whether it is a fact that the
travelling ticketless pessengers are



59 Written Answers

increasing day by day in the Khurda
Road Division;

(c) if so, the steps Government
propose to take for running the
trains in time; and

(d) the action Government pro-
pose to take against the ticketless
travellers?

THE DFPUTY MINISTFA IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) The punctuality
performance of all passenger carry-
ing trains over Khurda Road Divi-
sion during November, 80 to January,
81 ranged between 90 t{o 95 per cent,

(b) No.

(c) All feasible efforts are being
made to improve the punctuality of
trains further.

(d) The Railway is fully seized
of the problem of ticketless travel
on Khurda Road Division. In addition
to regular and surprise checks of
various kinds, massive drives are also
being conaucted by mobilising a
large force of ticket checking staff,
Railway Protection Force, Govern-
ment Reilway Police and local police
personnel in association with Rail-
way Magistrates. These checks are
being further intensified.

Extengion of Salem-Dharmapuri
Day-Time passenger Train to
Bangalore

£218. SHRI N. SOUNDARAJAN:
Will the Minister of RAILWAYS be
pleased to state whether Government
propose to extend Salem-Dharma-
puri daytime passenger {rains to Ban-
galore to meet the needs of the pub-
lic?

THE NEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS ( SHRI MAL-

LIKARJUN): Two pairg of trains are
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scheduled to run between Salem and
Bangalore, There is no train running
between Salem and Dharmapuri at
present and therefore question of its
extension does not arise.

Double Lines in Kerala

2219. PROF. P. J. KURIEN: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) the details of the proposed
scheme of double-lining in Kerala;

(b) the total length to be covered
and so far covered; and

(c) the period by which the pro-
posed length would be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Doubling of the
following three remaining patches on
the Shoranur-Ernakulam line has been
included in 1981-82 Budget at a cost
of Rs. 3.21 crores:

(i) Mulagunnathukavu- Trichur
(8.98 kms).

(ii) Irinjalakuda-Chalakudi (6.23
" kms).

(iii) Angamali-Alwaye
(9.12 kms.),

sections

(b) On the 8743 kms. long Sho-
ranur-Alwaye section, doubling of
two patches i.e. Mullurcarai-Wadakan_
cheri and Pudukad-Irinjalakuda co-
vering an aggregate length of 18.5
kms. has been opened for traffic.
Doubling of four patches ie. Sho-
ranur-Mullurcarai, ‘Wadakancheri-
Mulagunnathukavu,  Trichur-Pudu-
kad and Chalakudi-Angamali cove-
ring an aggregate length of 446
kms. is in progress.

(c) About three years. -
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Newy Item under Caption “Fart-
ners in Loot”

2220. SHRI 8. M. KRISHNA: Wwill
the Minister of RAILWAYS be plea-
sed to state:

(a) whether’ Government's atten-
tion has been drawn to the writeup
‘Around the Capital’ under the head-
ing ‘partners in Loot' appearing in
the Patiriot, New Delhi dated the
9th February, 1981;

(b) it so0, Government's
thereto;

reaction

(c) whether such blackmailing of
passengers by the Travelling Rail-
way staff in the matter of provi-
sion of berthgs on the  super-fast
trains not only fills their coffers at
the expense of Railways which lose
the revenue but also inconvenience
the bonafide passengers who are
waitlisted; and

(d) if so, what stringent measu-
res Government propose to take to
stop such malpractices which are
prevalent on almost all important
trains particularly those going to
South?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL~
LIKARJUN): (a) Yes.

(b) to (d). Unless there is a specific
complaint from affected passengers, it
has not been found feasible to check
the type of malpractice reported in
the press. Frequent checks are, how~
ever, conducted on trains by the zonal
Railwayg as well as Commercial and
Vigilance Directorates of Railway Bo-
ard on the working of TTEs/Conduc-
tors/Coach attendents manning the
reserved and upper class coaches, Ac-
tion is promptly taken, if irregulari-
ties are found to have been committ-
ed by the staff on duty in the train,

To do away with the allotment of

berths by the TTEs, on consideration,
cancelled at the last moment, certain

percentage of over-booking against
anticlpated cancellation ig being done.
Waitlisted passengérs are to a certaln
extent now being provided with con-
firmed reservation during the run of
the train against non-turned up book-
ed passengers and cancellations, One
bay in II class dleeper coach to ac-
commodate 14 waitlisted passengers
in sitting by long distance trains and
one |berther compartment in I Class
are being earmarked for providing
sitting accommodation to waitlisted
passengers, Special checks on impor-
tant and super-fast trains are being
frequently organised' and action ta-
ken against staff if found at fault.

Railway Accidents during Agitation
of All India Loco Running Staff
Association

2221, SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased
to state:

(a) the details of Railway accl-
dents which took place during the
agitation of All India Loco Running
Staff Association;

(b) the reasons for increase of
Railway accidents within such a short
period; and

(e) the action taken by Govern-
ment to eliminate the accidents in
Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1I MAL-
LIKARJUN): (a) During the agitation
of All India Loco Running Staff Asso-
ciation, 78 train accidents occurred
on the Indian Government Railways.
The details are as under:

Collisions 5
Derailments 64
Level crossing accidents 8
Fires in trains 1

Total: 78
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{b) During January and Fébru-

ary, 1981 there were 162 train acci-
dents against 130 during the corres-
pondinig period of the last year as
indicated below:

January  January |
to to
February February
8o 81
Collisions . . . 10 2
Derailments . . 100 133
Level crossing mde-
nts . 16 13
Firesin trains . . 4 4
TotaL . . . - 130 162

It will thus be seen that increase
is chiefly due to higher incidence of
derailments.

(c) Since failure of railway staff
is the largest single factor responsi-
ble for accidents, safety organisations
on the railways have been engaged
in a relentless campaign to create
greater safety consciousness among-
st the staff connected with running
of trains and te ensure that staff
do not violate rules or indulge in
short-cut methods that may lead to
accidents,

Examination of trains and spot
checks in cerriage and wagon depots
have been intensified and  greater
care is being paid to the proper
maintenance of track., In order to
reduce dependence on the human
element, sophisticated aids like ul-
. trasonic flaw detectors for wheels,
axles and rails, axle counters, track
circuiting etc, are being mtroduced
progressively.

Violation of customs act in Lucknow
Division

2222, SHRI JHARKHANDEY RAI:
Will the Minister of RAILWAYS be
pleased to state:

(a) how many railway employees
were arrested violation of customs
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act in Lucknow l)_iiilion on NE. Rail.
way and how many of them were
convicted or fined; and

(b) what departmental action was
taken against those fined or convic-
ted?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (8) anad (b). The in-
formation is being collected and will
be laid down on the Table of the
Sabha.

Posts of Assistant
2223. SHRI A. U. AZMI: Will the

Minister of RAILWAYS be pleased
to state:

Superintendents

(a) the number of posts of Assis-
tant Superintendents (Personnel)—
both temporary and permanent—on
the Northern Railway in the Head-
quarterg Office and Division as on lst
January, 1981;

(b) the number of persong who
have put in more than 3—4 years
service as Asstt, Supdt. (P), but have
not as yet been confirmed;

(c) the reasons therefor and what
is the normal period after which con-
firmation is done in such cases when
permanent vacancieg are available;

(d) whether it is a fact that while
some senior AS. (P)s. have been
left out, the juniors have been con-
firmed; if so, the number thereot and
how it happened; and

(e) how long it will take to con-
firm these persons who have already
waited for long?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) 99,

(b) Nil
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(c) Does not arise, However, the
incumbent becomeg due for confirma-
tion after 18 months' satisfactory ser-
vice subject to availability of perma-
nent post. )

(d) and (e). Against 28 permanent
posts, all A.S, (P)s. have been con-
firmed except two in whose caseg the
confidential reports and  vigilance
clearance were not available, They
will be confirmea shortly,

Foreign Missions having offices in
Tamil Nadu

2224, SHRI N. DENNIS: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the foreign countrieg who have
their own officeg in Tamil Nadu at
present; and

(b) the number of them having
their own residentialfoffice buildings
in Tamil Nadu?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (a) The following countries
have offices in Tamil Nadu:—

1, Austria
2. Britain
. Belgium

4, Denmark

5. Finland

6. France

7. F.R.G.

8. Italy

9, Japan

10. Malaysia

11. Netherlandg

12, Niger,

13. Norway

14 " Philippines

15. Romania

16. Spain

17, Sri Lanka

18, Sweden

19. Turkey
407' LS~

©

20, USSR.

21. USA

22. Yugoslavia

23, Czechoslovakia

(b) According to information made
available by the Government of Tamil
Nadu, four countries own built-up
properties in the State.
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Opening of Ceniral Government

Health Scheme Dispensary at Paschim-
puri, New Delhi

2226. SHRI PIUS TIRKEY: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to refer to the
reply given to Unstarreq Question No.
598 on the 12th June, 1080 regarding
opening of Central Government Health
Scheme Dispensary in Paschimpuri
and state: :

(a) whether Government have fail-
ed to hire any building in this area
for this purpose;
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(b) whether Government propose
to acquire constructed flats from Slum
Department of Delhi Development
Authority near Janata Quarters to
run the Central Government Health
Scheme dispensary there; and

(c) if not, the reasong therefor and
the place where it would be set up
and when?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Some
offers have been received with re-

.ference to the advertisement for ac-

commodation. A decision in the mat-
ter ig likely to be taken shortly,

(b) No,

(c) The accommeodation available in
the Janata Flats is not suitable.

Leave Reserve in Category of Train
Examiners

2227. SHRI SURAJ BHAN: Will
the Minister of RAILWAYS be
pleased to state:

(b) the maximum leave reserve
percentage prescribed for the catego-
ry of Train Examiner by the Railway
Board;

(b) the percentage of leave reserve
Train Examiner actually available on
Indian Railways, Zone-wise;

(c) whether this percentage is suf-
ficient; and

(d) if not, what remedial measures
are proposed to be taken by Govern-
ment in this regard?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a)
25 per cent.

(b) Central—15 per cent,
Eastern—16-2/3 per cent
Northern—15|12.5 per cent,
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North Eastern—16-2(8{125 per
cent,

Northeast—16-2/3 per cent.

Frontier

Southern—12.5 per cent. .

South Central—14 per cent,

South Eastern—15 per cent,

Western—15 per cent,

(e) Train examining Staff are uti-
lized on train passing duties as well
as on repairs in the sicklines. The
present extent of provision is consi-
dered adequate. However, in respect
of train passing duties there is some
inadequacy on certain Railways.

(d) There is complete ban on
creation of posts charged to non-plan
and administrative expenditure, How-
ever, the matter of providing relief
to Railways who have asked for extra
provision of leave Reserves is under
consideration,

Jolarpet Hosur Line

2228. SHRI C, CHINNASWAMY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
to construct railway line between
Jolarpet-Krishnagiri-Hosur; -and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a)
No. . .

(b) Does not arise,

Special health problems ‘in Tribal
areas of the couniry

2229. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of HEALTH
AND FAMILY WELFARE be
pleased to state:

(a) whether the systematic work
has been done by his Minisry and
the concerned State Governments to
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identify the special health problems -

in triba]l areas of the couniry;
(b) if so, the details therefor;

(c) the effective programmes for
meeting the problems incorporated in
the years 1979-80 and 1980-81 and
funds plach therefor;

(d) the guidelines issued by  his
Ministry to the State regarding the
health problems and the programmes
for these tribal areas therefor; and

(e) the Statewise funds provided
for triba] areas by the States and by
his Ministry in the years 1979-80 and
1280-81 under the Tribal Sub-Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b).
Medical facilities are being provid-

ed in the rural areas, including the -

‘tribal areas, through an extensive net
work of Primary Health Centres Sub
‘Centres ete. Keeping in view the
particular requiremenis of the tribal
areas, the norms for establishing
Primary  Health Centres and Sub-
‘Centres in these areas have been re-

~ laxed, Under the relaxed norms, a

Primary Health Centre ghall be set

~ up for 20,000 population and g Sub-

Centre for 3,000 population in the
tribal aeras as against 50,000 and 5,000
respactively in the non-tribal arsas.
Besides, wunder the various rural
health schemes which are being im-
plemented by the States and Union
Territories instructions exist to give
preference and relaxations in their
implementation in the tribal areas.

(c) A statement showing the pro-
grammes being implementeq and the
funds flowing to the tribal areas in
respect thereof during 1979—30 and
1980-81 is enclosed.

(d) Suifable guidelines, where ne-
cessary, have been issued to the
States by this Ministry as well as the
Ministry of Home Affairs and the
Planning Commission under the va-
rious national health programmes.

(e) A statement showing the ap-
proximate flow of funds earmarked
by this Ministry under the different
programmes and also the flow of
funds for the same, in the State Sec-
tor  is enclosed.

Statement I
Scheme-wise approximate flow of funds to Tribal areas during she Annnal Plan 1979-1980 and
1980-1981
Name of Programme/Scheme Anticipated Propmcd flow
expenditure of funds to the
in tl:\c Tlibal ngrﬁ
reas*. ., 1980-1981
1979-1980 " S
(Rs. lakhs) (Rs. lakhs)
- , —_ - "
1. Community Health Volunteers Service . 266 .00 400.00
2. Training and Employment of Multipurpose Worhﬂ . 117.80 153-34
3. Prevention of Vuual Im]ptrmcnt and Qontml ol' Blmd—
ness t5.26 45.00
4. T.B. Control . . 17.32 17.32
8. LeprosywControl . . . . 25.50 40.00
6. S.T.D. Control 1.43 1.66
7. NMEP (R.unl) 457.86 461.63
8. 1,60 2.00

Filaria Contol . . . .
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Statement II
Approximate flow of funds for the Tribal Areas under the State and Ceniral Sectors

State Health Sector

S. No. Name of the State/UT Central Sector
(Rs. lakhs) (Rs. lakhs) _
1979-Bo 198081 1979-Bo  1980-81
_:“_A—nd-.‘r-xr: P_rﬁh . 32 .42 742.28  46.867 45-66
2. -Assam 57.60' .. 32.050 42.49
5.. Bihar . 200.00 . 45.046 40.00Q
4 Gujarat 80.00 .o 173.702  175.57
5. HimachalPd. . L ' 9354 11.51
6. Karnataka . 18.00 . 10.125 8.60
7. Kerala 5.00 9.35 0.090 0.40
8. Madhya Pradesh . 26o.00 323.18 120.794 189.55
9. Maharashtra

10. Maaipur

11.  Meghalaya .
12. N®galind .
13. Orissa
14. Rajasthan

15. Tamil Nadu
16. Tripura

17. Uttar Pradesh

18. West Bengal

19. Arunachal Pradesh
20. Goa, Daman and Diu
21. Mizoram

22. D. & N. Haveli

23. Lakshadeep

127.33  95-458 44-69

21.233 27.51
20.673 3439
16.052 15.16

93-41  157-70  89.815 89.39
25.16 85.63 50.249 5730

27.50 31.50 7-146 447

37.00 .. 11.192 12.40

2.88 357 4-520 8.3:
(+S.GA)

35.380 52 .80
35150 61.12
1.913 1.36
30.980 34.71
6.596 4-02.
4-041- - .64 -

Irregularities and lapses of Railways

2230. SHRI NAVIN RAVANI:

SHRI RAMJIBHAI MAVA-
NI:

SHRI K P, SINGH DEO:

Will thé Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that the
Federation of Indian Chambers of

'..Commerce and Industry have brought

to hg,ht many eregulantu:s lapses,
ete.- 6f the Rai!ways recently; and

(b) if so, the details thereof and
the action taken thereon?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLTJAMENTARY. AFFAIRS
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“(SHRI MALLIKARJUN): (a)
and (b). The President and some of
the representatives of the Federation
of Indian Chambers of Commerce and
Industry had a meeting with the Mi-
nister of Railways on 17-1-1981, They
submitted a note on rail transport
problems experienced by industrial
and commercial users. The note re-
ferred to  availability of wagons,
movement of coal  transit delays,
claims compensation, etc, These mat-
ters are already engaging the atten-
tion of the Government. Two specified
cases of non-delivery of consignments
booked to Bangladesh were also re-
ferred to in that note, These claims
will be dealt with in accordance with
the extant rules.
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Setting up of C.GH.S. ° Dispensary
at Lawrence Road, New Delhi

2932. SHRI CHINTAMANI JENA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) what are the reasons for delay
in the setting up of a Central Govern-
ment Heallh Scheme Dispensary at
Lawrence Road, Delhi;

(b) whether = Homoeopathic and
Ayurvedic Central . Government
Health Scheme dispensaries also do
not exist in their proximity;

(c) whether maternity and child
welfare facility|centre also does not
exist in their proximity; and

(d) if so, what steps are being
taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) There 1is
no proposal to open a CG.HS., disg-
pensary at Lawrence Road as -=the
concentration of Government - Ser-
vants in the area doeg not justify the
same. The area is at present cover-
ed by Ashok Vihar dispensary.

(b) Homoeopahfc and Ayurvedic
facilities are provided by the C.G.H.S.

-Ayurvedic and Homoeopathic Units.

at Dev Nagar, ‘
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(c) The maternity and child wel-
fare facilities are prowided through
the St. Stephen’s Hospital and B. L.
Kapoor Hospital.

- (d) Does not arise.
Enguiry into misuse of goods meant
for Bangladesh Relief Orerations

2233, SHRI RASHEED MASOOD:

SHRI RAJESH KUMAR
SINGH:
Will the Minister of HEALTH

AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that a
former Vigilance Commissioner had
gone into the alleged misuse of goods
worth crores of rupees meant for
Bangladesh relief operations in 1971-
72,

(b) whether jt is also a fact that
after the submission of the report of
the Vigilance Commissioner, a three-
member Committee from amongst the
members of the Red Cross Managing
Committee was set up to examine the
findings of the Vigilance Commis-
sioner;

{c) if so, what were the findings of
the Vigilance Commissioner in the
matter;

(d) why the setting up of a Com-
mittee from amongst the members
of the Red Cross Managing Committee
was considered necessary after the
findings of the Vigilance Commission;
and

(e) what were the decisions of the
Committee on the findings of the
Commission?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
"RANJAN LASKAR): (a) to (e), In
May. 1878, at the request of the
then Prime Minister, the former Vigi-
lance Commissioner (Shri Pimput-
kar) in his personal capacity took
up an enquiry into certain allega-
tiong apminst the Indian Red Cross

MARCH 5, 1981

Written Answers .

Society. This was not a Commission
of Enquiry nor was it in his capacity
as Central Vigilance Commissioner.
The report of the former Vigilance
Commissioner .was received by the
Indian Red Cross Society in August,
1979. This is a matter which con~-
cerns a Statutory Autonomous Socie-
ty. The action taken by the Society
in regard to the report is for that
Society to declde.
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Parassala Railway Station

2235 SHRI A, NEELALOHITHA-
DASAN NADAR: Will the Minister
of RAILWAYS be pleased to state:

(a) whether Government have
received representation for convert-
ing Parassala Railway Station of
Trivandrum Division into g major
Railway Station; and

(b) if so, the action taken by Gov-
ernment thereon?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
{SHRI MALLIKARJUN): (a)
yes.

(b) The proposal for conversion of
Parassala halt station into a Block
Station was examined but not found
justified on grounds of inadequate
traffic.

Y ® WO IEe it
Patemn o oy
2236. st ohpw” afwr ;o

C Class Level Crossing Gates

2237. SHRI NAWAL. KISHORE
SHARMA: Will the Minister of
RAILWAYS be pleased to state:

(a) the number of ‘C’ Class level
crossing gates between block stations
of the Bikaner Division of Northern
Railway, the normal position of which
is that they are not open fo road
traffic and that reasons therefor;

(b) whether there is a heavy vehi-
cular traffic across gate No, 24-C Bi-
kaner-Sarupsar and Mohan Nagar
Stationg of Bikaner Division and the
normal position of the gate is that it
remains closed to road traffic;

(c) whether there are approved
proposals to keep the normal position
of Gate No. 24-C between Sarupsar
and Mohan Nagar Block Stations of
Bikaner Division;

(d) if so, whether the normal posi-
tion of the said block stationg has
been approved; and

(e) if not, the reasons fherefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) to (e). There
are 185 ‘C' Class level crossings bet-
ween block station in Bikaner Divi-
sion of Northern Railway. Under the
extant rules, the gates of all such
level crossings are required to be
normally kept closed and securely
fastened against road traffic. The
gates are however  opened for the
passage of road traffic when it s
necessary and safe to do so, Level
crossing No. 24-C in the block section
between Mohan Nagar and Jetsar
stations is situated over a siding at
Jetsar sation, The normal posgition of
the gates of this level crossing is
closed to road traffic. Northern Rail-
way Administration hag finalised the
Proposal and approacheq Commis-
sioner of Railway Safety for keeping
the normal position of gates of this
level crossing open to road traffic, As
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soon gs the proposal is approved by
him as required under the extant
rules, the Railway Administration
will take further action in the mat-
ter expeditiously.

Non  availabllity of medicines in
CG.HS. Dispensaries, Kasturba
Nagar

2238, SHRI R. L. P. VERMA: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether it is a fact that there
is great shortage of medicines at both
the C.G H.S. Dispensaries, Kasturba
Nagar (Sewa Nagar) New Delhi;

(b) if 50, the reasons thereof; and

(¢) the action taken by Govern-
ment to get the matter right in order
so that the patients may not suffer
and proper medicines are made avai-
lable to them.

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) to (c).
There is no shortage of medicines in
these Dispensaries except for occa-
sional ghortages for limited periods in
the case of some such medicines as
may be in genera] short supply in
the market, However_ suitable substi-
tutes for all such medicineg of the
equal therapeutic value are supplied.
Whenever reports of shortages are
received, suitable remedial action is
taken,

Bridge on river Parvatl in Madhya
Pradesh

2239, DR. VASANT KUMAR PAN-
DIT: Will the Minister of SHIPPING

AND TRANSPORT be pleased to
state:
(a) whether the proposal . from

Government of Madhya Pradesh for
a bridge on river Parvati at Pilukhe-
dj between Bhopal and Narsinghgarh

MARCH 85, 1961
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on National Highway No. 12 has
been sanctioned; ' -

(b) the details of the project;

(c) when the work of this bridge
would begin; and

{(d) whether it is a fact that this
is the only route which joins Bhopal
and Delhi?

THE MINISTER OF STATE 1IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI -BUTA
SINGH): (a) Yes, Sir.

(b) The estimate for the bridge
has been. sanctioned for Rs. 67.92
lakhs and the sanction for construc-
tion of approaches portion for an
amount of Rs. 447 lakhs is under
issue. The total length of the bridge
will be 362 metres.

(¢) Tenders for the work have
been invited and the last date for
receipt of tendersg is 10-4-1981, The
date of commencement of the work
will be known only after tenders
have been settled.

(d) No. This is the shortest route
on N, H, joining Bhopal and Delhi.

Entertainment Expenditure by Indian
Embassies

2240, DR, KRUPASINDHU BHOI:
Will the Minister of EXTERNAL
AFFAIRS be pleased to lay a state-
ment showing:

(a) the amount spent by each of
our embassies abroad on entertain-
ment during the year 1970-80; and

(b) what steps are being taken
by Government to minimise such
expenditure? .

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) The Minister of External
Affairs spent approximately Rs. 7
million during the year 1879-80 on
such entertainment in Missions and
Posts abroad. The Mission-wise de-
tails are in the attached list,
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(b) The representational grants,
which enable our personnel abroad to
host entertainment, have not been in-
creased in any significant manner
since 1971, The amounts have' there-
fore, become grossly inadequate be-
cause of global inflationary factors.
Since it is essential that our Ambas-

a view to improve the

sadors and other senior officers abroad
are provided with necessary funds
to host official entertainment, the Mi-
nistry is currenly examining a pro-
posal to rationalise and revise the re-
presentational grant entitlements with
functional
effectiveness of our Missions abroad.

' . Y o IR . e
Entertainment Expenditure incurred by our Missions{Posts Abroad during the year
1g7g-8o

S. No. Name of the Mission/Post Entertainment
iture
1 2 3
{In Ru
A. Embassies pecs)
i. Abidjan 28,000
2. Abu Dhabi . . 39,000
9. Aden . . . . . . 27,200
4. Addis Ababa . 44,800
5. Algiers . . . . . 44,600
6. Amman 39,000
% Ankara . . . . . . . . . 44,300
8. Athens . . . . . . 26,900
9. Baghdad . . . . v . . 68,900
to. Bahrain . ' . . . . 28,200
iI1. Banskok . . . . . . 33.600
12. Beirut . 85,500
13. Mﬂ . . . - - 63,000
14, Berlin (GDR) . . 39,000
15. Berne . . . . . . . . . . . 90,000
6. Bogota . . . . . . . . . 17,700
17- Bonn. . . . 1,49,900
18. Brasilia . . . . . . . . . . 43,000
t9. Brusselsx . . . e e e e . 1,32,000
20. Mmt . . . . - . . - . sl’m

. 8. .Budaput . . . . . .

24,900
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Kabul .
Kathmandu
Khartoum
Kinshasa .
Kuwait .

Lima

' 53.300
. 64,700
. 34,000

. % 32,500

. 40,300-

. 38,100
. 50,000
29,000
. 1,00,000
46,000
23,300

41,000

. 3,800

1,09,000

. 47620
- 75! 200

- l l07,°w

50,000

. 28,800
. 39,800
. 78,700

. 25,000
. 34,200
’ 37,200

. 48,000

. 8,200

. 23,900:
. 36,000

. 50,000
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1.

73
4
75-
76.
77
78.

79-

8s.

Osl , . . . . . . . . .
Pabama . . . . . . . L.
Paris_ . . . . . . . . .

Peking . . . . . . . . .

Prague . . . . . . . . . .
Qatar . . . . . . . . . .
Rabat . . . . . . . . . .
Rangoon . . . . . . . . . .
Sanaa . . . . . . . . . .
Santiagn . . . . . . . . .

Seoul . . . . . . . . . .

Sofia . . . . . . . . . .

Stockholm . . . . . . . . .
Surinam . . . . . . . . . .
Tehran . . . . . . . . .

Tokyo . . . . . . . . . .
Tripoli . . . . . . . .

Tunis . . . . . . . . . .
Ulan Bator . . . . . . . . .
Vienna . . . . . . . . . .
Vientiane . . . . . . . . . .

Warsaw . . . . . . . . . .

. - 90,000
23,700

1,50,000

1,28,000-

. 92,400-
. 61,700
. 37,100
40)600 )

. . 54,400

56,000

. 19,500

. 45,000

. 23,800

. 60,000
. 71,200-
. 24,600
. 83,900
. 2,15,000 -

36!000 !

. 34,000-

. 38,000

. 95,300

. 10,000~
. 28,300
. 3,41,000-

. 1,63,800-
. 2,65,600
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-87. Kandhar . . . . . 6,300
-BB. Karachi . . . . . . . . 45,200
‘8g. Khorramshahr . . . - - 6,000
*go. Kobe . N .. 30,800
g1. Mandlay . . . . . . . 7,300
-92. Medan . . . . . . . 5,800
93. New York . . . . . . . . 89,600
94. Odessa . . . . . 18,500
-95. Port Said . . . v . . . 5,500
+96. San Franscisco . . . . . . 67,900
-97- Sydney . . . . . 8,600
98. Zahidan . . . 6,000
99. Zanzibar . . - . . . . . 13,000
-100. Rep. of India, Thimpu . . . . . . 35,400
101. Rep. of India in Bautan, Phuntshilling . . . 4,300

D. High Commissions
102, Accra . . . . . . . . 51,900
103. Canberra . . . . . . . . ‘ 46,600
r104. Chittagong . . . . . . . 9,000
105. Colombo . . . . . . 44,800
‘106. Dacca . . . . . . . 1,00,000
:107. Dar-es-Salaam . . . . . . . 41,000
108. Georgetown . . . . . . B 31,300
-109. Hongkong . . . . . . . 50,700
110. Kampala . . . . . . . . . 29,600
ar11. Kandy . . . . . . . . 4,900
112. Kingston . . . . . . . . . 18,900
‘11§ Kuala Lumpur . . . . . . . . 53,600
114. Lagos . . . . . . . . . 66,100
115. Lilongwe . . . . . . . . . 22,000
116. London . . . . . . . 5,52,600
117. Bivmingham . . . . . . . . 7,000
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118, Lusaka . . . . 62,200
" nig. ‘Mombasa . 4,400
120. Nairobi . . . 37,200
121. Ottawa 1,29,000
122. Port Louis 27,100
123. Port of Spain 61,500
124. Rajshahi 4,600
125. Singapore . 42,200
126. Suva 42,700
127. Wellington, 24,400
ToraL B 70:43:;;‘;

Mass Raping by Quiside Hoodlums at
Talcher Railway Colony

2241, SHRI GEORGE FERNANDES:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to the charge
made by the Secretary-General, All
India Loco Running Staff Association
at Caleulla on 25th  January, 1981
about mass raping by ‘outside hood-
lums’ at the Talcher Railway Colony;

(b) whether Government have
taken necessary steps to apprehend
-the culorits and protect the honour
of the womenfolk of railwaymen’s
~ families; and

(c) if so. with what result?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes. However.
pnqmries made from the State Police
gources disclozed that no such inci-
dent has been reported to them in
this regard.

L™ .

(b) and (c). Do nﬁt 'arise.

Extending time of the last bus on-
Route No. 81y

2242, SHRI JITENDRA PRASAD:
Will the Minister of SHIPPING AND-
TRANSPORT be pleaseq to state:

(a) whether Government are
aware that the Central Government
Employees have to sit late at night
during the sessiong of Parliament;

(b) if so, whether Government are:
also aware that no public transport is
available to them after 11 P. M. ex-
cept 11.35 P.M. on Route No. 680;

(c) if so, whether Government pro-
pose to provide last bus at 11.35 P.M.
or later on Route No. 810 on the pat-.
tern of Route No, 680; and

(d) if pot, the reasons therefor?

THE MINISTER OF STATE IN~
THE ISTRY OF SHIPPING AND-
TRANSPORT (SHRI BUTA SINGH):
(a) qu, Sir,

(b) Dependmg upon the traffic load"
available the D.T.C. has provided
late night trips after 11 P.M. on some
of the routes from Central Secre-
tariat. The routes on which thege-.
late night services have been provides-
are cennecting resettlement and other
government colonies and these trips-:
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. are also being used by the Govt, em-

ployees who git late in the offices. On.
" route No. 680 end 340, the Corpora-
‘tion has provided trips after 11 P.M.
.as some traffic is available on these
routes, In addition, regular night
services are also operating to cater to
‘the travel needs of commuters who
have to perform their dutieg late in
‘the night,

(c) At present the Corporation is -

‘operating g trip at 11.05 P.M. on route
No, 810 leaving Central Secretariat
(Church Road) Bus stand for Tilak
Nagar, DTC has not received any de-
mand for operating a trip at i1.35 P.M.
In case such a demand is received
"ang sufficient traffic load js available,
-@ trip at 11.35 P.M. may be provided
“by DTC.

(d) Does not arise.

Diverse Cadres in foreign Services

2243. SWAMI INDERVESH:
SHRI RAM VILAS PASWAN:
SHRI JARESH KUMAR
SINGH:

"Will the Minister of EXTERNAL
AFFAIRS be pleased to stale:

(a) whether Government have
geen the press report published in the
Indian Express of the 19th January,
"1981, under the heading “Caste system
in foreign service”;

(b) if so, whether any inquiry has
-been conducteg in this regard; and

{e) if so, the results thereoi?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V., NARASIMHA
RAO): (a) Yes Sir.

(b) and (c). For wvarious reasuns,
*which are largely based on functional
requirements, a number of cadres
have been built up under the Minis-
“try of Externa] Affairs. On account
-of changed circumstances, some of
“$hese cadres have either outlived their
“utility or have, in fact increased ln
‘Importance,

The Ministry are aware of the need
7to rationnlise the cadre situation and

- MARCH 5, 1981
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is examining various possibilities,
such as elimination or absorption of
smaller cadres go as to reduce the
extent and range of the problem.
While rationalising the cadre <tructure,
the Ministry would naturally keep in
mind the interests of functiona] effi-
ciency and of economy in administra~-
tion.

Assensment of the Working of Mental
Hospital in India

2244, SHRI CHHANGUR RAM:
SHRI RAM VILAS PASWAN:

Will the Minister of HEALTH AND
FAMILY WELFAIRE be bpleased to
state:

(a) whether Government have
made any assessment with regard to
the working of the various mental
hospitalg in the country particularly
in respect of the treatment being pro-
vided to the patients, conditiong in
which they are being kept in the
hospitals and their confinement even
atter their recovery when they are no
longer required to be kept in the men-
tal hospitals:

L

(b) if so, the result thereof and the
stepg contemplated by the Govern-

ment in this regard; and

(c) if not, whether Government
would consider the desirability of
making such a study?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) to (¢). The
information Is being collected and
will be laid on the Table of tha
Sabha. '

Conversion of Sholapur-Gadag I!lllc
2245. SHRI K. B. cnounmgn'

Will the Minister of RAILWAYS
pleaseg to state: _#.'_
(a) whether Government prop ) f
to convert the Sholapur-Gadag ling:.
into Broad-gauge; and _ I

LA
"(b) if so, when the cmversiongg-
work will start? i
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAILI-
KARJUN): (a) A Survey for conver-
sion of this line into broad gauge is

in progress.

(b) A decision can be taken only
after the Survey is completed,

Railway line During Sixth Plan

2246. SHRI CHITTA MAHATA:
‘Will the Minister of RAILWAYS be
pleased to state:

(a) the nameg of places where Go-
vernment propose tp construct Rail-
way line during the Sixth Plan periog
and their basis; and

{b) the estimated gmount to be
incurred for the comstruction of rail-
way lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b), Alloca-
tion of funds for new lines dur-
ing the 6th Plan is Rs. 380
crores (Rs. 240 crores for on-
going schemes and Rs. 140 crores for
new schemes). Based on this, BG
raj] IInk from Telapur to Patancheru
(831 kms.) in Andhrgq Pradesh has
been proposed in the Budget for 1981-
82 at an estimated cost of Rs. 2.22
crores. Following new schemes are
under consideration in consultation
with the Planning Commission for
inclusion in the 6th Plan:—

8.Ne. Name of the Project

Estimated Outlay
cost (Rs.  during
in crores)  1980—85

1. Koraput-Rayagada BG line (174 2 Kms.)—Orissa

2. Jammu-Udhampur (40 Kms.)-—J.&K.
3. Jogighopa Bridge -—Assam

4 Karur-Dindigui-Tuticorin BG line (325 Kms.)—Tamilnadu
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60° 00 20+ 00

42- 86 2778
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¥mproving s Stretch of 719.05 Kilo-
mwtres of Road on east coast Align-
ment in Tami] Nadu

2248. SHRI K. T, KOSALRAM:
SHRI N. SUNDRAJAN:

Wil) the Minister of SHIPPING
AND TRANSPORT be pleased to state:
state;

(a) whether 38 major and tinor
bridges constructed with the assis-
tance of Central Government under
Economic and Inter-State Importance
scheme on the East Coast alignment
in Tamil Nadu, with an investment of
Rs. 4 crores, are not in use for want
of link roads conngcting them;

(b) whether large scale smuggling
in these parts can be prevented by
having an gl] weather communication
roads so that round-the-clock patrol-
ling can be done; and

(e) if so, the action proposed to be
taken for improving a stretch of
71995 Kms. to National Highway
standard?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) No such reports have been re-
ceived from Tamil Nadu Govt. who
are primarily concerned with this
road as it is a State Road.

(b) Fund; aggregating about Rs. 3
crores have already been provided to
the State Govt, for construction of
missing road links and bridges under
the Central-aid-programme of loan
assistance for State Roads of inter-
State or Economic Importance and
from Central Road Fund, The Staie
Govt. are concerned with the execu-
tion of works against these funds in
order to prevent smuggling etc,

(c) The road in question js not a
National Highway ang question of
improvement to National Highway
Standard does not, therefore, arise.
It ig g ¥itate Road and the State Govt,
are concerned with its development
and maintenance.

'MARCH 35, 1981
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U.P. Govermment Reguest for wagons
for Poiatoen

2249. SHRI B, D. SINGH: Will the
Minister of RAILWAYS be pleased to
state: -

(a) whether it is a fact that ‘the
Government of U.P, haq requested for
the gllotment of wagong to move
potatoes outside the State;

(b) if so, when & request for the
supply of wagons wag made by the
Government of UP, agnd the number
of wagong asked for;

(c) the number of wagons gupplied
so far as against the demand made
by the Government of UP.; and

(d) in case the demand of the
Government of U.P. has not bean met
in full, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes.

(b) In December 1980 Government
of U.P. asked for the allotment of
47.405 wagons for loading of potatoes
from U.P. during January to April
1981,

(c) and (d). Potato traffic jn U.P.
ig mostly offered by the }i “gnd
not by fhe Government % Ee
demang for wagons for potato lpad-
ing December 1980 to February 1981
(upto 15th), a total of 1537 broad
gauge and 2173 metre gauge wagons
of potatoes were loaded from U.P.
served by the Northern and North-
Eastern Railways. The pending indents
on 15-2-1981 were 404 on the Broad
Gauge and 7751 'on the Metre Gauge.

The demand for loading potatoes on
Metre Gauge of North Eastern Rail-
way could not be met in full due to
reluctance of merchants to load pota-
toes in block rakes on the plea that
arrival of a rake at. a destination
would ceuse a drop in price. - As a
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result, only piecemea]l clearance is
now taking place, On the North
Eastern Railway the bulk of the out-
standing demands as on  15-2-1981
(7660 out of 7751) were for destina-
tiong on the Northeast Frontier Rail-
way loading to which has been affec-
ted due to disturbed situation in
Assam. However, instructions have
been issued to load one rake of potato
daily on the Metre gauge for deslina-
tions on N. F. Railway till all the
indents are cleared.

The Railways anticipate no difficul-
ty in the clearance of potatoes from
U.P. provided the despatches are
planned to all the directiong and are
not concentrated towards one direc-
tion only and that it is also ensured
that loading is done in block rakes as
far as possible.

Providing a stoppage for superfast
trains at Bandel

2250. PROF, RUPCHAND PAL:
Will the Minister of RAILWAYS be
pleased to state: &

(a) whether Government have any
proposal to arrange stoppage at Ban-
del of superfast trains runaing bet-
ween Delhi and Howrah; and

(b) whether Government have any
proposal to introduce reservation and
bookiag counters for long distance
traing at Bandel in Eastern Railway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No.

(b) Adequate arrangements for re-
servation and booking of passengers
are available.

Proposal or an Expert Committee on
The Working of DTC

2251. SHRI M. RAMGOPAL

REDDY Will the Minister of SHIP-

.- PING AND TRANSPORT be pleased
to state:

(a) whether Government are con-
sidering any proposal to constitute

4071 LS—4.

‘an expert committee to go into the
working of D.T.C, and identify the
causes of loss and suggest steps to
contain ang curtail the losses; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN

THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH): (a) No, Sir,

(b) Does not arise.

Shifting of Bikaner Railway Statisn

2252. SHRI JAI NARAIN ROAT: .
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that Gov-
ernmen{ have decided to shift Bikaner
Railway Station to solve the problem
of rail tracks;

(b) if so, the details in this regard;
and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No,

(b) Does not arise.

(c) Shifting of Railway station is
not considered justified.

Cancer to wives due to cigarette
smoke of husbands

2253, SHRI N. E. HORO:
SHRI K, MALLANNA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government’s atten-
tion has been drawn to the ‘Hindustan
Times' dated the 18th January, 1981
that a major study sayg ‘wives ‘who
do not smoke but are exposed to
their husband’s cigarette smoke deve-
lop cancer at a much higher rate
than non-smoking wives of non-
smoking husbands; and

T e

L,
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(b) if so, what steps Government
have taken to warn the persons re-
garding grave affects of smoking in
the country?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND

FAMILY WELFARE (SHRI NIHAR:

RANJAN LASKAR): (a) Yes,

(b) Biological studieg have estab-
lisheq the carcinogenicity of cigaret-
te smoke and tar in particular has
been proved to be responsible for
carcinogenic effects. It has been ob-
served that the use of filters in ciga-
rettes minimises the harmful effects cf
cigarette smoke. The subject of ciga-
rette filter hag been taken up by the
Tobacco and Tobacco Products Sec-

tional Committee of the Indian Stand-

ardg Institution for formulation of an
Indian Standard at the instance of
the Directorate General of Technical
Development.

Under the Cigarette (Regulation of
Production, Supfly and Distribution)
Act, 1975 the manufacturers or per-
sons dealing in cigaretteg are requir-
ed to display prominently the statu-
tory wanning viz,, ‘Cigarette smok-
ing is injurious to Health' on all car-
tong or packets of cigarette which are
put up for sale, The warning is also
required to be displaved prominently
on all advertisements whether it is
in newspapers, pubications or on
hoardings or elsewhere,

MARCH. 5, 1981
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Health education measures to res-
trict smoking have also been under-
taken, e.g.,

(i) inclusion of a chapter on the
health hazards of smoking for stu-
dents of class IX, X under the
Central Board of Education; '

(ii) mass health education/publi-
city campaigng on the hazards of
smoking through publications and
mass media viz. radio, films, TV ctc.

Growth Rate of Population During’
the last Three Censuses

2254 SHRI BHOGENDRA JHA:
Wil] the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state: the percentage of the rate of
growth of the Scheduled Tribes, Sche-
duled Castes, Backwardq Castes, Reli-
gious Minoritieg and the rest of the
population in the country during the
last three censuses?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): The growth
rates for the population based on 1951,
1961 and 1871 censuses and obtained
from the Registrar General, India, in
respect of Scheduleq Castes and Sche-
duled Tribes are given in the State-
ment at Annexure-I and of major re-
ligious minorities and the rest of the
population are given at Annexure-II
For Backward Classes the informa-
tion is not available,
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Locomen Strike Affects Supply to
Steel Plants

2256. SHR] BALASAHER VIKHE
PATIL: Wil] the Minister of RAIL-
WAYS be pleaseq to state:l

(a) which are the other Railway
besides North Eastern Railway which
have been affected by the strike of
loco staff;

(b) whether supplies of inputs to
power qnd steel plantg were disrupted
ag a resvilt of the gtrike;

(e) if so, the plants which have
oeen affected; and

(d) the steps taken by Government
to ensure regular supplies of inputs to
these plants?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
LARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) The mass sick leave, as
announced by the Loco Running Staff
Association from O-hrs, of 20th Jan-
uary, 1981 dig not affect the operationg
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on the Railways
isolated places.

(b) and (c), No.
(d) Does not arise.

“expect . in -a iew,

Length of Railway Line in Madhya,

Pradesh

2257, SHR] KAMAL NATH: Wil
the Minister of RAILWAYS be pleaseq
to state:

(a) the ratio between the existing
length of rail lines and the ictal area
in Maedhya Pradesh, Uttar Pradesh,
Punjab, Haryana, Bihar, West Benga]
and Maharashtra;

(b) the steps Government propose
- to take for setling up additional rail
lines to bridge the gap in the ratio; ang

(c) the reasons for such difference
between various States?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-

KARJUN): (a) Requisite details are
given beow. :
State Route Kms. per 1000
sq. km. of area
Madhya Pradesh 12.96
Uttar Pradesh 29.93
Punjab 42.47
Haryana 32.79
Bihar 30.55
West Bengal 4237
Maharashtrg 17.01

(b) and (¢). Railway development
cannot be envisaged on Statewise or
regionwise concept. The needs of the
country are assessed and then deci-
sions are taken for the overall rajlway
development within the limited reso-
urces made available by the Planning
Comnmission. Planning of new Railway
lines js closely linked: with the trans-
port requirements of the concerned
area. Adequacy of gnticipated traffic

- rather tnan the exzsting raalway kilo-
~ metrage ig the guiding criterig in de-
" ciding on new line projects.

" Proposed Brahamaputra Bridge at

Gogighopa in Assam

2258. SHRI SANTOSH MOHAN
DEV: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state the getails of the bridge propos- -
ed to be constructed on Brahmaputra
at Gogighopa in Assam?

THE MINISTER OF STATE IN

'THE MINISTRY OF SHIPPING AND
"TRANSPORT (SHRI BUTA SINGH):

Following the decision of the Gov-
ernment of India to construct a bridge
across the river Brahmaputra at
Gogighopa in Assam, an estimate
amounting to Rs. 51,640 lakhs was
sanctioned in November 1980 for
Techno-Economic feasibility  study

. and. detailed, investigation and prepa-
.ratmn of detail Project report for the

construction of the bridge in question.
The Project report has not yet been
received from the “RITES” to whom
this work wag entrusted, It is ex-
pected by 31st March, 1982, The de-
tails of the bridge would become
available only after receipt of the
Project report and decision thereon
after examination,

Rural health schemes sponsored by
Unesco in Orissa

2259. SHRI A. C. DAS: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that some
rural health schemes sponsored by
United Nations Educational Scientific
and Cultural Organisation are going
to be launcheq in the country for giv-
ing direct benefit to the villagers and
slum dwellers;

(b) if so, whether such scheme is
going to be extendeq also to the ruraj
areas of Orissa; and

(c) the details regarding the im>-
lementation of these schemes?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a)
. no such proposal under the conside-

ration of this Ministry, -

(t) and (c¢). Doeg not arise,

Number of 8.C./S.T. Oﬂcers in
Shipping and Transport
Ministry

2260. SHRI BHEEKHABHAI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the total number of officers in
the Ministry including the Public
Undertakings under its control;

(k) the number of officers belonging
the Scheduled Castes and Scheduled
Trites in the said Ministry;

MARCH 5, 1881
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(c) the percentage of each chte_“gory ‘
of both reserved communities, sepa-
rately; ’

(d) whether Government have
launcheq a special crash  programme
for filling up shortfalls of reserved
vacancies;

(e) if not, why: and

(f) whether Government propose
to make 3 special campaign for the
recruitrnent of these communities?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) to (¢). The tota]
number of officers and employees in
the Ministry of Shipping and Trans-
port, its gttached and subordinate offi.
ces, public sector undertakings and
other statutory bodies under its con-
trol as on 1st January 1980 the number
of officers and employees belonging to
Scheduled Castes and Scheduled
Tribes among them and their per-
centage are given below:—

Total Number of No. of Officers and employees Percentage of SC & ST officers
officers & employees belonging to and employees to  the Total No.
- SC. ST. sc. ST
1,653,698 21,054 2,384 12.86%, 1-46%

(d) to (f). Efforts are being made
continucusly to clear the backlog of
representation of Scheduled Castes
and Scheduleg Tribes,

Mileages Allowance

2231, SHR1 BASUDEB ACIIARYA:
‘Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are awara
that the agreement on restructuring
of pay arrived at in July 1980 and
recommendation of other comenittees
on mileages allowance which is g part
of loco running staff’s pay and umi-
forms, are not being implemented; and

(b) it so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) There was no agree-
ment arrived at on these issues.

{b) Doesg not arise,

Protocol Signed with USSR

2262, SHRI VIJAY KUMAR
YADAV: Will the Minister of EX-
TERNAL AFFAIRS be pleaseg to
state:

(a) whether it is a fact that a pro-
toco] has been signed by him and Mr.
Ivan Arkhipov, first Deputy Chairman
of the Counci] of Ministers of U.S.5.R.
regarding the actual projects on which
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Russian aid of Rs. 520 crores during
the Sixth Plan is to be used; and

(b) if so, the details of the projectg
with place and capacities?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V., NARASIMHA
"RAO): (a) Yeg Sir. The Protocol
exprasses the :ubstanee of discussiong
on various projects of Indo-Soviet
economic cooperation including the
projects for which the Soviet credit of
Rs. 520 croves is to be allocated.

(k) Detail; of the projects, includ-
ing, where already determined, loca-
tion and capacities were given in the
Pres; Note jssued on January 23, 1981,
Relevant extracts are enclosed.

Extracts from the Presg Note issued

by the Press  Laformation Buregu on

January 23, 1981, regarding Indo-
USSR Joint Commission Session

The concrete measureg for imple-
mentation of Programmes of coopera.
tion in vital sectors of the Indian
econtmy, such as ferrous metallurgy,
coal, power, oj] etc., envisaged by the
Economic Agreement of December
1080, were also considered during the
sesgion of the Commission.

Maiters connected with the setting
up of the Vishakhapatnam Steel Plant
were examined in detail, Also con-
sidered were questions relating to the
expansion cf the Bhilai Steel Plant
and ihe Bokaro Stee] Plant, ag well
as ccoperation with the corresponding
Soviet organisations,

In the field of coal industry, dis-
cussiong related to the Jhanjra under-
ground mine with a capacity of 2.8
million tonnes per annum and the
Mukanda open cast mine, which is to
be developed as an integrated com-
plex, with a first gtage capacity of 4
million tonnes per annum.

In the field of oi] exploration and
exploitation, a number of programmes
for prospecting for ofil in selected

arcag and for increasing oil production -
trom existing wells were considered.

An jmportant project which wag
considereq by the Commission was the
construction of an integrated thermsl
power plant of the capacity of 1000
MW, with posgibility of expansion
upto 3000 MW, to be set up at the
Nigahi coal mine on the Singrauli
coal deposits. Negotiations relating to
the implementation of this project are
to be taken up in the first half of 1981,

In the field of irrigation, pro-
grammes of cooperation which were
considered, included production of
prefabricated components for con-
sFructiun of canal structures and canaj
lining and using the directional blast-

ing techniques for construction of
dams,

Foot Over-Bridges Across Kurla
Tane

2263. DR. SUBRAMANIAM SWA-

MY: Will the Minister of RAILWAYS
Le pleased to state:

(a) whether there ig any proposal
to construet Vehicular or Pedestrian
Foot-Over-Bridges acrosg the Reilway
tracks anywhere between Kurla-
Thana and between Kurla-Mankhurd

on the Centra] Railway at Bombay;
and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) The following works of con-
struction of road over/under-bridges
and foot over-bridges on Kurla-Thana
and Kurla-Mankhurq Section of Cen-
tral Railway have been included in
the Railwaygs Works Programme

1981-82,
Kurla-Thane Section:

1. Road Over-bridge in replace-
ment of level crossing No. 18 near
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. Vikhroli at an estimated cost of Rs.
46 lakhs.

Kurla-Mankhurd Section:

2. Road Over-bridge in replacement

" of lgvel crossing No. 1 between Kurla

ang Chembur at an estimated cost of
Rs. 82.37 lakhs. ’

8. Foot over-bridge at Chembur
Station at Bombay and at an estimated
cost of Rs. 10,62 lakhs,

4. Extension of a Foot-over-bridge
towards down side at Govandj at an
estimated cost of Rs. 8.65 lakhs,

5. Foot over-bridge at Mankhurd at
an estimated cost of Rs. 7.52 lakhs.

The following proposalg for con-
gtruction of road over/under-bridges
and foot over-bridges on Kurla-Thane
and Kurla-Mankhurd Section of Cen-
tral Railway are under the examina-
tion of the Railway in consultation
with the State Government/Local
Authority.

Kurla-Thane Section;

1. Rogg Over-bridge across Kurla
yard station on the proposed Santa-
cruz Link Road.

2. Road Over-bridge near Vidya-
vihar Station at Kms. 17/12-13.

3. Road Over-bridge in replacement
of leve] crossing No. 20 on north of
Mulund Reilway Station,

4 Foot Over-bridge at Thane at
Kalyan end.

5. Foot Over-bridge in lieu of level
crossing No, 16 between Vikhroli and
Bhandup at Kanjurmarg.

6. Foot Over-bridge in lieu of level
crossing No. 14 between Ghatkopar
and Vikhroli.

Kurla-Mankhurd Section

7. Foot Over-bridge near Kumud
School gt Kms. 20/4-3 between Kurla
and Mankhurd.

8. Foot Over-bridge near Chembur

joining Sahakar Nugar and Tilak

Nagar,

MARCH 5, 198.
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r_roduoﬁm of Wagons

2264, SHRI TARIQ ANWAR: Will
the Minister .of RAILWAYS . be
pleased to state:

(a) whether Government anticipate
a gap of 30 bilion tonne Km. bet-
ween the demand and supply of rail
transportation during 1984-85;

(b) whether the production: of wa-
gons cannot be raised from 25,000 to
30,000 wagons per year without long
term orders; and

(c) whether Government are plan-
ning to import rail wagons to meet
demand and

supply?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) No’ not bet-
ween demand and supply, but bet-
ween projection of Planning Commis-
sion and the resource availability.

(b) Installed prodution capacity is
already over 25,000 wagong a year.

(e) No.

Delay in payment of gratuity ete. to
retiring employees of CGHS

2265. SHRI HIRALAL R, PAR-
MAR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

-~

(a) the total number of employees,
category-wise, including pharmacists
who retired from service in Novem-
ber 1980 in C.G.H.S. New Delhi;

(b) whether the amount of gratui-
ty, GPF and other deposits have been
paid to them; and

(c) if not, the reasons for the de-
lay in payment of gratuity, etc.?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Pharma-

, clst—1,
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A\

Dresser—1

{b) and (c). The pharmacist has
already been paid the cash equiva-
lent of leave salary at retirement
and the dresser the Death-cum-
retirement Gratuity. Other payments
have been delayed due to adminis-
trative reasons and are likely to be
made shortly.

International Maritime Conference

2266, SHRI K. RAMAMURTHY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to stete:

(a) the principal suggestions of
‘the three day International Maritime
Conference being held from February
11, 1981 at Madras; and

(b) the action proposed to be
taken thereon?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) and (b). The
suggestions of the International Mari-
time Conference held at Madras have
not been received by Government
from the Secretariat of the Confer-
ence so far,

Review of the facilities available to
patients in varions hospitals of capital

2267. SHRI JAGPAL SINGH:
SHRI RASHEED MASOOD:

SHRI RAJESH KUMAR
SINGH:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state; '

(a) what is the periodicity, if any,
fixed by Government to review the
facilities available in various Govern-
ment hospitals in the Capital in-
cluding the AIIMS and also to keep
acquainted with the condition of the
patients lying unattended in the ve-
randahs/compounds of the hospitals;

(b) when a review of the facilities
available in the hospitals was made

last and what ‘steps were taken by
Government to improve these facili-
ties, o

(c) the number of visits, if any,
made by the concerned authoritieg to
the various hospitals during the last
one year and the steps taken as a re-
sult of these visits;

(d) if not, why fixing of periodici-
ty to review the facilities and for
visits to the hospitals to keep abreast
with the conditions of the patients
lying unattended was not considered
necessary; and

(e) whether Government would
consider the desirability, such ag peri-
odicity in the larger interest of the
patients who visits these hospitals for
medical treatment?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b).
No fixed periodicity exists to review
the facilities, However, the facilities
available in hospitalsjcondition of pa-
tients are reviewed by the- Medical
Superintendent in charge of the hos-
pitals as and when necessary.

(¢) to (e). Medical Superinten-
dents who are senior level officers on
the spot, review the facilities provid-
ed and the condition of patients in
the hospitals ag constantly.

Hauling of passenger traing by two
engines

2268. SHRI R, P. GAEKWAD: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that Indian
Railways propose to give priority
for pulling up of passenger traing by
two engines and that more and more
longer trains will be given priority
over introdution of new trains;

(b) whether Indian Railways pro-
pose to give priority for pulling up
passenger trains by two engines on
the Western Rallway; and
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(c¢) it so, which of the trains on
the Western Railway that will be
given priority for pulling up by two
engines?

THE DEPUTY -MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes, as far as
long distance Mail/Express trains are
concerned, subject to availability of
resources and operational constraints,

(b) and (c). Proposalg for double
‘heading of 501/502 Pink City Express
and 151/152 Rajdhani Express are
under examination and gaction as
found feasible will be taken.
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Ships built in Indian shipyard

2270. SHRI XAVIER ARAKAL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) how many ships are built in
India in 1879-80 and 1980-81 at what
costs and in which shipyards;

(b) the total cost of each sghip
built in India from 1979-80 onwards;

{c) why the work in Cochin Ship-
yard is not progresging; and

(d) whether Government are aware
that private contractors and building
contractors are wilfully @lelaying the

work and taking away huge sum of
money?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) and (b). Of the
two public sector shipyards under
the Ministry of Shipping and Trans-
port, Hindustan Shipyard completed
and delivered two cargo vessels in
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1979-80 and one cargo vessel in 1080-81. ‘These are:

Name of ship DWT Date of Cost
delivery  (Rs. crores)
1. Jalagodavari . ] . . . ﬁz_o;; ;_4 6-4-1979 14.51
2. Jalagovind 20,868  5-12-1979 15-45
3. Jalagopal 20,850  11-g-1g80 15.58

—

(¢) The major facilities envisaged
in the project report of Cochin Ship-
yard, except for installation of three
cranes, have already been completed.
The project is expected to be com-
pleted in all respects by 1981-82

(d¢) No such report has been re-
ceived by Government,

Circular Railway for Bangalore

2271, SHRI M. V. CHANDRASE-
KARA MURTHY: Will the Minister
~of RAILWAYS be pleased to state:

(a) whether there is a proposal un-
der consideration te have a circular
Railway for Bangalore City;

(b) if so, whether the Central
Government have agreed to that pro-
posal;

{c) if so, to what extent the pro-
posal will be implemented; and

(d) the total cost of expenditure
involved?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) No,

(b) to (d). Do not arise.

Posts of S.C,/S.T. in Railways

2272. SHRI RAM PYARE PA-
NIKA: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether there is a huge short-
fall in reeruitment/promotion posts
reserved for SCIST in Indian Rail-
ways (including those of Railway
Board, attached offices and produc-
tion units); -

(b) whether a crash programme for
wiping out shortfalls of Scheduled
Castes and Scheduled Tribes quota 1s
being launched on the lines of first
Crash Programme of 1975-76; and

(c) if so, the dale from which the
Crash Programme will start and the
extent of shortfalls of both recruit-
ment and promotion for Grades A, B,
C, and D as on 31st December, 19807

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Representa-
tions of Scheduled Castes/Scheduled
Tribes on Indian Railways as on
31.3-1980 are as under:—

—— o

Class

Group A
Group B
Group C

Group D . .
(excluding Safaiwalas)
Group D . ' . .

(Safaiwalas)

Total Scheduled %age Scheduled %age
No. of Castes Tribes
employees
5393 '@ 419 7-8 77 1.4
5043 550 10.9 114 2.3
707034 79935 ir.3 16231 2.3
779308 137850 17.7 41552 5.3
54508 45399 83.2 862 1.6
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(b) Yes,

(c) The Crash' Programme Iis pro-
posed to be launched on the Railways
from 1st April, 1881, From the per-
centages mentioned above, it will be
seen that there is shortfall in the
representations of both  Scheduled
Castes and Scheduled Tribes in cate-
gories A, B and C. The percentages
are shown in the statement above.
The All India basis requirement is 15
per cent for Scheduled Castes and
7% per cent for Scheduled Trihes.

Dredging operations in Paradip Port

2273. SHRI LAKSHMAN MAL-
LICK: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether the Central Govern-
ment have been bearing the entire
-expenditure on the maintenance of
dredging of Calcutta Port;

(b) if so, the reasons therefor;

(c) the average annual expendi-
ture being incurred on this account at
Calcutta Port;

(d) whether there is any proposal
under Government’'s consideration
to extend the same - benefits to
peradip Port in view of its dredger
Konark sunk in the sea; and

. (e) if not, the reasons therefor
and what alternative assistance is
likely to be extended to Paradip Port
to keep up its maintenance of dredg-
ing?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
‘DRA PATIL): (a) The Central
Government have been bearing 80
per cent of expenditure incurred by
Calcutta Port Trust on dredging and
‘maintenance of the river Hooghly
from the year 1068-69, .

{b) The One-Man Committee (P.
C, Bhattackarya Committee) appoint-
ed by the Government in 1967 ' to
-#nquire into' the financial* position of
“Calcutta Port recommended inter alia
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that 80 per cent of expenditure on
dredging and maintenance of the river
incurred by Calcutta Port should be
borne by Government as a perma-
nent measure., Subsequently, the
Two-Man Committee appointed by
Government in 1975 to go into the
working and financial position of the
Calcutta Port also recommended con-
tinuance of the above financial assist-
ance to the Port at least upto 1983-
84.

(c) The average annual expendi-
ture being incurred by Calcufta Port
on dredging and maintenance of the
river is in the range of Rs, 11 to 12
crores at present. .

(d) No, Sir. N

(e) Only Calcutta Port, which is
a rivarine Port, has been allowed
subsidy on dredging in river I‘Imgh-t
ly. No other Port has been sanc-
tioned any subsidy towards expendi-
ture on dredging.

Extension of Haryana Express upto
Bhatinda

2274, SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of RAIL-
WAYS be pleased to state whether
Government have any proposal ‘to
extend the Haryana Express ‘upiq
Bhatinda?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF
PARLIAMENTARY. AFFAIRS (SHRI
MALLIKARJUN): No.

Trains Accidents dyring 1st Pecember,
1980 to 15th February, 1981

2275. SHRI NAVIN RAVANI: Wil
the Minister of RAILWAYS be pleased
fo state:

(a) whether tfrain accidents occurred
during the period from 1st December,
1980 to 15th February, 1981 in various
parts, of the country;

(b) it so, the details of each eccident;
(c) the reasons for each accident;
(d)thedetaﬂ!otlmoiﬁ!e ad

~ Injuries;
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(e) what compensation was paid ‘to

each victim; and

() what action has been  taken
against Railway employees and officials
who are responsible for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS & IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):

(a) & (b) During the period 1.12.80
io 15-2-81, 223 train accidents cccurred
on the Indian Government Railways.
The details of these train accidents are
as under:

Collisions . . . 16
ﬁcrailmmts . . . . 183
Level crossing accidents . . 19
Fires in trains . . . 5
Total .  as3

- —

(¢) The causes of these accidents are
as under:

:; Failure of railway staff . 75
2. Failure of perons other than
railway staff . . 20
3. Failure of Mechanical
equipment . . 69
4. Track defects . . . 8
5 ISabotagc . . . . 2
6. Accidental _ , . . 8
7. Cause could not be established 2
. 8. Cause not yet finalised. . 39
Total . 223

(@ In these accidents, 63 persons
were killed and 285 injured.

(e) No. compensation has been paid
80 tar.

({) Necessary disciplineary action is
‘Initiated againsy the staf resmnsihle
for acecidents,

sty Tavars o P war o
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Fall in sterilization Target

2277. SHRIMATI KRISHNA SAHI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to

state:

(a) whether it is a fact that average
cost per sterilization is increasing every
vear because on the one hand, wage~
bill is rising while on the other perfor-
mance is decreasing; and .

(bj if so, whether Government pro-
pose to overhayl its communication
strategy and bring about certain funda-
mental changes in the execution of
progra:mimes?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI NIHAR RANJAN
LASKAR): (a) The average cost per
Sterilization is mcreasing due to the
following factors'-—-

(i) Larger expenditure on building
up of infrastructure needed for pro-
vision of services for health, fumily
welfare and Maternal and Child
Health. :

(ii) Thcreased expenditure on cons-
truction of bulldings for working and
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living acomodation for medical and
para-medical personnel under Family
Welfare programme in rural areas.

(ili) Sanction of additional insial-
mants of Dearness Allowance and
revision of scales of pay on the basis
of recommendations of Pay Coinmis-
sion in certain States. The perfor-
mance under sterilisation has been
showing on upward trend ofier the
steep fall in 1977-78.

‘(b) The motivaion strategy is being
continuously updated and improved
keeping in view the needs of the pro-
gramme and integraion of health, fami-
ly welfare and Maternal and Child
Health.

European  Security Conference

%278. SHRI CHITTA BASU: Wil
she Minister of EXTERNAL AF-
FAIRS be pleased to stiate:

(a) whether a 35 State European
Security Conference was recently held
at Madrid;

(b) it so, the outcome of the Con-
ference; and

(c) the reaction of Government in
that regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) The Conference on Euro-
pean Security and Cooperation is be-
ing held at Madrid since 11th of
November, 1980.

(b) The Conference is still going
on and the outcome is not yet known.

(c) Does not arise.

Construction of East Coast Road
Project

2279. SHRI P. RAJAGOPAL NAIDU:
SHRI P. J. KURIAN:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Governmant of An-
dhra Pradesh had submitted a project
report with regard to ihe construction
of East Coast Road Project for stren-
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gthening and augmenting the exlsuns

_ National Highway No. 5;

(b) it so, the views of the Central
Government on the $aid rroject;

(c) wheiher Government has ap-
proached the World Bank for its as-
sistance to implement the project; and

(d) if so, the steps being proposed
to be taken in this regard and the
views of the World Bank?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):

(a) Yes, Sir.

(b) to (d) The East Coast Road im
Andhra Pradesh is a Siate Road and
the Government of Andhra Pradesh
are primarily responsible for oll mat-
ters relating to its construction, main-
tenance and improvement etc. L 30
far as the question of seeking the
World Bank Aid for strengthening it
concerned, it is again primarily matter
concerning the State Government who
have been advised to arpioach the
Ministry of Finance (Department of

Fconomic Affairs) in this regard
direct.
Empty running of goods wagons

2980. SHRI K. P. SINGH DEO:
SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minister of RAILWAS be
pleased to state:

(a) whethey Government have as-
sessed the perceatage of empty run-
ning of goods wagons in the S.E. Rail-
ways during 1979-80;

(b) what is the loss involved; and

(c) what stepg are being taken

to bring down this perceatage?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) The percentage
of empty wegon kilometres to total
wagon kilometres has come down from
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32 per cent in 1978-79 to 29 per cent
in 1979-80 in Broad Gauge sections of
the South Eastern Railway.

(b) Do=s not arise,

(¢) Empty haulage of wagons 1is
Inherent and unavoidable in every
railway system and it depends upon
where bulk of the traffic is available.
Steps, are however, taken to ration-
alise the movement in such a manner
that the empty haulage is minimum
possible.

Appeal by Indian workers working
in Libya

2281. SHRI ATAL BIHARI VAIJ-
PAYEE: Will the Minister of EX-
TERNA], AFFAIRS be pleased to
state:

(a) whether it is a fact that about
100 building construction workers in
Libya had addressed an appeal dated
October 25, 1979 to hig Ministry stat-
ing their pathetic conditions there
and requesting for their repatriation;

(b) if so the facts and action taken
for their relief:

(c) whether everyone of them has
completed his term under the legal
contract; and

(d) if so, why there has been de-
lay in their repatriation inspite of
their express wish for the same?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V., NARASIMHA
RAO): (a) Yes, Sir,

(b) On receipt of the complaint
from the workers that the employing
company had not paid their dues and
was not taking action to repatriate
the workers our Embasgy in Tripoli
had taken the matter up with the
Foreign Liaison Bureau of the Gov-
ernment of Libya. The complaint of
the workers had also been filleg with
the local Civil Courts, The Civil
Courts gave their final decision on 3rd
December, 1980 in favour of the work-
ers. However, this decision wag con-
tested by the employing Company
in the High Court who upheld the
decision of the Civil Court on 25th

January, 1981 and directed the Com-~
pany to make paymentg of the work-
ers’ dues, According to the reports
the Company is making arrangements
to clear the dues of the workers,

(¢) Yes, Sir.

(d) The repatriation of the workers
was delayed ag the matter wag be-
ing adjudicated by the local Courts.
Now that the legal hurdleg are over
the workers are likely to be repatriat-
ed to India shorty,

Manmad—Aurangabad Line

2282. SHRI QAZ] SALEEM: Will
the Minister of RAILWAYS be pleas-
ed t> state:

(a) how much amount has been
spent till date gince the inception of
Manmad—Aurangabad Railway line
on Central-—Southern Railways and
the details thereof;

(b) what are the plans, proposals
and estimates of the said line;

(c) when the said line is likely to
be constructed; and

(d) what steps the Railways have
taken for propose to be taken for its
early completion?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARAJUN): (a) to (d). A metre
gauge line already exists from Man-
mad to Secunderabad via Purna. The
conversion of a part of this section
from Manmad to Parbhani and then
on to Parli Vaijnath is an approved
work and in the first stage it is pro-
posed to convert the gection between
Manmad and Aurangabad, No tar-
get date for completion of the work
hag been fixed. This would depend
on the needs of traffic and the avail-
ability of funds. Out of a total esti-
mated cost of Rs. 30,92 crores, a sum
of Rs. 93.93 lakhg is expected to be
spent by 31st March 1881,
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Open Heart surgery. by a doctor Of
Bombay

2283. SHR] SHANTARAM POT-
DUKHE: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether Government are aware
of open heart surgery by a leading
doctor of Bombay which is low cost
heart transplant; and

(b) if so, whether Government
propose to start such units in Gov-
ernment hospitals facilitating low cost
heart transplants?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR1 NI{IAR
RANJAN LASKAR: (a) and (b). The
information is being collected and will
be laid on the table of the Sabha.

Dieselisation of Shornur Railway Loco
sheg

2284, SHRI V. S. VIJAYA RAGH-
VAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is any proposal
to dieselise the Shornur Railway loco
shed due to lack of good quality coal;
and

-’('b) whether Government propose
to introduce mini diesel engine in
Palghat Division, s0 as to avoid diffi-
culties arising out of shortage of coal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Dieselisation on
Railways is carried out keeping in
view the traffic density and potential
of the Section. A separate Inspection
Organisation exists to ensure supply
of coal to requisite quality for Rail-
ways' use ang the, coal being supplied
to Shornur shed is suitable for steam
traction and there is no proposal to
dieselise Shornur for the present.
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(b) There is no such proposal at
present. The coal stock on Palghat
Division ag on 1st March 1981 were
of 4.6 days’ consumption and the sup-
ply position continueg to be watched,

Corruption in Reservation of Bc;ﬁs

2285. SHR] P, K. KODIYAN: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government's attention
has been drawn to the rampant cor-
ruption in Railways in the case of al-
lotment of wagong and reservation of
berths and seats; and

(b) if so, what effective measures
are being taken by Government to
check the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No. However,
some complaints alleging corruption
in allotment of wagons and reserva-
tion of berths and seats have been
received.

(b) The various measures taken by
the Railways to contain activities of
anti-social elements jadulging in cor-
?uption practices include the follow-
ing:

(i) Frequent checks by officers
and Inspectors and preventive
checks by vigilance organisation of
the railways are conducted tp en-
sure that allotment of wagong is
done according to priority and date
of registration and that quotas for
various points and restrictiong are
observed,

(ii) Whenever any complaintg are
received regarding irregularities in
allotment of wagons, these are
thoroughly investigated and if any
staff is found responsible for any
i.zjregularity or malpractice guitable
disciplinary action, ig taken against
them, If during preventive checks
.and investigation of complaints, it
iz observed that there i3 lacunae in
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the procedures followed, the proce-
dures are suitably modified to re-
move scope for irregularities and

malpractices,

{iii) Likewise, checks have been
intensifieg by the Commercial and
Vigilance wings of the railways,
anti-fraud squad, Government Rail-
way Police, etc, to curb the activi-
ties of anti-social elements and rail-
way staff indulging in malpractices
in reservation of berths and seats.
Since many of the irregularities in
reservation area stem from the dif-
jerence between demand and sup-
ply, endeavours have been made to
reduce the gap between demang and
supply by introducing new trains,
augmentinig the loads of existing
trains, extending their rumns, in-
creasing the froeguency of weekly/
biweekly trains and running holi-
day specials on important routes
within the resources available, to
clear the rush of traffic. In addi-
tion, severu] steps have been taken
to render better and more satisfac-
tory service to the travelling pub-
lic by way of streamlining the re-
servatio;, procedur»; and arrange-
ments like cpening #dditinaal book-
ing windows, reservatioan counters
and extending working hours of re-
servation offices etc.

Amount sanctioned for repairing the
damages causeg to National High-
ways in Orissa

2286. SHRI RASABEHARI BEHE-
RA: Will the Minister of SHIPPING
,AND TRANSPORT be pleased to re-
" fer to the reply given to Unstarred
Question, No, 1445 on the 27th Nov-
ember, 1980 regarding damages caus-
ed to National Highways in Orissa
by floods and state the amount which
yUnion Government have sanctioned
for repairing the damages and to re-
construct the National Highwayg in

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
Flood damage repair and special re-
pair estimates aggregating to Rs, 23.73
lakhs have so far been sanctioned in
respect of damageg causeg by floods
to the National Highways in Orissa
in September, 1980. Against these
sanctions, Rs, 11.44 lakhs have so far
been released, Meanwhile, more esti-
mates for flood damage repair works,
recently received from the State, are
being processed. Further releases
agaiast these would be made as and
when works are sanctioned,

Ban on screening of certain films
abroad

2287. SHRI K. M. MADHUKAR:
PROF. RUP CHAND PAL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that {hree
films one by Mani Kaul and other two
by Loksen Lalwani have been banned
by the External Affairs Ministry for
screening abroad;

{(b) if so, the names and themes of
these films; and

(c) reasons for banning the same?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) No Sir. The Ministry of
External Affairs has only informed the
Films Division that it would not bhe
possible to utilise these films for offi-
cial external publicity purposes since
they would project India in a negative
light to foreign audiences.

(b) and (c). Do not arise.

Ring Railway in Delhi

2288. SHRI D. P. JADEJA: Will the
Minister of RAILWAYS be pleased to
state:

(a) the progress made in regard to
construction of Ring Railway line in
Delhi:

(b) whether the survey has been
conducted;
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(c) the target fixed for completing
the line and open for traffic; and

(d) the names of the localities which
will be covered by this rail?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK.
ARJUN): (a) The over-all physical
progress of construction work is 5 per
cent.

(b) Yes.

(c) The project is targetted to be
completed by June 1982.

(d) Localities which will be served
are Shakurbasti, Tughlakabad, Con-
naught Place, Indraprasihan Estate,
Sadar Bazar, Paharganj, Kishanganj,
Sarai Rohilla, Patel Nagar, Kirti Nagar,
Moti Bagh, Sarojini Nagar, Lajpat
Nagar, and Nizamuddin.

Wireless operators

2289. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased lo state:

{(a) the total number of Wireless
Operators on all Railways, Zone-wise,
in the scale of Rs. 330—560 and Rs.
425—640 stagnated in the maximum of
the scale and the number who will be

stagnated as on 1lst June, 1981, zone-
wise;

(b) whether it is a fact that Senior
Wireless operators/WTS/IWT were in
scale of Rs. 210—380 (authorised) at
par with Head Clerks in Offices;

(c) whether it is a fact that now the
Senior Wireiess Operators/WTS/IWT
are in scale of Rs. 425—640 whereas
Head Clerks are in scale of Rs. 425—
700 even though the Senior Wireless
operators/WTS/IWT are more quali-
fied academically and Technically
than ordinary Head Clerks; and

(d) if so, the action taken by Gov-
ernment to revise the scale of pay of
Senior WOPS/WTS/IWT from Rs.
425—640 to Rs. 425—700 so as to re-
move stagnation and disparity in scales
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of pay belween Senior WOPS/WTS/
IWT and Head Clerks?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN); (a) The information is
being collecied and will be laid on the
table of the Sabha.

(b) Yes.

(c) The revised scales of pay have
been allotted to Senior Wireless
Operators/Wireless Traffic Supervi--
sors/Wireless Traffic Inspectors and
Head Clerks in accordance with the
recommendations of the Third Pay
Commission which inter-alia took tnto ™
consideration the duties, responsibili- .
ties, recruitment qualifications degree
of supervision to be exercised ete.

(d) It is not proposed to revise the
pay scales of Wireless Operators/
Wireless Traffic  Supervisors/Wireless
Traffic Inspectors.

Guidelines for Determining pari Passu
Obligaliong of Shipping Companies

2290. SHRI BAPUSAHEB PARULE-
KAR:; Will the Minister of SHIPPING
AND TRANSPORT Dbe pleased to
state:

(a) whether any guide-lines have
been issued by Government for deter-
mining pari passu obligations ol Ship-
ping Companies;

() if 0, when and the details
thereof;

(c) whether any proposale have been
received that Indian Steamship Com-
pany which had during recent years
acquired ships from abroad with -,
finances arranged by themselves.
should be exempted from pari passu
obligation pertaining to them and
whether National Shipping Board has
made any recommendation to Govern-
ment in this connection; and

(d) if so, Government’s reaction
thereto?
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THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) and (b). Yes, Sir. The
revised guidelinges were issued on
23--2-1977. The details are gs per
Annexure.

(c) Yes, Sir.

(d) As the 8 second-hand vessels
were acquired by India Steamship
Company from abroad during the

period March 1974 to December 1976
and the revised policy for pari passu
obligations was issued in February,
1977 which inter-alia provided that
this will not exonerate the Company
from the discharge of its earlier pari

™ passu obligations, the Company was

«not eligible for any exemption.

Annexure

Guidelines for the operation of pari
passu obligation required to be dis-
charged by ship owners.

(1) An Indian shipping
purchasing a new ship from abroad
will be required to place order for
an equivalent tonnage on an Indian
shipyard. This provision will not apply
to either specialised vessels like Ree-
fer, RO-RO|Lash|Container etc. or ves-
sels of a significantly higher DWT than
75,000 DWT. 1t is clarified that for
purposes of this clause tonnage will be

" considered as significantly higher if it
exceeds 100.000 DWT.

company

(2) In case of an Indian shipowner
buying a second-hand ship abroad, his
pari passu obligation will be limited
to the value of the ship o be adjusted
against price of g ship ordered in
“fulfilment of a pari passu obligation.

(3) No pari passu obligation will be
stipulated in the case of a shipping
“company till its tonnage exceeds
50,000 DWT or it completes five years
of operation, whichever is earlier. All
tonnage in excess of 50,000 DWT will

count towards pari passu obligation.
S

¥ (4) With a Aiew to  encouraging
shipping companies to plough back
their resources to the maximum extent
for ship acquisition, the pari passu
obligation will be scaled down in
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proportion to the resources made aval=-
lable by the shipownmer. For instance,
if half the price of the ship is pro-
vided by the shipowner from his own
resorces, his pari passu obligation will
be reduced by 50 per cent and value
adjusted as in (2) above. But this
will not exonerate him from the dis-
charge of his eralier pari passu obliga-
tion,

(5) A ship-owner will place order
on an Indian shipyard towards the
fulfilment of pari passu obligation
within six months of the dale of
delivery of the foreign vessel purchased
by him. Such an order will be deemed
to have been placed only if the ship-
owner issues a firm letter of Intent to
the Indian shipyard on which he
intends to place the order and also
makes a deposit of earnest money at
the rate of Rs. 50/- per DWT in
respect of his entire pari passu obli-
gation.

(6) In case a shipping company
desires to purchase more than one
foreign ship in one lot, it will be re-
quired to discharge pari passu obliga-
tion separalely after the acquisition of
each single vessel of ihe package thus
contemplated.

(7) Prices of ships ordered on an
Indian shipyard will be governed by
the Pricing formula set down by Gov-
ernment.

(8) With a view {o monitoring the
administration of these guidelines, a
Commitiee consisting of a represen-
tatives of the Ministry of Shipping and
Transport, Defence Production and
the public sector shipyards in India
will be set up. The committee will
normally meet once in a quarter. It
will allocate specific orders to be
placed by individual shipping com-
panies on a particular shipyards. These
orders will be confined to the standard
designs of ships which have been
evolved by the Ministry of Shipping
and Transport. It will also review the
progress of placement of such orders.
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Proposal to amend Merchant Shipping
Act, 1958

2291. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of SHIPPING
AND TRANSPORT be pleased fo
state:

(a) whether Governmen{ propose i0
emend the Merchant Shipping Act,
1958;

(b) if so, the salient features thereol,

(c) whether any proposal or pro-
posals have been made by the National
Shipping Board to amend Section 102
of the Merchant Shipping Act; and

(d) the rroposals made and Govern-
ment’s reaction thereto?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) and (b). Yes, Sir. The
salient features of the amendments
proposed in the Merchant Shipping
Act 1958 are as under:—

1. Establishing a new regime ol
compensation and liability for oil
pellution damage by inserting Parti
XB in the Act.

2. (i) giving effect to the amend-
ments te the International Conven-
tion for the Prevention of Pollution
of ine Sea by Oil, 1954, adopted by
the International Community in 1969
and 1971; and

(ii) providing for the levy of pol-
lution Cess, by substituting Part X1A
of the Act;

3. Providing for registration and
control of Indian fishing voats fitted
with mechanical means of propulsion
by inserting Part XVA in the Act;

4. Amending section 2 of the Act
to clearly give effect to the inten-
tion regarding application of the
Act;

5. Investing powers in the Central
Government to protect interests of
Indian Shipping from undue foreign
intervention by inserting section
411A in the Act;

6. Enhancing the penalties in res-
pect of ships arriving in overloaded
condition and providing penalties
for breach of the provisions of pro-
posed Parts XIA and XVA:

7. Re-defining the expression “vas-
sel” by amending clause (55) of sec-
tion 3 for bringing the definition of
this expression given in the Act In
alignment with deflnitions thereof
proposed to be given in the ladian
Ports Act, 1908 (15 of 1908) and the
Major Ports Act, 1963 (38 of 1163);

8. Alleviating difficulties ex-
perienced by the Mercantile Marine
Department in processing :alters
concerning registration of ships
particularly at the ports of Bombay,
Madras and Calcutta, hy amending
section 24;

9. Requiring owners or agents of
ships to sign articles of agreement
so as to bind them to the obligations
cast on them by articles of agreement
with respect to payment of wages
and other provisions proiecting in-
terests of seafarers hy amending
section 101;

10. Confining the scope of section
102 to engagement of seamen by foie-
ign flag ships at Indian ports to a
seaman belonging to the flag state
or to the couniry where rest of the
crew were engaged, by amending that
section;

11. Requiring Master of a ship t>
report changes in crew to Seamen’s
Employment Office concerncd, be-
sides the Shipping Master, by amend-
ing section 105;

12. Providing for appointment at
ports, where Indian Consular Officers.
are not available, of persons with
whose consent changes in articles of
agreement with crew could be made,
by amending section 108;

13. Providing for application of
unclaimed wages of seamen deposited
with Shipping Master for the welfare
of seamen, by inserting section 130A
in the Act;
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14. Enhancing the amount of dis-
pute between a seaman and ship-

owner for which the Shipping Master
can adjudicate on application from
either party to the dispute, by
amending section 132(1);

15. Claritying the date from which
shipwoners (a) liability for the pay-
ment of wages to seamen commences,
by amending section 137 (1);

16. Providing for payment of
wages due to a deceased seaman to
a nominated member of his family,
by amending section 141(3);

17. Providing for payment o! wages
ete. due to a deceased seaman to a

person producing Administrator
General's Certificate  issued under
section 20 of th2 Administratcrs

General Act, 1963, by amending sec-
tion 159(1);

18. Providinz for applicat'on of sale
proceeds of unclaimed properties of
deceased seamen for the welfare of
seamen, by amending section 160(3);

19. Providing for safety measures
for preventing accidents and secur-
ing safe working conditions on board
ships by conferring rule making
power in the Central Government in
this behalf, by inserting a new sec-
tion 177A;

20. Providing for imposition of
penalty on seaman for assaulting per-
sons other than Masters or Officers,
by amending clause (d) of section
194;

21. Providing for making an excep-
tion in favour of spouse of a seamat
from the operation of section 204, by
inserting a proviso to that section;

22. Providing for cargo shkips of
less than 500 tons gross within the
purview of scheme of survey and cer-
tification, by amending seclion 299A:

23. Providing for payment of
travelling and daily allowances to
witness summoned by the rourt seized
of any formal investigation by con-
ferring in the court necessary powers
in this behalf, by inserting a new
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section 365(2):

24, Providing for payment of
salvage charges to ships of the Coast
Guard or Commanders or ccew of
such ships, by amending section

402(3);

25. Providing for mandatory insur-
ance of members of crew of every
sailing vessels, by insertin gsection
434A in the Act;

26. Insertion of provision in the
Merchant Shipping Act, 1958 em-
powering Government to make ruies
with respect to fees for various ser-
vices rendered by Surveyors to the
Shipping Industry, by amending sec-
tions 74, 87, 175, 282, 344, 356J and
435 of the Act;

27. Amendment of clausz (37) of
section 3 of the Act relating to Safety
Convention; and

28. To bring Naval personne! with-
in the purview of examinatina sys-
tem with provision for weightage for
their training and sea service in the
Indian Nevy by repealing section 80
of the Merchant Shipping Act, 1958.

(c) and (d). Yes, Sir. The proposal
to amend section 102 is stated at So
No. 10 of part (a) and (b) above. This
proposal is also under consideration of
the Government alongwith the other
amendments cited above.

Dalli Rajhara—Jagdalpur Line

2292, SHR] LAXMAN KARMA: Wwill
the Minister of RAILWAYS be pleased
to state:

(a) the follow up action being tsken
on the survey conducted to link Dalli
Rajhara with Jagdalpur hy a Railway
line and whether Government propose
to take up the construction work on
this Railway line during the current
financial year; and

(b) if so, the length in kilometres of
the said line and the expenditure in
volved therein?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). Proposal
for construction of Dhalli Rajhard—
Jagdalpur new BG line (234 kms.)
was sent to the Planning Commission
for approval. This project could not be
accommodateg within the Plan outlay
for new lineg for 1980—85.

Proposal to introduce integrated fumily
welfare and maternity child health
service programme

2293. SHRI K. PRADHANI; Will the
Minister of HEALTH AND FAMILY
WELFARE be rleased to state:

(a) whether Government have a pro-
posal to introduce some integrated
family welfare and maternity child
health services programme at the dif-
ferent parts of the country during the
Sixth Plan period;

(b) whether such programmes will
also be extended to the rural areas of
Orissa;

(¢) if so, whether some districls of
Orissa have been identified fo be in-
cluded in the above programme;

(d) the name of these districts of
Orissa; and

(e) the details about the implementa-
tion of these programmes?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI NIHAR RANJAN
LASKAR): (a) Yes. The Government
have evolved a Scheme for strengthen-
ing Health and Family Welfare Ser-
vices in selected parts of the Country
during the Sixth Five Year Plan, with
partia] assistance from International/
Bilateral funding agencies.

(b), (¢) & (d). Five districts in
Orissa have been taken up under this
scheme. These are: 1. Cuttack 2.

Ganjam 3. Kalahandi 4. Phulbani and
5. Puri.
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(e) The Project for Orissa has been
sanctioned by the Government of India
during the current financial year. The
implementation has just begun.
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(a) whether it is a fact that Rail-
ways have given a 40 to 45 per cent
price increase to wagon manufacturers;
and
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(b) it so, the details regarding major
problems being experienced by the
Railway regarding the question of in-
creasing the price of wagons?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLI-
AMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) The extent of
price increase allowed in the recent
wagon orders with base date 1-4-1980
with respect to earlier orders with base
date 1-3-1978 varies from 43 per cent
.to 54 per cent depending upon the type
of wagon.

(b) The prices of wagons are fixed
by taking into account the increases
in prices in the intervening period and
other factors since the placement of
previous orders. As such there is no
problem for allowing legitimate in-
creases in prices.

Accident of Kharagpur Bhadrak Pas-
senger Train at Jaleswar Station

2296. SHRI RAMA CHANDRA RATH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
of the fact about the 205 Kharagpur—
Bhadrak passenger irain’s accident at
Jaleswar station on the 23rd December,
1980;

(b) if so, the reasons therefor;

(c) the number of persons injured
in the accident; and

(d) the steps Government propose
to take to avoid such accidents in the
South Eastern Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-

MENTARY AFFAIRS (SHRI MALLIK-

ARJUN): (a) Yes.

(b) Prima facie the accident was due
to failure of equipment.

(¢) One person sustained simple in-
juries.

(d) Surprise checks on the working
of train examining staff have been in-
tensified and stress is being laid on
the proper maintenance of track and

rolling stock. Besides intensive train-
ing, counselling and monitoring of
staff engaged in train operation duties,
checks are also conducted on th quali-
tative improvement in maintenance
works. Frequent surprise night in-
spections and ambush checks are orga-
nised to detect unsafe practices and
short-cut methods.

Reviving loan through SDFC for
acquisition of deep sea fishing
vessels

2297. SHRI ARJUN SETHI: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a whether it is a fact that Govern-
ment have decided to revive the soft
loan scheme through the Shipping
Development Fund Committee for ac-
quisition of deep sea fishing vessels;
and

(b) if so, the steps being taken in
this regard?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) and (b). Yes, Sir. Ship-
ping Development Fund (Loans and
other Financial Assistance) Rules, 1981
have been notified, vide GSR No. 44(E)
dated 3rd February, 1981.

Pointsmen not regularised

2298. SHRI G. M. BANATWALLA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a large number of sub-
stitute pointsmen have been working
in Bombay Central Yard (Western
Railways) since long and their ser-
have not yet been regularised;

(b) if so, their wnumber and the
period since when working without
their services being reqularised;

(c) the steps being taken to regu-
larise their services; and

(d) the time expected to be taken in
regularisation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
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THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MALLIK-
ARJUN): (a) to (d). Only six substi-
tutes are working in Bombay Central
Yard against the posts of pointsmen
in scale Rs. 210—270 as regular staft
in scale Rs. 186—232 are not willing to
go on promotion as Pointsmen. These
substitutes will be regularised in due
eourse when the posts in lower grade
of Rs. 196—232 become available.

Firemen Surplus due to Dieselization

2299. SHRI G. M. BANATWALLA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Railway Board issu-
ed orders in or about March, 1980 for
absorption of a number of firemen ‘C’
in Bandra/Pare]l Unit (Bombay Central
Division, Western Railways) who were
rendered surplus due to dieselization;

(b) if so, the number of firemen ‘C’
rendered surplus;

(c) whether a number of firemen
have not been gbsorbed and ieft revert-
ed despite Railway Board orders;

(d) if so, number thereof;

(e) whether such who were not ab-
sorbed even resorted to dharna in De-
cember, 1980;

(I) the action taken against officers
responsible for failure to implement
Board’'s orders; and

(g) the steps taken to secure expe-
dition implementation of Board’s order
and creation of Trainee reserve post?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) Yes. In July, 80.

(b) 30.

(c) and (d). 13 Firemen out of these
have been absorbed and 17 are yet to
be absorbed.

(e) Yes.

(f) and (g). When the question of
absorption of these 30 Firemen ‘C' was
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under examination another 260 Firemen
‘C* were rendered surplus. These 260
Firemen ‘C’ included persons who were
senior to these 30 Firemen ‘C’ in ques-
tion. It was not, therefore, possible to
absorb these 30 Firemen ‘C’ in alterna-
tive categories overlooking the claims
of the seniors who had thus been ren-
dered surplus. It has now been decided
to absorb these Firemen in steam trac-
tion in other Divisions of Western Rail-
way and also in Electric/Diesel Trac-
tion after giving them necessary train-
ing. Those who could not thus be uti-
lised would be screened for absorption
against vacancies meant for direct re-
cruits in the category of Commercial
Clerks/Office Clerks.

Digruption of train service at Purulia

2300. SHRI B. V. DESAI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether on 18th January, 1981,
there was an 10 hour Bengal Rail
blockade which disrupted the {-ain
services at Purulia station about 230
km. from Calcutta;

(b) if so, whether the Railways have
reported that extensive damage has
been caused due to this blockade;

(c) if so, whether this blockade was
supported by the present West Bengal
Government:

{d) the tolal damage caus=d to the
Railways;

(e) whether State Government had
not cooperated with the Railway autho-
rities to check this type of disruption;
and

(f) if so, the reaction of Government
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF FPARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) Yes.

(b) Yes.
(c) No information is available.

(d) Loss of earnings on account of
cancellation/termination of passenger
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and goods trains is estimated to be
Rs. 25,30,985.00.

(e) No, the State Government did
cooperated.

(f) Does not arise.

Passenger trains between Tatanagar
and Badampahar

2301. SHRI MANMOHAN TUDU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have a
proposal to introduce passenger trains
in the country during 1981-82;

(b) the States where such trains will
be introduced during the above period;

(¢) whether Government have a pro-
posal to introduce a passenger train
between Tatanagar and Badampahar of
Orissa;

(d) if so, whether this proposal will
be implemented during the current
financial year; and

(e) the details in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] MALLIK-
ARJUN): (a) and (b). In the inferest
of nationa] economy demanding a high-
er priority for meeting the freight tra-
ffic needs, as also the inadequacy of
passenger coaches, it has been decided
to go slow with the introduction of ad-
ditional passenger trains for the time
being, Details of introduction of addi-
tional trains if any will be fAnalised at
the time of revision of time tables in
April, 81 and Oct’ 81,

(¢) No.

(d) and (e). Do not arise.
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gramme under UNDP Assistance
Scheme

2303. PROF. P. J. KURIEN: Will the-
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether any areas have been
gelected for special health programme
under UNDP Assistance Scheme; and

(b) if so, the nameg of the areas
where this programme has been laun-
ched and the details of progress of work
with financial outlay therein?
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THE MINISTER OF STATE IN THE

. MINISTRY OF HEALTH AND FAMI-

LY WELFARE (SHRI NIHAR RANJAN

"LASKAR): (a) The India (UNDP)

Country Programme (1-4-79—31-3-83)

does not contain any project in the
Health sector.

(b) Does not arise.

' Traing cancelled In Shoranur-Calicut
Division of Southern Railway

2304. SHRI G. M. BANATWALLA-
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of trains cancelled
during the past three months in the

Shoranur-Calicut division (Southern
Railway);
(b) the reasons for such cancella-

~ tions;

(¢) the duration for which thev aie
- cancelled; and

(d) in view of the hardship to pas-
sengers because of paucity of adequste
number of trains in the division and
the consequent resentment among the
pasengers, the steps taken for early
restoration of the traing and for avoid-
ing such cancellations in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) and (b). Three passen-
- ger trains were cancelled on Shoranur-
Calicut section on account of shortage
of steam coal.

(c) 511 Coimbatore-Cannanore ard
62 Cannanore-Coimbatore passengers
‘were cancelled between Shoranur and
Cannanore from 14-1-81 and 15-1-81
respectively. 513 <Coimbatore-Calicut
passenger was cancelled fully from
- 25-1-81,

(d) Al] thege trains have since been
:restored from 2-3-81.
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Artisan Staff

2305, SHRI SURAJ BHAN: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) whether it ig a fact_that the
artisan staff working on open line car-
riage and wagon department are trea-
teq at par with artisen staff working
in workshops ang loco sheds, as re-
gards to their promotional prospects;

(b) whether it is also a fact that the
class II officers and above promoted
from open line carriage and wagon de-
partment are also treated at par with
officers promoted from workshops and
loco sheds in respect to their promo-
tiona] prospects;

(c) if so, the reasons for not treat-
ing the supervisors working in open
line carriage and wagon department at
par with supervisorg working in work-
shops and loco sheds, in respect to
their promotional prospects; and

(d) what remedial measure are pro-
posed to be taken by Government in
future to remove these disparities?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (b). Informa-
tion is being collected and will be
laid on the Table of the Sabha.

Training of Trains Examiners

2306. SHRI SURAJ BHAN: Will
the Minister of RAILWAYS be pleased
to state:

(a) what is the minimum training
fixeq for each type of gource of re-
cruitment in the category of train exa-
miners;

(b) what are other conditions for
recruitment for each source of recruit-
ment;

(c) whether the training referreq to
in part (a) above is considered egsen-
tia)] for regularisation of a train exami-
ner; and



153 Written Answers PHALGUNA 14, 1902 (SAKA) Written Answers 154

(d) if not, under what circumstan-
ces? !

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b) 40 per cent
of the vacancies are filled by direct re-
cruitment from among Diploma hol-
ders through the Railway Service
Commission and 20 per cent by selec-
tion as intermediate apprentice train
examiners from among skilled artisans
with 3 years service who are matricul-
ates and not more than 45 years of age
They are given training for a period
of two years.

(c) Yes,

(d) Doec not arise.

Junior Scale Officers in Mechanical
Department

2307. SHRI SURAJ BHAN: Wil
the Minister of RAILWAYS be pleased
to state:

(a) the total number of Junior Scale
Officers in Mechanical Department of
Indian Railways, Railway-wise, and
stream-wise viz, carriage and wagon,
workshop, loco and diesel;

(b) how many posts are filled by
class II officers, Railway-wise;

(c) the number of Class II officers
belonging to workshop, loco and diesel
wing working against the posts of
Carriage and Wagon Wing ang vice-
versa, Railway-wise;

(d) the points/depots/divisions of
Indian Railway, where the post of
junior scale officer of carriage wagon
wing iz sanctioned at present; and

(e) how many of carriage and
wagon of clasg II posts are manned by
carriage and wagon wing persons,
Railway-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-

MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (e), Information
ig being collected and will be laid on
the Table of the House,

Identification of Backward Areas for -
Rallway Lines

2308. SHRI N. SOUNDARAJAN:
Will the Minister of RAILWAYS be
pleased to gtate:

(a) whether Government have
identifieq any backward areasg for con-
struction of railway lines, where ade-
quate traffic potential exists; and

(b) if so, the areag so identified and
what is the programme of construc-
tion? -

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFARS (SHRI MAL-
LIKARJUN): (a) and (b) No. How- -
ever, the names of places where Rail-
way lineg have been constructed or
are in progress in the backward areas
have been given in reply to Lok Sabha
Unstarred Question No. 1329 asked by
Shri Amar Roy Pradhan on 20th
March, 1980,

Decasualising Casual Labourers

2309. PROF. NARAIN CHAND -
PARASHAR: Wil] the Minister of
RAILWAYg be pleaseq to state:

(a) whether it hag been decided to
decasualise the existing Casual La-
bourers by absorbing them perma-
nently into the railways.

(b) if so, whether any plan has been
drawn up for this purpose by each
of the zona] railways; and

(c) if so, the details thereof, along -
with the number of casua] labourers at
present with each one of the Railways
and the likely date by which the de-
casualisation would be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN’
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*THE DEPARTMENT OF PARLIA-
.MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b) For the
-purpose of decasualisation of casual
labour, on each zonal railway, a Com-
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mittee of Additiona] Heads of Depart-
ments ig to conduet a cadre review and
send proposalg for the creation of posts.

(c) A statement is attached.

Statement

Decuasalising Casual Labourers

No. of No. of Proposals
Railway Casual Posts under
Labour sanctioned conside-
under ration
decausali-
sation
scheme
- Central 40504 .. 3337
Eastern 20832 1000 7724
Northern . 41734 56 4647
N.E. 18135 2373
N.F. 10420 1169 4439
Southern . 35325 1463
“8.C. 31968 917
.S.E. 23007 . 4285
Western 45348 3770
Prod. Units . . . ‘ 2611 974
ToTAL 26988_4 11728 24432

Caswal Labour is regulacised as and when vacancies arise. In the circumstances datc by
which all casual labour can be regularised cannot be fixed.

- Samples Lifted by Public Analyst in
Delhi

2310, SHRI HARINATH MISRA:
Will the Minister of HEALTH AND
"FAMILY WELFARE be pleaseq to
. gtate:

(a) the number of samples of food
~articles lifted from shops in the Union
territory of Delhi during the last six

- months;

(b) how many samples so lifted

" were declared adulterated by the Pub-

Hc Analyst ang the action taken ggainst
the adulterators;

i (c) whether it is a fact that some
- high-upg In the Centra] Food Labora-

tories, Ghaziabad, are in the collusion
with the adulterators;

(d) whether it is also a fact that
Metropolitay, Magistrate, Delhi has
recently observed that samples recom-
mended for examination by the CFL
might have been destroyed to save the
adulterators from legal punishment;

(e) if so, whether any action has
been taken against the Director who
failed to make an enquiry against the
adulterators; and

(1) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
Ly WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) A total number
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of 608 gamples were lifteq from diffe-
Tent shops in the Union territory of
Delhi during the six months from
August, 1980 to January, 1981,

(b) 71 samples out of 606 have been
declareq adulterated and the result is
stil] awaiteg in 8 cases. Out of 71
cases, prosecution hag been Jaunched in
18 cases and the remaining 53 cases are
under investigation.

(c), (d), (e) and (f) Directorate
General of Health Serviceg has recent-
ly received copies of the judgements

. of the Metropolitan Magistrate, Delhi
Administration where the Metropolitan
Magistrate hag commented adversely
on the functioning of the Central Food

* Laboratory, Ghaziabad. These are
under scrutiny. Appropriate action
wil] be taken after examining the
cases,

Projects in West Bengal

2311. SHRIMATI GEETA MUK-
HERJEE:
SHRI PIUS TIRKEY:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that he in-
formeg the public in West Benga] dur-
ing jnauguration of Rishj Bankim Setu
that the Railways have allocated Rs.
250 crores for projects in West Bengal
out of which works worth Rs, 95 crores
have been completed; and

(b) if so, the period for which this
sum was allocated, the projects which
have been completed and what are the
projects intendeq to be completed?

~ THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-

+ MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). During the
speech at the time of inauguration of
Rishi Bankim Setu it was mentioned
that original estimate of Metro Rail-
ey project was Rs. 250 crores and
*expenditure Incurred on this project
so far was Rs. 80 crores. An amount
of Rs. 05 crores is likely to be spent
by March 1981,

Security Guards on Duty in various
Trains

2312, SHRI GHUFRAN AZAM: will
the Minister of RAILWAYS be pleased
to state;

(a) whether the police security
guards on duty in varioug trains are
allotteq sleeping berths; and

(b) if so, the quota thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRg (SHRI MAL-
LIKARJUN): (a) and (b) The police
escorts on duty are provided with sit-
ting accommodation and not sleeper
berths. The number of seats provided.
depend on the number of escorts on

duty,

More Fund for Development of Natio-
nal Highways in Orissa

2313, SHRI K. PRADHANI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government has a pro-
posal to provide more funds for the
completion of the construction of the
National Highways in the country dur-
ing the 6th Plan period;

(b) whether it is a fact that due to
the inadequacy of funds, the develop-
ment of the Nationa] Highways in
Orissa hag not been done to the re=
quired standard in last five years;

(c) it so, whether Government has
a proposal to augment the allocation of
funds in this head for Orissa in 1981~
82,

(d) whether the incomplete works
of al] the 6 National Highways passing
through Orissa are likely to be com-
pleted before the end of the 6th Plan
period; and

(e) the details in thig regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):

(a) Yes Sir, As against the provi-
gion of 456 croreg for the development
of National Highways in the country
in 1978—83 Plan, Rs. 660 crores have
been proposeg for the purpose in the
8th Five Year Plan (1980—85).

(b) No Sir.
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(c) Does not arise. However, the .

allocation of fundg is made depending
upon the availability of resources and
other priority considerations.

(d) All the sanctioned works in
progress on the National Highways
passing through Orissa are planned to
be completed by the end of 6th Five
Year Plan period.

(e) A list of sanctioned on going
works is enclosed,

Statement
S§.No. Name of the work Sanc-
tioned
amount
(Rs. .
Lakhs)
I 3
Rs.
1. N.H. 5—Widening and Strengthening single lane to two lanes from Mile 6(5/6
to 668/0 excluding Raabah Bycpass, e e e 5364
2. N.H, 5—Widening and Strengthening single lane to 1wo lanes fiom M £45/2
to 649/7. . . . . . . . . . . . . 20 Bo
3. N. H. 5 Strengthening single lane section—Excluding hard shoulders from KM
297/0 to 322. . . . . . . . . . . 18-93
4. N. H. 6—Improvement to Low grade section frum KM 423/0 to 428/6 and
433/9 to 435/6. e e e 21047
5 N.H.5—Construction of approachesto Rushikulya bridge. 20- 80
6. N.H.s5—Land Acquisition from Bhubaneswar to Khurda from M 727/4 to 738/2 4-6r
7. N.H. g3—Reccnstruction of Culverts from KM 316/745 to 338/0 554
8. N.H. 43—Reconstruction of Culverts from KM 338/c to 368/12. 512
9. N.H. 43—Reconstruction of Culverts from KM 417/0 to 437/0. 743
10. N.H. 6—Construction of combined approach to Masani & Gumrah 420
1. N.H. 6—Removing hazardous & accident prone location from M 152/3 to
153/0. . . . . . . . . . . . 300
12. N.H.6—Removing hazardous and accident prone location at Fs 295/1—6,
238/3—7 and 236/4—6 . . . . . . . 558
13. N.H. 5—Construction of appmach.to Minor Bridge at M 631/2-3. 261
14. N.H. g2—Improvement to N.H. 42—Widening the road from M 54/0 to 58/0. 1308
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' "is. N'.H.. pﬂlwt to N H 4&--Widmms thcrond fmm M 6:,"» to _
: - Gy, . . . . 21,35
. NH.42—Widening of N. H. 42 from 14/5 t0'18/g. . . PR L
17. N.H. 43—Reconstruction of week and narrow culverts from XA. 456 to 450. 2.63
18. N.H. 43—Reconstruction of weak and narrow culverts from KM 462 to 465. . 2.53
19. N.H. 43—Reconstruction of weak and narrow culverts from KM 449 to 453 .« 6:52
g0. N.H. 43—Reconstruction of weak and narrow culverts from KM 465 to 468. 3.83
a1. N.H. 43-—Reconstruction of weak and narrow culverts from KM 459 to 462. . 2.6r
~a2. N.H. 43—~Reomﬁ;ucﬁon of damaged culverts at KM 470/o—2 and 470/8—10 0.39
23. N.H. 6—Construction of approach road to Ardei Nallah. ' " 4.04
24. N.H.6—Construction of approach road to Baitarani. . . . . 3.65
25. N.H. 5—Additional manning of Level crossing at KM 35/2-3, 50/8 and 53. . ©.39
a26. MN.H. g42—Construction of weak and narrow culw:ru from M 1620 to 167/0. . 2.40
27. N. E Mocﬁuguo?:ﬁ ::gs dlamaged. culvert at M :30,!3-4, .130,.'5-6, :34!&-3 1.7
28. N.H. 6—~Construction of weak and narrow culverts from M 150/0 to 159/0. ‘2.72
29. N.H. 42—Reconstruction of weak and narrow culverts from M 136/0 to 139/0 5.63
go. N.H.6—Construction of approach road to Biju Nallah, . . . .  4.62
3. N.E“J,Ii.ds—-Wldening & Suwgthpning to R&mbha ﬁ'um M 665,’0 to 668;‘0 (z8 :
th) . 9.56
g2. N.H. s—Reconstruction of 15 Nos of weak and narrow cnlvcru !'rom Mdc
661}0-1 to 668/0. . . .6.35
33. N.H. 5—Reconstruction of weak and narrow culwm (4. Nue) at 676{5-4,
677/0-1, 67714-5 and 673}0—1 1.34
. 34 N. ?—?:_S%Om%m :E:d ?:i narmw cu.hmm {5 Nos} '1.3{6-7, 660! 130
35. N&ﬂm)thzmwpamtm7mm&umKqumn55 8.9
g6. N.H. 5--Improvment to Bhadrak Byepass. . . . . 1 . 178
o N et o i fon Bl o B
g&NH mmdamwchhiﬁnor&idgenhlymfo-: e e . -;4z=-
89 N.H. 6—Comtruction of approaches to Minor Bridge at M 198/12.  « . §od§ |
4. N pmawm T 3
| # 'NH. fo—Consiruction of C. D, Works on Dhenkanal Byepasm. . . v - . 'éi-.'q';
Mﬁf;ﬂep&nnﬁTﬂMbﬁhmkﬁl@ 8'30 :
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43. N.H. 6—Reconstruction of weak and narrow culverts’ rom KM 215 to a28. :l.l;(.)
44 N gl-l% m :farNd;Iho‘iuzldm to Link R.oad from ergmdl_]’uncm of 2.8
45. N.H. 6—Reconstruction of 4 Nos of culverts at KM 280/6 to 296/o. 2.25
46. N.H. 4a—Construction of weak & narrow culverts from KM 124/3 to 131/6. 3.09
47. N.H. 43—Survey & Investigation from KM 382/0 to 408 and KM 417 to 473. 1.09
48. N. 1; :é;ﬁ;lﬂl:wmmmmn ofwaak & narrow culveru No 4.62 to 477 at 4.67,:'0-& 0.6
49. N.H. 43—Reconstruction of weak & narrow culverts at KM 335/24. . . 0.50
50. Extension to Minor Bridge at KM 200/250 of Budhabalang spill zone on NH 5 7.114
5t. Construction of a H, L Bndgc over Sapta Sankha Nalixh at Ml.lc 700,-‘0; on
NH 5 . . 9.73
52. Construction of a H. L. Bridge at KM 199/6g0 to 200/o15 on NH 5 26.958
53. Reconstruction of Minor Bridge across Jaraikella at KM 217/4 on NH6 . 5.187
54. Construction of H. L. Bridge across Gumrah Nallah at KM 378 on NH 6 B.524
55. Construction of H. L. Bridge over river Baitarni at KM 376 on NH G 19.932
56. Construction of H. L. Bridge over Ardei Nallah at Mile 3 on NH 6 11.855
57. Construction of H. L. Bridge over Barjore Nallah on Dhankanal Byepass on
NH 42. . . . . . . . . . . B 6.196

58. Construction of H. L. Bridge across Maltijore at M-170/4 5 on NH 42 37.348
59. Construction of Minor Bridge over Ambaguda at KM 376/2—4 on NH 43 13.029
60. Construction of Minor Bridge over Kundligodda at KM 437/8—10 on NH 43 11.456
61. Construction of Minor Bridge over Deoghatti at KM 477/8—100on NH 43 . 4.948
62. Construction of Minor Bridge over Gellagodda at KM 425/2—5 on NH 43 2.389

——

Tuticorin Hirunelveli Road ag National
Highway

2314, SHRI A, NEELALOHITHA
DASAN NADAR: Wi} the Minmster
of SHIPPING AND TRANSPORT be
Dleaged to state:

(a) whether there is any proposal
pending before Government regarding
the construction of the Tuticorin-
Tirunelveli Road as National Highway;

(b) if so, details thereof; ang

(c) when Goverrgment propose to
give clearance to the proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) to (c). The TutIcorin-Tiruneveli
Road ig already designated ag a Na-
tiona)] Highway No. 7A. Widening of ..
this road to double lane standardg 1s
proposed to be included in the VI Plan
(1980—-36) which is under finalization .
subject to overall priority ang avail-
abihtyofresourcesoithecountryal
a whole.
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.. o For proferentt g for
petrojedii products for non-aligned
23815. SHRI B. V. DESAI: Will the

Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether a scheme for prefer-
ential pricing for petroleum products
1o non-aligned countries not produc-
ing oil has been proposed in the non-
aligned conference;

(b) if so, whether the proposal has
‘been accepted by the oil producing
countries;

(c) if so, the main features of the
proposal; and

(d) the steps being taken to im-
plement them?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (a) No, Sir,

{b) to (d). Do not arise.
Use of NSA against Locomen

2316. SHRI B. V, DESAI:
SHRI K. M. MADHUKAR:

‘Will the Minister of RAILWAYS be
pleased to state:

(a) whether it iz a fact that Rail-
way locomen went on strike during
January-February, 1881 and Govern-
ment were compelled to use for the
first time the provisions of the Na-
tional; Security Act against them:;

{b) if so, how many locomen were
arrested under the National Security
Act State-wise; and

(¢) whether all the Unions of the
locomen had gone on strike or only
a Iew of them?

'THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT

OF PARLIAMENTARY AFFAIRS

(smu MALLIKARJON): (a)
to (o). Asalrendydatadbytham-

pister for Rhilways in Mis suo-moto
statement made on the Floor of the
House on 17-2-1981, a seéction of the
Loco Running Staff in some areag of
the Indian Railways resorted to ille-
gal action of stopping work By report-
ing sick en-masse.

In accordance with the provisions
in Section 3(2) of the National Secu-
rity Act, 1880, the Central Govern-
ment or the State Government may,
if satisfled with respect to any per-
son that with a view to preventing
him from acting in any manner pre-
judicial to the security of the State
or from acting in any manner pre-
judicial to the maintenance of publie
order or from acting in any manner
prejudicial to the maintenance of sup-
plies and services essential to the

unity, it is necessary so to do
make an order directing that such a
person may be detained under the
Act. Railway servants are covered
by the statute in common with the
public at large. No action was ini-
tiated because a railway employee
happened to be a locoman.

Problems to Indians in Gulf Coumt-
ries

2317. SHRI SATISH AGARWAL:
SHRI K. RAMAMURTHY:
SHRI N. K. SHEJWALKAR:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the press re-
port appearing in the Indian Express
of the 1st February, 1881 that the
Keralites Society has brought to the

'Centre’s notice the multiple disabili-

ties to which the Indians working in
Gulf countries are being subjected to
and are being neglected by the Cen-
tral Government;

(b) whether it is a fact ®hat the
Association has pointed out that un-

like Indiang working in ofther count-

ries, those working in Gulf countries
can not own land in their place of
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work and also the Government of In-
dia does ot allow them to set up

‘business unless cleared for specifled

item; and

(c) whether Government have
gone into other disabilities to which
the Indians are being subjected to
and the steps Government propose
to take to remove them?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (a) Yes Sir. The Kuwait
Kerala Muslim Cultural Centre in
a letter to the Chairman, Estimates
Committee had outlineq the prob-
lems reportedly being faced by In-
dians living in Gulf countries. There
is no question of the neglect of In-
dians in the Gulf countries. The
Government of Inda fully ensures
through its Missions, consistent
Jocal laws and regulations, the neces-
sary attention to the interests of all
Indians residing in the Gulf count-
ries.

(b) No Sir.

(c) The various issues raised in
the letter from the Kuwait Kerala
Muslim Cultural Centre have been
brought to the attention of the con-
cerned Departments for such favour-
able action as is possible.

Modemisation of Bullock cart

2318. SHRI SATISH AGARWAL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have
made any survey to find out the total
goods traffic that is carried by animal
driven carts in the country;

(b) whether it is also a fac} that
in the Rajasthan Pavilion in the In-
dustrial Fair held in Delhi towards
the end of 1980, an improved ADVS
with higher load carrying capacity
and side such as brakes, adjustable
yokes and  signalling system were
displayed;
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(c) whether Government = have
taken any steps to populamigg- the

ADVS which will help the bullock
cart to carry more load and at the
samg time give relief to the .bullocks;
and

(d) whether Government
taken any steps to modernise
bullock cart?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH): (a) Yes Sir, in respect of
the rural areas of the country.

have
the

(b) Does not arise as the Trade
Fair Authority of India have intima-
ted that they have not organised any
industrial fair at Pragati Maidan
Delhi towards the end of 1980,

(c) and (d). While the ADV tyres
help the cart to carry more load
while plying on hard and even sur-
faces or well-formed roads, these are
not suitable for traversing kutcha,
uneven or slushy tracks. The Go-
vernment have, therefore, initiated
steps to develop improved designs
for both the solid-wheeled and ADV
tyred carts.

Computerised Rail Reservation

2319. SHRI SATISH AGARWAL:
SHRI N, E, HORO:
SHRI K. MALLANNA:
SHRI N. K. SHEJWALKER:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that his
Ministry have already made a survey
for the introduction of computer for
rail reservation and movement of
wagons;

(b) if so, what is the outcome of
the survey‘; .

(c) in what way the computerisa-
tion will help the wagon and reser-
vation of seats in 'the , passenger
trains; and
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(d) what would be the impact on
" {he existing labour force of the
Railway engaged in these jobs?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a)
and (b). Except for an overall preli-
minary study, no detailed survey, as
such, has so far been made.

(c) This would help in better uti-
lisation of the rolling stock and pro-
vide timely and correct data for effi-
cient managerial control,

‘(d) It is too early to make any
assessment In this regard.

Over Bridge of Level Crossing in
Siliguri

2320. SHRI AMAR ROYPRA-
DHAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that Gov-
ernment have finalised the detailed
design, drawings and estimates of
the proposed road over-bridge in
place of existing level crosging in
Siliguri (North Frontier Railway);

.{b) if so, the details thereof; and

(c) if not, the reasons therefor and
when it will beg finalised?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) . (a)
No.

(b) Does not arise.

{¢) The State Government have
not submitted detailed drawings so
as to enable the Railway to finalise
plans and combined estimate for the
approaches and the bridge structure.
The proposed road over-bridge in-

volves aquisition of private and rail-

way land comprising residential and
office grea, The matter is under exa-
mination by the Railway and the

State Government. It is not possible
at this stage to say when the plans
and estimate for the scheme will be
finalised,

Compulsory retirement of Railwhy
Locemen '

2321. SHRI 2 AMAR
DHAN:

SHRI K. A. RAJAN:
SHRI P. M. SAYEED:
SHRI CHITTA MAHATA:
SHRI SUBHASH YADAV:
SHRI N. E, HORO:

SHRI A. K. ROY:

ROYPRA-

Will the Minister of RAILWAYS
be pleased to state:

(a) the number of locomen retired
compulsorily on account of their
participation in locomen's strike and
the reasons therefor;

(b) whether Government propose
to review their cases to take back
in service; and

(c) if not the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a)
Under the periodical review of em-
ployees’ cases after 30 years of qua-
litying service or reaching 55 years
of age, there have been premature
retirements. The decision to retire
employees is based on their perfor-
mance record, taking into account the
public interest. The exact number of
premature retirements is being ascer-
tained and will be laid on the Table
of the House,

(b) and (c). There is provision
in the rules pertaining to premature
retirements for affected employees’
representations, if any  to be consi-
dered.
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Accomnts Department of Railways

2322. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are
aware that a sizeable number of sub-
heads in the Accounts Department of
Railway have been in same trade
for about three decades and reached
the maximum of the scale long ago
but ungrudgingly performing duty
without any incentive in the shape of
at least annual increment not to speak
of avenue of promotion; and

(b) if so, Government’s reaction
thereto?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a)
and (b). Stagnation existing in the
category of sub-heads was in the
knowledge of the Government, In
order to afford relief to them, the
Government have with effect from
26-2-81 introduced a selection grade
Rs. 550—T750. Further sub-heads are
eligible for promotion to  higher
grades subject to their qualifying in
the prescribed departmental exami-
nation according to extent rules and
availability of vacancies. They have
also been allowed two special chan-
ces for passing the departmental exa-
mination under the restructuring
scheme for the Accounts Department
to better their prospects.

Inland Water Transport Projects in
West Bengal .

2323. SHRI JYOTIRMOY BOSU:
Will the Ministep of SHIPPING AND
TRANSPORT be pleased to state:

(a) the particulars of the inland
water transport projects in West Ben-
gal included, for execution, in the
Sixth Five Year Plan; -

(b) the tota] estimated cost of each
praject; and
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(c) how these projects are being
financed?

THE MINISTER OF STATE IN
THE MINISTRY QF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) and (b). The particulars of the
continuing inleand water transport pro.
jects in West Bengal included in the
Sixth Five Year Plan of the Govern-
ment of India are ag shown below:—

S. No. Particulars of the Total esti-

Projects mated cost
(Rs, in lakhs)
1. Introduction of IWI 250.00
Serviceg between Hal-
dia ang Farakka,
2. Hydrographic survey 200,00
in Sunderbans.
3. Construction of jettieg 207.53%

and acquisition of ferry
vessels for running ferry
service on the Hooghly
between Calcutta and
Howrah,

4 Construction of jettieg
at Nazat and Gosaba.

3.87

The cost of the scheme mentioned at
S. No. 2 above includes in additions to
Sunderbans, other important water-
ways in country?

No new scheme has been included
in the Sixth Five Year Plan of the
Government of India pertaining to
West Bengal Government.

The gbove list doeg not include the

17

1

t

schemes pertaining to Central Inland

Water Transport Corporation Ltd,,
Calcutta whose activities are not eon-
fined to West Bengal only but covers
other States of North-eastern Region.

The gbove list also does not include
the shemes pertaining to IWT included
in the Sixth Five year Plan of the
Government of West Bengal.
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. (¢) The. schemes mentioned at S.
No. 1 and 2 of the table in reply to
Part (a) and (b) of the question are
Central Schemeg and will be fimanced
entirely by the Central Government.

The schemes mentioneq at S, Noa. 3
and 4 of the table referred to above
are Centrally Sponsored Schemeg and
according to the latest pattern of
Central Assistance only 50 per cent of
the residuary expenditure will be
financed by the Government of India
as loan, the remaining 50 per cent
being financed by the State Govern-
ment out of their own resources. The
expenditure upto 1978-79 was financ-
ed by Government of India to the
extent of 100 per cent as loan prior to
the modification of the pattern of the
Central Agssistance.

Mental Cases in States

2324. SHRI ARJUN SETHI:
SHR; CHHITTUBHAI
GAMIT:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government have con-
ducted any survey regarding the men.
tal cases in various States;

(b) if so, the details thereof;

(¢) what steps have been taken for
regular and continuing campaign
against mental morbidity; gngd

(d) what steps have been taken to
detect such cases in the initia] stages?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) to (d)
The information is being collected
and wil] be laid on the table of the
Sabha.

Late Running of Pashupatinath
Express

2925, SHRI HARINATH MISHRA:
Will the Minister of RAILWAYS he
pleased to lay a statement showing:

(a) on bow meny occasions during
the year 1880, the passengers travelling
between Narakatiaganj gnd Palezaghat
by Pashupatinath Express have faileg
to avaj] of the corresponding steamer
serviceg in the morning because of
late grrival of the train; and

(b) the steps that have been taken
or are proposed to be taken to ensure
timnely arriva] of the train st Pale-
zaghat?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI.
KARJUN): (a) During 1980, 77Up
Express missed connection with the
corresponding steamer service on 203
days.

(b) All feasible efforts are being
made to improve the punctuality per-
formance of this train in coordination
with State Government authorities tp
combat the nuisance of hosepipe dis-
connection and vacuum disturbances.
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Sub-Inspectors of Railway Protection
Special Force

2328. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether many Rakshaks, Senior

Rakshaks/Head Rakshaks, Assistant
Sub-Inspectors ang Sub-Inspectorg of
the Railway Protection Specia] Force
Battalion No.. 6 are working. with
Officers of Security Directorate and
Security Branches of Railway Board;

(b) if o, their number and reasons
therefor;
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A
(c) whether while working in Rail-
way Board duties of these people are
shown in Battalion, while-they work in
Security Directorate for many years
now;

(d) the reasons of the misutilisa-
tion;

(e) whether mfiny of these Rakshaks
are working wtth Inspector General
Railway Protection Force, Deputy In-
spector Generals of Railway Protec-
tion Special Force/Deputy Inspector
General/Anti Dacoity Officers,

(f) whether they are entitled to
orderlies at their residences;

(g) whether one Staff Car of No. 6
BN Railway Protection Specia] Force
exclusively used by Inspector Gen-
eral/Railway Protection Force and
other officers which ‘staff cars are av-
ailable in Board’s Office for official
duties; and

(h) whether Petrol bill for car is
being paid by No. 6 BN Railway Pro-
tection Special Force?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR; MALLI-
KARJUN): (a) and (b) Only 8 staff
of No. 6 Battalion, Railway Protection
Special Force, Dayabasti, Delhi of vari-
ous ranks upto Assistant Sub-Inspector
are assisting the Security Directorate
in Railway Board in carrying out day
to day official duties. While the Rak-
shaks are being primarily utilised, as

. messangers to handle confidential and

urgent papers in lieu of peons, the
other staff are being utilised in the
office of DIG/Railway Protection Spe-
cial Force who is ex-officio Addl
Director Security and is Head of the
Railway Protection Special Force and
his Pay anq Allowances alongwith
other officers staff working with him
in Rail Bhavan is charged to the same °
head to which other expenditure on
Railway Protection Special Force is
Charged.

(c) No. The duties ang being shown
where they are actually working.
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(d) Does not arise.

(e) and (f). Yes. Orderlies are de-
ployed at the residence of Railway
Protection Force|Railway Protection
Special Force Officers as per scale en-
titled for Gazetted Officers of Rail-
way. Protection Force.

A8) Yes, The car is being utilised by
Inspector Genetral/Railway Protection
. Force, Deputy Inspector General/
Railway Protection Special Force and
other Officers in accordance with the
extant instructions in the regard for
officia] duties.

(h) Yes.
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2331. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that survey
for converting Samastipur- Raxaul,
Lucknow-Kanpur, Sitapur-Budauel
and Mau-Shahganj line into broad
guage has also since been completed;
and ~

(b), if so, the time by which conver-
sion work is likely to start?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

1, Samastipur-Baxaul,

A preliminary engineering-cum-tra-
fiiec survey for conversion from MG to
BG of the section from Samastipur to
Baxaul both vie Muzaffarpur and via
Darbhanga has already been conduc-
ted. As a result the Samastipur-
Muzaftarpur section has already heen
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converted to BG. An engineering-cum-
traffic reappraisal for conversion of
Mujaffarpur-Raxaul-Bagaha MG sec-
tion via Sagauli is in progress. A final
decision of taking up the conversion
will be taken after the project report
is recelved and evaluated in the
Board's Office, subject to clearance by
the Planning Commission and avail-
_ability of resources,

2. Lucknow-Kanpur

An engineering-cum-traffic survey
was undertaken by N.E. Railway for
lifting of MG facilities on Kanput-
Lucknow-Barabanki section, The possi-
bility of replacing the metre guage by
broad gauge in course of the survey
was also investigated. As a result of
this survey the conversion of melre
guage ling between Barabanki-Malhaur
alongwith construction of an additional
broad gauge line between Malhaur and
Lucknow as part of Barabanki-
Samastipur guage conversion scheme
has already been approved and ihe
work is in progress.

As regards lifting of metre gauge
facilities in the Lucknow-Kanpur sec-
tion and or its replacement by bkroad
gauge, it has been decided to defer the
conversion due to serious constraint of
financial resources and very heavy ex-
penditure required to complete the
works already in progress.

3. Sitapur-Burhwal

An engineering-cum-traffic survery
for the conversion of the section has
already been completed. The railway
has been asked to investigate certain
alternative proposals as also to rcvise
the financial implications taking into
account the movement of through goods
traffic from Punjah and Haryana right
upto N, F. Railway. The revised fina-
ncia] appraisal of the project as also of
the route of the alternatives has still
not been received. A final decision in
the matter will be taken after careful
examination of the revised financial
appraisal of the scheme and of the
alternative..

~
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‘4. Mau-Shahganj. "

The project report has since acen re

ceived in the Rallway Board's Office
Proposal for conversion of this line has
been sent to the Planning Commission
for approval, This project could not
be accommodated within the plan
outlay for “Traffic Facilities” for
1980-—85. : '

Indo-FPak Relations

2332, SHRI JANARDHANA FOO-
JARY: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether Government have initiate
ed some steps to promote friendly ties
with Pakistan;

(b) if so, whether Pakistan Govern-
ment have reciprocated to .our initia-
tive; and

(c) if so, the details thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA
RAQ): (a) Government have taken sc-
veral steps since January 1980 to im-
prove Indo-Pak Relations viz. frequent
high level dialogues, trade and econo-
mic exchanges, cultural and people lo
people contacts.

(b) and (c). From our side we have
made it amply clear that we are deter-
mined to strengthen and expand the
process of normalisation of relations
with Pakistan in the spirit of Simla
Agreement. It is our earnest hope that
the Government of Pakistan will re-
ciprocate and continue the healthy
trend towards settling differences bila-
terally and in the spirit of mutual ac-
comodation.

Better Railway Tracks

2333. SHRI GHUFRAN AZAM: will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government propose to
provide better tracks for the tremen-
dous increase of loads after introducing
S0 many new trains; and
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(b) if so, the details of allocation for
betterment of tracks the number of
trains increased in 1980, the new tracks
which are to be provided on mail lines
during next five years?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Strengthening re-
placement/renewal of track is carried
out wherever considered necessary
keeping in view various factors in-
cluding tntroduction of heavier ex-
leloads and more trains.

(b) A total number of 83 new nun-
suburban trains have been introduced
during the year 1980,

During the 6th Five Year Plan
period i.e. 1980—85, a net outlay of RSs.
500 crores is proposed for the stren-
gthening/replacement/renewal of
tracks, For the year 1981-82, the se-
cond year of the sixth plan, it has
been decided to step up the outlay on
track renewals to Rs. 110 erores (net).
This is Rs. 40 crores more than the
net outlay for 1980-81.

Introduction of More Trains between
Visakhapatnam and Hyderabad.

2334. SHRI K. A. SWAMI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government are aware
of the increasing need of more trains
in Coastal Andhra due to increasing
industrial activity and growth of po=
pulation; and

(b) what are Government’s plans ta
meet passenger demand between Visa-
khapatnam and Hyderabad>

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes,

(b) Introduction of additignal passen-
gers service between Waltair and Hy-
derabad has not been found feasible
due to shnrtage of rolling stock.

_of the

Financial Assistance to States to Im-.
plement Family Pianmaing Programme:

2335. SHRI K, A. SWAMI: Will the-

Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether State Governments are-
being encouraged to implement family
planning programme;

(b) what were the financial incen-
tives given to different States in.
1980 for implementing family plann-
ing scheme, giving details for each
state separately; and

(¢) the allotment of funds for fam--
ily planning in the Sixth Plan to diff-
erent States?

THE MINISTER OF STATE IN-
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Yes

(b) and (c). The national Family
Planning Programme ig a Centrally
Sponsored Scheme which is funded:
entirely by the Government of India
and implemented through the agency
State and Union Territory
Governments, The funds allocated
to the State/Union Territory Govern-
ments are utilised for building up of"
necessary infrastructure both  for
motivation and services in the rural
and urban areas, payment of staff
salaries and allowances, payment of
compensation money to acceptors of
Family Planning methods, provision
of supplies, equipment and transport
The allocation made to the different
States in this regard for 198081 ss.
well as in the draft Sixth Five Year
Plan (1880—85) is given in the State-.
ment attached,
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L4
Allocation o~ Siates o Family Walfare Programme dring 1980-61
and Sixth Fioe Year Plan (1980—8s).
(Rs. in lakhs)
"SLNo. State Alloca- - Teatative
I;I?:B: mtc;lu;:z
(1];3:45)
1. Andhra Pradesh . . . .. . . . . . 1154-72 %7600+ 00
2. Assam . . . . . . . . . . . 240-22  1500-00
Bihar . . . . . . . . . . . 833-77 ;;Boo-oo
4. Gujarat . . . . . . . . . . 666+42 5000+00
5. Haryana . . . . . . . . . . 210:66 1800+ 00
6. Himachal Pradesh . . . . . . . . . 118436 145000
7. Jammu & Kashmir . . . . . . . . 12565 550° 00
8. Karnataka . . . . . . . . . . 53504  4000-00
9. Kerala . . . . . . . . . . . 465+16 300000
10, Madhya Pradesh . . . . . . . . . 716:-61  5Boo- 00
11, Maharashtra . . . . . . . . . 844-33 ‘7000-00
12, Manipur . . . . . . . . . . 3957 éw-uo
‘13, Meghalaya . . . . « e . . . . 26+ 32 158-53
»14. Nagaland . . . . . . . . . 10°94  200°00
15. Orissa . .. .. . e . . ." 532-21 4Boo-00
-16. . Punjab . . . . . . . ' . . 289-20 200000
17. Rajasthan . . . . . . . . . . 545+15 g60o- 00
.18, Sikkim . . . . . . . . .. . . 1507 100+ 00
19. Tamil Nadu . . . . . . . . , . 748-95 Goooroo
20. Tripura . . . . . . . . . . 2766 15000
21. Uttar Pradesh . . ‘ . . . . . . 1g65-65 1250000
22. West Bengal . . . . . . . . . . Go2-52 4000°00

Total 10743'98 7930858
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New Station between Gridhni and
Jhargram.

2336. SHRI SATYAGOPAL MISRA:
Will the Minister of RAILWAYS be
pleased to state;

(a) whether there is any proposal
under consideration to set up a new
Railway station between Gridhni and
Jhargram of the South Eastern Rail«
way;

(b) if so, the details thereof; and
{c) if not the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) & (b) The
proposal for opening of a halt station
between Cidni and Jhargram stations
of South Fastern Railway is under
examination.

(c) Doeg not arise,

2nd Clasg Hill Concession

2337. SHRI SATYAGOPAL MISRA:
" SHRI TARIQ ANWAR:
SHRI HIRALAL R. PAR-
MAR:

Will the Minister of RILWAYS be
pleased to state:

(a) whether Government had deci-

ded to abolish second class hill con-
cession system in the Railways from
February 1, 1981;

" {b) if so, the reasons thereof; and

" {e) what steps Government have
taken for the benefit of the visitors
travelling hill areas?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS AND IN
THE DEPARMENT OF : PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) People who go to the hill sta-
tions for a holiday come from rela-

tively higher income E’roups and can
well afferd to pay normal fares for
thier rail journey.

(c) Does not arise,

Track Expansion Programme ..

2338. PROF, NARAIN CHAND
PARASHAR: Will the ister of
RAILWAYS be pleased to state:

(a) whether the Railways attach-
any priority to the Track Expansion
Programme including New lineg in
their planning;

(b) if so, the ratio of expenditure
on Track Expension Programme and
New lines, separately in the First Five
Year Plan to the total expenditure in
each one of these plans;

(c) whether the construction of
new railway lines under this pro-
gramme is also taken up in order to
ensure the economic development of
backward regions o the country; and

(d) i so, the names of the new
Railway lines which have been con-
structed or are under construction or
are pending for being taken up on
this ground during the 10 years?

THiE DEPUTY MINISTER IN. THE

"MINISTRY OF RAILWAYS AND IN~

THE DEPARTMENT OF PARLIA-.
MENTARY AFFAIRS (SHRIL
MALLIKARJUN): (a) and (b) Sub-.
ject tn avsilability of funds, a bal-
anced approach is maintained for:
overall Jdevelopment of Railways in-
cluding New Lines, Track Expan-
sion, ag such does not constitute a
separate planhead, Works Pro-
gramme under the planheads “Traffic
facilities’ and ‘New Lines’' can, to-
gether, be taken as Track Expansion.
programmae,

Ratio of expanditure on traffic faci--
litics .and New lines to total expendi-
ture in Plan period during the . 8
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Plan periods is given below in per- centage:— e

Plan Traffic facilities New lines

mt . . v . . . . N.A. 79

M N . . - . - . . . 16'6 7'5

‘grd . ' « 19°0 12:6

-4th . . . . . . . 15.8 47

‘sth . . 14°9 58
Provision in 6th plan for traffle Planning Commission taking an over-

‘facililies is 0.4 per cent and for New all view of national priorities. These

.Lines 7.5 per cent of total allocation. lines may also help in development

of backward regions.

(c) Construction of New Lines is .
-undertaken in consultation with the (d) A statement is attached. o
Statement
Y. Railway lines constructed since 1970-71.

8. Particulars Railway Length
No. in »
1 2 3 4
1 Morwa (Singrauli)—Milli (obra) rail link (BG) . Northeren 57 56
-2 Thurbhita-Saraigarh (Bhaptiahi) (MG) . . . NE. 1reyx
‘g3 Qatni-Morwa (Singrauli) (BG) . . . . Central 254° 14
4 Jammu-Qathua (BG) . . . . . . Narthern 819
-5 Mangalore-Hassan Rly. Const. (MG) Phase-I .

5 Mangalore-Panambur mi:edGauchG}MG.) . . Southern 25+86
‘6 Cuttack-Paradeep Rail Link (8G) . . . . SE e
‘7 Dabla-Singhana (MG) . . . . . . Western 32- 95
‘8 Restoration of Saraigarh-Raghopur-Pratapganj (MG) . N.E. 23° 00
9 Restoration of Pratapganj Forbesganj line (MG) . . N.E. 36+ 25
‘10 Sabarmati-Gandhinagar (BG) . . .« . . Western 27+ 85

11 Pathankot- section—. of
' Ralhvey o NG) hetwon Gotar and Jawatowata

Shahr (NG) . . . . «+ & .+ Northern 24:8
12 Restoration of Dalmau-Daryapur dismantled line (BG). Northern  24-6a
13 Jhanjharpur-laukabazar (MG) . . . . . NE. 4380
"%

Katarnianghat-Kauriyalaghat (MG) . . . . NGB 29° 90
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] 2 4
35 Hasan and Sakleshpur (MG) . . . . . Southern 42-64
16 Mangalore and Subramanys Road (MG) . . . Southern 02+ 20
17 Tornagallu-Mudukulapenta (BG) . . . « Southern 24+00
18 Panskura-Haldia (BG) . . . . . . S.E 10+ 10
19 Guna-Maksi (BG) . . . . . . . Western 193 48
20 Gohana-Panipat restoration of dismantled line (BG) . Northern 3977
21 Delhi-Shahdara-Bagpat Road Section (BG) . . Northern 33083
22 Bagl'g::m Bt?} ?lumli (Part of Delhi-Shahdra-Saharan- Northern .

. . . . . . 55°52
23 Bagaha-Valmiki Nagar Road section (MG) . . N.E. 91°35
24 New rail link from Durg to Marauda (BG) . . S.E. 12-66
25 Construction of branch line frum Kalyam to
Kalyani Township (BG) . . . Eastern 51+ 46
26 Sakleshpur-Subramanya Road (Ghat Section) (MG) . Southern 48-01
27 Trivandrum Central-Nagercoil (71-05 kms) and Na-
gercoil-Kanyakumari (15-51 kms.) new BG . Southern 8656
28 Construction of a BG rail line from Rohtak to Bhiwani Northern 30°00
11. Congtruction of the following railway lines falling in backward areas is in Progress
1 Apta-Roha BG line . . . . . . . Central 6200
2 Wani-Chanaka up to Pimpalkoti (BG) . . . Central 63-00
3 Rampur-New Haldwani (BG) . . . . . NE. 784
4 Hasanpur-8akri (MG) . . . . . . N.E. 74'9
5 Chittauni-Bagaha (MG) . . . . . . N.E. a8+ 41
6 JakhapuraDaitari(BG) . . . . . . SE 33°5
7 Nadiad-Kapadvanj-Modasa (BG) . . . . Western 105° 14
8 GauhatiBurnihat(8G) . . . . . . NF 24-Ba
9 Dharmanagar-Kumarghat (MG) « + « + NF 83°55
10 Balipara-Bhalukpong (MG) «+ +« + .« . NF 33°46
11 Silchar-Jiribum (MG) . . . . . . NJF. 50°70
12 Amguri-Tuli (MG) . . . . . . . N.F. 17:07
13 Lalaghat-Bhairabi (MG) . . . . . . NF 4877
14 Bhadrachalam-Manuguru (BG) . . . . . 8.Q. 52'00

AIl- Railway lines pending for being taken up for comstruciion

Nil.
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Representation from Passport Em-
ployees Association of Kerela

2339. SHRI A NEELALOHITHA-
DASAN NADAR: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether the Central Govern-
ment had received any representation
from the' Passport Employees Associa-
tion of Kerela;

(b) if so, the details thereof;

(c) what action has fbeen taken by
Government thereon; and

(d) what further action Govern-
ment propose tp take thereon?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes Sir,

(b) A copy of the Association’s
letter is laid on the Table of the
House. [Placed in Library. See No.
LT—2019(81].

(¢) & (d). The pointg raised in
the representation were already ex-
amined by the Government. The

present transfers of Lower Division "

Clerks became necessary, to bring
their strength in the Passport Offi-
ces in the State of Kerala to the re-
quired level ag assessed by the Staff
Inspection Unit of the Ministry of
Finance, Out of a total of 11 Lower
Division Clerks, who were under or-
ders of transfer, eight have been per-
mitted tn stay on, on humanitarian
grounds, and another eight Lower

Division Clerks are under orders of °

transfer in their place. The Govern-
ment have stayed the transfer of
Lower Division Clerks in the State of
Kerala for the time being while the
staff position in these offices in the
Yight of the latest statistics regarding
workload is being reviewed,
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Freight Rates from Andaman and
Nicobar Islands to the Mainland

2340. SHRI K. T. KOSALRAM:
Will the Minster of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that for the
development of backward Andaman
and Nicobar Islandg subsidised freight
rate was offered to the industrialists
who wished to set up woodbased in-
dustries in these far-off Islands:.

(b) whether a unilateral decision
hag been taken by the Government
to increase the freight rates from
Andaman and Nicobar Islands to the
mainland; and

(c) if so, whether this will not ad-
versely affect the industrial develop-
ment of Andaman and Nicobar Is-
lands?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Under the Trans-
port Subsidy Scheme, 1971, 50 per
cent of the transport cost ‘incurred
by an industrial unit for the import
of raw material and export of finis-
hed producis to and from selected
Rail-head/port and the location of
the industrial unit is subsidised. An-
daman and Nicobar Islands are co-
vered under the Scheme since 1-12-
1976, with ‘Madrag Port’ as focal point

‘on the mainland.

(b) Freight rates of cargoes ship-
ped from Andaman & Nicobar Islands
to the mainland are determined by
the Indian Coastal Conference . of
which SCI is a member line. The
Conference had increased the existing
freight rate in respect of match splints
from Rs. 22420 to Rs, 501.80 per
metric tonne w.ef. 13-2-1879. This
rate was implemented by all the

‘mentber-lineg of the Conference ex-

cept SCI, which continued to charge
a much lower rate of Rs. 147.37 per
metric tonne, In view of greatly in-
creased costs of operations, SCI has
increased its freight rate on ‘match
splintg to Rs, 224.20 per metric tonne
W.e.f. 1"1""1981-

Y
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(¢) In view of much higher freight
rate of Rs, 501.80 already being char-
ged by other shipping lines for ship-
ment of match splints, the low rate of
Rs. 224.20 per metric tonne charged
by SCI is not likely to adversely aff-
ect the wood-based industries of the
Islands,

Allotment of Funds for Rural Health
Programme during 1978-80

2341, SHRI A, NEELALOHITHA-
DASAN NADAR: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the total allotment of funds
for the Rural Health Programmes for
each of the years from 1978 to 1980,
State-'vise; and

(b) whether the allotment ig made
taking into consideration of the
population strength op the States or
any other criteria is' observed for
that?

THW MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) A  state-
ment indicating the allocation of
funds for the various Rural Health
Programmes is laid on the Table of
the House, [Pleased in Library. See
No. LT-—2020{81].

(b) The allocation of funds by the
Centre is gcnerally made on the popu-
lation basis. The rural health services
infrastructure from the village upto
the Bluck level, is based on popula-
tion norms, Central assistance is
also related to the acceptance of a
given programme by the States,

Railwar Service Commission in Orissa

2342. SHRI RAMA CHANDRA
RATH:

SHRI GIRIDHAR GOMAN-
GO:

Will the Minister of RAILWAYS
be pleased to state:

(a) vhether Government have a
proposal for the creation of a branch

4m L. s—T

of South Eastern Raﬂway Service
Commission in Orissa; '

(b) if so, whether place has _bee.n
located there;

(c¢) the expected time of the im-
plementation of this proposal; and

(d) the details in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFTAIRS (SHRI
MALLIKARJUN): (a) to (d). The
question of opening more sub offices
of Railway Service Commissions is
under consideration of the Govern-
ment.

Ash and Coal handling LabOurers

2343. SHRT A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) the total number of Ash and
Coal Handling labourers in Indian
Raliways, Division-wise;

(L) the reasons for not bringing
these labourers under Payment of
Minimum Wages Act;

(c) the action taken by Govern-
ment to ensure that these labourers
are paid the same minimum wages as
paid by Railways; and

(d) the policy of Government re-
garding ahsorption of these labourers
in regular services as they have been
doing the regular nature of jobs in
Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLJA-
MENTARY AFFAIRS (§HRI
MALLIKARJUN): (a) Information i
being collected and will be laid on
the Table of the Sabha,

(b) and (c¢). Employment in coal
and|or ash handling in steam loco-
sheds on the Indian Railways is not a
Scheduled employment under the
Minimum Wages Act, 1948 and as
such, the statutory minimum wage -
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rateg nvtified by the Central Govern-
ment a‘e inapplicable to such labour,
According to the terms of agreement,
contracors are required to pay their
labour wages at rates which are pay-
able to labour for similar work done
in the neighbourhood,

(d) 4s the Coal and Ash handling
operaticns of Loco sheds do not re-
quire employment of whole time re-
gular labour as also the existing
steam {raction is being progressively
reduced, there is no proposal to ab-
sorb thase labour in regular railway
service,

Qutturr, of Diesel Engines in Patratu
Diesel Shed

2344, SHRY A, K. ROY: Will the
Minister of RAILWAYS  be pleased
to state:

(a) The daily average outturns of
diesel Engineers in Diesel Shed, Patra-
ru from 1st December, 1980 to 15th
January, 1981;

(b) the actual number of shortage
of Class IV workers in Diesel Shed
Patratu and the dates from  which
these shortages occur;

(e) the details of the arrival of
new diesel engines in this Shed and
the dates of sanction of the workers
proportionate io the number of En-
gines increased;

(d) the particulars of the works
affected due to the staff worked as per
Schedules of their duty from 4th
January, 1981 to 10th January, 1981,
and

(e) the allegations against the staff
removed straightaway under Rule 14
(2) of Railway Servants’ D&A Rules,
1968?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The daily average
oeuiturn of locos from Patratu Diesel
Shed fur the period 1-12-1980 to
15-1-1981 was 8.3,
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(b) There have been 112 w;:anem
in Class 1V staff for the last 2-3 years
due to obstructive attitude of the shed
staff.

(c) 11 new locomotives were based
at Patratu Shed during the period
April, 80 to December, 80. The ad-
ditional staff wag sanctioned on 6-1-81.

(d) As some staff did not turn up
for duty only 7 Jocomotives were
turned out during the period 4.1.81 to
10-1-81 against the normal average of
8.5 locomotives per day.

(e) Two members of the staff were
removed on the ground that they
wilfully caused serious dislocation in
normal working of train services by
inciting and instigating the  other
staff to interrupt normal train ser-
vices and were insolent and had crea-
ted a reign of terror among the staff
who wanted to work, thus creating a
situation where an enquiry under the
D&A Rules was not considered possi-
ble,

Railway lines in Madhya Pradesh

2345. SHRI KAMAL NATH: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Gaovernment are
aware that no development activity
can take place without adequate rail
line facilities in any State;

(b) if so, the reasons for enormous
gap between the total K.M. of rail
line existing and the iotal area of
Madhya Pradesh; and

(c) the steps Government propose
to take for laying new rail lines in
Madhya Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Railway de-
velopment cannot be envisaged on
State-wise or Region-wise concept.
The needs of the country are asses-
sed and decisions are taken for the
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overall development within the limit-
ed resources made available by the
Plapning Commission, Planning of
new railway lines is  closely linked
with the transport réguiréments of
the concerned area, Any region where
natural resources on a large scale
are evidently available, an integrated
plan should be evolved to develop new
growth centres and promote economic
activity, the provision of new rail line
being an element in such develop-
mental plans.

(b) and (c¢). Madhya Pradesh has
a tota]l route kms, of railways of 5739
out of the total of All Indian Railways
route kilometrage of (0.933. In
absolute terms Madhya Pradesh is
the second State which has the
largest route the Al]l India average
of 18.58 kms. per thousand sq. kms:

Steps taken by the Ministry of
Railways for laying new railway
lines in Madhya Pradesh are:

(i) Construction of Karaila Road
Jayant BG line (33 kms.) partly
in Madhya Pradesh and partly in
Uttar Pradesh. Section from Ka-
raila road to Kakri (23 kms.) is tar-
-getted for completion by 31st March
1981 and the remaining section from
Kakrji to Jayant (10 kms.) a year

- later. -

(II) Surveys in progress in
Madhya Pradesh.

(a) Guna-Etawah BG line via
Shivpuri, Gwalior and Bhind
mostly in Madhya Pradesh and
partly in Uttar Pradesh (335 kms.)

(b) Lalitpur-Singrauli BG line
445 kms. (mostly in Madhya Pra-

desh and partly in Uttar Pradesh).

(c) Barwadih-Karenji BG line
154 kms. partly in Madhya Pradesh
and partly in Bihar,

(IIIy New surveys proposed in
the Budget for 1981—82

‘BG line from Raipur to Balod via
Dhamtari (125 kms.)

(IV) Lines proposed but could
mot be accommodated within

the Plan Outlay of Sixth Plan
1980—85).

Dhalli Rajasthan—Jagdaipur 234
Ems.) B. C. line
Indo-Pak Relations

'2346. PROF. MADHU DANDA-
VATE: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it is a fact that the
foreign Minister of Pakistan announc-
ed on Tth January, 1980 at Islamabad
that Pakistan desired friendship with
India and wanted to strengthen the
entirg region against the danger of
interference by foreign powers;

(b) if so, whether the foreign Mi-
nister hag suggested non-aggression,
non-interference, sovereign, equality,
good neighbourliness and a common
perception of the interests of Pcki-
stan and India and of the region as a
whole as a basis fo Indo-Pak friend-
ship and proposed a dialogue to
harmonise the relations between the
two countries; and

(c) if so, the reaction of Govern-
ment of these proposals?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). In 5 statement
to the PTI correspondent in Islama-
bad, the Pakistan Foreign Minister
Mr, Agha Shahi is reported to have
stated on  January 7 that Pakistan
fully reciprocated Prime Minister Mrs,
Indira Gandhi's desire for Indo-Pak
friendship and to strengthen the en-
tire region against the danger of inter
ference by foreign powers. He is also
reported to have stated that this
should be on the basis of non-aggres-
sion mon-interference, sovereign equ-
ality good neighbourliness and a
common perception of the interests
of Pakistan and India and of the re-
gion as a whole, He is reported to
have added that “we are always
ready for a dialogue to harmonise our
respective perceptions”. '

(c) Government’s position oM im-
proving relations with Pakistan is
well known, From our side we have
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made it amply clear that we are de-
termined to strengthen and expand
the process of normalisation of rela-
tions with Pakistah in the spirit of
the Simla Agreement. It is our ear-
nest hope that the Government of
Pakistan will join us in taking confi-
dence-building measures and will con-
tinue the healthy trend towards set-

tling differences  bilaterally in the
cause of regional harmony, peace
and stability,

Scheduled Castes/Scheduled Tribes
candidates in each major ports

2347, SHRI BEEKHABHAI: Will
the Minister of SHIPPING and
TRANSPORT be pleased to state:

(a) the total number of major
ports in the country and the number
of employees;

(b) the percentage of Scheduled
Castes and Scheduled Tribes emplo-

yees, class-wise in each of these
ports; _
(¢) whether it is a fact that the

persons belonging to Scheduled Cas-
tes|Scheduled Tribes are not recruit-
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(d) whether it is a fact that there
is alarmingly a huge shorifall of
Scheduled Castes/Scheduled  Tribes
candidates in all the major ports in
all the categories of employees; and

(e) whether any crash programme
for recruitment is to be launched to
wipe out the back-log?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) India has ten ma-
jor ports, and their total employees
are 1,08,220.

(b) A statement giving the latest
information is attached.

(c) No.

(d) In the case of some categories
of employees, the number of Schedul-
ed Castes|Scheduled Tribes employees
has fallen short of the prescribed
percentage.

(e) No such programme is envisag-
ed Castes/Scheduled Tribes employees
made to recruit candidates from the

ed initially in new ports like Tutico- Scheduled Castes|Scheduled  Tribes
rin and Mangalore; for the reserved vacancies.
Statement
- Percentage of Scheduled Castes and Scheduled Tribes emplovees, class-wise, in Major Poils in India as on
) 15-2-1981
8.No.. Name of the Port %age of Scheduled Caste emplo-  %age of Fc]’lt‘du]tl:iTl:l'ibt‘ emplo-
yees yecs
CLASS CLASS
1 II I v 1 1 1 v
1. Bombay . 438 8.35 19.4 0.88 1.96 0.46
2. Calcutta** 5-4¢ 380 6.14 145 8.93 _1.90 o0.38 0-40
8. Cochin , 7.82 g9.52 10.32 g9.29 ' 1.58  3.24 12.02
4 Kandla , 1.50 2.3 5.56 19.25 2.59 482
5. Madras . 9.30 10.00 13.20 23.0 1.4 1.38 2.10
6. Mormugao . 1.20 2.56 2.46 5.04 1.26 0-75
7. New Mangalore 16.66 2.70 12.73 15.4 1.35 3.66 3.30
0. Paradip 2.5  1.00 7.00 14.00 2.00 1.00 2.00 2.50
9. Tuticorin 8.51 4.00 12.93 26.08 1-86 4.8
10. Vinkhnpshnm 11.11  10.77 11.50 19.40 .17 .56 2.Be

#4Position indicated is ason 1-1-1981.
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Posts of Chairman, Port Trusis

2348, SHRI BHEEKHABHAIL: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether any of the present
Chairman of Port Trusts have been
drawn from the Public;

(b) what is the procedure for se--

lecting @ Chairman of a Port Trust;
and

(c¢) whether any Scheduled Castes|
Scheduled Tribes has been given any
chance in the selection?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) No.

(b) The posts of Chairmen of ma-
jor Port Trusts are statutory posts.
The Chairmen are appointed by the
Central Government with the appro-
val of the Appointments Committee
of the Cabinet.

(¢) Yes.

Retirement of Class IV employees of
Lok Nayak Jai Prakash Narain Hos-
pital since .19%5

2349, SHRI BHEEKHABHAI: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) the number of Class IV emp-
loyees of Lok Nayak Jai Prakash
Narain Hospital retired since the year
1975 onwards, year-wise;

{b) the number of those prematu-
redly retired amongst them;

(c) the reasons for retiring them
prior to their actual date of retire-
ment without any substantial
grounds; and

(d) the reasons therefor and the
action taken or being taken into mat-
ter?

THE MINISTER OF STATE IN
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI NIHAR

RANJAN
wige:

LASKAR): (a) Year-

1975—8
1976—8
1977—8
1978—86
1979—9
IQSM

(b) Two employees out of these re
tired during 1977,

(¢) On medical grounds.

(d) These cases have already been
decided,.

Non-payment of full pay and al-

lowances before retirement to emp-

loyees of Lok Nayak Jai Prakash
Narain Hospital

2350, SHRI BHEEKHABHAIL: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) the number of class IV emp-
loyees of Lok Nayak Jai Prakash Na-
rain hospital, New Delhi, who have
not been paid their full pay and
allowances before their retirement
during the last three years, year-
wise; and

(b) the reasons therefor and when
their with-held pay and allowances
will be released to them?

THE MINISTER OF STATE IN
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) Only one
during 1978.

(b) Some dues .are to be recover-
ed from the employee concerned for
which he has been asked several
times. Salary will be released as
soon as he clears the outstanding
dues, .

e
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Coal Supply te Newsprint Mill in
‘Tamllnadu

2351, SHRI K. RAMAMURTHY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Railways have
given any commitment to carry 1000
tonnes of coal a day to the proposed
Newsprint Mill in Tamilnadu for
which the World Bank hag agreed to
participate in the equity capital;

(b) it so, what will be the number
of wagons required for this purpose;
and

(c) whether arrangements have
been made for acquiring the required
number of wagons for this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) To enable
the sugar mills to release bagasse to
a Newsprint-cum-paper plant propos-
ed to be set up by the Government
of Tamil Nadu, the Rallways have
agreed to carry the annual estimated
requirement of coal of 3.4 lakh ton-
nes of these sugar factories and of

the paper plant,

(b) About 40 to 45 Broad Gauge
wagons per day. .

(c) Railways do not anticipate any
difficulty in moving this traffic. Paper

plant authorities have agreed to set
up and maintain a coal dump for

this purpose,

Complaints against Protector of Emi-
grants
2352. SHRI JAGPAL SINGH:
SHRI RASHEED MASOOD:
SHRI RAJESH KUMAR
SINGH:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there have been fre-
quent complaints from the emigrants

MAR™H §, 1081
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and tourists regarding harassment
caused to them by the Proector of
Emigrans Office functioning under the
Regional Passport Officer, New Delhi;

(b) if so, the number and nature
of complaintg received during 1980;

(¢) whether Government  have
made any inquiry into these comp-
laints; and

(d) if so, the result thereof and

the steps taken by Government to
improve the situation?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAQ): (a) No, Sir.

(b) to
arise,

(d). Question does not.

:
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More Second Class A.C. coaches to
Western and Delux Express

2356. SHRI R.P. GAEKWAD: Will
the Minister of RAILWAYS be pleas-
ed to state whether more Seond Class
Air Conditioned Coaches an Western
Express and Delux Express would
be provided?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): Provision of A. C.
Second Class Sleeper Coaches on long
distance well patronised Mail|Express
trains is being done on a programmed
basis having regard to availability
of A. C. Second Clasg Sleeper Coe-
ches. There is no proposal at pre-
sent to provide more A. C. Second
Class Sleeper Coaches on these trains.
However, this will be considered
alongwith other similar demands as
and when additional coaches become
available,
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Conversion of an old tanker into a
cattle carrier

2358. DR, VASANT KUMAR PAN-
DIT: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether in 1976, the Shipping
Corporation of India signed an Agree-
ment with Tanzania to establish a
joint shipping company for specific
purpose of Cattle-Carriel:s;

(b) whether the Shipping Corpora-
tion of India converted one old tan-
ker at the cost of Rs. 1.90 croreg as
a cattle-carrier;
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(¢) whether the Tanzanian Ship-
ping Authorities refused to accept it
ag the Vessel was not technically
suitable and wrongly constructed and
cancelled the setting up of Joint Com-
pany;

(d) whether any inquiry has been
instituted into this transaction and
the responsibility fixed on these who
were negligent of duties leading to

high loss to Shipping Corporatwn of
India; and

(e) if so, the action taken in the

matter?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Yes Sir.

(b) Shipping Corporation of India
converted one Tanker into a Cattle
Carrjer at the cost of Rs, 1.58 crores.

(c) The Tanzanian Shipping Au-
thorities refused to honour the com-
mitment of setting up of a joint ven-
ture on flimsy excuses and not on
account of any technical unsuitability
of the vessel. The tanker was speci-
fically converted into a Cattle Carrier
and this Vessel satisfactorily made a
few voyages between India and West
Asia Gulf/Red Sea on the caitle trade

(d) and (c). The transaction was
at commercial level and it did not
succeed due to the backing out on
the part of Tanzanian Authorities. No.
enquiry as such has been instituted.
However, Director of Commercial
Audit hag adversely commented on
this transaction and included it in his
report,

Containarise cargo handling facilities
in ports

2359, DR. VASANT KUMAR PAN-
DIT: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) the percentage of export cargo
in containerg to the total exports
during the last three years:

(b) whether Government are
planning a big way containarise cargo
exports in order t0 make it cheap and
quick;

(c) if so, the target fixed of the
percentage anticipated during the
next three years;

(d) whether Haldia which is a
full-fledged containarised terminal has
handled hardly ten per cent of its
installed capacity;

(e) whether the average monthly
rate of load in Haldia is negligible
due to shortage of crucial components °
and handling equipment ag“well as
inadequate approach roads; and

(f) if so, what are the plans of
Government to fully equip Haldia
and other ports capable of handling
containarise cargo?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Generally, it is
break-bulk cargo which is exported
through containers from our country.
The percentage of containerised
cargo to the total quantity of break-
bulk export cargo is given in the
attached statement.

(b) and (c) The Government have
planned for providing container hand-
ling facilities at various portsg to cater
to the increased container traffic.
However, the containerisation of the
export cargo hag to be undertaken by
the exporters,

As the containerisation of the ex-
port cargo depends upon a number of
factors, it ig considereq not feasible to
fix the targets. However, the total
container traffic from the ports, botH
imports and exports, during 1881-82 is
expected to be—

Haldia 1.5 Lakh tonnes
Bombay . . 11.8 » ”
Madras . . 5.8,

Cochin - . 1 '3] »
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(d) During 1080-81, Haldia has
handled about 8000 TEUs (Twenty
Feet Equivalent Units) which repre-
sents 20 per cent of its capacity.

(e) The through-put of container
trafic at Haldia has been increasing
steadily. There are some inadequacieg
in the infrastructural facilities. Ac-
cordingy, adequate provision has been

MARCH 5, 1981
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(1) There are proposalg in the Sixth
Plan to improve/create farilities for
handling containers ot the ports.
There are provisions for improving
the facilitiey at Haldia Terminal,
acquigition of the container handling
equipment by the Ports of Bombay,
Madres and Cochin ang construction
of a Container Terminal at Madras

made during the Sixth Plan. Port,
Statement
Name of Port Year Percentage of export
cargo in containers to
the total brisk bulk
exports.
(1) Haldia/Calcutta 1978-79 gﬂﬁ%
1979-80 %
IC i 85%
(Upto end of Jan.
1981)
{2) Bombay 1978-79 8.29%
1979-80 ;2.1%
i 1980-81 6%
(Upto end of Jan.
1981)
(3) Madras . . . . . 1978-79 12.24%,
1979-fo 52.91%
:‘953-81 11.669%,
(Upto end of Jan.
1981)
(4) Cochin | 1977-78 41%
1978-79 .%.x%
1979-80 0%
(5) Visakhapatnam 1978-79 Nil
19 Nil
1 1 Nil
6) Kandla . . . Do. Do.
i Mormugao . . Do. Deo.
9) Mangalore. 1978-79 0.75%
1979-80 0.42%
lgﬁo—Bl 1.349
(Upto end of Jan. u%h
1981) .
Thuticorin . . . . . 1978'79 Nil
(o) Tu 1999-80 Nil
9%

i i
(l.;];tgl;nd o?}:n-?
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Eate Running of Traing and Increase
in Incidents of Crime in Lucknow
Division

2361, SHRI RASHEED MASOOD:
Wil] the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that, accord-
ing to a review made recently, there
has been 3 marked fall jn the effi-
ciency of the rail net work in Luck-
nok Division in the matter of punc-
tuality in the running of trains coin-
ciding with considerable increase in
the incidentg of crime in the running
trains ang ticketless travelling etc;

(b) if so, the comparative percen-
tage of fall in the efficiency in punc-
tuality in the running of trains, in-
crease In incidents of crime, chain
pulling, ticketless travelling etc., dur-

Puynctuality percentage *‘Not loosing time’,

ing the last six months of 1980 as
compared to the corresponding period
in 1879; and

(¢) the steps taken by Government
to imnprove the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (c). Punctuality
performance of al] passenger carrying
traing running jn Lucknow Division of
Northern wand North Eastern Rail-
ways registered deterioration gquring
the last six months of 1980 as com-
pared to the corresponding period of
1979, on account of increased inci-
dence of alarm chain pulling, discon-

_ nection of hose-pipes by miscreants,

agitations, floods ete. and ig as
under: —

—

- —

Northern Railway North Eastern

Months Railways
1979 1980 1979 1980
July . . . . . . 83.8 79.5 85.2 66.9
August . . . . . 86.5 75.8 87-4 71.0
" September . . . . . 88.9 68.7 88.5 69.3
October 84.6 772 91 .4 76.2
November 87.2 75.1 86 .2 92 .7
December 86.4 80.0 85.0 69.5

The punctua] running of trains is
being monitored closely at all levels.
Avoidable detentions are taken up
immediately gnd remedial/punitive
action taken to improve the running
of {rains.

There has been an increase of 19
per cent in Lucknow Division of
Northern Railway and 12 per cent in
North Pasterp Railway in the inci-
dence of ynauthorised alarm chain
pulling and slight increase in ticket-
less travel during the last six months
of 1980 when compared to the corres-

ponding period of last year. During
the last six monthg of 1880 gg many
as 22,231 cases of ticketlegs trave] were
detected on Lucknow Division of
Northern Railway as against 18,279
cases detected quring the correspond-
ing period of last year (Informmtion
relating to Lucknow Division of N.E,
Railway is being collected). Frequent
checks are being conducted and close
liaison i maintained with the State
Governmentg to curb such anti-social

activities. '
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As regards incidents of crime is Lucknow Division, the comperative.

Jposition ig as under:

Northern Railway  N.E. Railway
1979 1980 1979 1980
Murder .o 1 Nil Nil Nil
Robbery . . . . - . - 11 1 2 5
Dacoity . 2 2 1 1
Thefts of Passengers belongings . 161 157 49 35

The following preventive measureg
have been taken by the Government
to improve the situation:

1. Escorting of important passenger
trains at night by armed guards of
Government Railway Police of the
concerned State Governments;

2. Beat patrolling at stations/plat-
forms/waiting halls;

3. Surveillance over criminalg and
knows bad characters;

4, Checking of night trains by super-
visory officers;

b. Posting of pickets at vulnerable
stations;

6. Special Squads of CID of State
Governments take up investigations of
important cases to gpprehend eri-
minalg responsible for these crimes;

7. Vestibuled doors of coaches are
closed between 2200 hrs. and 0600 hrs.;

8. TTEs/Attendants/Conductorg have
instructions to remain vigilant and to
prevent entry of unauthorised persons
into coaches particularly the reserved
compartments.
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2365. SHRI CHIRANJI LAIL SHAR-
MA: Will the Minigter of RAILWAYS
be pleased to state the number of new

trains to be run during 1981-82, zone-
wise with details?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): In the jnterest of national
economy demanding a higher priority
for meeting the freight traffic needs,
as also the inadequacy of passenger
coaches, it hag been decided to slow
down the introduction of additional
passenger traing for the time being.
Detaijlg of introduction of additional
trains, if any will be finaliseq at the
time of revision of time tables in
April’ 81 and October’8l,

Primary Health Centres in Haryana

2366. SHRI CHIRANJ] LAL SHAR-
MA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) how many primary health cen-
tres are operating under the Com-
munity Health Volunteers Scheme jn
Haryana; and

(b) how many such centreg will be
operated in Haryana during 19817

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) The Com-
munity Health Volunteers Scheme
has been implemented in 62 Primary
Health Centres in the State of Har-
yaua,

(b) The proposa] to extend the
Community Health Volunteers Scheme
in the remaining 27 Primary Health
Centres during 1981-82 ig under con-
sideration.

Fire in Adityapur Railway Station

2367. SHRI CHIRANJI LAL
SHARMA: Will the Minister of
RATLWAYS be pleased to state:

(a) the loss suffered due to fire in
Railway Station Building of Aditya-
pur Railway station on S.ER, Rallway
by mob on I7th January, 1981; and
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(b) the reasons of the fire and
‘Whether any arrest hes been made in
this regard.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
'THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): ,(a) The loss suffered due
to fire in Adityapur Ramilway Station
caused by the violent mob on 16th
January 1981 is estimated at Rs, 5 lakh
approximately,

(b) Following accidenta] death of
Shri Rajkumar Pathak, Professor,
Regional Institute of Technology of
Adityapur who was knocked down by
77 UP Utkal Express at Adityapur
‘Railway Station at the level crossing
gate, g violent mob attackeg the Rail-
way Station and track and set fire to
Railway property. 4 persong have
been arrested by police so far.

2000 Wagons to ECL per day

2368. SHRI TARIQ ANWAR: Will
the Minister of RAILWAYS be pleased
‘to state:

(a) whether the Railway authority
had agreed to supply 2,000 wagons
daily to E.C.L. for coa] transportation;

(k) whether they have supplied
only 1750 wagons per day instead of
'2000 per day; and

(c) how long Government propose
to take to supply the adequate num-
ber of wagong to ECL?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRT MALLI.
KARJUN): (a) to (c). The Railways
have planned to meet in full the
wagon requirementg of all coa] com-
panies including E.C.L, While wagon
requirements in some of the areas are
already being met in full there is some
shortfall in E.CL. which is proposed
to be made good shortly.

- MARCH 5, 1981
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Meteorological Balloon !'actory

2369. SHRI A, NEELALOHITHA-
DASAN NADAR: Wil] the Minister
of HEALTH AND FAMILY WEL-
FARE be pleased to gtate:

(a) whether Government are aware
that ¢ Meteorological Balloon Factory
was working connected to the Hindus-
tan Latex, Trivandrum; and

(b) if so, the present gtate of affairg
¢f that factory?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): (a) Yes. Hindustan
Latex Limited, Trivandrum, which is
primarily a manufacturer of rubber
contraceptives has also a plant for the
manufacture of meteorological balloong
at its factory at Trivandrum.

(b) The production at the meteoro-
lagical balloon plant stands suspended
from Decemnber, 1978.

Consultative Commitiee on Movement
of Coal

2370, SHRI K. P. SINGH DEO:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minister of RAILWAYS be
rleased to state:

(a) whether it is a fact that Govern-
ment have restructured the composi-
tion of the consultative committee on
the movement of coal;

(b) if so, the new composition of
the Committee;

(¢) whether the wusers both small
and big are represented on it and if
s0 in what proportion; and

(d) what norms are being followed
by the Committee for distribution of
coal for industrial purposes for big
and smal] sector separately?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
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THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN):
tative Committee on movem.g_l:lt of
coal, The question of restructuring
the same, therefore, does not arise.

{b) to (d). Do not arise. _
Demand and Supply of Wagons

2371. SHR] K. P. SINGH DEO:

SHRI SUBHASH CHANDRA
BOSE ALLURIL:

Will the Minister of RAILWAYS be
pleaseqd to state:

(a) whether it is a fact that there is
going to bz a big gap between the
demand for wagon and their supply
during the next three years which will
compel Government to imports;

(b) whether Government have
assessed the above position; and

(e) if so what would be the short-
fall like and how much will be im-
ported and how much met through in-
creased internal production?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.

(b and (c). The demand for
wagons is reflected by the acquisition
of wagons determined on a five year
plan period. The current Sixth Five
Year Plan provides for acquisition of
1,00,000 wagons in terms of four-
wheelers guring the period 1980-85,
The procurement on a year to year
basis is planned on the basis of funds
allocated in the annual plans, For the
year 1980-81, acquisition of 13,000
wagons in terms of four wheelerg has
- been provided for and for 1981-82,
this has been gtopped up to 18,000
wagons. The procurement of the
balance quantity wwould be arranged
during the remaining three years of
the Sixth Five Year Plan and would
be subject to allocation of adequate
funds. The annual installed capacity
for manufacture of railway wagons is
abaut 28,000 wagong in terms of four-

(a) There ig no Consul-

wheelerg and thig capacity ig sufficient
to meet the demmndg indigenously.
The question of going in for imports,
therefore, doeg not arise.

Wiy Y 9 vt
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Arrest of Indian Students jn U.S.A..

2373. SHR] TARIQ ANWAR:
SHRI HIRALAL R,
PARMAR:
Wil] the Minister of EXTERNAL
AFFAIRS be pleased to gtate:

(a) whether an Indian Student was
arrested in U.S.A. on theft charge;

(b) whether it is a fact that the gtu-
dent js wrongfully implicated and is
without any legal aid in USA; and

(c) if go, the stepg which Govern-
ment are taking to help the young
man in U.S.A.?

THE MINISTER OF EXTERNAL
(SHRI P. V. NARASIMHA RAO):
(a) One Shri Bharat Kumar Patel,
who arrived in U.S.A. jn 1976 on a
student visa, has been detained by the
Essex Country Correction Centre,
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Jersey City It is not known whether
he is still on a student visa.

(b) and (c). Shri Patel does not
appear to be wrongfully implicated,
He is held on geveral charges of theft

and issuing chequeg without adequate
funds.
-~

Legal aid was arranged by the
local authorities, but he was not happy
with it. The Consulate General of
India has, therefore, arrangeq through
the Gujarati Samaj for an Indian
Attorney to represent Shri Patel’s in-
terests. Besides the (onsulate offi-
cials, the President of the Gujarati
Samaj and the Attorney have been
visiting him and usua] facilitieg are
being accorded to him at the Correc-
tion Centre gnd in the Psychiatric

Hospital.
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Providing a Stoppage of Narkatia-

ganj-Darbhanga-Palezaghat Express
at Kamtaul
2375. SHRI BHOGENDRA JHA:

Wil] the Minister of RAILWAYS be
pleased to state:

(a) whether haulting of Narkatia-
ganj-Darbhanga-Palezaghat Express
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Train at Xamtau] station ig- beinl de-
manded by Jarge section of people;

(b) ‘whether, in the interest of local
travelling passenger and pilgrims his-
torical places like  Gautam Kund,

Ahilyasthan efc. the stoppage of this

irain at Kamtau] is necessary;

(¢) whether it is proposed to pro-
vide g halt of this trein at Kamtaul
(under Samastipur Division of North
Eastern Railway); and

(d) if not, the reasons therefor?

Ty1E DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENTAL OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (c) No.

(d) Number of passengers tra-
velling Ex-Kamtaul to Bachhwara,

Hajipur, Sonpur and Mahendrughat .

is too meagre to justify stoppage
of 77Up/78Dn  Narkatiaganj-Dar-
bhanga-Palezaghat Express at Kam-
tau] station.

Railway Quarters for Class IV
Employees

2376. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the total number of Railway
‘Quarters for class [V employees in
Delhi and New Delhi colonies.

(b) whether it is a fact that in most
of the quarters, ceiling fang have not
been provided although it wag decided
three yearg back to provide fans; and

(c) if so, when the fang are likely
do be provided in all the quarters?

"THE DEPUTY MINISTER IN THE
‘MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
‘MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The total number of
railway quarters for Class IV em-
ployees in Delhi and New Delhi is
4319.

(b) So far 1084 quarterg have been
‘provided with ceiling fang in Delhi
and New Delhi Railway colonies.
4071LS—8

(c) It is not possible to .indiate a
firm date in respect of provision of
fansg in the remaining quarters since
this will depend on availability of
funds vis-a-vis requirement thereof
for this work over the entire Northern
Railway including Delhi/New Delhj
area.

Conversion of Samastipur-Darbhanga
Line

2377. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Starreq Question No. 145 on the 27th
November, 1980 regarding New Muzaf-
farpur-Darbhanga line ang the discus-
sion thereon held on the 5th Decem-
ber, 1980 and state:

(a) what are the specific proposals
and time schedule for the opening of
new railway lines and conversion of
metre gauge intp broad gauge lines in
Bihar for 1980; i

(b) whether exact time ' schedule
hag been finalised for the conversion
of Samastipur-Darbhanga into broad
gauge angd construction of new Sakri.
Hasanpur line;

(c) if go, the details thereabout;

(d) if not, the reasons therefor;

(ey whether he has made several
announcements gbout development
of railway lines, stations, regional
office ete. while on tour in Bihar, and

(f) if so, the details thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The gauge conver-

-sion work from Sonpur to Chhapra

hag already been completed and
opened to traffic on 5th February, 1981

(b) No. Due to constraint om
resources.

(¢) and (d)Do not arise,

(e) and (f) The following néig
surveys have been included in NS
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budget for 1981-82 for development of

Bihar: —

1. Preliminary engineering-cum-
traffic survey for a new BGQG link
from Devgarh to Dumka via Basu-
kinth (63 kms.).

2. Preliminary Engineering-cum-
traffic survey for g new BG link
from-Ranchj to Hazaribagh Town to
Hazaribagh Road to Giridih (223
kms.).

3, Prelimimary engineering-cum.
traffic survey for Lalmatig to Khal-
gaon (26 kms.).

4. Preliminary engineering-cum- °

traffic survey ' for a new BG line
from Madhupur to Dumka.

5, Engineering-cum-traffic survey
for doubling between Sainthia and
Khana (65 kms.)

6. Engineering-curn-~traffic survey
in connection with a proposed rail
bridge acrosgy River (Ganga near
Patna.

7. Preliminary engineering-cum-
treffic survey for a new BG rail link
from Muzaffarpur to Sitamarhj (60
kms.).

Sakri-Hasanpur Line

2378, SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 1498 on the
27th November, 1080 regarding Sakri-
Hasanpur line and state:

(a) whether the revised estimates
for construction of new Sakri-Hasan-
pur line have since been received and
. sanctioned;

(b) if so, the details thereabout;
(e) if not, the reasons therefor; and
(d) whether cost of earthwori: for

.the above project hag aready been met
+®y the Government of Bihar?
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Written Answers 235

THE DEPUTY MINISTER IN THE.
MINISTRY OF RAILWAYS AND.IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SH.RI MALLI.

KARJUN): (a) to (c) Upda-
ted engineering estimate for con-
struction of this line iz expected

to be received ghortly ang N. E, Rail-
way will] undertake construction after
sanction to the game.

(d) The Bihar Government has
only offered land free of cost for this.
project.

Allowing Care to Operate in India

2379. SHRI JYOTRMOY BOSU: Will
the Minister of EXTERNAL AFFAIRS.
be pleased to state:

(a) to what extent the Minsiter of
external Affairs was connected in the
matter of bringing or allowing CARE
to operate in India and whether at any
time any message or directive was
conveyed or communicated by the
Prime Minister or anybody in the
Ministry of External Affairs to the-
Editors of Indian Express, Statesmen
or any other paper suggesting stoppage
of coverag® or reporting of the Court
proceedings pending ggainst CARE in a
Delhi Court;

(b) whether the Government of Indif
entered into any agreement/ agree-
mentg with U.S. Government in respect
of rights and obligations regarding PL-~
480 donated foodgrains and their dis-
tribution and the connected activities
or operation of U. S. voluntary Agen-
cies?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAOQ) (a) CARE, a US based non-profit
voluntary organisation functioning in
several countrieg of the world, opera:

" tes in India under the Indo-CARE

ment of 6th March. 1950 which

“was signed on behalf of the Govern-

ment of India by the Secretary in: th'
Ministry of External Affairs.

No suggestion has been made to the
press regarding any pefiding case
againgt CARE in a Delhi Court.
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"(b) Yes, 8Sir. The operation of US

voluntary agencies undertaking distri-
bution of PL-480 donated supplies is
regulated under an agreement between
the Governments of India and US.A.
dated 5th December, 1968.

.Conversion of Madhavangar-Sangli
Line

2380. SHRI R. K. MHALGI: Will the
Minister of RAILWAYS be pleased to
state:

(a) the progress made so far in res-
pect of changing rail track between
Madhavnagar and Sangli, South
Central Railway from narrow guage
to broad gauge one—the amount ex-
pended and physical targets achieved:

(b) if no progress has been made so
far, the reason for the delay,

(c) the action which Governient
propose to take to complete tho pro-
ject soon; and

(d) when the project is likely to be
completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS & IN 'THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) to (d). The restoration of
the 7.77 kms, link from Miraj to Sangli
and the work of bringing Qld Madhav-
nagar station on the Main line are
approved works. Tha estimates for
these werks are under consideration
No target dates have been fixed due
to constraint on resources.

Committee on Running Aljowances

2381, SHRI SATYA GOPAL MISRA
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
Committee on Running Allowances
submitted its report in April, 1980 and
a restructuring of pay scale was
agreed'upon*in July, 1980; and

(b) ir so, what steps have been
taken to implement the same?

THE DEPUTY MINISTER [N THE
MINISTRY OF RAILWAYS & IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) & (b). The report of the
Committee on Running Allowances
which wag received in April, 1980 is
being processed. There was no agree-
ment on restructuring of pay scales.

..Production of Passenger Coaches

2382. SHRI K. A. SWAMI: Will the
Minister of RAILWAYS be pleased to
lay a staioment showing:—

(a) the production of passenger
coaches in 1978, 1979 and 1980;

(b) the expected production of pas- .
senger coaches in 1981 and 1982;

(¢} the reasons for the shortage ct
passenger coaches for use by Indian
Railways; and '

(d) the steps being taken to meet the
present demand of passenger coaches?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS & IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN)

(a) 1978 1979 1980
1049 962 1033
(b) 1981 1982
1108 1320

(c) & (d). The demand of passenger
coaches is dependent on introduction
of addtional trains and augmentation of
loads of the existing trains. Both factors
are largely dependent on availability
of various respurces like terminal and
sectional capacity, etc. Taking these
factors into account the requirements
of coaches are adequately met except
when the coaches become damaged on
account of vandalism or other factors,

However, the manufacture of coaches
in 6th Plan period will not be able to
meet the growth of passenger traffic
fully. '
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. Inter-Sectional Transters
2883. SHRI MOTILAL HASDA:

Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is g fact that the
Ministry of Railways in their letter
Nos. E(NG) II-71/TR-19 of 4th August
1971, E(NG)II-74/TR-20 of 13th
January 1975 and E(NG)II-75/TR-10 o*
4th May 1975 assured that all Clerks it
Personnel and non-personnel Branch in
Headquarters and Divisional Offices on
Southern Railway will be given inter-
seclional transfers every five years for
maintaining efficiency and to eradicate
malpractices and corruption;

(b) whether it is also a fact that ithe
cadre Clerks in Signal & Telecomuni-
cation and Mechanical Branches in
Personnel Branch, Madras Division; in
CSI‘E/Madras Egmore (Non-personnel
Branch) and DSTE/W/Tamburam
(Senior Clerk-Personnel Branch) on
Southern Railway are kept in the same
section even after flve years; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN TiiE
MINISTRY OF RAILWAYS & IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) to (c). No personne] Branch
Clerk dealing with Signal & Telecom-
munication and Mechanical] Branches
in Madras Division including the office
of the District Signal & Telecommuni-
cation Engineer/Works/Tambaram is
in the same section for more than five
years. However, one non-personnel
Branch Clerk dealing with establish-
ment matters is continuing for more
than five years in the office of Chief
Singal Inspector, Madras Egmore due
to non-availability of suitable non-
personnel Branch staff to deal with
staff matters in the ahove office, Sou-
thern Railway Administration  has
been asked to replace him immediately,
No fraud or malpractice has, however,
been reported.

Visit of Special Envoys of Prime
’Mhﬂlter to OPEC Countries
2384. SHRIMATI MADHURI
SINGH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:
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(a) whether Special Exvoys of the
Prime Minister visited different OPEC
countries during the last six months;
and

(0) the results of the efforts of the
Special Envoys in regard fo guaranteed
availablity of oil supply at reasonable
prices?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (a) & (b). Yes, Sir. Special En-
voys of the Prime Minister visited a
number of OPEC countries recently
including Iraq, TJAE, Venezuela, Indo-
nesia, Nigeria, Iran and Saudi Arabia.
The main purpose was to explain
India’s position regarding a proposed
classification of oil importing develop-
ing countries in three categories for
purposes of financial relief to them
being considered by OPEC. The
question of securily of supplies and
matters of bilateral interest were
also discussed. There has conseguently
been a much greater understanding
and appreciation of India's point of
view. Unfortunately, however, as a re-
sult of the Iran-Iraq hostilities, the
OPEC has not been able 1o finalise its
own proposals and measures designed
to alleviate {he problems of oil impor-
ting developing countries,

Influx of Afghan Refugees
2385. SHRI B. D. SINGH :
PROF. AJIT KUMAR MEHTA

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
influx of Afghan refugees continues
and that a large number of Persons

have arrived in India during the past

few months;

(b) if so, the number of Afghan re-
fugees in India till date; and

(c) the palicy, if any, formulated by
the Government to deal with these
refugees? -

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) & (b). Afghan nation:ls as
before have continued {o visit India on
their valid travel documents.  Govern-
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ment of India are not aware of any of
them being refugees,

(¢) Does not arise.

Firms indulging in Mixing Ingredients
in their Products

2386. SHRI JYOTIRMOY BOSU:
Wwill the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state: .

(a) whether it has been alleged that
the following subsidiaries of the foreign
MNGS have been indulging in mixing
ingredients in their products which are
injurious to the health, namely
Hindustan Lever, Britania Biscuit, Cad
bury India, Glaxo Laboratories, Brook
Bond India and Liptons India; and

(b) if so, what are the details there-

UtiHisation of Amount Alloted for
Nationa) Highways in Madhys Pradesh
2387. SHRI GHUFRAN AZAM: Will

the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the allocation  for
National Highways during the period
1978, 1979, 1980 in Madhya Pradesh
was fully utilised by the State;

(b) if so, the amount utilised during
the above period; and

(c) if not, the reasons therefor and

the action taken thereon;

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
(a) & (b). A statesment is attached..

of and the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WALFARE (SHRI NIHAR EKAN-
JAN LASKAR): (a) & (b). The
information is being collected and will
be laid on the Table of the Sabha,

(c) From time to time, the Central
Government reviews the pace of expen-
diture and writes to the States con-
cerned to take suitabel measures to
make up defficiencies, if any, to ensure
full utilisation of the funds provided
to them.

Statement
Final allotment made and actual expenditure incurred on the develspment and tenance of National

highways and funds provided and expenditure i d , duri 80-8 the dezelo, t
and maintenance of National Hignfuy; in ‘;fc:dnf:m”}"mdufw re pmen

(Rs. in lakhs)
Development of National Maintenance &  Re-
year Highways pairs of Nationai High-
ways
Final Actual Final Actual
allotment  expenditure allotment  expenditure
1 2 3 4 -]
1977-78 600.00 600.62 139.04 13569
1978-79 . . . . . . 556.00 549 .32 161 .87 160+79
197980 . . . ‘ . . 570.00 57701 1B1.17 22297
1g80-81

(allooation) (upto 13/80) (:?It:;i’-'s (upu:gisskgg)
released) .
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Chairman, South Central Railway Ser-
vieeCommlm

2389. SHRI SATISH AGARWAL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is 3 fact that Govern~
ment have dismssed Shri K. 8. Tilak
from the Chairmanship of the South-
Central Railway Service Commission
w.e.f. Ist January, 1981 when he had
one and half year still left to complete
his tenure.

(b) whethey Government’s attention
has been drawn to the news appearing
in Indian Express on 5th February,
1981 that Shri Tilak’s dismissal was
part of a bigger plan of the Railway
Ministry to replace all such officials
appointed during the Janata Admn.

(c) whether Shri Tilak’s dismissal
is a part of the plan as alleged by the
News Paper and if not the reasons for
the same; and

(d) the names of the non-officials
that were appointed during the Jana-
ta Rule in Different Railways and the
posts to which they were attached.

THE DEPUTY MINISTER I[N THE
MINISTRY OF RAILWAYS & IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) No. Services of Shri K. S. Tilak
were terminated w.e.f. 9-1-81 by giv-
ing one month's pay and allowances im
lieu of one month’s notice, in terms of
his appointment.

(b) Yes, but where is no substance in
the news..

(¢) No. Shri Tilak' appointment was
terminated in public interest,

(d) a statement is enclosed.
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| - 0 ..
fmdﬁcnmﬁdxﬁumww Janala ruls in different Railways and the ports

eoere atiached.

S|, Name of the non-official
No.

Post to which attached

e

1 5/3hri K.S. Tilak, Ex. M.P.

. Chai .
rman/RSC, Madras/

Secun:

2 Shankar Rao Kharat, Vice-chancellor, Marathawada Chairman!RSC, Bombay.

University,

3 M.P.K. Menon, Retd. Addl. Director, Railway Borard. .
4 P.K. Patnaik, Retd. Addl. Secy., Lok Sabha.

Chairman/RSC, Madras,
Chairman/RSQ, Calcutta,

5 Bhabendra Nath Saikia, Secy. Gauhati Unaiversity Co- Chairman/RSC, Gauhati.
tion Commission for Produltion of text books in

the regional language.

6 N. Seshachalam, Retd. Chicf Operating Supdt,.

Railway.

S. Member/Railway rates Tri-
bunal, Madras.

il

7 Ea(dl Jain, Retd. Prof. of Economics, Universtiy of Allaha- Do.

8 Prof. 8.H. Zaidi, former Director of Industrial Toxicology, Huny Adviser to Indian Rlys.

Centre, Lucknow.

“Toxicology and Pre-
vennon of  Environmental

Pollution” RDSO/LKO
9 S.M. Sikr; former Chief Justice of India . . Chairman Railway Accidents
g0 Murli Manohar Joshi, M.P., Lok Sabha, . . Member, Railway Accidents
Inquiry Committee.
11 Khurshid Alam Khan, M.P,, Rajya Sabha Do.
12 Bagaram Tulpule, former G.M., Durgapur Steel Flant and Do.

Chairman, National Snfcty Council.

13 Dr. H.K. Pranjape, Member MRTPC.

Chairman, Rail Tariff i
Committee. Enquiry

[(Nots : It is presumad that retired personnel are to be treated as non-officials for the

purpose of part (d) of the question]

z’h.hn Suits filed by Messrs. Wymen
Gordon India Limited

. '2390. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS be pleased
to state:

" whether it is a fact that about 24
‘gimilar claims suits were flled by
. Messrs. Wyman Gordon India Ltd. in
the Thana Court (Distt. Maharashtra)
against the Central Railway in the
years 1871 to 1973;

(b) whether it is a fact that at the
time of trial, it was decided to try only
three suits as test suits, and both agre-
ed to go by the decision in these suite
for all the pending suits;

(c) whether it is g fact that, all the
three suits tried, were decided in
favour of M/s. Wyman Gordon, and the
appeals filed by the Railway, were dis- -
missed by the Bombay High Court in.
February, 1978; -
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(d) whether it is a fact that in spite
of all this, the Railway has -not made
payment in respect of three appeals,
or the other 21 pending matters;

(e) what are the reasons for the
inordinate delay in making payment as
decided in the Court of law; and

() what action is being taken to
settle the long pending claims without
any further delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) No undertaking was given by
either side that the decision of the
Counrt in respect of the suits tried by
the court would be binding on them
for all the suits.

(¢) Yes.

d), (e) and (f). Payment in respect
of three suits decided by the court have
since becwn made. The remaining 21
cases are still subjudice.

Inadequate supply of medicines in
South Avenue C.G H.S. .Dispensary

2391, SHRI RAM AVADH: Wil
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether it i a fact that CGHS
Dispensary located at South Avenue
does not have adequate supplieg- of
medicines since past one year; and

(b) if so, what action is being taken
to improve the condition prevailing
since long time?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) ang (b).
Except for occasional shortage of
some medicineg owing to late arrival
of consignments or due to general
shortage in the market, there is no
shortage of medicines in the South
Avenue dispensary. However, when-
ever shortage of any medicine includ-
ed in the Formulary is reported, re-

medial measures to re
are procure medicines

MARCH 5, 1981
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Financial norms of Railways

2392, SHRI CHITTA BASU: Wilk
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the Committee headed
by Dr. H. K, Paranjape went into the-
financial norms of the Railways;

(b) i¢ so, whether the Committee

has pointed out certain defects in the
existing norms,;

(¢) if so, the defects as identified;
and

(d) the steps taken to correct them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN.|
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): The Rail Tarif En-
quiry Commitee headed by Dr. H. K.
Paranjpe was set up to examine the:
structure of Railway freight, fareg and
other charges, It examined certain
aspects of Railwayg financial arrange-
ments, relevant to the fixation of
freight and fare tariffs.

(b) No.
(¢) and (d). Do snot' arise,
Islamic Conference

2393. SHRI CHITTA BASU: Wil
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Islamic Confer-
ence helg recently at Taif gave a call
for a total economic boycott of Israel
over the issue of Jerusalem; and

(b) if so, the reaction of Govern-"
ment thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (a) The Islamic summit held
at Taif in January, 1981 adopted a
final communique in which, it ap~'
pears, the participants called for an
economic boycott of Israel, The re-
levant portion of the -commumique
reads: “To utilise all economic ecapa--
city and natural resources of Islamic
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Statég to. undermine the Israeli eco-
nomy, to block the flow of financial,
economie and political support to
Israel to geek to change international
‘political = position in  favour of the
Palestinian people and to support the
Palestine Liberation Organisation”.

(b) The Government of India have
taken note of the resolutions contain-
ed in the final communique issued by
the Islamic Summit,
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2395. SHRI NIHAL SINGH: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the number of persons register-
ed by the Delhi Pharmacy Council
during the last three years and under
what rules;

(b) if so, whether private Pharma-
cist Schools are running in Delhi
which have been doing the job of re-
gistration in Ayurvedic, Allopathic
and Homoeopathic system of medici-
nes; and

(c) if so, the procedure followed by
them in doing so?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR.
RANJAN LASKAR): (a) The Delhi
Pharmacy Council hag registered the
following number of persomng during
the last three years under the Phar--
macy Act, 1948: -

1978—Total number of persons
registered; 405 [under Section 32
(b): 212; under Section 32(2): 183]

1979—Total number of persons
registered: 547 [all under Section
32(2)]

1980-81—Total number of persons
s;rfglstered: 275 [all under Sectiom
(2)]
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(b) No such instance has come to
the notice of the Delhi Administra-
tion,

(c) Question does not arise,

Pune station

2396. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS De
pleased to gtate:

(a) whether the attention of Rail-
way Administartion hag been drgwn
to the two articles of Dr, A. D, Lele,
MUL.A, Msharashtra published in
Daily Tarun Bharat Pune (Maha~
rashtra) dated 16th and 17th Sep-
tember, 1980 regarding inconve-
niences experienced by Railway Staff
and Railway Passengers on Pune
‘Station;

(b) if so, the reaction of the Rail-
‘way Administration in this regard;

MARCH 8, 1981
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(c) what action has been taken or
proposed to be taken on each of the
grievancegs and suggestions made in
the said articles; and

(d) if no action is taken so far, the
difficultie relating thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI1
MALLIKARJUN): (a) Yes.

(b) The Central Railway Adminis-
tration hag already taken necessany
action on the main points made in
the Articles.

(¢) A statement is attached,

(d) Does not arise,

Statement

Points Raised

Action taken

3 ashable aprons on platforms Aprons provided on platform line No.
(0 M X P prwmhablc aprons on other platforms will be considered
as and when funds are available.

line No. 3 & 4.

. Provision of

(2) Inadequate accommodation in Present arrangements are considered adequate, Re-

Booking Office, etc.

of funds.

t will be considered subject to availability

(3) Protection of RPF while carrying Present arangements are considered good enough.

cash.
(4) Toilet facilities’at VIP sidings.
(5) Shed facilities for Porters, etc.

Action not considered necessary for fear of mis-use.
A proposal for providing a covered shed is under exa-

(6) Inadequacy of staff and refreshment Present arrangements are considered adequate,

items in refreshment rooms.

(7) Inadequacy of ticket checking staff At p‘l;uent,t:.mngemmta of ticket-checking are considered
adequate.

i i tem of payment Payment ue can be for the staff
(8) Defficiency in sys pay ayme by,c;ﬁ arranged

of salary to staff.

€y app

or it in writing.

(9) Inadequatc arrangements at en- Provision of an extra P & T phone and extra Enquiry

Clerk is under examination.

quiry counter.
i for hamals. Hamals are not eligible for the of Uniforms as
{10) Uniforms for mﬂmﬁ Dmh Regulations. %’ er, H,
) ing in tranship sheds are issued woolen
as ¥ C)MRII.IU Provision of a rutjm

protective
is under examination.
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-

Points Raised

Action Taken

{11\ Inadequacy of material with the Each TXR Depot has a sanctioned imprest of spares

maintepance staff,

and

uired as a regular measure for maintenance stock.
er m arc obtained on special requisitions
s in

sufficient quantities. There is a

regular system of recoupement of stock items and
in emergencics they are also supplied from the

adjacent C & W or stores d
TXRs in the control offices.

ts with the hlep of
€re are some Occa-

sions on which due to failure of trade/contracts
some of the items become out of stock, but immediate
assistance is arranged from other depots. Each
PWI has adequate stock of P. Way maierials to be

used for

maintenance of track. The stocks are

regularly recouped. There js generally no shortage
of materials.

(12) Furnishing cf running rooms

(13)

Running rooms are adequately furnished.
Ap h road to Tadiwala Existing arrangements considered adequate.
Staﬁ colony.

Railway bookstalls

2397. SHRI K. M. MADHUKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the monopoly holders
and unemployed graduates etc,, are
considered equal in holding of book-
stalls on Railways if so, the reasons
therefor;

(b) whether the Railwayg propose
to entertain any request of group/
socleties/association/ partnershios of
unemployed graduates beyond five
bookstalls without obtaining prior
permiasion; and

(c) whether it is a fact that the then
Minister of Railways had confirmed
in Lok Sabha during Demands for
Grants. 1974-75 on the 22nd March,
1974 that the group of unemployed
graduates should be there in place of
monopnly units?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR! MAL-
LIKARJUN): (a) No. But there are
no monopoly holders,

(b) Yes. The policy has since been
reviewed and the Zonal _Raﬂwm

have now been delegated with powers
to allot bookstalls beyond five in num-
ber to cooperatives and associations
of unemployed graduates and coope-
ratives of actual workers/vendors
without approval from the Ministry,

(¢) The then Minister of Railways
rejterated that unemployed graduat-
es would be given preference while
awarding the contracts for book.

stals. Thig poicy continues to be fol-
lowed.

SAATT 77T THY W & qriargt o}
wheamgat

2398. M. ww vy oy ;=
TR Wft 7y AW w1 P9 BT O

P ar & s o W Um EEw
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(v) = @ W T F Wy
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Smuggling of Coal

2399, SHRI HANNAN MOLLAH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that coal is being packed in jute bags
~and then loaded to rail wagon in
thousand tons, and smuggled in the
name of dust;

(b) whether Government are aware
that in many Railway Stations in
South Eastern Railway and Eastern

Railway this coal i3 being smuggled;

and

(r,:} how the smugglers of coal are
getting so many wagons from railway
authority?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). No.

* MARCH 5 1961
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(c) Does not arise, |
Personnel Inspector

2400. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government ara aware
that the post of Personnel Inspector
Scale Rs, 425—640 on Southern Rail-
way is classified as Ex-Cadre Selection
Post and even Junior most clerks in
initial grade are considered for selec-
tion, whereas it is classified ag Cadre
Selection Post in other Railways and
only senior most in the next Jower
grades are considered for selection;

(b) if so, what action has veen tuken
to set right the anomaly;

(c) whether it is a {act that on re-
ceipt of complaints from the staff about
the procedural irregularities in the
Selection held for the post of Person-
nel Inspector Scale Rs, 425—640 on
Southern Railway, the competent
Authority did not accept the re-
commendation of the Selection Board
and viva-voce test was held second
time for those not selected; and

(d) if so, why iresh selection/writ-
ten test was inot held constituting fresh
Selection Board as per rule 213(e) of
Indian Railways Establishment wMan-
ual?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) Yes. But no parity
with other Railways is required under
the rules.

(b) There is no anomaly.

(c) and (d). On publication of pro-
visional panel, complaints were receiv-
ed that some of the seniors were dver~
looked in the viva-voce test. General
Manager under his own powers order-
ed a review viva-voce, which wus held
and now the final panel Has been noti-
fied.
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12,01 hrs,
SOME HON. MEMBERS rOse
(Interruptions)

MR. SPEAKER; Please sit down, I
will hear you gne by one...,

(Interruptions)

MR. SPEAKER: I wil] allow qne by
one.

PROF. K. K. TEWARY (Buxar):
Sir, I have given notice. of a privilege
motion against Mr, Jyotirmoy Bosu
regarding a statement made by...

MR. SPEAKER: That is under my
comsideration....I have asked for
facts.

PROF. K. K TEWARY:
record.

MR. SPEAKER: It is under my
consideration.

It is on

PROF., K, K. TEWARY: What
consideration?

SHRI EDUADRO FELEIRO (Mor-
mugao); For how Jong?

PROF. K. g. TEWARY, ** He
has accepted jt....

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Ig 1the
word parliamentary?

SHRI EDUARDO FALEIRO: On
the last day it was admitted here that
one of the Members of this House,
that is to say, Mr. Jyotirmoy Bosu,
has passed on information tg the
Chinese Foreign Minister....

MR. SPEAKER:
sideration....

(Interruptions)
SHRI EDUARDO FALEIRO: A

parliamentary committee is to be
appointed. What have you done?

(Interruptions)

1t is under con-

MR, SPEAKER: 'Not now, I will
look into it. It is under my considera.
tion. I will deal with it.

SHRI EDUARDO FALEIRO: How
long will it remain under considera-
tion?

SHRI JYOTIRMOY BOSU (Dia-
mong Harbour): I would like to make
a personal statement. I wrote a letter
to the Foreign Minister...

(Interruptions)

MR, SPEAKER: Not allowwed,
Sir. ... (Interruptions) I do not say
anything.

SHRI JYOTIRMOY BOSU: You
please see Sir. The language used
offends Rule 353....

MR. SPEAKER: 1 wil] ask foy the
explanation from you, Mr, Bosu....

(Interruptions)

MR. SPEAKER: Look here, this is
not the proper way. I cannot allow....

(Interruptions)*

MR. SPEAKER: Nothing is 'to go
on record without my permission....

(Interruptions)

MR. SPEAKER: Please sit down.
Nothing on record without my per=
mission. .

Mr, Yadav. o

SHRI R. P. YADAV (Madhepura-):
There have been reports of x:abbenes
and murders in Bikaner Mail. ...

MR. SPEAKER: That has ;\Dthi-ng
t> do with this. . . . It ig not & point
of order,

DR. SUBRAMANIAM SWA!{hi
(Bombay North East): Sir, on a poin
of order. Rule 353 has been breached,
We were all sitting here and Mr.
Tewary just now got up and called
Mr. Jyotirmoy Bosu**

This is clearly unparliameniary.

(Interruptions)

**Expunged as ordered by the Chair.

*Not recorded.
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. .MR, SPEAKER: I will look into it.

PROF. MADHU DANDAVATE
(Rajapur): Please expunge it.

(Int_errupﬁons)

MR. SPEAKER: Please sit down. I
will go through the record. If there ig
anything defamatory, I wil] expunge
it....I will lvok into it.

DR, SUBRAMANIAM SWAMY. Is
it parliamentary ty call anybody **
Sir?

MR. SPEAKER: I have given =y
ruling....I will go through the re-
cords...

(Interruptions)

DR. SUBRAMANIAM SWAMY:
How can you call a man ** How can
You put up with it? Did you not hear
it.

(Interruptions)

MR. SPEAKER: Nothing is going
on record without my permission.

SHR; K. MAYATHEVAR (Dindi-
gul); I am gn a simple point of order,
Tn the speech made by the hon. Mem-
ber, Shri Jyotirmoy Bosu, in the
course of exchange of words betwgen
the hon. Member and the other hon.
Members, a very senior ang responsi-
ble Member of this House called him
as** 1 want to know whether...

MR, SPEAKER: Nothing shal] go

on record which iz defamatory, as I
told you.

- SHRI K. MAYATHEVAR: He has
called him as (Interruptions) This is
unparliamentary.

MR, SPEAKER: Please sit down.

FMC YT 99 § SI9 qaar o
i qar 781 PeRat S e W9 !
T8 FHL TT TGT AT | R EREE
wRE @, W Fwyg W@ T
T W= T

I will have to go through the facts. I
will have to gascertain them, What

—
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ever is defeinatory about any Mem-
ber ghall not go on record.

SHRr JYOTIRMOY BOSU rose,
(Interruptions)

MR. SPEAKER: Mr. Bosu, please
5it down. '

SHRI KAMAL NATH (Chhind-
MR. SPEAKER: I have given my

ruling, Mr. Kamal Nath. Why do you
try to perturb this House? (Interrup-

tions) hr!
st IEmAETT wreR  (veR): FewEr
W, ¥ @ FEA # gE% of g .

”mmm T or gHdr
g

(=)
IE AT ¢
and Mr, Shastri.

SHRI KAMAL NATH: I want to
make a submission.

It is between me

MR, SPEAKER: No submission. I
have allowed Mr. Shastri.

st e el 3@ T &1

mmqﬁ;’i‘ammﬁ &
T AT 9T TCUAT F W/ g

MR. SPEAKER: You have to give
some motion regarding this. Not like

this, You cannot raise it in the House,
Not allowed. [

st Of s (wifiew): ager S,
#% o% vewdEe  waw  fear rfl
(srrum)

st ox Peww wEw  (gEiY)e
Fumer o, g A ATl 9T qHW
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*sExpunged ag

ordered by the Chair.
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@ e SR (EERY) O
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For Rs. 3,000 they murdered the kisan
in the prison yesterday. (Interruptions)

SHRI KAMAL NATH: This is a
matter regarding privilege. This is
agitating the House. My appeal to you
is to please give an expeditioug deci-
sion. This relates tp a sensitive matter.

(Interruptions)

MR. SPEAKER: Please sit down.
Not allowed.

st T W o PegEwm o AW
BN & & Wax g e & o,
ofaw # %-97 4 IvET W< Pmm
. .

MR. SPEAKER: This is not an
adjournment. Nothing ig allowed.

SHRI GEORGE FERNANDES
(Muzffarpur): The question is not of
an adjournment motion,

I # a7 A

# 9 /Y F Mw AW geweHE
wfaw &7 @w e 31 5C @few a9
Ot sed Ty 8 aEt o1 @
AN T A LT IF 9 A= A
Lipdl

aTq WY I 3w TV § FiL
ww I St 7 g v g

&t mof it feeogw sToE
Porera am & &) (wrawm)

aay : Now, Papers Laid
ofi the Table, Shri Narasimha Rao.

_ PAPERS LAID .ON THE TABLE
NOTIFICATIONS UNDER PASSPORTg AcCT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS

-

" AND HOUSING (SHRI BHISHMA

NARAIN SINGH): Oa behalf of my
colleague, I beg to Iay on the Table
a copy of the Passports Rules, 1980
(Hindi and English versions) pub-
lished in Notification No. G.S.R.681(E)
in Gazette of India dated the 1ith
December, 1980 together with &
Corrigendum thereto  published ih
Notification No, GSR 50(E) in Ga-
zette of India dated the 7th Febru-
ary, 1981, under sub-section (3) of
section 24 of the Passports Act, 1967.
(Placed in Library. See No, LT—
1998/81.1

(Interruptions)

MR, SPEAKER: Why don't you
control your Members? Shri Patil.

NOTIFICATIONS UNDER DocK WORKERS
(REcuraTION OF EMPLOYMENT) Act
AND MERCHANT SHIPPING ACT

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEE-
RENDRA PATIL): I beg to lay om
the Table;

(1) A copy of the Bombay Dock
Workers (Regulation of Employ-
ment) Amendment Scheme, 1881
(Hindi and English versions) pub-
lished in Notification No. S.0. 384
in Gazette of India dateg the 31st
January, 1981, under section 8A of
the Dock Workers (Regulation of
Employment) Act, 1948, [Placed in
Library. See No, LT—1899/81]

(2) A copy of the Shipping De-
velopment Fund (Loans and Other
Financial Assistance) Rules, 1981
Hindi and English version) pub-
lished in Notification No. GSR
44(E) i Gazette of Indiag dated the
3rd February, 1981, under sub-sec-
tion (3) of section 458 of the
Merchant Shipping Act, 1958.
[Placed in Library, See No, LT-—
2000/81.]

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND-
TRANSPORT (SHRI BUTA SINGH):
I beg to lay on the Table a copy of
the National Highways (Fees for use
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of Permanent Bridges) Amendment,

Rules, 1980 (Hindi and English ver-
gions) published in Notification ‘No.
8.0, 11(E) in Gazeite of India dated
the 5th January, 1881 under sub-
.section (3) of section 9 of the Na-
tional Highways Act, 1956, [Placed
in Library. See No. LT—2001/81.]

NoTtrFicaTioNs UNDER CENTRAL [EXCISE
AND SApT ACT, SMUGGLERS AND FoOR-
‘EIGN ExcHaANGE ManieuraTORs (For-
'FEITURE OF PROPERTY) AcCT, CENTRAL
Excise Rures, CustomMs AcT, CENTRAL
‘ExCISE AND SALT ACT AND UNDER
MEepICINAL AND TOILET PREPARATIONS
(Excise Dumies) AcT

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): On
“behalf of my colleague, Shri Magan-
“bhai Barot, I beg to lay on the Table:

(1) A copy each of the follow-
ing Notifications (Hindi and Eng-
lish versions) under sub-section
{(2) of section 38 of the Central
Excise and Salt Act, 1944:—

(i) The Central Excise (Fifth
. Amendment) Rules, 1981, published
in Notification No, G.S.R. 206 in
‘Gazette of India dated the 21st
.February, 1981.

(ii) The Central Excise (Sixth
Amendment) Rules, 1981, publish-
ed in Notification No. GSR 207 in
Gazette Of India dated the 21st
February, 1981. [Placed in Library.
.See No, LT—2002/81.]

(2) A copy of Notification No.
'GSR 79(E) (Hindi and English
versions) published in Gazette of
India dated the 26th February,
1981 together with an explanatory
memorandum regarding  revised
rate of exchange for conversion of
Russian Rouble into Indian cur-
TeNncy or vice versa in supersession
410 'Notification No. 224-Customs
-dated the 18th November, 1880,
under section 159 of the Customs
Act, 1962, {Placed in Library. See

“No, LT--2003/81].
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(3) A copy of the Appellate
Tribunal for Forefeited property
(Conditions of Service of Chair-
man and Members) Amendment
Rules, 1980 (Hindi and English
versions) published jin Notifica-
tion No. GSR 1177 in Gazette of
India dated the 15th November,
1980, under sub-section (3) of Sec-
tion 26 of the Smuglers and Foreign
Exchange Manipulators (Forfeiture
of Property) Act, 1976.

(4) A statement (Hindi and
English versions) showing reasons
for delay in laying the notification
mentioned at (3) above. [Placed
in Library. See No. LT—2004/81.]

(5) A copy each of Notification
Nos. GSR 91(E) to 128(E) and
GSR 130(E) (Hindi and English
versions) published in Gazette of
India dated the 1st March, 1981 to-
gether with an explanatory memo-
randum regarding Cenral Excise
Duty changes and exemptions in
context of Budget proposals per-
taining to Indirect Taxes announc-
ed by the Finance Minister in Lok
Sabha on the 28th February, 1981,
issued under the Central Excise
Rules, 1944, [Placed in Library.
See No. LT—~2005/81].

(6) A copy each of Notification
Nos. GSR 131(E) to 166(E)
(Hindi and English versions) pub-
lished in Gazette of India dated the
1st March, 1981 together with an
explanatory memorandum regard-
ing Customs Duty Changes and
exemptions in the context of Bud-
get proposals pertaining to Indirect
Taxes announced by the Finance
Minister in Lok Ssbha on the 28th
February, 1981 under section 158
of the Customs Act, 1962. [Placed
in Library. See No. LT—2006/81.]

(7) A copy of the Central Excise
(Seventh Amendment) Rules, 1987
(Hindi and English versions) pub-
lisheg in Notification No. GSR
129(E) in Gazette of India dated
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the 1st March, 1981 under sub-sec-
tion (2) of section 38 of the Cen-
tral Excise and Salt Act, 19844.
[Placed in Library, See No. LT—
2007/81.]

(8) A copy of the Medicinal and
Toilet Preparations (Excise Du-
ties) Amendment Rules, 1981
(Hindi and English versions) pub-
lished in Notification Na. GSR
167(E) in Gazette of India dated
the 1st March, 1981 under sub-sec-
tion (4) of section 19 of the Medi-
cinal and Toilet Preparations (Ex-
cise Dutles) Act, 1955. [Placed in
Library. See No, LT—2008/81].

GOVERNMENT RESOLUTION RE. EcoNO-
MIC ADMINISTRATION REForMs Com-
MISSION

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHR SHIVRAJ V. PATIL). I beg to
lay on the Table a copy of Govern-
ment Resolution No. 6/3/1/81-Cab.
dated the 5th March, 1981 regarding
constitution of an Economic Admi-
nistration = Reforms Commission.
[Placed in Library. See No. LT-—
2039/81].
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e W T RE, 09

F wa9 T@E IBIN FIE AW
@ wiew gifon, & IewT FT Tm
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(sawwer)
SHRI KAMAL NATH (Chhind-

wara); Sir, I refer to para 3 of Rule
225 which says:

“Provided further that the Spea-
ker may, if he is satisfied about the
urgney of the matter, allow a ques-
tion of privilege to be raised at any
time during the course of a sitting
after the disposal of question.”
MR. SPEAKER: Not allowed. Over-

ruled,

st ghedw wgw: (TeEqe): et
&, ‘s’ ® wows & T

A WG : §EHT F fww 377
¥ gifvm

St T WY (FETETY) . aeaer
wgew, I & W 91 fF WA
QSRHE T WEw e FrEETHT €. -

STH AFAT:  IT IO
(Interruptions) **
MR, SPEAKER: Nothing will go on
record without my permission.
(Interruptions) **

SHRI EDUARDO FALEIRO
(Mornugos): Sir, I demand for ap-
pointment of a Parliamentary Coma-
mittee to go inte the conduct of the
hon. Member. What ijg your ruling
on that?

MR. SPEAKER: No. No, Nothing.
It ig under consideration,

12.15 hrs.

STATEMENT BY MEMBER UNDER

DIRECTION 115 RE CERTAIN IN-

FORMATION GIVEN BY THE MINIS-
TER OF FINANCE

.PROF. MADHU DANDAVATE:
(Rajapur): Mr. Speaker Sir With

**Not recarded.
4071 LS—9
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[Prof. Madhu Dandavate]

your permission, 1 make the following
statement under Direction 115:—

“While replying to various points
raised by Members of Lok Sabha op-
posing the introduction of the life
Insurance <Corporation (Amendment)
bill 1981, on 23rd February, 1981,
Shri B. Venkataraman, the Finance
Minister told the House that in regard
to the payment of dearness allowance
the goveinment had brought the Class
111 and Class IV employees of tibe
Life Insurance Corporation on par not
with the government servants, mnot
with the public sector employees but
with the Reserve Bank employees with
the maximum ceiling of Rs. 15.80 for
every increase of 4 points in the con-
sumer price index.

This statement of the Finance Mini-
ster is incorrect and misleading. The
dearness allowance fixed by notfica-
tion in the case of Class III and Class
IV employees of the Life Insurance
Corporation will not be on par with
the dearness allowance for Class III
and Class IV Reserve Bank employees
for which the ceiling is not Rs. 15.80
but Rs, 25.30.

In reality the proposed new cdear-
ness allowance of Class III and Class
IV Life Insurance Corporation em-
ployees will be on par with the dear-
ness allowance paid to the employees
of the nationalised banks for which
the ceiling is Rs. 15.80. I therefore
demand a statement from the Finance
Minister clarifying the position and
correct his eariler misleading state-
ment in the House on 23rd February,
1981.”

THE MINISTER OF FINANCE
{SH”1 R. VENKATARAMAN): Sir,
the Hon. Members will recall the con-
text in which I had referred to the
ceiling on dearness allowance placed
on Class III employees of the L.IC.

1 was broadly explaining to the
House the different rates of dearness
allowance at present applicable in the
various sectors, namely, the Industri-
al D.A. formula of Rs. 1.30 per point
rise in the consumer price index in a

MARCH 5, 1981
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large number of public sector organi-

‘sations, which works out to Rs. 5.20

for every four point rise. D.A. rate of
150 per cent applicable to Government
servants and the highest rate appli-
cable to the Reserve Bank of India and
public sector banks of 1.58 per cent for
a four point rise,

Since the rate of D.A. i.e. 1.58 per
cent for every four point rise in the
Reserve Bank of India and the nationa-
lised banks is the same, I had clubbed
them together in my reply. This had
given the impression to the Hon. Mem-
ber that the ceiling of Rs. 15.80 is also
applicahle to the Reserve Bank of
India, I would wish to clarify that the
ceilings on D.A. of Reserve Bank
employees with salaries upto Rs. 1099
is Rs. 15.80, Since the maximum pay
of Class III LIC. employees is
Rs. 920/- 1 confined my statement to
that category only.

SHRI SUNIL MAITRA (Calcutta
North East): This is incorrect state-
ment, Mr. Finance Minister. It is not a
matter of securing a debating point, I
am appearing to you. Please consider
this. You have been wrongly briefed.

SHRI R. VENKATARAMAN: After
all we have received instructions. I
have received instructions and I say
that up to Rs. 1100 the dearness
allowance payable to the Reserve Bank
employees is fixed at the ceiling of Rs.
15.80 paise, The LIC employee’s maxi-
mum salary is Rs. 920. Therefore, the
maximum dearness allowance payable
to the Reserve Bank employees has
been given to them. '

SHRJ SUNIL MAITRA: The Reserve
Bank employee’s salary of Rs. 1099
has been arrived at by merging 90 per
cent of the existing basic salary.

SHRI R. VENKATARAMAN: You
can ask for another clarification and I
will get further chance. (Inter-
ruption)

MR. SPEAKER: No
please.

discussion
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SHRI R, VENKTATRAMAN: I will
complete my statement. (Interruption)
You can ask for further clarification
also.

DR. SUBRAMANIAM SWAMY
(Bombay North East): From whom
you got the instruction?

SHRI R. VENKATARAMAN: From
the Reserve Bank.

DR. SUBRAMANIAM SWAMI:
From the Reserve Bank? That is
scheme on you.

SHRI R. VENKATARAMAN: Mr.
Subramaniam Swamy is not a lawyer
Mr. Somnath Chatterjee is a lawyer.
He will know that ‘Receiving instruc-
tion’ means ‘receiving information.’
He does not know; he is not a lawyer;
therefore he is asking.

DR. SUBRAMANIAM SWAMY: 1
am not a lawyer. I am a Parliamen-
tarian. I am preserving the dignity
of Parilament.

MR, SPEAKER: Don't try to decry
the lawyers.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Only Ministers are
allowed; but Mr, Faleiro hag gone to
the Official Gallery and is talking to
officers and getting briefed, which ig
against rules,

(Interruptions)

SHRI R, VENKATARAMAN: Let
me complete the statement. You can
put another 115 also.

I wish to add that the Reserve Bank
employees are not entitled to Bonus
or ex-gratia payments. Since my
statement hag given the impression to
the Hon. Member that in the Reserve
Bank even those employees drawing
salaries over Rs. 1100 are limited to
a ceiling D.A, of Rs. 15.80, I would
like to rectify that part of the state-
ment, Thank you.

SHRI SUNIL, MAITRA: Am I allo-
wed, Sir?

MR. SPEAKER: Please give in

writing,

Now w2 go to item No. 7 Shri
Venkataraman,

12.20 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1930-81

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): I beg
to present a statement Hindj and Eng-
lish versions)’ showing Supplemen-
tary Demands for Grants in respect of
the Budget (General) for 1980-81,

1221 hrs.

DEMANDS FOR 7 EXCESS GRANTS
(GENERAL), 1977-78,

THE MINISTER OF FINANCE
,SHRI R. VENKATARAMAN): I beg
to present a statement (Hindi and
English versions) showing Demands
for Excess grants in respect of the
Budget (General) for 1977-78.

I would like to place before the
House a few facts to explain the cir-
cumstances under which it became
necessary to promulgate the Ordi-
nance with regard to the Life Insu-
rance Corporation Act. .

MR. SPEAKER: You have to lay
the statement on the Table of the
House.

DR. SUBRAMANIAM SWAMY
(Bombay North Eost): Sir, he wants
to say something this,

SHRI R. VENKATARAMAN: My
submission is that I would like to
place before the House a few facts.

MR. SPEAKER: We can have a
common debate on that. You have
laid the statement under Item No. 8.
That is all right.
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12,23 hrs,

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1978-79,

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): I beg
to present a statement (Hindi and
English versions) showing Demands
for Excess grants in respect of the
Budget (General) for 1978-79,

Thig is in respect of Excess Grants
which have been certified by the pub-
lic Accounts Committee and there is
no debate on this because it has been
approved and therefore it may be
taken as moved,

MR. SPEAKER: Now Matters under
Rule 377.

12.25 hrs,
MATTERS UNDER RULE 377
(i) Payment of arrears to farmers
by sugar factories of Jawra and
Mahendrapur road in Madhya Pradesh

st gAY yiEan
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(ii) Shortage of postal articles i
West Bengal.

SHRI SATYAGOPAL MISRA
(Tamluk): Sir, people of West Bengal
are facing great difficulties due to the
acute shortage of postal material like
stamps, post-cards, inland letters, en-
velopes etc. for quite sometime, Peo-
ple have to move here and there in
search of postal material . Employees
in-charge of selling the postal mat-
erial in the different post offices also
face people’s grievances caused by
the non-availability of the postal mat-
trials, Several representations have
already been made to the concerned
authoritieg but without any result,

1, therefore, urge upon the Govern-
ment to ensure adequate supply of
postal material without any further
delay.

(iii) NEED TO SET UP SMALL SCALE INDUS-
TRIES IN HILLY AND BACKWARD AREAS OF
MAHARASHTRA
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(iv) NEED FOR EXTRA ALLOTMENT OF
CEMENT TO ORISSA FOR WORKg TO
CONTROL FLOODS.

SHR] CHINTAMANI PANIGRAHI
(Bhubaneswar): Quarterly allocation
of cement to Orissa has been reduced
from 1.23.400 M.T. in the first quarter
of 1980 to 81,400 M.T, in the fourth
quarter of 1980. Several bridges and
culverts were washed away. Most
of the public and private buildings in
the flood-affected areas were serious-
ly damaged. For flood restoration
work, at least ad hoc allocation of ce-
ment to Orissa is urgently needed, I
urge upon the Government to direct
the Cement Controlled to allot extra
quantity of cement to Orissa urgently
for flood restoration work, and not
1o curtail the allogment of cement to
Orissa from the two cement factories
of the State. as the landing cost of
Andhra cement is much more at pla-
ces like Puri and Cuttack.

(v) DRINRING WATER PROBLEMS OF

Patna Crty
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(vi) NEED FOR STEPS FOR IMPLEMEN-
TATION OF PALEKAR AWARD
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(vii) TAx MARK PERMIT TO POWERLOOM
WEAVERS OF BURHANPUR
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(viii) NEED FOR EARLY DECISION ABOUT
SETTING UP, OF A REGIONAL RURAL
BANK IN SAGWARA TOWN IN RAJAS-
THAN.

SHR] BHEEKHABHAI (Banswara):
1 want to re-emphasize my earlier
submission regarding opening of a
branch of Regional Rural Bank in my
constituency at Sagwara in Rajas-

. mle 371 - . 5

than, The area is backward area and
mainly inhabited by Scheduled Tri-
bes. Though this area hag abun.
dance of cash crops growing areas and
growing ground-nut. in sufficient
quantity, banking facilities are negligi-
ble. Population of the Sagwara town
is also 15,000 and would cater well for
any banking venture of rural charter,
Moreover. this would give a much
needed fillip to the existing small
scale unitg in the town. Even the
rural and traditional craftsmen would
benefit by such a bank branch,

I would, therefore, request Minis-
ter of Finance to take an Immediate
decision in the matter,

(ix) ALLEGED RECOVERY OF DEFENCE AR-
MAMENTs IN AGRA
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(xi) TREATMENT METED OUT TO SHRI
TuAzZHHAI M. KARUNANITHI, M P,
IN JAIL AFTER HIS RECENT ARREST

SHRI K. MAYATHEVAR (Dindi-
gul):One of our Hon'ble Members
from Tamil Nadu, Shri Thazhai M.
Karunanithi, M.P. hag been arrested
and put behind the bars. It has come
to my knowledge that apart from the
fact that Shri Thazhai M, Karuna-
nithi, MP is not being treated in the
manner behaving his status as Mem-
ber of Parliament. Even elementary
facilities like supply of drinking
water is being denied. The authori-
tieg appear to have taken the law in
their own hands and declared that
they would supply water etc. only
when they want,

I request necessary action in the
matter may be taken by the Central
Government as it involves a Mem-
ber of Parliament,

SHRI ATAL BIHARI VAJPAYEE
(New Delhi); This is a very serious
matter, Mere mention under rule 377
will not do. We would like to have
a statement from the Minister.

MR. SPEAKER: This has to go first.

SHRI K. MAYATHEVAR: I gave a
calling attention notice but it has
been admitteq only under rule 377.
I have given a copy of it to the
Minister,

MR. SPEAKER; He will look into
it.

PROF. MADHU DANDAVATE
{Rajapur): On not a single occasion
has the concerned Minister come out
with a reply to points raised under
rule 377.
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12.38 hrs,

RAILWAY BUDGET 1981-81—GENE-
RAL DISCUSSION—Contd.
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PROF. MADHU DANDAVATE: She
is not my bonded labour, Sir.
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_ SHRI SATYASADHAN CHAKRA-
BORTY (Calcuttyg South): On a
point of clarification,

oW wEIAG: SE ¥ WA
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SHRI SATYASADHAN CHAKRA.
BORTY: I want to put only one ques-
tion.

MR. SPEAKER: I will have to al-
low so many others .

SHRI SATYASADHAN CHAKRA-
BORTY:*

(Interruptions)*

MR. SPEAKER: You are also
speaking without my permission they
are also speaking without my per-
mission. So, nothing is on record.

(Interruptions) *

SHRI SATYASADHAN CHAKRA-
BORTY:*

Y WG AT aww dS
T o
(Interruptions)

MR. SPEAKER: Why should you
take instructions from them? Why
should you expect instructions from
them? Why this complex? The Min-
ister may please cary on.
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SHRI K. MAYATHEVAR (Dindi-
gul): I convey our thanks to the
Prime Minister and the Railway Min-
ister on behalf of my Party and also
on behalf of the people of Tamil
Nadu,

SHRI RAMAVATAR SHASTRI:
Why only on behalf of your party
arw] the people of Tamil Nadu? Why
nm on behalf of all?

SHRI K. MAYATHEVAR: On
behalt of the people of the whole
country.

SHRI KEDAR PANDEY: They
survey for conversion of the metre
gauge into broad gauge from Mad-
ras to Tambaram subutrban system
has been entrusted to the Metropoli-
tan Transport Organisation at Madras.
This office will remain as it is and

MARCH 3, 1981

it will not be removed from that
place and we shall go ahéad.
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....That is the general wish of the

'House, Please carry on.
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" SHRIMATI SUSEELA GOPALAN
(Alleppey): I would like to know
from the hon, Minister, when are you
going to implement the 1973 agree-
ment? ’

st ®ae o F R & '
-
SHRIMAT] SUSEELA GOPALAN:

It is a confrontation because....Sir,
I want your protection.

MR. SPEAKER: No.

ot sare oiv ¢ o T qEE Agt
FaTl

SHRIMATI SUSEELA GOPALAN:
rose (Interruptions)**

MR. SPEAKER. Nothing to go on

record without my  permission.
Nothing doing now.
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SHRI SAMAR MUKHERJEE rise
(Interruptions) **

MR. SPEAKER: Not allowed. Mr.
Mukherjee, please dom't interrupt.
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**Not recorded.
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LIC, (Amdt.) Bill
1342 hrs, SHRI G, M. BANATWALLA:

- The Lok Sabha adjomed for
Lunch till forty minuteg past Four-
teen of the CIOC!R

The Lok Sabhg re-ussembled after
Lunch at forty-five minutes past
Fourteen of the Clock.

[Mr. DEpuTY-SPEAKER in the Chair.]

STATUTORY RESOLUTION RE.

DISAPPROVAL OF LIME INSUR-

ANCE CORPORATION (AMEND-
MENT) ORDINANCE, 1881

AND

LIFE INSURANCE CORPORATION
(AMENDMENT) BILL

MR. DEPUTY-SPEAKER: Now, we

take up items 11 and 12 together
The time allotted is 4 hours. Mr.
Indrajit Gupta will move the Reso-
lution.

SHRI INDRAJIT GUPTA (Basir-
hat): Sir, 1 beg to move the follow-
ing Resolution: —

“This House disapproves of the
Life Insurance Corporation (Am-
endment) Ordinance, 1981 (Ordi-
nance No. 3 of 1981) promulgaied
by the President on the 31st Jan-
uary, 1981."

THE MINISTER OF FINANCE
(SHRI R, VENKATARAMAN): Sir,
I will move the Bill for considara-
tion. Then we can have a complete
debate,

1 beg to move...
(Interruptions)

SHRI G. M. BANATWALLA
(Ponnani): Sir, it is not.the proper
procedure, Mr. Indrajif Gupta has to
speak first, and then the hon. Minis-
ter will move the Bill

SHRI R, VENKATARAMAN: The
debate is always. common. I will
move the Bill first and....

With all due respect, that is not the
procedure,

MR. DEPUTY-SPEAKER: The
procedure followed is that he will
move the Resolution and Spesk and
then you will move the Bill.

PROF. MADHU DANDAVATE
(Rajapur): We have no objection.
Normally, that is not the procedure.
Alwayg the person who moves the
disapproval motion will speak.

SHRI R. VENKATARAMAN: I
have no objection. I thought T could
move the Bill and speak and he could
reply,

SHR] INDRAJIT GUPTA: Sir, be-
fore I come to this ordinance, please
allow me to make a brief recapitula-
tion of the background of this Ordi
nance. It is very necessary to appre-
ciate it.

Sir, by a gsettlement which was
signed on the 24th January, 1974, an
agreement was concluded between
the Life Insurance Corporation and
its employeeg with the full approval
of the Government of India, I may
point out that at the time of signing,
the then Finance Minister and the
then Labour Minister were both pre-
sent on the occasion. By this agree-
ment, Sir, in the part relating to
bonus it was stateq that only bonus
amounting to 15 per cent the gross
annual wages of the employees would
be paid to them as bonug without
any discrimination and without any
ceiling, This agreement was in
force till the Emergency came, Dur-
ing the Emergency the Government
of India brought a Bill in this House
and passed it nullifying this settle-
ment of 1974. After the Emergency
the employees went in appeal and
on the 21st February, 1978 thiz Act
which was passed during the Emer-
gency wag struck down by a 7-Judge
Constitution Bench of the Supreme
Court. T cannot quote the judgment
now because it will take a lot of
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.time, but I will just sumn':ariu that
in that Judgment, according to the
then Chief Jusice, Mr, Justice Beg,
this Act passeq during the Emergen-
¢y constituted a violation of Article
14 of the Cpnstitution which says
that ‘there shall be no dicrimina
tion and there will be equality in
law between all citizens.' They con-
sidered this Bijll as an act of discri-
mination against the LIC employees.
Secondly, Mr. Justice Beg held that
this Act was alsv against Article 43,
that is about the Directive Princi-
ples, and he held that wages of wor-
kers cannot be arbitrarily reduced in
the light of Article 48. He further
held it ‘is very important that this
bonus was pot a profit-sharing bonus,
but it was a non-profit sharing bonus.
He held that this bonus under article
31, ag it was at that time, a settlement
for non-profit sharing bonus, consti-
tuteg or has an element in jt of pro-
perty; it is a part of the wages and
the wages of g worker are a part of
his property, according to the inter-
pretation of the honourable court
and, therefore, this Act which arbi-
trarily reduces the bonus could not
be sustained,

Faced with this judgment of a 7-
Bench court, what dig the LIC do
then? They immediately issued cer-
tain notifications terminating allo-
gether the settlement of 1974. Against
these notifications, the employees
again went to the court, the Allaha-
bad High Court or rather the ILuck-
now Bench of the Allahabad High
Court. These notifications  were
struck down again by the Allahubad
High Court. Against that, the LIC
again went in appeal. On the 10th
November, 1980, the appeal which the
LIC haq filed against the Allaha-~
bad High Court or rather the Luck-
struck down by the Supreme Court.
In the meantime, a review. pefitimn
had been filed on behalf of the LIC
and a contemipt petition hag been
filed op behalf of the employees and
both these -petitions were pending
at that time,

Ll 0 (Amdt.) Bill

It is in the wake of this lateat judg-
ment of the 10th November, 1980
that we find that the Goverament has
fsken recourse to this Ordiiance. As

I had occasion to state earlier; when

we were discussing the bill at its
introduction stage, what it amounts
to is that the employees of the LIC
are being taken out ¢of the purview
of the Industrial Disputes Aect, This
matter wag discussed and argued at
length before the Supreme Court.
I wouly just briefly remind the
House what was said in the judgment
by Mr, Justice Krishna Iyer. I quote:

“The only subjcet which has led to
this litigation and which is the bone
of contention between the parties is
an industrial dispute between the
Corporation and its workmen.....

AN HON. MEMBER: Even ofl'cials
become workmen?

SHRI INDERAJI‘I' GUPTA: He goes
on to say: .
L
“In the wake of the study
which I have made, the conclu-
sion that flows is that wvis-
a-vis “industrial disputes” at the
termination of a settlement asg bet-
ween the workmen and the Cor-
poration, the Industrial Disputes
Act is a special legislation and the
LIC Act is a general legislation.

An application of the generalia
maxim as expounded by English
textbooks and decisions leaves us in
no doubt that ID Act being special
law prevails over the LIC Act which
is but general law.”

Again, he has said at another place:

“I hold that the ID Aect relates
specially and specifically to industria}
disputes between workmen and em-
ployers and the LIC Act is a general
statute which is silent on workmen's
disputes even though it may be a
special regulation regulating the
take-over of private insurance bus-
iness”. .
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(Shri Indrajit .Gupta)
Further, he says:

“It is difficult for me to think that
when the entire industrial field, even
covering municipalities, universi-
ties, research councils and the like,
is regulated in the critical area of
indutrial disputes by the Industrial
Disputes Act, Parliament would have
provided an oasis for the Corpora-
tion where labour demands can be
unilaterally ignored.”

So, the court’s mind was very clear
on this matter.

One more extract I must read:

“Whatever be the powers of regula-
tion of conditions of service includ-
ing payment op non-payment of
bonus enjoyed by the employees of
the Corporation under the LIC Act,
subject to the directives of the
Central Government, they stem
from a general, Act and cannot
supplant, subv ~r substitute the
special legislaffon which specically
deals with industrial disputes bet-
ween workmen angd their em-
ployers.”

In this view, other questions do not
demand my discussion. The High
Court was right in its eonclusion and
I affirm its judgment. I, therefore,
direct the Corporation....."

This was the direction he gave to the
quernment:

“to fulfill its obligations in ierms
of 1974 settlements and start negoti-
ations like a model employer for a
fair settlement of the conditions of
service between itself and its em-
ployees, having realistic and equit-
able regard to the prevailing condi-
ditions of life, principles of natural
justice and the directives underlying
Part IV of the Constitution.”

Mr, Justice Pathak held the same
view that the LIC Act cannot supplant
the I. D. Act which has to prevail in
this case.

(Amdt.) Ord, &
LIC, (Amdt.) Bill
It is not necessary for me to remind

You, You are an old trade unionist,

MR. DEPUTY-SPEAKER: I was a
trade unionist when I was very young.

SHR1 INDRAJIT GUPTA: The defi-
nition of ‘workman’ in the Industrial
Disputes Act Certainly relateg to and -
covers the employees of the LIC. The
definition of ‘workman’ in the Indus-
trial Disputes Act under Article 1 {s:

“A ‘workman’ means any person
employed in any industry to do any
skilled or unskilled, manual, super-
visory, technical or clerical work for
hire or reward whether the terms of
employment be expressed_or ime
plied.” )

Now, in gll fairness, I must point
out that there is another provision
under Section 9A of the Industrial Dis-
putes Act which says:

“No employer who proposes to
effect any change in the conditions
of service aplicable to any workman
shall effect such change

(a) without giving to the
workman likely to be affected by
such change, a notice in the pres-
cribed manner of the pature of
the change proposed to be effect-
ed; or

(by Within 21 days- of giving
such notice,

Here it says:

it it is of the opinion that the
application of this Section 9A to any
class of industrial establishment or
any class of workman would have
such serious repercussions on indus-
stries concerned and public interest,
then, the Government may by noti-
fication direct that the provisions
of this Section shall not apply to that
class of industria]l establishments or
that class of workmen.”

The Act ig_ quite clear. The defini-
tion of ‘workman’ covers employees of
the LIC and Government has not issu-
ed at any time either a notification
saying that Section SA does not spply
to the employees of the LIC, nor have
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amend the Industrial Disputes Act.to

the effect that nothing in this Indus-
trial Disputes Act shall apply to the
employees of the Life Insurance Cor-
poration. They have not done anything
of that kind, But, they have issued an
Ordinance by which surreptitiously, by
back-door and, completely illegally in
view of what the Supreme Court has
said, they are trying to take ithe em-
ployees of the LIC out of the purview
of the Industrial Disputes Act which,
1 submit, they cannot do.

It is not a question mainly of what
will be the effect of the reduction. Of
course, the LIC employees are very
agitated about it mnaturally, because
their bonus, dearness allowance and
all that are being reduced substanti-
ally,

This morning we had a discussion
here as to exactly what is the rate cf
compensation of dearness allowance
which is being given to them now as
compareqd with that given in the Re-
serve Bank of India or the nationalis-
ed banks and so on. But, I am not
concerned with that at the moment.
The question is not that, The ques-
tion is as to what is the procedure
which the Government has adopted.
That is important, That is of general
application. That is not something
which concerns the LIC people only.
It concerns the LIC today. Tomorrow
it can concern anybody, once this
procedure is adopted by them.

15 hrs.

I would also submit that under Arti-
cle 360 of the Constitution a provision
is made for the declaration of economic
emergency in this country. 1 don't
think any such proclamation of eco-
nomic emrgency has come fo this House
yet, 1t is only if such a thing is done,
if an economic emergency is declared
in the country, then alone this Govern-
ment can, by Executive Order, reduce
the emoluments of any of its servants;
otherwist I say that {t cannot be done.

LIC. (Amdt) Bill
. Let me just remind you, Sir, what
Article 360 sxys:

“If the President is satisfied that.a
situation has arisen whereby the
financial stability or credit of India
or any part of the territory thereof
is threatened, he may, by a procla-
mation make a declaration to that
effect.”

And then it says:

“During the period any such pro-
clamation is in operation, the Execu~
tive Authority of the Union shall
extend to the giving of directions to
any State to observe such canons of
financial propriety as may be speci=
find in the directions.”

“(b) Tt shall be competent for
the President during the period any
proclamation issued under this
Article is in operation to issue di-
rections for the reduction of sala-
ries and allowances of all or any
class of persons serving in connec-
tion with the affairs of the Union,
including the Judges of the Sup-
reme Court and the High Court.”

Under this power of economic
emergency, the President can issue
directives reducing the emoluments,
salaries, allowances, bobus or any-
thing else of any class of employees
who are serving the Union. But,
without that, I submit what they
have done here, what they are at-
tempting to do, is a gross violation
of the Constitution, If they want to
do this, why don’t they come for-

ward with a proclamation of econo-
mic emergency?
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This is what we have been saying
and suspecting for a long time that
without declaring an emergency-ei-
they an economic emergency or a gen-
ral emergency—they are now, ny other
methods, trying, resorting to various
practices and wvarious subterfuge
methods which constitute the essence
of an emergency.

Sir, now, of course, the effect of this
Ordinance—ang if the Bill is passed
then of the Act—will be that the bin-
ding judgment of the Supreme Court
will be ©bypassed Parliament is
being excluded in favour of Presiden-
tial powers.

This Ordinance was promulgated
only 15 or 16 days before Parliament
was to meet and after the summons to
Paliament to meet had been issued.
'I'hey have to prove that there was an
immediate necessity to make the Presi-
dent issue such an Ordinance. ‘Imme-
diate necessity’ are the words used 1n
the Constitution. Upto now, Sir,
nothing they have said or done, has
given them the credit of showing that
there was an immediate necessity.

I do not refer in detail now {o the
fact that the Speaker has expressed
bhis displeasure several {imes and
publicly expressed his concern and
disapproval of the increasing resort
by this Government to such methods
of proclamation of Ordinances just on
the eve of the convening of Parlia-
ment. That js, I think sime propriety
and morality is also involved in those
observations of the Speaker, but it
seemsg t0 have not the slightest effect
on this Government.

And what we are all concerned
about is that it is clearing the way, it
is meant to clear the way for bringing
about wage reductions and imposing
a sort of wage-freeze on the public Sec-
tor employees. Today it is the L.I.C.

Sir, tomorrow it will be somebody
else, '

Now what actually happened. Mr.
Venkataraman here in the House had
said the other dav that the Opposition
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or thé employees or the Union had
mis understood the Order of the
Supreme Court,

On the 23rd of February, Sir, Shri
Venkataraman said in this House:

“He ie, the Attorney<General
never gaid at any time that he would
DaybOnusbythelbthoIApm

If you have been misled, I am not
responsible. If you read too much in-
to it, it is your mistake.”

He further gaid on the 13th of Jan-
uary:

“That is the date on which you
said that the Attorney-General gave
the undertaking that the he would
pay the bonus.

Mark the word ‘bonus’, underscore
the word bonus. He did not say thet he
would pay bonus. He said that he
would comply with the direction of
the ‘Court before the 15th April 1981.”
This is what Mr, Venkataraman said
here, as though complying with the
direction of the Supreme Court need
not necessarily mean paying honus.
This s the interpretation he sought
to put out. Immediately the emplo-
yees. . . .

SHRI SOMNATH CHATTERJEE
(Jadavpur): I was present there, Sir.
The court enquired, ‘How much time
do you want?”, and the Attorney-
General mentioned ‘15th April’. That
was not for anything else but for pay-
ment. That was thé issue.

THE MINISTER OF FINANCE (SHRI
R. VENKATARAMAN): This is not
correct.

~8SHRI SOMNATH CHATTERJFE: 1
was present.

SHRI INDRAJIT GUPTA: Now, let
me complete.

SHRI R VENKATARAMAN: 1
have the statement of the Attorney-
General which the Court has sccepted.
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SHRI SOMNATH CHATTERJEE: The
Court asked, “what time do you want?”
(Interruptions) I am very sorry the
Finance Minister—I have nothing
against him personally-—has been deli-
berately misled by the Department,

SHRI R. VENKATARAMAN: I will
read all the orders of the Court.

SHRI INDRAJIT GUPTA.: After your
statement made on the floor of the
House, Mr. Venkataraman, as you
know very well the employees went
again to the Court to seek clarification.
And what was the order which the
Court gave on the 26th February?
Please listen {0 what they say....

‘SHRI R. VENKATARAMAN: I have
got a copy.

SHRI INDRAJIT GUPTA: When the
learned Attorney General wmade - the
statement pefore us on behalf of the
Life Insurance Corporation to the
effect “that the order passed hy this
Court in its judgment dated the 10th
November, 1980 shall be complied with
before the 15th April 1981, we under-
stood him to mean and convey to us
‘that what will be complied with is that
part of the judgment under which the
Life Insurance Corporation is liable to
Pay bonus to jts employees....”

SHRI SOMNATH CHATTERJEE:
Everybody wrongly understood!

SHRI INDRAJIT GUPTA: Judges
and everybody wrongly understood
the Attorney-General! Then, they say
#urther.

“It is uyndoubtedly true that the
order passed by this Court on 10th
November, 1980, gives to the Life
Insurance Corporation the option
either to have the settlement of 1974
superseded by a fresh gettlement..”

* That, they have not done,

“....or to obtain an industrial
award on the subject....”

That, they have not done.

“. .. .but the exercise of such
option was not our understanding
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of the Attorney-General’s gtatement.
Our u of the matter was,
and we took the Atforney-General
to mean that the payment part of
the judgment dated the 10th
November, 1980, will be complied
with subject, of course, to the
result of the review petition which
was then pending.”

This is really a very sad state of
aflairs, ...

SHR] R. VENKATARAMAN: Please
read what the Court says over the
Attorney-General. May I help you
now?

SHR! INDRAJIT GUPTA: You will
be replying.

Unfornately, the Supreme Court in
its wisdom felt that, beyond stating
qQuite categorically what impression
they had got from the Attorney-Gene-
ral, they could not give any relief at
the moment. In the concluding para-
graph of their order they have said—
this is really pathetic:

“The matter must rest with this
clarification....”

SHRI R. VENKATARAMAN: Please
read the clarification.

SHRI INDRAJIT GUPTA; “... .since
beyond stating our understanding of
the statement made by the Ilcarned
Attorney-General and beyona record-
ing what the Attorney-General says
what he meant tg convey to us by the
aforesaid statement, no relief of the
nature asked for can he granted.
“Thig Court, we suppose, canpot cor-
rect the statement made by a Member
of Parliament on the f{loor of the
House.”

The Member of Parliament happens
to be the hon. Finance Minister of the
Government of India who ig responsi-
ble for this Life Insurance Corporation
and who, five days ago, has presented
hig Budget before this House, he is not
just a Member of Parliament. How-
ever, this is what the Supreme Court
has felt,
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Then I must point out also a matter
which Mr. Venkataraman 1 hope,
xiNbws that when the 1udgment of 10th
November was given by the Supreme
Court—I have got a certified copy here
of the actual order which they had

PROF. MADHU DANDAVATE: It
has the red star, Sir.

SHRI INDRAJIT GUPTA: This is the
order which was passed.

“Hon, Mr. Justice V.R. Krizhna Iyer
and Hon. Mr. Justice R. S. Pathak
delivered) separate but concurring
judgments dismissing the appeal and
allowing the transfer case.

Hon. Mr. Justice A. D. Koshal deli-
vereq a separate dissenting judgment
allowing the appeal and dismissing the
transfer case.

The majority judgment dismissing
the appeal with costs of the First,
Seconq and the third respondents and
allowing the transfer petition No. 1 of
1979 with costs to be paid {o the peti-
tioners by the Second respondent is
placed on the file.”

Judgments in both are placed on the
file and the judgments and the orders
are to be reported. The Court further
passed the following order:

“An order has been passed pny this
court dated 22-11-1878 were the
following direction has been given. . .”

And then, quoting from that order
dated 22-11-1978:

“But, in cagse the petitioner failg in
the appeal, the petitioner will pay the
amount of bonus "together with the
interest at 12 per cent per annum
from appellant since it is binding.”

Then the ;further order is:
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“Thig will be implemented by the
appeBant since it is binding.

SOME HON., MEMBERS: Since it
is binding.

SHRI INDRAJIT GUPTA: On 1lth
November they have given this order.
Subsequently, this petitioner has fall-
ed in his appeal, Here it is said:

“If he fails in his appeal, he has
got to pay because this is binding.”

Sir, faced with this irrefutable jud-
gment, categorically given, they have
resorted to this back-door method
now. So I really do not know what
to say Mr. Venkataraman —really.
Anyway, in the long run, it is a good
thing. In the long run you are helping
to unify the employees and the work-
ing classes of this country against
you. I am glad for that....

AN HON. MEMBER: It the hon.
Member. ...

SHRI INDRAJIT GUPTA; I do not
yield. .

AN HON. Member:
courtesy.

SHRI INDRAJIT GUPTA: I do not
have that courtesy., When your gov-
ernment shows some courtesy, T will
show that courtesy...(Interruptions)
I am not yielding. You want fo out-
shout me?...7 am not yielding. You
get your chance to speak Then you
speak.

Moreover, I would like to puint
out another thing. Mr. Venkataraman,”
may I remind you that on 16th Febru-
ary, 1981, on behalf of LIC, an affida-
vit was filed in the court and in this
affidavit it is clearly stated that the
statement of the learned Attorney- -
General merely related to the date
by which the payment is to be made—
not the question of payment or non-
payment, He wanted time. He
wanted a date. ‘Therefore, the date
of 15th April was given and the other
side did not object. Now Mr, Ven-
kataraman comes and s&ya, ‘He never
said that they would pay.’ Sir, here
is the irrefutable evidence uu! how

Heve some
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the Supreme Court Judges understood
it and how they have clarified,

All T want to say is that it is not a
question primarily of the quantum of
bonus or DA or anything, The ques-
tion is that it is a gross misuse of
the ordinance-making power. It is
a flouting of the highest court in the
land. I do not know with what face
they are doing this when they are tel-
ling us everyday that democracy in
this country is to rest omn an indepen-
dént judiciary and all that. But when
sthe judiciary shows its independence
in the sense that it gives a judgement
‘against the government and in favour
of the employees, then, of course, the
independence of that judiciary is not
to be respected. Then, of course,
they must bypass that judiciary by
resorting to this kind of ordinances,
Of course, it is an attack on the right
of collecting bargaining. It is an at-
tack on the trade union right of col-
lective bargaining which is recognised
under the Industrial Disputes Act.

"Of course, we wil oppose this
orflinance and the Bill, if it is passed,
with all the strength at our command.
not' only in this House—because here
you have got a brute majority, but
it will have to be opposed outside
also. .. (Interruptions) Yes, yes, out-
side. T am talking about the people
only. Outside I do not go to you.
We go to the people.. (Interruptions)

. MR. DEPUTY-SPEAKER: Order,
order, please, Everyone of us will
have to go to the people one day or
other, Why do you dispute it?

. SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta-South): Are they
afrald of the people?... (Interrup-
tions) You are afraid of the people.

-SHRI INDRAJIT GUPTA: Finally,

I want to deal with that part of the
pseudo arguments which thave been
advanced in order to justify this or-
dinance—which is the so-called eco-
nomic " or financial consideration.

I know in this Explanatory State-
ment which has been circulated, there
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is an indication of the circumstances:
which necessitated the legislation, by
promulgation of this  Ordinance.
What Mr, Venkataraman says is :

‘Various: agreements, settlements
and contracts entered into by the
Life Insurance Corporation of
India with its employees over a
period of time had led to serious
distortions in fheir wage structure.
This generated inter-organisational
and intra-organisational anomalies
in their terms and conditiong of"
service.'

And so they are coming forward
with such a wonderful uniform, in-
tegrated national wage' policy which
they suddenly want to bring about
at the cost of the Life Insurance
Corporation employees, "“A situa-
tion grose where all classes of employ-
ees were making conflicting demands
and the Corporation was being bur-
dened with unjustified financial ex-
penditure to the detriment of the poli-
cy-holders, the requirement of the situ-
ation’ demanded an immediate re-
medial action in the public interest”.
They could have waited for 16 days
till Parliament was convened.

This Bill begins by saying:

“Whereas for securing the inte-
rests of the Life Insurance Corpo-
ration of India and ifs policy-hol-
ders and to control the cost of
administration, it is necessary that
revision of the terms and condi-
tions of service. . . .be undertaken
expeditiously”

The only thing I want to say is
this. They have circulated a lot of
material to us recently. There are:
reports of the Life Insurance Corpo-
ration and the working of the publie
sector enterprises—three bulky
volumes. If you take some trouble
to read these, you will find that they
contain a lot of materials—these are
all government materials and govern-.
ment statistics. (Interruptions)
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PROF. K. K. TEWARY (Buxar):
-Have you gone through them?

SHRI INDRAJIT GUPTA: Yes, 1
-have gone through them, The total
number of Class III employees emp-
loyed in the Life Insurance Curpora-
‘tion is 36,389—these figures are taken

from the Twenty-third Report of the

Life Insurance Corporation of India,
Please go and study this, Their
number is 36,389; the others are class
I Officers-4,000 and odd and 6,000
.and odd are class II officers while
7,000 and odd are Class IV employees.
“The main bulk of them, as you
«can see numbering 36,389, comprise of
Class III employees about whom it
has been maliciously propage
ted in the county that they are new
getting emoluments and salaries which
are higher than those of the Joint
-Secretaries to the Government.
‘(Interruptions) Every body says that
this cannot be allowed. How can
it be permitted when a clark of the
Life Insurance Corporation gets more
‘than what a Joint Secretary of the
'Government gets? " It is fantastic.
These people are saying this, Natu-
rally, the people will believe what
‘the papers publish., These papers
are made to publish fhese stories. So,
*Sir, 1 would just like to point out and
I challenge anybody to disprove it.
‘The average gross salary—not only
the basic pay—of a Class IIT employee,
not the salaries at the lowest level
-or at the highest level, avorks out to
Rs, 1400 per mensem and not Rs.
"3,400 as has been propogated widely
namely that they are earning more
‘than what a Joint Secretary gets. If
they are earning Rs, 1400 per men-
sem as their gross salary is this not
something monstrous to say that
you will be saving the policy holders
by this kind of a Bill? I would like to
point out that these are very inte-
resting things. One way in which
the Life Insurance Corporation makes
an assessment of its own working is
to calculate the ratio of the salaries
to the premium income and the ratio
of the renewable expenditure to the
premium income. In both these
cases, you will find from the figures
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which have been supplied to us that
whereas in 1078-1879 the ratio of
salaries to the premium income was
14,65 per cent, in 1978-80 it had come
down to 13.64 per cent, from 14.65 to
13.64. So, the ratio of the salaries
to the premium income is coming
down. The ratio of the renewal ex-
penses has also come down in these
two years from 154 per cent to
13.01 per cent. Why should the LIC
staff be punished when the expenses
of the employees in the ratio to the
total premium income is not going up
but coming down and the renewal,
expenses are also coming down? Sir,
what was the great necessity for '
which you want to carry out some
measure of drastic economic reform
in the LIC?

Now, let us take the employees
share, i.e, including the salaries . of
the employees, the fleld staff, etc. to
the total income of the LIC. In
1979-80 the total salary of the staff
was Rs, 119.8 crores as compared to
the total LIC income of Rs. 1,297.98
crores. This means that the salaries
constitute only 9.23 per cent of the
total income of the LIC. Therefore,
Sir, all these bogus and pseudo argu-
ments on the grounds of so-called
economy and financial constraints
which have been put forward have
absolutely nothing to ‘do with the
matter, The real thing is that Go-
vernment has decided to impose a
policy of wage freeze beginning with
the public sector. All this they could
do under Article 360 of the Constitu-
tion. If they had the courage they
should come before the couriry and
declare that they are going to pro-
mulgate economic emergency. That
they have not done. But stealthily
and surreptitiously the effect of such
an emergency is being carried out in
practice by means of an Ord.nance.
This is a totally immoral Ordinance.
which floutg Parliament, flouts the
Industrial Disputes Act and above all
flouts the highest judiclary in the
country. namely, the Supreme Court.

Finally, T would only say a nd I
beg of the Government to understand
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one thing,
sector to grow and to become strong
then they should remember that
there is a thing called industrial rela-
tions which ig very important for
‘the public sector, I am not talking
about the workers’ participation in
management and all that high
gounding tall claims that have been
made for years fogether and nothing
done so far. They have themselves
admitted it. I am not talking about
that. I am talking about day-to-day
industrial relations, sanctity of agree-
ments solemnly entered into, sanctity
of awards, sanctity of collective
agreements and the sanctity of High
Court and Supreme Court judge-
ments, If you are not willing {o
abide by anything of this then you
have given a danger signal to the
couniry and if widespread industrial
unrest takes place then who will be
to blame for that? Is it the way
the public sector will prosper!

. 8ir, the working of this agreement
does not show that as a result of this
agreement which they entered into
in 1974 the working of the LIC has
been adversely affected or the income
is coming down or renewal expenses
are going up or the numbey of policy
holders ig shrinking. If it had been
so then they could have argued their
case but the truth is it is the other
way round.

Sir, on every account this Ordi-
nance is completely baseless, un-
founded and without any kind of
justification apart from being a
standing provocation to  industrial
unrest, Thevefore, I totally and
unequivocally oppose this Ordinance
and ask the House to dis-approve of
it and let them heed the wise words
of the Supreme Court who have told
them to behave like a mpdel emp-
loyer and go and negotiate with your
employees, have a' new agreement
and behave within the established

norms of a democratic industrial re-.

lations machinery and law. Don't

It they want the publc
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try to rule by the Law of Jungle-
which means that the strong must
devour the weak. That is the law
of the jungle; he who is strong will
devour the weak: he who is weak
must agree to be devoured by the
strong. You are strong because the -
want to devour the employees who
Government is in hands. So you
want 1o devour the employees who -
are weak. Don't take to this law of

the jungle, = Mr. Venkataraman.

Please respect the law as it is laid

down by the Supreme Court and by

your own other statutes. Don’t take

to this law of the junglee I am

warning you because the ultimate

result of it will not be good at all

(Interruptionsy If you want to have

harmonious industrial relations in the

public sector please stand by the

agreements which you have entered

into. Don’t try to sabotage them in

this way. I doubt if wisdom will
dawn on you stilll. R only dawns

on you sometimes when some trouble
takes place in the country. If you

want to avoid that I would respect-

fully request you to have second

thoughts and withdraw this ill-ad-

vised and all fated Bill—in the long- .
run it is ill-fated, should say—be-

cause, the Working class will not

tolerate it, I can assure you on that.

Thank you.

MR. DEPUTY-SPEAKER:
tion moved:

Resolu-

“This House disapproves of the -
Life Insurance Corporation (Amend-
ment) Ordinance, 1981 (Orainance
No. 3 of 1981) promulgated by the
President on the 31st  January,
1981.”

Now, Mr, Venkataraman.

THE MINISTER. OF FINANCE
(SHRI R. VENKATARAMAN): At
the outset I should Iike to clarity
some points. (Interruptions)

MR DEPUTY-SPEAKER: You can
move the consideration motion

SHRI R. VENKATARAMAN:
have moved.
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MR. DEPUTY-SPEAKER: You
‘cgn move again... .
SHR1 R. VENKATARAMAN: I beg
‘{0 movet:
‘“That the Bill turther to amend
the Life Insurance Corporatlon Act,
1956, be taken intp consideration.”

MR, DEPUTY-SPEAKER: Motion
‘moved.

~ “That the Bill further to amend
the Life Insurance Corporation Act,
1956, be taken into consideration.”

PROF. MADHU DANDAVATE: Sir,
I would like to know the procedure.
In the past generally what happened
is this: Any Member who gives the
disapproval motion speaks first, then
al] others intervene in the debate.
Finally the Finance Minister speaks.

MR. DEPUTY-SPEAKER: He has
‘moved the Consideration Motion.

PROF. MADHU DANDAVATE: He
will reply to the debate in the end.

SHRI R. VENKATARAMAN: 1
will answer all the points at the end.

MR. DEPUTY-SPEAKER: Now
there are certain amendments to the
Consideration Motion, These can be
moved now.

SHRI SOMNATH CHATTERJEE:
:8ir, I beg to move:

“That the Bill he circulated for
the purpose of eliciting opinion
thereon by the 30th June, 19817(1)

SHRI RAMAVATAR SHASTRI: 1
‘beg to move:

“That the Bill be circulateq for
the purpose of eliciting opinion
thereon by the (10)”

MR. DEPUTY-SPEAKER: Both lhe
Consideration Motion and these two
amendments which have been moved
are before the House. Mr. Sunil Mai-
tra, 14 minuts to your party.

SHRI SOMNATH CHATTERJEE:
“Unusual time may be granted as this

is an unusual Bill! /
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‘MR, DEPUTY-SPEAKER: You will
see that when you are in the Chair! -
SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): He répresents fhe
LIC union in the House. '
(Interruptions)

MR. DEPUTY-SPEAKER: Mr. Jyo-
tirmoy Bosu, I have known him longer
than you.

SHR1 SUNIL MAITRA (Calcuttp.
North East): Sir, I was one of those
persons who negotiated with the
Management of the LIC in 1974. The
end result of this negotiation was the
settlement of 24th January 1974. The
then Finance Minister Mr. ¥. B. Cha-
van and the then Labour Minister
Mr. Raghunatha Reddy participated
in the discussion. After nearly 6
months of protracted negotiation bet-
ween the management of the LIC on
the one hand and LIC employees on
the other, ultimately an agreement was
signed. After the agreement was sig-
ned, the Board of Directors of the
LIC approved the terms of Settle-
ment, Subsequently the Finance De-
partment of the Government of India
approved of the Settlement arrived
at,

o

15.30 hrs.

[SHRT HARINATH MisHRa in the Chair]

This agreement is being sabotaged
by the introduction of this Bill moved
by the Finance Minister. Now, In
the first line of the Bill it is stated as
follows:—

“Whereas for securing the inte-
rests of the Life Insurance Corpo-
ration of India and its policy-hol-
ders...” Therefore this Bill is
sought to be introduced. I would
like to invite your attention to the
Preamble of the 1974 Seitlemnt,

The preample of tne 1474 setfle- -

ment says as follows:

. .Whereas the Corporation has

ca ' on negotiations with the
saimations beiween the per!ud

tMoved with the recommendation by the President.
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July 1973 and January ls'u at whlch
there has been free and frank exch-
< ange of views in regard to various
matters including the obligations of
© the Corporation to the policyholders
and the community. . . .. "

Therefore, whep the agreement was
entered into, both the LIC Manage-
ment and the employees’ representa-
tives took into consideration the in-
terests of the policy-holders as well as
the interests of the L.I.C. and only
thereaiter they entered into an agree-
ment which subsequently was approv-
ed of by the Ministry of Finance, Gov-
ernment of India. Now, the paradox
of the situation is that today in the
same name of safeguarding the in-
terests of the policy-holders and saie-
guarding the interests of the Life In-
surance Corporation, the entire agree-
ment is being sought to be destroyed.
Actually when you say that you want
1o secure the interests of the L.I.C.
and its policy helders through the in-
troduction of this Bill, do you mean to
say that because of the existence of
this settlement the interests of the
policy-helders were being jeoparadised
and affected? Now, if you look into
the facts, actually the policy-holders'
interests were taken care of as a result
of this agreement.

Now, in 1857, one individual Class-
II1 employee of the L.I.C. was to ser-
vice 276 policy-holders. On 24th Jan-
uary, 1974, the agreement was signed.
In 1974-75, one individual employee
was to service 474 policy-holders. In
1979-80, one L.I.C. Class-III employ-
ee was servicing g07 policy-holders.
That meats the productivity of the
Class-III employees hus gons up. In
1957, the Class-III emoloyee was servi-
cing 276 policy-holders. In 1979-80, he
was serviceing 607. .policy-holders. I
would like to ask the hon. Finance
Minister whether he would still hike to
argue that the interests of the L.I.C.
and the interests of the policy-holders
were not being looked after.

_Now, the total number of policies in
existence in 1974-75, when the agree-
ment was signed, was 1,87,45000. In
1979-80, the total number of policies in
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force rose to 2,20,39,000. Can you say
that the interesis of the pt_:licy.-hold&rl
were not being looked after? Now, the
total number of Class-I1] employees in
LILC. in 1974-75 were 37,974 and in
1979-80, the total number of Class-IIL
employees had come down to 36,389,
Even then the hon. Finaunce Minister
would argue that the interests of the
policy-holders were not heing looked
after by the employees and that is why
the wages of the employees, their in-
terests, their bonus, dearness allow=-
ance ete. have to be equated with
those of the other Government of India
employees through the introduction of
this Bill. The Bill again says:

“to control the cost of administra-
tion it is necessary that revision of
the terms and conditions of service
applicable to the employees and
agents of the Corporatmn should ne
undertaken expeditiously.”

From this, naturally it follows that
an impression is being sought to be
created as if the cost effects of the
L.I.C. were going up, as if the expen-
ses were going up.

My esteemed friend, Shui Indrajit
Gupta, gave some figures. I am also
giving you certain other figures. The
renewal expense ratio in 1974-75 when
you arrived at a settlement with the
employees was 18.97 pcr cent of the
renewa)] premium income of the Life
Insurance Coporation. In 1979-80, it
has come down to 13.01 per cent. What
does it mean? Was the cost going up?
It was coming down. When you take
the total expenses of the Life Insurance
Corporation in relation to the total ine
come, expenses only mean the comimise
sion you pay to the Life Insurance
Corporation agents, the medical fee
you pay to the medical practitioners
for carrying out the medical examina-
tion of the insured persons, the amount
spent towards postage stamps, tele-
phone bills, conveyance etc. In 1974~
75, the total expenses were 22.59 per
cent of the total income of the Life
Insurance Corporation. in 1979-80, this
percentage came down to 18.54 per
cent. And if you take the expenses on
account of salary, in the year 1074-78,
the year when we entered into an ag-
reement with the LIC employes, the
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1atio. of these expenses to the total in-
come was 13.48 per cent. In subsequ-
€1t years ‘expreases on this sccount
ct me down to 1297 per cent, 10.26 per
eent, 10,57 per cent 10,02 per cent and
in the last year, that is, 1878-30, for
which the figures are available, it
came down to 9.20 per cent. Therefore,
when you say that’through this Bill
your intention is to control the cost,
I would like to know whether the cost
was going up or whether it was com-
ing down. If you take the figures for
the last five years, even a layman
would come to the conclusion that the
costs were going down. [n that case,
in the first paragraph of the State-
ment of Objects and Reasons how do
you say that in order to control the
cost, you are bringing forward this
Bill? There should be somc sense in it.
1, therefore, submit that the object of
the Bill is not only misconsirued, but
it says something which is not at all
a fact.

When on the 31st January this Ordi-
natce was promulgated, some stories
were given by the Finance Ministry to
the press reporters, One of the sluries,
which hag been aptly replied to by
Shri Indrajit Gupta, was that some
Life Insurance Corporation Class III
employees were getting Rs. 3412/- per
month. And it was stated that this was
in addition to the overtimme allowance.
I would like the Finance Minister to
know from the bureaucrals who have
been briefing him, how much over-
time allowance you have been paying
in the Life Insurance Cosporation.
Through the press ete. you have been
creating an impression that this over-
time would amount to Rs. 30, 40 or 50
crores annually, but nobody knows ac-
tually what the exact figure is. That
is the campaign launched against the
bank employees also. In respect o; the
employees of any institution if you
Bay that this salary is in addition to
the overtime, immediately the impres-
sion in the mind of the public would is
as if the overtime must be in-terms of
Rs. 20,30 or 50 crores. But how much
have you paid actually? In 19%74-75,
When you arrived st a seitiement with
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the LIC employees, the total.overtime
bill was Rs. 1,15,61,755. On subsequent
years, it came down to Rs. 47,94.910,

Rs. 2,83,065, Rs. 2,83,065 and in 1978~
79, it was Rs. 3,07,665 out of which Rs.
2,24,866 were paid to the Class IV ‘staf?,

"drivers etc. This is because of the

Chairman, the Ministers, bureaucrats
of the Finance Department, who go by
plane and the drivers have to wait for
them upto 1.00 or even upto 1 O'clock
It was incurred only because of you.
It is not because of anyone else, but
because of the high-ups in LIC, Minis-
ters and the bureaucrats of the Finance
Ministry. For you, Rs. 2 lal-h-0dd ‘of
overtime was paid. When Johnny from
the Finance Ministry briefed the Press
that Rs. 3412 was being paid to LIC
employees in addition to over-time, he
should have been kind enough to tell
the Parliament and the counfry, as to
what are the over-time amounts paid
to LIC employees. There should he a
limit to decepfion also. Neither it is
moral nor ethicval to deride und 'pull
down the employees in the eyes of the
people. Because the Press does not
want to publicize the employees point
of view, and because the employees
are pot in a position to defend them-
selves, is it fair to use any language
agamst the employees?

The Bill is sought to pe justified, as
being necessary to safeguurd the in-
terests of the policy-holders. LIC is
supposed to be the trustee of the money
of the policy-holders; and Govern-
ment is posing to be its watch-dog.

- What is the role of the Government?

Take, the settlement of claims, Let
me quote the report of the Era Sezhi-
yan Committee appointed by the Gov-
ernment of [ndia, on whose recommen-
dation you are to-day breaxing up the
LIC. Era Sezhiyan Committee says:

“LIC has shown a considerable im-
provement in the matter of claims
settlement during the last 10 yesrs
and its performance compares fav-
ourably with that of leading India
companies before nationalization.”

Mr. Barot, pléase note that in’ rela-
tion td settlement of claims, the Era
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Sezhiyan Committae says that it com-‘

pares favourably with tha! of leading
Indian companies. before nationaliza-
tion—and even of the TUnited States
insurance companies to-day.

This is the performance of the LIC
employees. So far as complaint; agamst
them are concerned, in the year 1974-
75 for every, 1,000 policies they came
to 2.65; in 1979-80 the figure has come
down to 0.95. So goes the Era Sezhiyan
Committee’s report to the Govern-
ment. In the year 1974-75 when we
entered into the settlement, the Life
Fund amounted to Rs. 3033.79 crores,
in 1979-80 it was Rs. 581809 crores.
Bonus to policy holders in 1974-75,
jie. for endowment policy, was
Rs. 17.60; in 1979-80, LIC paid
Rs. 24.80; and as from 1st January,
1980, a terminal bonus of Rs, 3/-
policy per thousand rupees, in addition
to Rs. 24.80 has been announced. The
lapsation ratio on 1974-75 was 5.4
per cent; in 1979-80 it has come
down to 3.8 per cent. Premium income
for LIC was Rs. 511.24 crores in 1974~
75, which has gone up to Rs. 875.37
crores in 1979-80.

Then we come to the role of the Gov-
ernment. What is the total fund in-
vested? They are talking of the cost.
The question of cost comes only in the
context of safeguarding the interests
of the policy-holders. Is the policy of
the Government of India serving the
interests of the policy holders? The
total funds of LIC, invested in 1974-75
amounted to Rs. 2803.20 crores; and in
1979-80, the flgure was Rs. 5,747.51
crores. Out of this investment, on
31-3-1975, valuationn surplus came to
be Rs. 181.50 crores. On 31-3-79, valua-
tion surplus came to Rs. 372.94, crores.
Out of this valuation surplus as per
the Life Insurance Corvoration Act,
95 per cent should go to policy holders,
and 5 per cent should come to Govern-
ment.

The Government invested Rs. 5 cro-
reg in the Life Insurance Cqrporation
of Indig when it was formed on 1-9-1955
You see, Rs. 5 crores were invested

ONE HON. MEMBER: Totfal? 1s it
the total amount invested?
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SHRI SUNIL MAITRA: Yes, total
And in the last two years the Govern-
ment of India has taken away more
Rs. 70 crores by way of valuation sur-
plus. You have taken away Rs. 70 cro-
Tes. (Interruptions). .

SHRI SOMNATH CHATTERJEE:
They are hungry.

SHRI SUNIL MAITRA: Le‘ me put
it before you, You say you safeguard
the interests oi the policy-holders. Why
should the peopie invest in the Life
Insurance Corporation of India? They.
can get as much as they get from LIC,
by investing in banks, in Unit Trust
or other investment companies. (In-
terruptions).

SHRI SOMNATH CHATTERJEE: By
investing elsewhere.

SHRI SUNIL MAITRA Then you
say the Life Insurance Corporation of
India is a social-oriented organisation.
It is an institution, which has been
formed by the Government of India to
do service to the people, to the com-
mon people of India. I want to say it
is a business organisation and it must
be run on business principles. On the
other hand your total investment has
been Rs. 5,740 crores, i.e. you invested
Rs. 7 crores in securities and public
sector up to 74 per cent, on 31-3-1880
and the cooperative sector it was 14
per cent. What was the return? The
return was 7 per cent, whereas in banks
the return will be anywhers near 15
and 17 per cent. In LIC the return is
only 7 per cent hecause 85 per cent of
the total investment is going iack for
investment into government securities
and other public sector units. There-
fore, today, you shift the burden of
looking after the interests of the policy-
holders to the employees; I submit
that the employees have ben servicing
the poliéy hoiders so far, but it ig the
Government of India who have beer
fleecing the policy-holders. The only
thing is, coming to a...(Interrup-
tions).

SHRI SOMNATH CHATTERJEE:; Ask
them to pay more salary., (Inferrupe
tions)



3230 St Res. re. LIC,

SHR] SUNIL MAITRA: I have al-
ready stated that the valuation sur-
plus is more (Interruptton), Now Mr,
Venkataraman’s submission on the
23rd when the Bill was introduced
and the discussion that followed may
be seen. Mr. Venkataraman made
some observations, One was regard-
ing the intention of the Attorney
General giving an undertaking. That
has been rightly dealt with by Indra-
jit GQupta. Therefore, I am not going
into it. ‘The second thing which was
mentioned was about the Supréme
Court asking them to pay the bonus.
At that time, I said, that the Supreme
Court did say: “pay bonus”. (Inter-
ruptions).

SHRI SOMNATH CHFATTERJEE:
The words are “did say”. (Interrup-
tions),

SHRI SUNIL MAITRA: Two orders
were issued by the Supreme Court inv
thiz connection. (Interruptions)

SHR] SOMNATH CHATYERJEE:
Unless the English words have lost the
meaning. (Interruptions)

SHRI SUNIL. MAITRA: One order
was given on the 10th of Nevember.

SHRI SOMNATH CHATTERJEE:
Last year I had told Mr. H. N. Patel
that we would get such an order from
the Supreme Court and we got it. This
time also we will get it. (Interrup-
tions)

AN. HON. MEMBER: You have lost.
(Interruptions).

SHRI SOMNATH CHATTERJEE: No.
We have not lost. Your Government has
logt. (Imterruptions)

MR. CHAIRMAN: Now, Mr. Maitra,
you please complete, (Interruptions).

SHRI SUNIL MAITRA: I am complet-
ing. (Interruptions)

- SBHRI R. VENKATARAMAN: I have
& complete answer for all, (Interrup-
tiong)

MR. CHAIRMAN: Mr Chatterjee,
have you taken it for granted that Mr.

MARCH 5, 1961

{Amdt.) Ord &
LIC, (Amdt) Bill

Vedkataraman will continue typ be the
Finance Minister for all time to cnmer
(Interruptions)

SHRI SOMNATH CHATTERJEE: If
his government remains, let him be the
Finance Minister. He is a nice mln.

(Interruptions)

But we want that Government to lo
lock, stock and barrel.

SHRI SUNIL MAITRA: On 10th
November, 1080, 2 orders were pagsed
by the Supreme Court. The Finance
Minister wag kind enough to read out
one order. But he conveniently forgot
to read another order. That other order
was specifio—200 per cent specitic—and
that order not only asked the appeal-
lant, in that case the LIC, to pay bonus
but it also asked the Corpora-
tion to pay bonus with 12 per cent in-
terest per annum. Already honus for
two years has fallen due. The Bill has
been brought and the Finance Minister
made a statement on 23rd February.
Today I am sure that in his reply he
will again deny the Supreme Courl
order and his partymen will use the
LIC as the whipping boy, as a scape-
goat. For the benefit of Mr. Venkatara-
man I would guote from a paper publi-
shed by the Tata Consuliancy Services
in 1978. 1 am not guoting from a com-
munist journal or a journal of the op-
position. It says:

“Government think that the LIC
employees are jeopardising the inte-
rests of policy-holders.”

Sir, it is too big; will not read it.

MR. CHAIRMAN: Give the gist of
it, as you understand.,

SHRI SUNIL MAITRA: They say,
you are making fhe LIC eniployees
whipping boys and the LIC a scape-
goat. It should not be done. The LIC
employees’ salaries have nol gone up
in the way it is projected in. the papers.
What has been reported in the papers
is against the employees. That is what
the Tata Consultancy Service says.
Therefore, I am coming 1o this point
again. So far as DA is concerned, you
asked, “why should the LIC employees
be paid DA without ceiline?” You en-
tered into an agreement with me on
24th January, 1974. You gave me
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a grade Rs. 175—585. It is a 22 Yyears
grade, fhe base year being 1060. After
24 or 25 years, when I get Rs. 585, the
value of Rs. 585 should be pald in terms
of the 1960 base. If Rs. 100 of 1860
come to Rs. 411 last year, what wil be
quantum of money that will guarantee
the value of Rs. 585 in terms of 196
prices? Therefore, you have to pay me
at least four times Rs. 585. Then cnly
you will guarantee or safeguard the
value of Rs. 585 in terms of the 1860
prices. You may argue and say, “I am
not giving it to the Central Govern-
ment employees or to the State Govern-
ment employees or to others.,” Because
it is possible for you to cheat the otherg
and deprive the others, that is no
logic and reason to deptive the LIC
employees also.

So far as bonus is concerned, that
day also I tried to point out to you.
You said, “Why should the LIC em-
ployees be kept outside the purview of
the Bonus Act? Why should employees
drawing more than Rs. 1600 get tonus
when in other departments they are
not getting bonus?” Let me tell you.
Take for example the Reserve Bank
employees. They are being paid TIRA
at the rate of 12/12 per cent with a
minimum of Rs. 60 and max:mum of
" Rs. 150 per month, whereas LIC em-
ployees get only 10 per cent of their
basic salary with a minimum of Rs.
22 and maximum of Rs. 28. Under the
CGHS, against a nominal payment of
Rs. 2.50 a month, you give medical
care to The entire family of the Cen-
tral Government employees., For LIC
employees you pay Rs. 100/- for the
entire year. So, when you arz talking
in terms of bonus, talk in terms of the
entire agreement. Do not take up only
bonus and dearmess allowance and then
try to project it in isolation to athers.
Justice Krishna Ayyar said in his judg-
ment that the agreement should be vie-
wed in its totality. The agreement is
the produet of a policy of give and
take. We gave some conncessions in
terms of HRA, CCA and medical. Yol
Eave us concessions in terms of bonus
and dearness allowance. That is how
collective bargaining takes place, Mr.
Barot once told me that he was a
trade unionist. 1 know that Mr. Venka-
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taraman was also a trade unionist. So,
you know how to bargain. That is the
way trade unfons bargain. That is the
way we bargained in 1974. To rob the
LIC employees of this concession will be
immoral and unethical. The LIC em-
ployees shall never take it lying down.
In 19768 you tried but you failed. In
1978 Janta tried but it failed. In 1880
again you are frying and again you
will fail. The LIC employees will D2
going on strike on 11th and 12th. They
will continue fighting till the bitter
end.

With these words, I oppose your Bill
lock, sfock and barrel and I support

the Statutory Resolution moved hy
Shri Indrajit Gupta.
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“The monthly emolumeuts of a
Ctass 1I1 employee in the LIC and a
Joint Secretary to the Government
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of India, at the maximum of the grade are as indicated below:

Class ITI I 1 t Besic

ass I1T Emp en

of LIC Loy 920
Joint Secratary to the

" Govt. of India 2750

W gfear & wWe I T ST
T TR s 3200 W@ T AN
ERTC AN Y1 R W e W 9%h
THITE FLIT & & Id W@
Q@Y 3,406 TIX T qg €e-
::zmﬁ@r?afmma‘ Ty
]

¥ ¥ ¢ FOwT w1 e @
AT, IUE W 38 X § FUHT 49-
arar g fa I@ar oo W\ qr——

“In India the number of salaried
employees and wage ear:aers is a
- much smaller percentage of the total
economically active woopulation, as
compared with the corvesponding fi-
gure for the other countrics which
are more advanced. Secondly, the
number of Ceniral Governmen! emn-
ployees in India is a significantly
higher percentage of the total num-
ber of salaried employees and wage
earners as compared to tha corres-
vonding percentage for other coun-
tries. The Government of India has
a dual role, being responsible not
cnly for the governance and develop-
ment of the country as well as the
uplift of the masses, but also for the
contentment, efficiency and morale
of ‘its own employees where it func-
tions in the role of an employer.
The Government of India cannot
formulate its wages and salaries
policy obvious of its developmental
role, and to the detriment of the
masses. Much literature has re-
cently come out indicating the
depth and extent of poverty in
India. 1t is to be expected, there-
fore, that the Government will
proceed cautiously so as not to ac-
centuate existing disparities and ex-
acerbate social tensions.”

This is from the Third Pay Commis-
sion Report, 1973, page ?8.

T Al T uAT @ 9w WS

w T

DA

2042 444 o v 3406
450 - 3200”
THWCT HWCAT 6 HH A
T qreEgl 7 AT I Wl ¥ w

T 1956 ® AL TG
T WY ¥ FWTHA 18 TP wH
T T g, @@ @9 ag 25 § 31
Qe AT AT WP 1 I HH AT
T T E @ @A HF W QAT TG

SHRI SOMNATH CHATTERJEE:
Who has given you all this informa-
tion?
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SHRI MOOL CHAND DAGA: I have
£0t my own papers. ’

SHRI SOMNATH CHATTERJEE:
Not the Finance Minister.

SHRI MOOL CHAND DAGA: Never
I do to any Minister.

MR. CHAIRMAN: Mr. Daga is an
Advocate himself. .

SHRI
quote:

MOOL <CHAND DAGA: I

“There was a bonus agreement
between the employees and the cor-

.

poration which had been ugheld by

the Supreme Court and, which, in
fact, had directed the LIC in last
November to pay bonus according
io the {erms. . . . . The Supreme
Court had then held that the 1974
settlement should continuz until it
was superseded by a fresh setile-
ment, award ‘or suitable legislation,”

fag #oft ot @ T 1 gEw =T
I &L, TF Gl A9 @ UgEM
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1599449
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T #§ 07 ¥ 1948 # W€ FEE
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ot W IR IO § oawe @R
oqS @ HATE W WAl IEar g
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“The LIC's mounting wage bill i3
not the concern of the institution alone
but has to be viewed in terms of the
implicit financial burden on the com-
munity and the resultant denial of
the long-awaited benefits to the
policy-holders who have even
greater claim on the corporation
than the staff.”

%

Government is a servant of the pen-
ple; the servant gets more protective
rights than the master.
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THE DEPUTY MINISTER IN THE

MINISTHY OF - FINANCE (SHRI
MAGANBHAI BAROT): You did not

implement it. That was for you té im- .
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PROF MADHU DANDAVATE: They
are also literate, Sir.
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MR. SPEAKER: Please don't inter-
“rupt.

ot ol wimdly : Tt Ay Paw
TR *T AW @ § |

1 am prepared for any amount of in-
terruption. It is not a question of inter-
ruption. There is something called—
decency. There is something called—
decorum. If there are hon. Members, I
can idenfity one who is not capatle of
it.

MR. SPEAKER: No interruption,
please.

SHRI GEORGE FERNANDES: There
is a limit. I have been put with this for
a long time. But there is a limit. But
I ghall not allow them to go oa attack-
ing me like this,
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pur): Mr. Speaker, Sir, I would very
much like that this important bturning
problem before ‘the country should be
fully solved. There are many aspects
of the problems which can be connec-
ted with the employees of the Life In-
surance Corporation. But, they have
got wider ramifications and 1 would
request, through you, hon, Minister for
Finance that he should take into =ac~
count all assessment of the problem'
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class mﬁmant ‘and those who are
working In .the busines imovement.
There is ne difference of opinion at
all. But, after all there are J;nethods and
" methods of evolving a rational and in-
tegrated wage structure policy in the
country. You cannot evolve an inte-
grated wage structure in this country
unless you try to have a dialogue,
a debate or consultation with
the organiseq working class in
the country, the peasantry in the
country., Unless you are able to
do that, the disparities in ihis country
cannot be Dildged, Therefore, a very
constructive approach io the solution
is necessary. You are in the Chair and
you may recail that only two days
back, the Government of India issued
a stamp in the name of late Shri Mava-
lankar who was the first Speaker of
the Lok Sabha whom Pandit Nehru des-
cribed as the Father of tHe Lok Sabha.

SHHI R. L. BHATIA (Amritsar): Sir,
the President of the Federal Republic
of! Germany is here. We should wel-
come him.

PROF. MADHU DANDAVATE:
There are very few occasions on
which we fully agree with the Trea-
sury Benches. This is one such oc-
casion.

MR. SPEAKER: At least we have
such occasions,

PROF, MADHU DANDAVATE: 1
wish you occasionally invite theni

MR. SPEAKER: Sure.

PROF. MADHU DANDAVATE: I
was trying to point out that if an
integrated wage structure policy is to
be arrived at, in that case, a wider
consent is absolutely necessary., In
the Bill, certain laudable objectives
have been stated in order to control
the cost of administration in the in-
“terest of the Life Insurance Corpora-
tion of India and tlie policy holders
whose premium income in the Corpo-
ration is held as a trust ete.

LIC, (Amdt) Bili

tothefmthntumh'ulﬂﬁ,whan,
a bilateral agreement was arrived at,
there wag a certain preamble to the
agreement. That  preamble to the
agreement is in tune with the objéc-
tive which yoti profess, Only your
method of implementing that objec~
tive is wrong, In the 1974 settle-
ment, agreement it was stated that:

“Whereas the Corporation has
carried on negotiations with the
said associations between the pe-
riod, July 1973 and January, 1974,
at which there has been free and
frank exchange of views in regard
to various matters including the
obligationg of the Corporation to:
the poliay holders and the commu-~
nity‘.”

Sir, with this Preamble actually the
Agreement had been arrived at. What
was the hurry in bringing forward
the ordinance when the Parliament
was alreaiy meeting and it is exacty
here that I remember, the Father of
the Lok Sabha, the late Speaker, Shri
Mavalankar. He was very allergic -
to Ordinances. Sir, you are alsp al-
lergic to Ordinances, On more than
one occasion you have already passed
observation that it is not proper on
the part of the Government when
the Session ig already going to be
there to move forward a number of
Ordinances, Therefore, Sir, there
was no need to bring forwarg such
an Ordinance at all.

Sir, this particular Preamble to the -
Agreement in 1074 clearly indicates
that already the interests of the
‘policy holders were behind the mind
of the uniong and associationg - and
also the Government. With that
background the Agreement wasg ar-
rived at. Ags far as this Bill is on-.
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xanteed by the Constitution. It is
" not merely the collective bargaining
‘power that is being destroyed. After-
.all collective bargaining is done
‘through the ynions, Our Constitution
gives to all people in the country the
right to have free associationg and
free unions in the country. Even in
a country ke Poland workers had
come on the streets to defend the
Tight of the unions. The unions ‘and
associationg are formed to have bar-
-gaining power, They are not formed
ag festival clubs., They are bargain-
ing agentg in the country and if your
‘Constitution guarantees the right to
organised free unions and associatjons
then their functioning and the right
of collective bargaining cannot be
destroyed through the Ordinance.
The Bill which the hon. Minister is
seeking to bring before the House
tries to destroy the right of collec-
tive bargaining and to that extent you
are trying to destroy even the funda-
menal right of organising free unions
and free agsociations, That is the
point that has to be borne in mind_

st Res. re. LIC,

Sir, in the Apgreement that was
arrived at it was made veny clear in
1874 that it is going to be a package
deal and when the Bonus Agreement
‘was arrived at all these aspects were
taken into comsideration. It was made
very clear that it is going to be a
package deal. Certaif benefits the
‘workers will be prepared to surrender
in leu of their right to bonus and,
therefore, it is to be treated as a
package.  Unfortunately, this parti-
cular gpirit of the package deal is
saught to be destroyed in the Bill that®
is brought over here.

Sir, Shri Indrajit Gupta made it
clear that there was an aspect of non-
profit sharing bonus at the rate of
15 per cent. This is not the first time
that they are bringing an Ordinance
of this type, Sir, you remember the
days of the Emergency when the.
freedom of the couniry was being
destroyed and the rights of the work-
ing class were destroyed. At that time
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also they attempted a similar exercige -
and they tried to see that all ‘the
agreement arrived at were desiroyed
Then the matter went to the Supreme
Court at a later stage and they said
that you are trying to eross the limits.
of the Industrial Disputeg Act. You
are irying to have something which
is ulfra wires of the Constitution and -
as g result of that you have to face a
defeat in the Suprem: Court put even
the gefeat in a free judiciary does not
deter this Government, It only talks
abdut free judiciary but when it
comes to the practice it exactly acts
the other way. The Allahabad High
Court gave a judgetment which want
against you, You went to the Supreme
Court.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): You went. -
You went in appeal.

PROF, MADHU DANDAVATE:
You went to the Supreme Court. You
wanted that th:> decision may be
reversed. But what happened? The
Supreme Court gave decision in favour
of the workers, "in favour of the
employees. You went in for 3 Review
petition. You said that because some
one has done in for a contempt pro-
ceedings therefore you areﬁ{orced to
go in for a Review petition. "~1f you
are convinced that we must respect the
judgment of the judiciary, -in that case
you cannot make the contempt pro-
ceedings an excuse for going in for the
Review petition. (Interruptions).
There is one more aspect. I would
like to draw your atiention to this.
They have been saying about ‘high-
wage island and they say that the
wage structure has to be rationaised
and so on.

I would like to bring one fact to
the attention of the hon. Minister and
it is this. Please look at the progress

: achieved guring the period when this
setilement was peing worked out. You
will find this position from 31-8-75
to 31.3-80. The . Corporation’s new _

" business increased from Rs. 8100 crores
10 ‘Rs, 7908 -crores, = - S
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It your mathematies is not weak—
and Finance Minister's mathématics
can never be weak—if you ealculate
the percentage, it works out to 255 per
cent, So even after having this settle-
ment, even after offering these condi-

‘of work, even after offering the
bonus, even before bringing «the
Ordinance you will find that new
bnsiness increased to the tune of 255
per cent. It goes to the credit of the
entire machinery, to all the LIC
employees, that they have been able
fo. secure such a business, Therefore,
your argument that in the interest of
the policyholders you are bringing
forward this-measure is not correct.

''Sir the Sezhiyan Committee has
made certain recommendations and
certain concrete proposals are alterna.
tive suggestions. It has been suggested
to you how it will be possible for you
to safeuard the interest of the policy-
holders, Therefore kindly go through
all these suggestions. Kindly sit with
the trade uriton organisations and the
representatives of the unions; have
the representatives of the Government
with you. If you have such a meeting,
such a tripartite meeting, you will be
gble to find out ways and means by
which the recommendationg of the
Sezhiyan Committee could be imple-
mented. Op the one hand the interest
of the workers may be safeguarded.
On the other hand the interest of the
policy holders can also be safeguarded.
Unfortunately while you are trying to
profess the interst of the policyholders
you are trying to do it at the cost of
the LIC employees. That j; an anti-
working class attitude, One dangeroug
potential of thig Bill is that you are
trying to set altogether new prece-
dents. You are trying to take the LIC
employees out of the jurisdiction of
the Industrial Disputes Aet, You are
trying to change the entire jurisdic-
tion of the Industrial Disputes Act.
‘And if you do it the entire basis of
the working class movement will be
knocked off. Bipartite discussiong ang
‘bilateral discussions are the accepted
practices followed in intermational

- policies as well 8s in trade union

-movements. Therefore, ag you always
say that our foreign policy has_to be
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a biparute policy, similarly, so far as
the working clagg movement is con-

" cerned so far as an integrated wage-

policy is concerned, this has tfo be:
discussed across the table with the-
representatives of the workers and.
with the leaders of the working class.
Such bilateral discussion alone will'

" be able to give you the results which

are proper and just, And therefore,

‘that is the policy that you have to-

follow if proper results are to be ob-
tained.

And lastly, one thing I wish to:
stress. There is one danger looming
large in the horizon of the working
class movement. Our working class
comrades think in this way. If you
allow this ordinance to go through, if
you allow the Bill to become an Act,
today it is the LIC, but tomorrow it
may be the other sectors of the public
sector units which may be covered by
these types of measures. Therefore,
I would like to tell the Government:
Please take away these repressive
measures which will damage your
already damageq vision, Try to
brighten your image, It is not in your
interest to suppress the working class
movement. Instead of following the
path of <dialogue and . discussion
and debate if you follow the path
of confrontation, you will not be
able to solve any problem. From one
problem you will be creating hundreds
of other problems.. You will be only
creating more and more new problems
in the path of the development of the
country than what you are able to
solve. 1 wish that the Government
will not take to sueh 5 stupid path
which will ultimately ruin the
economy of the country.  Various
heads of Departments and various
heads of the public sector undertak-
ings have said that they want to carry
on the administration not in con-
frontation with the working class.
but in cooperation with the work- -

_ing class. But whag - heve
brought forward here in tiz‘ House,

is not ‘act of cooperation but an act
of confrontation. Therefore, T would
warn the Government not to pursue -

B -a path of -confrontation, - “Dut: pursue
.ﬂaepntho!mpaaﬁou, I!mm—
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mbtellowapathotcoomtlm
4g given, on behalf of the Opposition,
.on behalf of the Trade Unions I can
assure you that the workers and the
peasantry and other trade organisa-
tions will always give a hand of co-
«operation to gee that the problems of
wage. structures are amicably gettled
without allowing the economy to be
-destroyed.

SHRI XAVIER ARAKAIL (Ernaku-
lam): Sir, I support the Bill moved
by the hon. Finance Minister. ’On
23rd February 1081, at the stage of
introduction of thjg Bill, the same
arguments were put forward by the
hon, Members on the Opposition side.
Sir, T was listening to the gpeeches of
some of the hon. Members this after-
‘noon, I have come to know that no
new points were raised by them.
.Earlier, while replying to the debate,

the hon. Finance Minister had cate-
gorically answered all the points.
“Even thep if the Opposition Members
are hot satisfied, the other course left
1o them is fo go out of this House.

Sir, I see Mr. Somnath Chatterjee
leaving the House, 7 would request
him to please sit for five minutes
"because I want to bring to the notice
of the House some very important
point. I would therefore request him
10 please sit down and hear me,

11,48 hrs,

[Sxmr SoMwNATH CHATTERJEE in “the
Chair)

Mr. Chairman, I am very happy to
know that you are now occupying the
Chair, Sir, I wag  referring to an
agreement entereq into between the
Electricity employees of Kerala State
and the State Government of Kerala.
As per the agreement the State Gov-
ernment is supposed to give .over
‘Rs. 1.0 crore to the employees. The
Chief Minister of Kerala now says
-that he cannot comply with the agree-
ment entered into because they have
to pay that amount from the State
Government Treasury. Now I ask
‘them what sanctity and morality they
have 10 challenge this Bill here in this
“House. None of the Opposition Mem-
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bmm. any right whether moral or
legal, to challege this Bill in this
House. ] have been demanding con-
sistently to have discipline in the
labour sector, industrial sectors of the
entire economy. I am proud to say
that T am the first person to suggestion
this House to introduce total ban on
the strikes and lock-outs., Sir, I am
happy to see that to have a parity on.
wages among the employees of diffe-
rent gectors a Bill of this kind has been
brought forward in this House, Now,
don’t you think that it is high time
that we had a parity on wages and
income of the employees in different
sectors in this country. Now, if you
are opposing this Bill, how can you
expect to have a leftist-oriented
ideology?

MR. CHAIRMAN:
get distracted go on.

SHRI XAVIER ARAKAL: Sir,
none of them has go far sald anything
sensible. You profess an ideology
and say that there should be no dis-
parity in the wage structure, income
and profits, but you come here and
say why we are passing this Bill. I
can understand the ideology, but it is
very difficult to understand what you
profess and 'what you say outside,
Here, I stand up and say that the
opposition is very weak and they do
not know what they are talking about,

A lot of things have been gaid about
the independence of judiciary. May I
ask Shri Madhu Dandavate, if we
have not amended our Constitution
itself on the basis of the Supreme
Court decisions? We have done that,
for example, the Land Reforms Act,
was passed because of that, There are
many judgements on the basig of
which, our Constitution and many
statutes have been amended. It js the
prerogative and paramount duty of
this Parlament to amend the law, if,
necessary, and nobody. can stop it.
The other two wings of the Govern-
ment, executive and the judiclary, have
to comply with the will of the House,
Ang that is what we are doing here.

AN HON, MEMBER: [Irrespective .
of the fact whether it is good or bad.

Plea_se do not -



On all accounts, this Bill is impera-
tive for a disciplined economic system
in our country and a wage system in
ouy country and, therefore, I support
this Bill.

SHRI HARIKESH BAHADUR
{Gorakhpur): Mr, Chairman, Sir, this
is an anti-labour Bill and the Govern-
ment very shortly just before that thig
manner which is contrary to the norms
of gll social justice and justice to
labour. From the very beginning, a
wrong path had been adopted, As
Prof. Madhu Dandavate has pointed
out, when Farliament was going to
meet very shortly, just before that this
Ordinance was promulgated. In fact, it
was against all parliamentary norms,
but the Governinent has nothing to do
with the parliamentary norms and
other such things. Simlpy, they go on
talking of democracy, but in fact, they
are trying to destroy the entire demo-
cratic structure and completely subvert
it.

Who had told the Government te
give those benefits which had been
given to the LIC workers earlier? It
was the Congress Government itself
which provided all those benefits and
the employees had been getting those
for a long time. Now, you are trying to
withdraw them, It is only because you
wanted some political benefit out of
that at that time and you gave the
workers those benefits. Now, ycu are
trying to justify the wholething in a
different way. In actual practice, you
are now  denying justice which must
be given to the LIC workers. LIC wor-
kers have been working with great
dedication and they have served this
country with a sense of devotion and
our ecenomy has got strengthened by
their work and deeds, Now, the in-
iuatige which is going to be done by

the Gowernment to these employees
is eertah:y a M wrong thing and
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itismustheoppoudandwcrym-
sible person will oppese that. Those

'whomnotoppodazlremtm-

Everybody is pleading for a rationgl
wage structure. But Government is
not going to do that, Benefit should be
provided to other sections of labour
also. At several places, labour - is
demanding justice, but they are not
being given. In Bangalore, employees
of many major public sector underta-
kings are agitating. They are not get-
ting justice. If you want to give Lene-
fits, you must give them; but you
should not withdraw those Lenefits
which have already been given.

I would like to say that unless infla-
tion and price rise are curbed, and un-
less soime conirol is exercised to see
that inflation does not take place, la-
bour will not get proper beneflts, be-
cause ultimately it is the price rise
which is creating this kind of trouble.
As a result, people want that their
wages and salaries should be increased.
But in this respect, Government is a
complete failure. Every day, prices
are inecreasing. So, every section of
the sociely is agitating for increases ip
salaries and wages. If vou don’t want
to give bouns etc., you should at least
see that prices don’t rise, and inflation
is not there. At the same time, you
should see that labour is provided
housing, medical educational gnd other
facilities. @ Without giving focilities,
you should not withdraw whatever
benefits they are getting because of
their hard labour. Therefore, I uppose
this Bill, and request the hon. Finance
Minister to withdraw it, and not pur-’
sue it. This Bill does serious injustme
to the LIC employees,

aﬁni"qm arm Wq‘
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SHR1 CHITTA BASU (Barasat):
Sir, 1 rise to support the montion for

disapproval moved by esteemed com-
rade, Indrajit Gupta, a_mld naturally, I
have to oppose the Bill.

Of course, in the Bill the . bon.
Finance Minister has stated certain
specific objectives for the Bill. The
objectives as explained by the bhon.
Finance Minister are to streamline
the wage structure of the LIC, to con~
trol the expenses of the management of
the LIC and lastly, to safeguard the
interest of the policy-holders.

Sir, at this stage I would only con=
fine myself to the remark that the
other two objectives, viz, to centrol
the expenses of the management and
to safeguard the interest of the policy-
holders, are merely placed on the
paper. There is no sincerity and there
are no adequate policy measures to
really fulfil these objectives. But the
main objective is to streamline the
wage structure of the LIC. I would not
have joined the issue had the question
been related only to the questinn of
restructuring or rationalising the wage
structure of the LIC men. 8ir, with
it we involved various other important
issues confronting the working class
of our country as a whole.

Before entering into that area of
discussion, I would try to identily the
primary objectives of the Bill which
are not explicit, but which are impli-
cit, The primary objective of the Bill
is to nullify the direction «f the Sup-
reme Court of India. At the iniroduc-
tion stage of the Bill I discussed some
constitutiona] aspects and stated that
the Supreme Court Judgment has been
nullified by this Ordinance.

‘While I was opposing the introduc-
tion, the hon, Finance Minister was
very pleased and kind to me Ly ohser-
ving that I was not really reproducing
or quoting the exact directive of the
Supreme Court Judgment. Now, today
I want to oblige him. I think he would
accept this. He said only on the 23rd
February while replying to our points
ralsed during the introduction ‘stage,
and I quote him:
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“The direction of the Court did
not say, ‘pay bomus'’. They only
said, the agreement would prevail
unless it is modified by an agree-
ment, adjudication or legislatian.”
He made a simple meaning of the

Supreme Court judgment, that is,
bonus or legislation, bonus ur award of
adjudication, bonus or a new settle~
ment. That is the simple meaning
which he read in the judgement of the
Supreme Court.

What did he do? He did not wait for
another settlement; he did not wait for
another award of adjudication. Simply
because of the fact that he has got a
brute majority on that side of the
House, simply because of the fact that
there are certain** setting over
there....

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN ): I
object. He cannot use the word.**

(Interruptions)

SHRI CHITTA BASU: ** I think,
you are not, The word** is not un-
parliamentary.

MR. CHAIRMAN: I will look into.
It is indecent. Why do you use it?

SHRI CHITTA BASU: It is not a
question of advice; it is a question of
the right of the hon. Member. Can you
say that ** is an unparliamentary
word?

MR. CHAIRMAN: Why do you take
pride in using such words?

SHRI R. VENKATARAMAN: It is
derogatory of the member. (Interrup-
tions).

SHRI INDRAJIT GUPTA: You con-
sult the dicfionary.

SHRI CHITTA BASU: You cannot
strike it out.

Therefore, he chose an easy path of
bringing forward first an Ordinance
and then a Bill.

SHRI INDRAJIT GUPTA: This Bill
will not do; they must amend the In-
dustrial Disputes Act.

**Expunged as ordereby the .Cimlr.

MARCH 5, 1981
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SHRI CHITTA BASU: He has not
chosen that.

He did not really quotée and really
inform the Houte of the meaning of
the judgment of the Supreme Court. It
has already been quoted, For his-
benefit, | want to quote again the Sup-
reme Court direction, that second.
order of 22.11.80. I quote:

“But in case the petitioner fails im
the appeal, the petitioner will pay
the amount of bonus together with
interest at the rate of 12 per cent
Per 2nnum from the gate it becomes
due. This will be implemented by
the appellant since it is bindling.”

Therefore, I say, he did not properly
inform the House; he did not read the
real meaning of the judgment of the
Supreme Court.

SHRI INDRAJIT GUPTA: He read
it

SHRI CHITTA BASU: Then, I wilk
have to use a stronger word. He want-
ed to mislead the House,

SHRI INDRAJIT GUPTA: Mr. Ven-
kataraman reads everything.

SHRT CHITTA BASU: Therefore,
with cleverness, he wants fo play a
trick on us.

SHRI R, VENKATARAMAN: Dplease
wait t{o hear my reply.

SHRy CHITTA BASU: The Supreme
Court itself has also given the mean~
ing. I quote:

“In his order of February 26, the
Chief Justice recorded:

“When the learned Atforney
General made the aforesaid
statement before us on be-

half of the Life Insurance Cor-
poration to the effect that the order
passed by this Court in its judgment
dated November 10, 1980, we under-
stood him to mean and convey to us
that what will be complied with be-
fore April 15, 1981. is that part of
the judgment...




461 St, Res. re, L.IC. PHALGUNA 14, 1902 (SAKAY (4wdt) Ord & gbe

~not the legislation, not adjudica-
gion awéard, not another settlement—

«_,..under which the Life Insurance
Corperation is liable to pay bonus to
its employees.”

Thig is the meaning?

SHRI R. VERKATARAMAN: Why
don't you read further?

SHRI CHITTA BASU: What is fur-
#her to read? Ig it not sufficient? Is
‘it not adequate?

SHRI R. VENKATARAMAN: You
deave it to me to read further.

SHRI CHITTA BASU: Is it not ade-
.quate to read the meaning of the crder
#hat the Supreme Court delivered?
“Therefore, the primary object is 1o
nullify the judgment of the Supreme
«Court.

The stance He has taken is  very
«dangerous. From this stance flow, t‘wo
very major trends for the working
«class. The trends are very clear and
sharp. The trends are that the Goven?-
ment is bent upon negating the princi-
ple of collective bargaining.

1 was just now saying that the Go-
wernment is determined to destroy the
very foundation of Industrial Disputes
Act. Sir, in plain words I have to say
that the Government has chosen the
path of confrontation to the working
class of our country.

This is the real meaning of the
stance which he hag taken. Of course,
he has to speak on behalf of the Go-
vernment. Personally speaking, I have
m&ingwaayagaimthmms:sthe
policy of the Government, the policy of
confrentation of fhe entire working
class of our couniry today.

You can understand the implications
of it. The Implications are that it is
not reqiired by the Government I
honouy the Suprems: Court judgment.
It is not required by the Government
1o honour any settlement or any ad-

. Judication award. The Government,
since they have got the majority, can
nufity uny supreme court judgment,
any award of the tribunal and any set-
tlement which 15 bilaterally agreed
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upon. The Government wants to fol-
low a polcy not only of wage freeze
but a policy of wage cut. The main
question before the working class is
that the Government has taken to the
path of wage cuts and wage freeze and
in order to achieve that objective, the
Government can dishonour gnd will
dishonour, all the sgreements at the
bipartite level, all Supreme Court judg-
ments and all adjudication awards.
This is the trend. This trend is dan-
gerous for the entire working class.

Not only that. For the working class
the Supreme Court judgment has got
no meaning. It cannot defend them.
If the working class cannot avail of
the opportunity of a bilatera] agree-
ment, if the working class cannot avail
of the opportunity of any adjudication
award, then, what is the last resort for
the working class to defend their in-
terests, to protect their interests and
to settle their interests? The working
class has got the last resort. The last
resort is the strike and, therefore, the
Government is leading the entire wor-
king class to take to the last weapon,
the weapon of strike.

You also know the Government also
wants to suppress that right of the
working class, that is, to take resort to
the last weapon, namely, strike, There
is the National Security Act. Many
State Governments had already con-
demned strikes by enactment gnd some
of the Members here, I remember, Mr.
Arakal he was very much eloguent in
demanding the total ban on the strike.
Therefore, the trend is such. The set
trend is “Attack the working class”.
The trend is to neglect the fundamen-
tal right of collective principle. Negtect
or destroy the very fundamental pasis
of Industrial Disputes Act on which
the entire edifice of our industrial re-
lations stand today.

Therefore, this is a dangerous mcve
on the part of the Government.

The Prime Minister when asked to
comment on the significance of  the
LIC amendment ordinianse on February
the 2n &t Bangalore mald that there
is nothing significant in this ofdinance. .
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Yes, the_re is nuthlnz significant
from her side. There is nothing from
your end. But, it is very significant, it
is potentially significant, it is poten-
tially dangerous, it is potentially sinis-
ter, from our side., You should know
it, because she and her Government
have chosen the path of confrontation.
She and her Government are deler-
mined, are set on the path to destroy
the woring class movement. Therefore,
for her and her Government it has got
no singnificance at all. But for us on
this side of the people, this side of
the House, it is very significant, ‘it is
potentially dangerous, it is sinister and
it is to be opposed and combated by
all means here and outside. Therefore,
I would appeal even at this late stage
good sense would prevail so that you
will see that industrial relations are
not further destroyed and a necessary
climate for larger production and pro-
ductivity is created and there is a
necessary’ climate in our couniry to
see that the cooperation of the work-
ing class is ' made available to the Go-
vernment’s policy for larger produc-
tion and productivity. So, 1 oppose
ihe Bill and sypport this Adjournment
Motion.

MR,.SPEAKER: Mr. Dhandapani
will speak for two-three minutes.

PROF. MADHU DANDAVATE: Sir,
he wants to remain neutral on  this
issue. " - . _

SHRI 'C.,T. DHANDAPANI (Pol
lachi): Mr. Chairman Sir, would like
to make some observations for a while

St Res. re. LIC,

on .the importance of this Bill. Sir,-

there. are three elements involved in
this issue. One ig the interest of the
labour; the second is interest of the
public; "the thn'd is interest of . the
Government. also. So, as far s we In
the develomng country. are concerned,
we have to give more importance first
to the Government, second 1o the peo-
ple. Therefore, Sir. the Bill with some
amendments incorporated in this Bill,
that is the Government is to become
trustee of the people, if. is a, welcome
measuTe Si;... As far. as,LI.C {s con-
cerned, it is a financial institution con-
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trolled by the Government; of course
financed by the public. The ‘Govern-
ment as got more respan’sibﬂity to see
that the public money is - being
managed in a proper way, that two
in a way which will help develo;:-
menop activities.

Sir, here our friends have stalled
may points, I do not want to touch
all those points because many here
are technical points, But as far as
I am concerned, I am very concerned
about the issues facing the public
any  other thing. But, Sir,
the most important thing
highlighted here was the judgment of
the Court. In this very same House,
as 1 said previously, an many occa-

sions we have discussed (the guestion),-

which is supreme—Parliament is sup-
reme or the Judiciary is supreme? We
should not have argument to cur con-
venience, but have arguments accord-
ing to the principles and convictions.

We must say whether Court is suprema
or Judiciary is supreme or Parliament .

is supreme.

AN. HON MEMBER: Mrs. Indira
Gandhi is supreme,

AN HON. MEMBER: Parliament is
supreme,

SHRI C. T, DHANDAPANI: Sir, as
far as the working class is concerned,
our Hon, Minister, he was himself a
trade union.leader once. He was the
first person who nafionalised the irans-
port undertakings in Tamil Nadu. So
he knows the difficulties of the wor~
kers as well as the management. That
is the reason why as Mr. Era Sezhiyan
gave his findings in his Report about
many things to be imtroduced for the
better service of the L.I.C., it has heen
split into five regions, which I welcome
Sir,

Sir, as far as the working force is
concerned,' working fotce is different.
Non-a«days even lower strate workerx
are there. : v

There, gre 'unoréa'n'nze{i sectors like . .

casual labourers apprentices, . and.. so ..
on; there are millions of such workerl. N

For example, the ED. employeas . .In

the Postal 'Denartment are getting pnly. .
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Rs. 100 per manth. Nnt only that, in -

the Postal Department itself there are
employees who are doing some work of
insurance, but they are getting lesser
payment. This kind of disparity should
not be there, Qur State Government
ig alsp demanding from the Central
Government that there shouwud ~ be
parity in salaries between Ceniral Go-
vernment employees and State Gov-
ernment employees the State Govern-
ment emvloyees should be given the
same -salaries ag - the Central - Gov-
vernment employees are given. In the
same way, the other States also have
been asking.-

But, nowadays, these workers who’

are in the bottom of the soclety are

not getting much benefits either from-
the eémployers or from the Government

because many trade union leaders do
not go o the workers who are in the
bottom level of the society as,  for
example, the casual labourers. Nobody
is going to organize them. This' is
the positmn Only the organized sectors
like the LIC and Banks get benefits
from the trade union leaders. .

I want to quote one of the articles
written LY one of the important trade
unmn lenders because, nowadays, tmde
unmn is becoming a service agency. It
is quoted here. I am quoting from the
Sunday of 27th July, 1980: = '

PROF. MADHU DANDAVATE: Can
you quote Sunday on Thursday?

SHRI C. T, DHANDAPANI: I quote:

“Gane ‘are the days when a fight

for® workers wag équivalent to” a
fight for human values. .The concept

of Unjon as champions of .workers -

has given way to the .concept of
Unioas as servme agenmes."

This has been sshd by none else ‘than )

a former Minister of the Centre and a
trade - union - leader, - Mr.- George
Fernagrdes. - [ would like to submit
message to our trade union leaders.

MR.. CHAIRMAN:. Please- conclude.

SHRI C. T. DHANDAPANI Before".
I Couclude, ‘I ~wang ~. to  say

only one thing. As  far, as
this Bill is concerned; I wﬂm to em-
phasize one thing. If Government
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wants to rationalise the entire pay or
wage structure, it should be done in -
respect of all the categories, inciuding
the officers who are on the iop. I am
glad, and thankful to the hon. Minister,
that he hag not touched adversely the
Class IV employees.

With these words, 1 welcome the
Bill moved by the hon. Mi.n.ister.

SHRI R, VENKATARAMAN: Mr..
Chairman, Sir, much of the dcbate has
gone on the previous occasizn, A large
gone on the same lines on which it
had gone on the previous occasion, A
large number rof talented orators.
have taken part in thig debate, start-
esteemed friend, Prof, Madhu Danda-
ting with Shri Indrajit Gupta. my
vate, Shri George TFernandes who
spoke to the gallery, Shri Chitta Bagu.
and I would not forget my fnend,
Shri Daga....

SHRI INDRAJIT GUPTA.: He also
spoke to the gallery. .

PROF. MADHU DANDAVATE: We
spoke on salary.

SHRI R. VENKATARAMAN- ° THe
main thrust of the argument was that
Government had done something in
violation of the undertaking given to
the Supreme Court. In the Supreme
Court, on the 10th November, 1980,.
this was the order passed; I do not
think “there is any dispute about that
arder. ’

That is: _ N

“That the writ petition -stands
allowed in so far as that a writ will
issue to the Life Insurance Corpora-
tion directing it to give effect to the
terms of the settlement of 1974 re-
lating to bonus until superseded by a
fresh settlement, mdush'iul'a\nrsrﬂ or
relevant legislation.”- - "

This is the order of Supremé Court.
Whatever a Judge might bave said. ih
the course of a judgment is not the'*
decree of that court..:_.

;o

SHRI INDRAJIT GUP"‘A '-tht'
about the saeond orderr

SH‘RI R. VENKATAB:AMAJ- I wm'-
d=al with everyone of them. Because
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yéu are not a lawyer, you have not
understood it.

Mr Indrajit Gupta relied on certein
ebsérvations made by Mr Justice V.
R. Erishna Iyer. We are also equally
awate of the other observations of the
thind Judge who dissented. It is not
necessary and it is not even proper to
go on looking into what several judges
kave said so long as you have a final
and formal order. And the Anal and
foimal order was that the rettlement
rdlating to bonus will remain in force
until superseded by a fréesh sgettlement,
industrial award or relevant legisla-
tion. 'This s the final position and not
only this, i has been said by unv Judge
nowhere., .

SHR] ATAL BIHARI VAJPEE (New
Delhi): Ordinance ig no legislation,

SHRI R, VENKATARAMAN: Ordi-
nance is no legislation? Please read the
Constitution.

SHRI INDRAJIT GUPTA: ‘Fresh
legislation’ does not mean this. It

means amending the Industrial Dis-
putes Act,

SHRI R. VENKATARAMAN: What-
ever you may eay, this is the text. 1
am placing the ‘text before you.

SHRI CHITTA BASU: What asbout
the second order?

SHRI INDRAJIT GUPTA: I have
got a certified copy here.

SHRI R. VENKATARAMAN : What-
ever the Judge might have said, this
is ‘the final position,

‘l‘hen we come to the second order
otmt]:.‘lanuary

SHRI SUNIL MAITRA: On 11th
Nmmbuthorewmamondomr
SHRI INDRAJIT GUPTA: Shall |
lay it on the Table? ‘Sir, he does not
gseem to have i,

MR. CHATRMAN: He is referring to
that.

SHRI R. VENKATARAMAN: I will
deal ‘With it ‘wy dwn ‘wiy. ‘Then.
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Sir, on the 13th January, what the
final and formal order of the court
says is this:

“The learned Attorney-General
who appears on behalf of the Life
Insurance Corporation of India has
made 2 statement befor: usg that the
order passed by the Court in its
judgment dated November 10, 1080
shall be complied with before 15th
Aprii, 1981."

|Rir, this is the relevant porlion of
the order and the order which I have
said is the order of 1ith Novembner 8.

There are certain proceedings
known in the Supreme Court #s A
Record of Proceedings in the Supreme
Court’”, They are not judgments af
the Supreme Court. They are npt
decrees of the Supreme Court, They
are not orders of the Supreme Court.
My friend, Mr. Somnath Chatterjee,
an eminent practitioner in the
Supreme Court, knows that there is
what is known ag ‘A Record of Pro-
ceedings of the Supreme Court’. In
the Record of Proceedings, the Clerk
who is called the Court-Master, put
in a statement. The statement is to
thig effect:

“An order has been passed hy
this court dated 22-11-78 where the
following direction hag been given:

‘In case the petitioner fails in
the appeal, the petitioner will
pay the amount of bonus together
with the interest at 12 per cent

‘per annum from the date when it

becomes due, ‘This will be im-

plemeted By the apvellant since

it is binding.”
So, 8ir, this is not an order of the
Supreme Court....

SHRI SUNIL MAITRA: Yes, it is
an order of the Supreme Court,
SERI INDRAJIT GUPTA: Plesse

allow “tne ‘to lay® this on the Tabde,
Sir.

s R VENKATARAMAN:
Pleuse lay It. I Edve gét a photéitut
copy. Itm:dl'tohaelt

"The speaker not having subsequ- ently accorded the necessary per-

misiion, the Pubér wus viot trested s laig on the Tadie,
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SHRI SOMNATH CHATTERJEE:
“This is a ‘ceértiffed topy.. ... (Interrup-
Sir, it 'is not a question of
mére record of the proceedings.
About the Supreme Court order some
interpretdtion has been given,

SHRT R. VENKATARAMAN:
‘Please look at the heading. ‘Record
-of the Proceedings of the Supreme
Court’ signed by the Clerk.

SHRI SOMNATH CHATTERJEE:
Tt doeg not -contain the entire judg-
ment. It contains only the order por-
tian.

SHRI R, VENKATARAMAN:
Ye, ‘signed by the Court-Master or
the Cletk. I will also explain
why....(Interruptions) I must also
explain how this mistake arose.
Apparently, the judges {Hiought as
they have said on the 26th February
when this matter came before them
in the Supreme Court, On the 26th
February, the learneg Attorney
‘General made the aforesaid state-
‘ment that he will comply ‘with the
worder of the Court before the 15th
of April, he did not say anything
except that he would comply with
‘the order of the court before 15th of
April on behalf of the Life Insurance
Carporation of India to the effect that
the order passed by this court in its
‘judgment dated 10th November 1980
shall be complied with before the
15¢h April, 1981. We understood to
mean that this was their under-
standing.  (Interruptions) 1 hear
Shri Somnath Chatterjee as gaying
that he also understood this to mean
Qike this.

SHRI SOMNATH CHATTERJEE:
May T zeek a 'clarification I know
what he iz going to say,

SHRI R- VENKATARAMAN: Why
don't you wait till T say ‘what ‘1 want
t0.3ay. Why -do you want a clarifica-
tion? -

_ Mhe point is that the Supreme
Couft 'on d ‘it. This is what
théy say. “Bhri ‘Chaltetjee also
ufiferstood ‘this. Thetéfore, he ig in

Cotiit jiilges ‘sl ‘e is entitled to .be
théefe in {Ner company. (Interrip-

the gieat company of the Supreme

{Amdt.) Ord, & gy0
LIC, (Amdt.) Bill

tions). It is not possible for every-
body to be in my company. In fact,
Mr. Chatterjee, if 1 have not straysd
into the politics, I might have also
been i someone’s company, {(In-
terruptions),

SHRI SOMNATH CHATTERJEE:
Just .a minute, That order of the
13th demry was passed on a con-
tempt petition by the employees agk-
ing for an order of the contempt
peuﬁnn Because the LIC wag ntt
paying. That was the bone of con-
tention of the contempt petition, The
LIC. has gought a review applica-
tion and askeq for the stay of the
operation of the judgment of the
Supreme Court. Both of them came
in the list, The Supreme Court has
made an order on the contempt
application. What also could it be
exceept the compliance of their
order. On paper an order was asked

for. The petition of the LIC. was
rejected.

SHRI R. VENKATARAMAN: He
wanted a clarification. But he is
delivering a speech.

SHRI SOMNATH CHATTERJEE:
I am saying that the ‘ordey ‘was
passed on the contempt petition,

SHRI R. VENKATARAMAN: I go
on to say this. They would not read
the latter half. I fact I asked
them to read the other portion but
they said No’. I will read it out.
As T said, {Be Supreme Court, in its
order, dated 26th February, stated
that 4t jg undoubtedly true that the
order was passed by this Court on
Novel‘:’lber 10, 1980". The L.I.C. had
the option either to have this: settle-
ment of 1974 superseded by a fresh
seﬁlredmznt m;h:bmn &n  industrial
award on the subject (/nterrup-
tions). They have said in the first
Ouier that it can be by another
agréement, another ipdustrial awerd
or by a relévant legislation. But the
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When you come to what the
Attorney-General stated, thjs is what
the Attorney-General says. And this
is what the Supreme Court says:

“Then the learned - Atiorney
General made this particular state-
ment in January 13, 1081 on behalf
of the life. Insurance Corporation,
what he had in mind was that the
bonus, as directed by the judgment
of November 1980, will be paid to
the employees before 15th April
1981.. subject to the qualifications
that the quantification of the
amount will be made in the manner
contemplated in the order and in
accordance with the decision on the
review petition which was to be

taken”

Theréfore, it was in  contemplation.
In pursuance of this order of Novem-
ber 10, 1980, it was either by another
settlement or pegotiation or adjudica-
tion"or a relevant legislation.

Now, Sir, Shri George coniests this
decision, this finding, of the Supreme
Court, We cannot accept that the
Attorney General has no right in
saying to-day as to what he really
intended to convey to us on January
13, “1981. Therefore, the Supreme
Court” said that. What the Attorney
General now says is that he intepded
to conform to the order of 10th
November, 1980 namely, in one of
these things, if he says that it is what
he meant—, we cannot deny it; we
cannot refuse it. Therefore, Sir,
wheré js that we have said. It is
possible jn a court there are mis-
munderstandings. 1 have the highest
regdrg for the Supreme Court, They
might have thought»-:n the surround-

ings they might have thought—that .
the ‘Attorney General had said that
he wilf pay. The Attorney General

wher he was briefed by his party and
hig instructions he might have s_aid

that he only meant to comply with .

the order before 15th. The com-
pliance will be in various ways_ as

in thie 'case it happens we may come,
forwartl with a legislation with parti- .

cular quantum and we may Dpay it
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before 15th and it will still be com-

pliance with the order of Supreme
Court. Therefore, fo say that we

have done something which is nullify-

ing the decision of the Supreme

Court or going contrary to the

Supreme Court is trying to create

some sort of an impression that there

is a conflict between the Supreme

Court anq the Executive which I

very .stoutly deny. On a reading of

this it can be argued in any court of

law, A.G's statement having been -
accepted by the Supreme Court there

is no question of the Government

having nullified the wundertaking--
before the Supreme Court. We are -
well within our right to bring the

legislation. This relates so far as -
legal position is concerned.

Then I will come to the question
of the emoluments, 1 have gaid in .
the Statement of Objects and Reasons
that the cost of administraion,
is going up. T will give some figures.
In 1959 the cost of administration
per policy was Rs. 12.45; in 1969-70
it went up to Rs..23.57 and in 1978-79
the cost of administration per policy
became Rs. 42.03. Now, you can .
easily see how the administrative
cost has gone up. 71 say it again it is
the administrative cost which has
gone up.

Then, my friend said that the
wages - have not kept pace with the -
rise of cost of living index, I will
also deal with it. "In 1960 the cost -
of living.. T

PROF. MADHU DANDAVATE:
When- you afe on thé’ administration
level, T woulq like to say that ag far’ -
ag renewa] expense ratio’is concerned’
it has.come.down. : .

SHRI R. VENKATARAMAN:’ ‘May |
be- in respect of renewal it has come .
down but in cost of procurement it
might have gone up.. You. will have
to, take the total admunstrnhve cost, «
ot servicing & policy.. .Let ug.come.-
to the question.ofthe salaries.. - m..
cost of consumer, price.index . from.-
1960-61 to .1978-79 has increased. -from
100 to 332 whereas the salary of the:-
cldss III employse from 1960-61 &%
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100 - has mcreased to 840 in 1878-79,
Could you gay that .it has not kept
pace with the rise in the  cost of
living. I will m#ke a comparative
statement of the wages. A person in
LIC. at the entry level will get
Rs. 1567. At fhe Nationalised Bank
at entry jevel, in prespect of the same
class, he will get Rs. 1204, The
Central Government IAS officer will
get Rs 1144,

SHRI SUNIL MAITRA: Again you
are doing the game thing. I am
challenging it. (Interruptions).

SHRI R VENKATARAMAN: Two-
" thirds they will get. (Interruptions).

This ‘s proof that truth hurts. In

I0C il is 1138. In BHEL it is 1095.

I have got the other ﬁgures I will

not go into them,

17.57 ks,
[Mr. DEpUTY SPEAKER in the Chair]

I will finish in the minutes. A
very -eminent trade wunion leader
wrote this in the Annual Number of

the Mainstream. He was saying that °

high-wage islands and
developing. And he said:

“The unskilleq worker in the
Khadj and Village Industries Com-

\ mission where the files get pushed
is getting over Rs. 300 per month
and ag trade unionists we are keen

on getling bonus for the employees

of the Khadi and Village Indus-

pockets are

tries Commission while the iKhadi

wo}-ker's claim for a better deal will
never figure in our thinking.’

SHRI. RAMAVATAR SHASTHRI:
Who js the trade union leader?

SHRI R. VENKATARAMAN: You

Mask: Who ig the trade union leader?

—Mr. George Femandes

» I request that the Motion may be
adopted by the House. .

MH,. DEPUTY-SPEAKER: Mr Indra-
iit Gupta. You may start; you may

~ contigue tomorrow. . You' start your
replyy.; You may take 2 minutes, You R

can gontinue: tomorrow, -

SHRI INDRAJIT G-UPTA Slr I
have :jistened carefully to the Finance

Minister’s' reply' which he has been

Promieing ug for such a long time; that
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he wag going to produce something
absolutely devastating. I must say
that his reply came as a bit of anti-
climax because all he has done is to
put his own interpretation on the
same judgements and orders which we
had been rcferring to the whole of
this afternoon.

And I would like to ask him how it
was that these eminent judges of the
Supreme Court, ail of them, got such
a wrong impression from what the
Attorney Geaeral had told them,—aré
all of them so unimaginative and stu-
pid that they could not  understand
what the Attorney General was say-
ing? And, Sir, in the Affidavit filed on
behalf of the LIC on 16th February
it is clearly stated that the only mat-
ter which is in dispute is the guestion
of fixing a date, not the gquestion of
payment. This is in the Affidavit of
the 16th February. If that is not the
intention I connot understand why was
he so much worried about the date.

MR. DEPUTY-SPEAKER: Indra-
jit Gupta, you may  please continue
tomorrow.

Now Papers to be laid, Shri Barot.

17.59 hrs,
PAPER LAID ON THE TABLE
NOTIFICATION UNDER CUSTOMS ACT

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Sir, on
behalf of Shri Maganbhai Barot, [ beg
to lay on the Table a copy of Notifica~ .
tion No. 22-Customs |G.S.R. 169E.]
(Hindi and English version published
in Gazette of India dated the 5th
March, 1981 together with an explana-
lory memorandum regarding exemp-
tion to dead burnt magnesite from ba-
sic customs duty in excess of 40 per
ceat ad valorem- under section 158
of the Customs Act 1962. [Placed in.
Ltbmry See No. LT-2040/81}

MR, DEUPTY-SPEAKER: We go to.

:1;; next item——-Discusmon under 'Rnle. -

SHRI -ATAL BIHAm vumxm‘ ’
(New Delhi): Before you ‘I:ke- up the
discussion under Rule 193 on Gujarat
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"I would like to draw your attention to
‘ the report which I have received that
‘there wag a lathl charge on peaceful
- students in Dhaula Kuan.

MR. DEPUTY-SPEAKER: You have
~not given in writing.

SHRI ATAL BIHARI VAJPAYEE:
How can I give in writing? You can
ask the Home Minister.

MR. DEPUTY-SPEAKER: Now we
"have to take up Discussion under Rule
183.

PROOF. MADHU DANDAVATE
(Rajapur): Lathi charge also, they do
'not give in writing!

SHRI ATAL BIHARI VAJPAYEE:
"You are going to discuss about Guj-
-arat. What about Delhi? We don't
have a State Assembly for the terri-
itory. It is a Union Territory.

MR, DEPUTY-SPEAKER: Discus-
'sion under Rule 193. Shri Rajda,

18.02 hrs.

‘DISCUSSION ON STATEMENT BY
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS Re LAW
AND ORDER SITUATION IN GUJ-
ARAT

SHRI RATANSINH RAJDA (Bom-

"bay South): Sir, it is with a very .

‘heavy heart that I rise to speak on a
matter of urgent public importance,
namely, the grave situation that has
arisen in Gujarat.

_Sir, the other day the entire Op-
position requested you and demanded
‘from you that the situation is so grave
that the entive House cunnot be a
silent speetator and should address it-
‘self to the very serious and dengerous
situation that has taken place in Guj-
arat. Unfortunately, Sir, at that
‘time forty preeious minutes of this
august House were lost because the
Government took forty minutes to
decide whether thiz problem sitould be
«discussed or not.
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Bir, as the highest legislature of the
country and as the respomsible elected
representatives of the country ‘we
cannot be silent spectators if a part
of India is burning, if there is arson,
looting, violence day in and day out
and if very precious young lives are
lost. Since the month of December the
situation in Gujarat has taken a very
serious turn. The question—started
on an innocent note concerning re-
servation of seats in  postgraduate
medical course in B J Medical Cal-
lege, Ahmedabad. There were two
seats in Ophthalmological course there
and when the students went there for
admission they were told that both
these seats are reserved and they can-
not be offered to them. Now, had the
situation at the very beginnig been
tackled tactfully this entire conflagu-
ration which is engulfing the entire
State and threatening to spill-over to
other States would not have arisen.
Unfortunately, nobody took the situa-
tion very seriously and now the com-
munal overtones have engulfed the
entire State of Gujarat. All the
patriotic elements in this country and
all the people who owe ailegiance to
the Constitution and demoeratic norms
are quite awaré of the historical back-
ground of this question of reservations,
There is a Constitutional provision
which is engrained in our Directive
Principles and it was the dream of the
Father of the Nation to wipe out ewvery
tear from every eye. It was he who
fought a grim battle to safeguard the
rights of scheduled castes and sche-
duled tribes. He even staked his
whole life and went on a fast at Poona
for 21 days on this very question.

Everyone of us knows how the
Father of the Nation was concerned
about granting protection and safe-
guarding the interests of the weaker
seclions of society, especially Harijans
and Adivasis. When this matter
started in Gujarat on a' very innocent
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handled. Had the State Government
shown some tactfulness, some imagina-
tion, some resourcefulness, this situa-
tion would not have arisen, What are
the demands of those students? In
the beginning, the students came out
with some formulas. Those formulas
were also not against the reservation.
A feeling of insecurity was created in
the minds of the students: “Though
we have got merits, we are denied cer-
tain rights; we do not get admission in
the medical college though we are
highly qualified.” If any leader from
Gujarat had taken paing to persuade
the students, who are our kiths and kin
and explained to them that this was
our article of faith and we cannot go
back on the protection and reservation
that has been granted to the scheduled
castes, scheduled tribes, advasig etc.
and that it is our national policy, the
situation would not have gone so far.
If soméone would have told them: “We
are prepared to sit with you and find
out some wayout and some solution, so
that the meritg are acknowledgeq and
at the same time our basic principle of
granting reservations for the schedu-
led castes and scheduled tribes in the
post-graduate college is also not sacri-
fied, let us sit down together on the
negotiating table and come to some

conclusion”, and initiated this right

in the beginning, I would very humbly
submit that the situation would not
have taken a very ugly turn, Unfor-
tunately, that was not done.

Thereafter, we demanded that a,
statement should be made by
the {Home Minister here. I have got
a copy of the statement made by the
Home Minister here, Day in and
day out statements are made by the
Government demanding cooperation
from the opposition parties in this
House as also in Gujarat. What are
the observations made in this state-
ment by Shri Venkatasubbaias? An
allegation was made in the Gujarat
the situation has arisen because some
political parties and disgruntled anti-
social elements are whipping up
the sentiments of
ded students in the matter of
abolition of reservations etc. This

the misgui-
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is not the way to create a congenial:
atmosphere. We say that this iz a
national crisis and a national pro-
blem, this is not the way to go on.
accusing all the opposition parties .
and go on pointing an accusing fin-
ger of the opposition benches and
then seek their cooperation, I would"
beseach the Government that at least
at this stage, they should rise upto-
the occasion, appeal to all sections
of society, and should take sincere-
cooperation from the members of
the opposition and all the opposition
parties,

In Gujarat things have gone be-
yond the control of the political par-
ties. People on both the sides are-
highly worked up and they are not
prepared to hear the political lea-
ders. Unfortunately, in Gujarat,
there ig no political leader of that
stature, who can ask or advise the
students on both the sides.

SHRI CHITTA BASU (Barasat):
Mr. Makwana is there.

AN HON. MEMBER: What about
Shri Morarji Desai? (Interrup-
tions)

SHRI RATANSINH RAJDA: Un-
fortunately, in Gujarat there is no -
leadership of that stature. whose
voice will be heard by all the sec-
tions of society. It is highly distres-
sing that Gujarat which had great
traditions of tolerance, the Gujarat
of Mahatma Gandhi, Gujarat where
tolerance always pervaded the socio-
economic fabric, this entire State it
now plunged in arson, loot and vio-
lence; and young, precious lives have
been lost. As far as the latest figu-
res go, more than 30 precious lives
have been lost.

How do we tackle the situation?
You will be surprised to know that
when this agitation started, instead
of persuading the students, instead
of inviting them for negotiations, an
advertisement was given by the
Government of Gujarat in the news-
papers calling upon oOther back-
ward classes to demand more reser-
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{Shri Ratan Singh Rajda]
vations. Such things always add
‘fuel to the fire, The principle of re-
servation is accepted. No sane ele-
ment will be against it, I would
say it repeatedly. As far as my
Janata Party is concerned, umpteen

‘times it has said that it will stand’

and fall by the principle of reserva-
“tion. We want that the interests of
minorities should be safeguarded.
(Interruption). Please hear the
voice of sanity., We have to rise
‘beyond partisan feelings, This mat-
ter is beyond party considerations, I
am not addressing you from  the
partisan viewpoint. I am making
the stand of the Janata Party very
clear, We have declared umpteen
times that the reservation principle
which is enshrined in the Constitu-
tion, has to be followed, and the
rights of SCs and STs have got to
be protected.

Having said this. 1 would like to
submit that with regard to these 2
seats in the Opthalmology Depart-
ment, the students were told that
they were reserved seats, and hence.
they could not be offered to  the,
other students. Therefore, the situ-
ation was handled tactlessly, From
that, bad blood was created. There
was no caste or communal over-tone,
The students approached the autho-
rities. and went to the Chief Minis-
ter; and thev demanded certain
clarifications. In good faith, they
said: “We want that there must be
a uniform policy as far as these re-
servations are concerned, in the post-
graduate medical course.”

Yo are all aware, and I
most of my hon. Members on this
side are also aware, that only in 8
States in India reservations for
postgraduate medical students exist,
It is not followed all over India. In
the rest of the States, there is no
such reservation, Let us get the
facts as they are, ang then analyse
the situation. These students were
demanding in the beginning: “We
would like to have a uniform policy.
‘Let it b® there on the part of the

think -

Government” Even in these 9
States, the provisions relating' to' re-
servation are not similar, or uni-
form, ‘There are contradidtions
even. Because of this. the students
demanded that there must be a uni-
form policy. Next, they stated: “We
are not against reservation but we
are against the manner in which the
policy of reservation is implemen-
ted” Everybodv knows that the
leaders of te ruling party, and
every one right from ths volunteer
up to the hon, Members of this
House, always parade as the Messi-
ahs of SCs and STs.

They always parade as Messiahs of the
Scheduled Castes and Scheduleg Tri-
bes. They think that all the other peo-
ple are against the Scheduled Castes
and they have no right to representor
to talk about Scheduled Castes and
Scheduled Tribes. The Prime Minis-
ter from the roof tops every now and
then would make statements which are
made ouf of political desigus and to
earn political advantage f{o: the party
and this is alsp one of the root causes,
going on repeating, going on repeat-
ing. (Interruptions)

MR. DEPUTY-SPEAKER: Order,
order, pleas2. Everybody wiil have an
opportunity to speak, (Interruptions)

SHRI RATANSINH RAJDA: I am
merely dispassgmately analysing the
situation as it i®. If it is not »-!atahle
to you, I cannot help, (Interruptions)
When we talk of one se-tion of the
society, one sections of the political
party, wone perticular partv,—they
claim ag Messiahs that they have
the monopoly to tauk about the Sche-
duled Castes and Schneduled Tribes,
they try to utilise that provaganda for
the benefit of the political prarty, them
the entire conmotations that are there
enshrined in our Constitution for safe-
guarding the interests o’ the Sche-
duled Castes and Scheduled Triles al-
ways are at stake and 1t is this atmcs-
phere which has been created Ly this
attitude of the ruling party which has
already viliated the atmosphere.

Now, I would like to demand, and I
would like to know from the hon. Home
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Minister that the students same out
with four demands and there was a
four-point formula which they pre-
- sented beforé the Goverument. While
making a statement there, allegwtions
were made, motives wersa imputed
against the leaders of the Opposition,
against the Opposition polilical parties
but they did not inform the House
what was the four-point formula which
was brought forth by the student lea-
ders. Nobody has told that. This
House is entitled to know what that
furmula was. What happened to that?

(Interruptions)

‘MR. DEPUTY-SPEAKER: Come to’

the formula. (Interruptions)

SHRI RATANSINH RAJDA: How
far have you proceeded? Negqtiatinns
were going on. We were not infor-
med. This House was never taken into
confidence as far as the four-point
formula wag concerned, (Interrup-
tions),

MR. DEPUTY-SPEAKEFER:
order, please.

SHRI RATANSINH RAJDA: Now
they wanted, as I stated, that uni-
form policy must be there. It is im-
plemented only in nine Statzs. That
was one. Secondly, they opposed ihe
method of implementation of reserva-
tion rather than the reservation as
such . In some states grace marks
were given and in some States grace
marks were not given. Then they tal-
ked about the political overiones to
which they were opposed.

Order,

(Interruptions)

This is what I have come to know.
It it is not true, I will stand correct-d.
As far as I am concecned, noihing was
told (Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI R, VENKA-
TASUBBAIAH): You stated that the
method in which they are implemen-
ted was opposed. What is that
method? You please tell us, Please
enlighten about that in this House.
(Interruptions),
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SIFRI G. M. BANATWALLA (Pon-
nami): He will find out and tell you.

SHRI RATANSINH RAJDA: When
1 said, “manner in which il is imple-
mented”, first of all when you make
polifieal ecapilal I have already ela-
borated on that word. The Prime
Minister and all the lcaders of the
ruling Party they are only creating bad
blood between the Scheduled Castes
and the non-Scheduled Castes peuple
That is how you are implementing.

(Interruptions)
MR. DEPUTY-SPEAKER: Order,
order.

SHRI RATANSINH RAJDA: The
spirit of the safeguards that nie made
in the Constitution in the purest form
for Scheduled Castes and Scheduled
Tribes, how you are utilising it to im-
plement it, the way you are making
political capital out of it, that is my
charge. And that is the 'wrong man-
ner of doing things and because of that
wrong manner bad blood is has been
created between Savainas and those
Harijans and no responsible leader or
the society should do it. (Interrup-
tions)

Would you kindly hear me (Interrup-
tions).

MR. DEPUTY-SPEAKER: If you
deal with the issue only without go-
ing into personalities, your speech will
be good,

SHRI RATANSINGH RAJDA: 1
have never named any persunzlities.

MR. DEPUTY-SPEAKER: 1 would
like every one of you only to deal with
the issue.

SHRI P. VENKATASUBBAIAH:
what is the solution he has in mind?

DR. SUBRAMANIAM SWAMY
(Bombay North-East): You are in the
Government and you have to produce
a solution. That is not our job. (Inter
ruptions)
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cugsion should find a solution. It
should not deteriorste the conditions
already there. I would like that every
hon, member speaks in such g5 manner
that the situation is not more deterio-
rated. I would like that emotions
should be avoided. Emotional speech
is not necessary. There are no two
gides in this issue. The House as a
whele should discusg it. Let us not
bring in personalities and politics into
this issue.

(Interruptions)

SHR] RATANSINH RAJDA: The
situation would not have deteriorated
if right from the beginning the Go-
vernment had clearly addressed them-
selves to the law and order situation
im Gujarat. They did not tackle it
with some imagination. Now because
of that when the doctors and lawyers
took out a procession, two thousand
doctors and lawyers were arrested,
when these leaders of sociely leaders
of public opinion were arrestad, when
there was mass arrest, immediately all
those people who had no sympathy to-
wards this agitation also were dragged
into the agitation. The police force
was there—SRP, CRP etc. and firing
took place. Innocent lives were lost.
Because of the death of innocent young
people, many people who had no sym.
pathy towards this agitation also start-
ed getting dragged into this agitation
and it has become a great conflagra-
tion now.

Now the situation is such that the
Government cannot tackle it on their
own. If the Government are very se-
rious, they shall have to see that all
those sections of people in Ahmeda-
bad—Harijans, scheduled castes and
scheduled tribes, medical students,
Members of the All India Medical
Councll, leaders of the Medical Coun-
cil—all these people are brought to
the negotiating table. Unlesg that is
done, the solution could not he found.
Along with this, Government in all
sincerity shall have to seek the coope-
ration of all the political parties. All
the political parties are here not to
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fan trouble, not to whip up violence
but to extend their cooperation very
sincerely. It is for the Government
not to accuse them but to sit with
them sincerely and find out a solution.

MR. DEPUTY SPEAKER: Both of
you should not do that.

SHRI RATANSINH RAJDA: It is
reciprocal. But in the Government
we hear two voices. When the situa-
tion in Assam was there, Giani Zail
Singh went to meet our elder states-
man, Shri Morarji Desai. Now, Mr.
Makwang in the same breath started
condemning Morarjibhai and issued
statements. That is not the way how
Ministers of the Government should
function. The very root cause of thisis
everybady knows it and in this House
we have discussed and I had pointed
out once that there is internecine
quarrel between Mr. Makwana and the
Chief Minister of Gujarat. (Interrup-
tions).

MR, DEPUTY-SPEAKER: That is

why I said—don’t bring in personali-
ties.

SHRI RATANSINH RAJDA: This is
one of the major factors because of
which the entire trouble has been
whipped up and fannzd. (Interrup-
tions). I will not be .coweqd down
by shouting. Mr, Makwana made
certain statements in Gujarat. (Inter-
ruptions).

MR. DEPUTY-SPEAKER: That Iis
his view, Let him say it. The Minis-
ter will reply,

SHRI RATANSINH RAJDA: Wby
do you bother? Your Minister is com-
petent enough to reply.

Mr, Makwana made certain state-
ments gbout Gujarat. Now, the first
duty of the Prime Minister would be
to sze that Shri Makwana and Shri
Madhavsinh Solanki are brought tfo-
gether on the negotiating lable. They
must sit together not for the sake of
Gujarat but for the sake of the entire
nation because this fire may spread te
the entire country.

384 I



" MR.DEPUTY-SPEAKER: . How, are.
That is their -

_ you interested. in this?

‘SHRI RATANSINH RAJDA: Guja-

rat is burning. The ruling party like’

" Nero js fiddling here when Gujarat is
bumha..rfl‘hn Prime Minister - and
Giani Zail Singh should not fiddle like
Nero in Delhi and they should not issue
" statements, That is why, in all earnest-
ness I have sald that, We have nothing
to do- with their inter-party business.
Since this pertains to the entire policy
of the Government which affects the
gituation in Gujarat, they must sit to-
gether and speak with one voice, If
that is done, the situation would im-
prove immediately. At least, let them
learn how to speak with one voice.
From this view point I have said that.
A way out shall have to be founi
where the sense of insecurity on both
sides shall have to be removed. It is a
crisis of confidence which shall have lo
be removed to solve the entire prob-
lem. A national com:nission should be
appointed by the Government to
review the entire situation as far as
the point of reservation is concerned.
It such a national commission is ap-
pointed, it would go into all the merits
‘of the case. (Interruptions)

SHRI G. M. BANATWALLA: May
I seek a clarification? He has asked
for a national commission. He should
betted eclarify whether he wants na-
tional commission to consider the advi-
sability of the policy of reservation or
whether he wants national ecommission
to consider the manner of its imple-
mentation,

SHEI RATANSINH RAJDA:..As far

ac the reservation point is concerned, -

1 made it explicitly clear. I  have
already stated that we are committed
to reservations both for scheduled
castes and Scheduled Tribes. There
is no doubt about it.

 Having said this, I would appeal to
all sectiong of the House .to stand unit-
ed, to speak with one voice, to come-to
the rescue of their brethern in Gujarat
. _see that the conflagration is put'en end
4071 LS—18 . !
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_ to, a consensus 'is ‘created smong the -
_ people of Gujarat and feeling of inse-
© curity which is prevailing there, ig re

moved.  If that is done, I think ' the
people of Gujarat and the entire coun-

try would bless us, -~
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commission of inquiry be-appointed to
" inquire into the -police excesses and
_atrocities committed by the police,
C.R.P., etc. against weaker sections of
the people.

"SHRI SOMNATH CHAITERJEE
{Jadavpur): Mr. Deputy-Speaker, Sir,
onbahauofmyparty.lrisetotake
part in this debate with all the seri-
ousness that the issue demands acd I
have no doubt that all right thinking
sections of this -House will consider
and discuss this issue taking it as one of
the major national issues facing the
country today. It is a very sensitive
issue and it has affected almost the
whole of the State of Gujarat. As the
hon. Minister, Mr. P. Venkatasubbaiah
said the other day, I bhelieve, except
one, all the districts of Gujarat are af-
fected.

On -a question which has resulted
now almost in a vertical Jivision of
the people of the State, and, not only
in that State, but it has !he polential
of a cancerous development and. unless
this is checked by saner elements of
the society and the Government taking
real and effective steps, it would be a
very serious issue for the country as a
whole. Therefore, when we find that
a _question whichhas affected the unity
of the democratic masses and has al-
most resulted in total dis-organmisation
of the social and economic life in the
State, we treat the matter with ulmost
seriousness. I wish to make it absolu.
tely clear and, I am sure, nobody even
in his dream will think otherwise that
my party is fully in support of the
maintenance of the reservation provi-
siong not only in the Constitutipn but
in the laws of the country.

Now, it we consider the situation that
was prevailing when the founding fat-
hers were considering that Constitu-
tion that was to be framed, the orgunic
law of the countiry, they necessarily

v

.our country,
amongst -

W Gujrat Dis) -39,

.into the  wvitals of
keeping  divisions.
cam

was seating .
the people - on
considerations. ‘Unfortunately,
large gections of the people, - dn-
cribed as Scheduled Castes and Sche-
duled Trtbes, were being kept much.
below the poverty line as a result of
the policies adopled by the imperialists
in this country which had sustained a
feudal sef-up. It was realised that cer-:
tain minimum protection had to- be
given to our unfortunate brother: and
sisters of this country who were being™
denied not only the economic benefits.,
but even the normal human civilised
behaviour. Therefore, it was quite meet *
and proper that article 16 (4) of the
Constitution provided that al least in
the matter of Government jobs, the
Government and the Parliament was
entitled to enact laws for the purpose
of making reservation for them bhe-
cause, without an economic upliftment,
and the Government being {he bhiggest
provider of jobs and was contgpmpla-
ted to be the biggést provider of jobs
in this country, there must be some-
reservation for these economically wea-
ker sections of people, Hariians, Sche-
duled Castes and Scheduled Tiribes and
S0 on and so forth.

Il-v-

There ig one provision of the Consti-
tution wrich is relied on, 1f I may say
without being misunderstood, by de-
tractors of thiz principle, namely, ar-
ticle 335 of the <Constitution. It says
that the efficiency of the administra~
tion must be borne in mind in the case
of application of this reservation the-
ory. On the plea that the effiziency of
the administratiori has to be maintain.

ed, certain demands have been madegy

it I may say, again without being mig~
understood, in some interested quarters
saying, you cannot have efficiency in“,
the admisnistration if you maintain re-
servation the category of promotions.
That is one of the petty objections to
this. But, I lhall come tp it a Jittler -

later

I was referring to th.e ﬂlumlnatin‘
judgment of the Supreme Conrt whick
probably many of the Hon. Merubers
have not had the fime or the inclina~
ﬁontogu’thmuh.!wlﬂnn!rdzw
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ﬂn auention of tht Hen. Muubera to
it- :

But,. we must realise one. point here
and now. Do not think that I am say-
ing this only for the gake of criticism,
I am putting forth the facis. Taday’s
gituation is that even 30 years to reser-
vation has not been able to make any
serious dent in the problem. We have
had reservations. We have had this at-
tempt to give them some jous here and
there. But, are we sincere? Can we
say that we have solved- the problem?
Can any Hon. Member on the other
side—I do not wish to take it as a
partisan dispute—sincerely say that
he has solved the problem of Harijans
or the gcheduled tribes or the backward
sections of the people? Un#ortunately,
the problem is increasing. That is the
reality of the situation,

Therefore, what is the solution? It
was thought by our founding-fathers
that this reservation may not have to
be perennial. You remember, when the
question of representation in the House
of People in the State Legislatures was
considered, it was initially for 10
Years that the reservation was given.
Now, it has increased to 30 years.
Then, it is increased to 40 years, We
are increasing the period ol reserva-
tion every ten years. Why? Because
the situation has aggravated instead of
getting resolved.

There is a solution. We have to
bring about some fundamental chan-
ges in our socio-economic set-up in this
country. Otherwise, there cannot be
any emancipatfon to these people. They
are very much our flesh and Llood.
You cannat; solely by rescrvation, kring
about their emancipation for all times
lo come. If you do not bring about
tundamental changes in the socio-eco-
nomic set-up in this country, you can-
not solve this problem. We know that
you cannot do even that. The difficul-
lies are there. For 30 years, a certain
socio-economie. . gystem in this country
hag been developed, nurtured and sus.
tained. It has deepened among the peo-

ple, It has ‘widened the disparities -

menzﬁ:e,mple. Thatiﬂthepod-
Hon todwmy. '
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be no ‘illusions "@hough yoii are fully
in support of these reservations. We
shall continue to support any deci-
gion taken by anybody to maintair <he
_speclal privileges, certain privileges I
would call, certain minimum orivile-
ges, which the citizens of this coun-
try, a section of the citizens of this
country, deserve. At the same time,
I wish to point out that if there is to
be g real ridical change in the situa-
tion, we bhave to bring about a change
in the present social-esonomic system
that is existing all these years. Until
that is brought about, I know that this
reservation has to continue.

The solution lies in providing a few
jobs., Questiong are being raised, The
Hon. Member Shri Sukhadia relerred
to it. There is the problem of what is
called “carry forward”, for ons year,

~ if this required percentage of schedu-

led castes and scheduled fribes candi-
dates are not available. Then, the
‘carry-forward’ principle has been fol-
lowed. For one year, if adequate num-
ber of candidates is not available, it
is carried forward to next year. It has
happened somtimes. Sometimes it was
45 per cent, sometimes it was 50 per
cent and also 55 per cent, In one year,
there is recruitment kept reserved for
scheduled castes and scheduled tribes
ete. because suitable candidates were
not available.

Then the question is whether the
reservation quota should be maintained
only at the recruitment stage or at the
promotion stage. This js a very vital
question. We feel that in the case of
promotion also, because there has been
total denial of opportunity to these
people of our country, it is necessary to
keep the reservation at the promotion-
al stage also. If there are difficulties

. in the way of dojng it let us sit acrose
" the table and %ry to sort out. But that

principle. has to be followed as also
the principle of carry-forward, that it =~
will deprive the other sections of- the
people from getting jobs hecause this:
carry forward principle. Is. there, theve-
has to be accumulation ol tha arrear:
as it were—accumulation of mm
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nﬁon. that theory which is Wﬂln-_.

‘ded; therefore other sections of the
"people are going to suffer, Bir, I wish
to tell' all, not only to my -estcemed
colleagues here, but also to the people
outside, that let us ‘not
‘mirage. It is 4 mirage to think that if
the reservation is not there all the un-
employed people in this country will
get job. They will never get jobs in
adequate :_mznber because - tiere sre
more and more people runmng after
lesgser and lesser jobs, Therefore, even
if thege reservations are there, the un-
employed people in this couniry will
not get adequate jobs. Therefore, our
duty is those who have been denied,
those who have. been exploited, oppres-
sed for centuries together, they should
be provided with these minimum
rights,

Sir, in a recent decision of the Sup-
-veme Court of India, a very very emi-
nent Judge and I am very sorry thathe
has retired recently»—in answer to a
question that go far as higher posts are
concerned—that was a case of a Rail-
way reservation. I hope the hon. Minis~
ter knows of this judgment,

Sir, Justice Krishna Iyer said:

“the higher echelons are the real
controllerates, not the menial levals,

hierarchically structured as our so- -

ciety is. Obviously, Article 13(4) was
not designed to get more harijans
into government as scavengers and
.sweepers, but as Officers and bosses,
so that adminisfrative power may
become the common property of the
high and low, homogenised and in-
tegrated into one community.”

Sir, this is our submission. There-
fore, saying well you have got the lar-
gest number of Safaiwalas in the fail-
ways in the Class IV among the Sche-
duled Castes, that is not the eolution
of the problem. Therefore, Sir, our
submission i; that these Members
have to be maintained and see that it .
is properly implemented. - .

suffer from . .
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Sir, it is being said f.hat them havu

¢ been disproportionate induction into

the services, Sir, Justice Krishna Iyer
in his Judgment for getting the figu-
res collected at one place nas referred -

- to the figures which the Covernment

supplied in connection with that cage.
It says,

“The table furnished by the Cen-
tral Government as in 1978 Bhews
that the Scheduled Castes have n
Class I around 7 per cent represen-
tation, in Class II 9.5 per cent, in
Class III 11.1 per cent and even in
Class IV (excluding Safaiwalas) only
18'per cent from Hardjans and other
communities consider suchijobs as
Infrading. So, there is83 per cent
representation of the Scheduled
castes among Safaiwalas. Thig is
not because of representation
because no one else is forthcoming
for such untouchable jobs,”

And it is to be stated that the learn-
ed Judge has further quoted ﬁgures.
and commented:

“The facts in the statement we
have digested from the Reports of
the Commissioner for $Scheduled
Castes and Scheduled 'Tribes, con-
clusively show the long distance to
travel before the Scheduled Caste
and Scheduled Tribe members in
the Civil Services can h"e seid to
have had a fair or at least a propor-
tional deal. Class II'and Class III
for the whole of the central services
have a range of 3.84 per cent to 7.37
per cent and 9.27 per cent to 12.55

per cent for Scheduled Castes and
0.37 per cent to 1.03 per cent und 1.47
per cent to 3.11 per cent for § dul-
ed Tribes, .

"

“, .while their eligibility is of the

order of 15 per cent and 7-1|2 per:

" cent respectively, What a grievous

beeway after 33 long years may be

the acid comment. of the vittim sec~

to; (le., the harlians .and - the ﬂrl-
ans) L



397 Law and Order PHALGUNA 14, 1902 (SAKA)

This is the agony and anguisih ex-
pressed by our highest court in this
country: when this question came up
before the Court for a decision whether
the 50 per cent reservation was to be
upheld under our Constitutional frame-
work or not, it was upheld, and this
is the grave agony and anguish expres-
sed by our judges.

So far as Gujarat is concerned. I
have beea trying to find out; ¥ shail
stand corrected if my figures are wrong.
Against the 25 per cent reservation in
the post-graducate medical courses, the
actual utilisation during the last six
vears has been about five per cent only
or even slightly ies3 " than that. I got
the figures from some pubviicatiorn.
That is why I have said that I shall
stand corrected if my figures are
wrong. Out of 737 posts of Profes-
sors, Assistant Professors, tr1ichers,
etc., only 22 posts were filled ty Sche-
duled Castes and Scheduled Tribes
whereas their quota is 25 per cent.
This is the abominable situation pre-
vailing there. And what is the good of
saying that there are over-representu-
tions in the case of Scheduled Csstss
and Scheduled Trites in the post-gra-
duate medical classes? Therefore, this
agitation started. Now, what is hap-
pening?. What was initially thought to
be some agitation by he medical stu-
dents of a particular College with re-
gard to the post-graduate course has
now engulfed the entire State. Al-
though the Chief Minister of Jujarat
tried to meet the leaders of the agita-
tion and the medical studenis and also
some political leaders, this was what
had happened—I am quoting from to-
day’s Statesman:

“While the meeting was ¢tilt in
progress, the Gujarat Anti-Rescrva-
tion Comimttee, demanding gzboiition
of reservation from every sphere of
activity, declared in a Press release
that it would continue its struggle
even if the medicos reached an agrec<-
ment with t Government and sus-
pended their agitation.”

Thig i3 the seriousness of the situa-
tion. Now, what has been witnessed”
Our leader, Shri Samar Mukherjee,

situation in 398
Gujarat (Dis.)

went to Ahmedabad. He is uafortura-
tely away now on a very imgortant
engagement previously fixed up; that
is why he is not here. I have learnt
from him that there have bcen wide-
spread attacks and tortures op the
Harijans; even in areas wheare this
question was not involved, there have
been deliberate aftacks; it seems io be
an organized attack on the *arijans
and the other weaker sections of the
people. There have been police atroci-
ties on the Harijans. Nowadays we ave
seeing this in this country. You are
aware, Sir, of what happened in
Moradabad, about the role of the poli-
ce. They also get divided. ‘¥hat hap-
pened in Tripura? We found thut there
also. The police, the law-naintaining
forces, get divided on parochial issues,
on partisan issues, on a comiaiinal
basis. And where there is preponder-
ance of one section of the peopiz in
the police force, the other section bhe-
comes the victim; and that bas also
happened in Gujarat. There cre seri-
ous complaints and charges :gainst
the police because they have chosen to
victimise the oppressed people mora. .

MR. DEPUTY-SPEAKER: Normally,

"a Short Duration discussion takes

place for one hour. I would lize ts as-
certain the sense of the House. 1 want
to fix the time.

SOME HON. MEMBERS: Upto 9 O’
Clecik.

MR.DEPUTY-SPEAKER: RBeyoni 9 ()
Clock, we are not sitting. If every
Member takes not more than ten minu-
tes. then*we can complete it.

19 hrs.

SHRI SOMNATH CHATTERJEE:
Here the Government has a big role to
play. Government is in control of tne
police. The Opposition parties ate not
in control of the police. I am n2t try-
ing to score here a political peint.
But Government cannot deny or dis-
claim its responsibility to see that tiere
is proper maintenance of law and
order there.
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" [Sbri. Bom. Nuth Chatterjee]

I ¥now, Sir, here we cannot ordinarily
. discuss the question of law 'and order
situation in a State. But the hon.
' Speaker has heen kind enough to
allow thig discussion anq we are dis-
cussing nmot on the question of the
general-law and order sifuation which
is a routine matter in every State, but
ocut of & specific question arising out
ot the'agitation which is going on there,
. It the Police takes up sides, that is a
very serious matter. Therefcre, in
view of the fact the we have had such
experiences in the past in other patrs
of the country where the Police are
dividing on caste lineg and communal
lines, here also that situation hds ari-
sen, and in such  situaion where it
started as agitation by the medical
students, it has now degenerated into
a general agitation of anti-reservation
demad we as, the government must
take firm  steps... (IEnterruptioms)
This is Parliament of Jndia, Sir...
(Inferruptions)

MR. DEPUTY-SPEAKER: All these
things will not go on record. We are
bearing g very serious speech, ...
Please go on.

SHRI SOMNATH CHATTERJEE:
When an hon. Member of the ruling
Party is behaving in this manner, we
start entertaining doubts about their
bona fides. Sir, if the Treasury Bencheg
cannot control their Members and if
they react in this matter on a matter
like this, it ghows what importance
they attach to this matter....

* SHRI P VENKATASUBBAIAH:
Sir, we want this debate to be carried
on in all seriousnéss and with all the
dignity and decorum.

SHRI SOMNATH CHATTERJEE:
Sir, I was going to flnish. ... I also
request the hon. Ministers—all of them
are present here—io impressg upon- the
governmient there that mere indiserimi-
nate user of the detention laws will not
help unless the people the get feeling

~
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Abat the law entorcement mchinery o
will hoid the balance in even hands and
that there will :be no victimisation and
no atrocity because the weaker sections
of the people are facing the music or
more and more théy are being hara-
ssed. I am not'saying that no atrocity
or no difficulties have been created for
those who are not Scheduleg Castes
or Scheduled Tribes. If there are any
genuine grievances, that must be look-
ed into. But it js essential to see that
the partisan attitude is not taken by
the Police or by the government or by
the administartive machinery.

Those who have suffered in ithis
case—in this case, the Harijans—should
be given proper protection together
with the necessary amount of com-
pensation for the losses they have
sustained, And it is essentia] that
such an gnnouncement should be
made by the Central Govern-
ment. 1 request instead of nibbling
here and there as other States, yhu alsg
search your own heart. Kindly do that.
It it had happened in any vther State—
in a State run by any other political
party, what would have happened?
therefore it is a matter of chame that
in g State which has given to the
country Mahatma ‘Gandhi this is hap-
pening, You should also feel ashamed
thwat this ig happening in a State which
Yyou are ruling. Do they feel that sense
of shame? Sir we are deeply con-
cerned, We are not here to score de-
bating points,

Therefore, I demand, Sir, that an
announcement should be mads for the
payment of compensation. There is a
feeling also that unforfunately the
Press, the Fourth Estate, have been
lately, what I may, say indulging in
sesation-mongaring, There is a feeling
That was the complaint my leader has
received—that there has been sen-
sationalism in the Press—in certain
sectiong of the Press—I am not saying
the nationa] press but in certain’ sec-
tion of the press that has been done.
Therefore, in appeal should go from
the House—not from me alone or *rom

*Not reeorded.

my party—to everybody in this countr -
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an atmpsphete where we bring in nor-
malcy, where we bring in the people
acrosy the discussion table and not
settle the issue like this on the street
on the basis of the violence arson or
looting. That is our appeal, I hope Shri
‘Makwana may not miscunderstand me.
He is of course a little sensitive on this
issue. Mr. Rajya has pointed out that
the Mimster of State for Home, Shri
‘Makwana is acting as an slter ezo
‘there,

Yoy follow what is meant by this.
It is this which is creating also a pro-
blem there.

MR. DEPUTY-SPEAKER: Is it a
legal term?

SHRI SOMNATH CHATTERJEE:
Legal term applied legally.

I did not mention any name since
you have the honour of rilting over
there. There is a feeling because
every newspaper says this. Since the
agitation started, what happened was
this. There was a public statement
made by respected Members of Legi-
slatures who are belonging tn the same
party calling the Chief Minister as

" unfit and incompetent. Now this had
the effect.

MR. DEPUTY-SPEAKER: Mr. Chat-
terjee, you just nqw said there 1is
some senationalism in the local press.
This may also be due tp thatl.

SHRI SOMNATH CHATTERJEE:
Let him say that. But, he,cannot afford
to repudiate the facts. We fecl there is
difficulty in their party and that also

™% creating a problem. I have got one
memorandum. or note which shows that
since the 30th December, some de-
mands were presented to the Chief
Minister. It appeared that within 9th
January almost all the 'demands were
conceded. Now the difficulty is that
E«he carry-forward gystem was abolish-
ed on the 9th of January. Inter-change-
ability or unutilised riserved seat was
aboished ¢ rit was demanded to be
abolished. That was accepted on the

9th of January. Additional seats had to_

becxeatod.umthmhad ‘be

" Gujarat (Dis.)

mhd. But you 4id- not Wult the
other sections of the people. All soon as
these medical students made four de-
mands, the Government forthwith ac-
cepted them. That has created serious-
doubts in the minds of the people. As
soon as the students came with their
demands, the Government conceded
within fifteen days. You aid not consulf

the scheduled castes and tribes people

to give up the reservation or give the

carryforward.

Ig this a solution? We are not saying
this. I know that when the passions are
rising high, the saner elements can-
not operate there, It seems that there
are some sections of the pyeople who
want to take advantage by fanning this
agitation; there are some political par-
ties or some groups or may be some
who want to thrive- by -dividing the
people. May be, there are some peopie
even in the ruling party who want to
get some temporary advaniage out of
displacing somebody and getting into
their places. May be these things are
operating. That is why the people are
aprehensive. It is very serious. In a
situation like this, unless you tackle it
firmly, you cannot solve this proklem.
An ex-Member of Parliament has issu-
ed a memorandum wherein 1his is
what he says. I am quoting:

“The medical students met the
Chief Minister of Gujarat and gave
a statement for abolition of the re-
served seats in the vost-graduate
courses. He is reported to have said
that ‘your demands are just and pro-
per; our heart is also pinching. But,
what can we do? The reservation
quota was fixed as per the reser-
vation rules that were framed . by
the Janata Government. You gyuffer
due to the Janata Government's
on hearing this the Ex. Chief Mini-
ster, Shri Babubhai Pate] issued a
statement i{o the effect that the re-
servation policy was adopted during
Government rule in 1978.

When the Medical studentg met the
Chief Minister he patted them qp the
back. Furthr it says:

“Harijan representativegmmsnt
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" Shri Manoharsinh Jadeja and oppos-

_ ed the steps taken by him to cancel
_carry forward seats. He retorted “I
am Jadeja Rajput—Darbar Prince.

" My, words would not be changed’
Thereafter Harijan - leaders ana
medical students went {o the Chief
Minister Shri Madhav Sinh Solanki
to requeést him to withdraw the
Government orders cancelling c:rry
forward seats! He said “there is
neither serious movement nor agi-
tation from your side. What can I
do? I am forced to hear and obey
the agitation from the other side.
Without agitation no one could get
better prospect.”

Thig is the position. I was not pre-
sent at the interview but I am reading
from the memorandum which I took
{rom a responsible ex-Member of Par-
lament. Sir, I would like to apyeal
‘o the studentg and all those -who are
taking part in the agitation in Gujarat.
I take it on this issue there is no diffe-
" rence of opinion.

On behalf of all political parties [
request the persons over there—who-
ever they may be—tio suspend and
withdraw the agitafion immediately
and start dialogue. I believe the
Chie¢ Minisler had invited all the poli-
tical parties. Some political parties
dig attend and some did not.

SHRI . P. VENKATASUBBAIAH:
By quoting from this memorandum
you are not helping o resolve the
situation. I thought you were going
to make a restrained speech but the
words which have been used will not
help 1o case the situation. .

SHRI SOMNATH CHATTERJEE:
Thig is bélng circulated very widely
ang under the ; signature of an'ex-

Member of Parliamend THerefore,”

* don't think it is not known to others.
It s an occasion for you to repudiate

~ this if it is not correct.

. you that opportunity.

I am giving .

in Gujﬁf&t (9‘18-3 4;-14

Bir I mquest mmbody to sit a"rou
the table. There - may be need for
adjustments to be made hers and there.
We have to arrive at the ' consensus
while keeping the reservation policy
intact whetheyr there has to be carrys
forward or not, whether there has to
be accummulation or creation of new
seats of not. This has to be solved.
Let this appeal go out from this Par-
liament and I request the Government -
to give this matter the utmost serlous-
ness’ that jt deserves.

I will conclude; with your permis-
sion, by reading a few lines from
Justice Iyer’s judgement. This will
be helpful t{o all of us.

“The economically backward and
the socio-economically backward
truly belong to the ‘have-not camp
and must jointly act to bring about
a transformation of the economic
order by putting sufficieat pressure
and make Article 38 a living reality.
Estrangement betweéen the two cate-
gories weakens the military of 2
joint operation to inject rocial justice
in the current economic order. The
truth is that the employment market

. is distressingly a musical chair busi-
ness and when gtarvation faces men,
their sympathy for their far weaker
brethren vanishes. The true solu-
tion for the country’s probldms, as
reflected in these writ petitions, is in
developmental expension involving
the millions, rather than derial to
the weakest sector of Indjan life the
morsel to which it is justly entitled.
Even Administration will do well to
remember that Indian despair, after
infinjite patience, may augyr danger-
unless the sorry scheme of things
entire is remoulded nearer tc Article
38

Sir, I join the esteemed judge and I.

- say that until that is done; let us try

to resolve the problem as best as we'
can and ams fast as we can. Thank

'Wl.l.
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THE MINISTER OF STATE IN THE
‘MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
This is #00 much for any hon. Member
to say. I take serious objection to
what he has said in the later part of
hjs speech.

SHRI P. VENKATASUBBAIAH: 1
take strong objection to  this. It is
an insinuation against the Prime
Minister. These words should be ex-
punged. (Interruptions),

MR. DEPUTY-SPEAKER: I will go
-through the proceedings and decide,

SHRI P. VENKATASUBBAIAH:
“This debate was to be held on a high
pedestal. He iz accusing the ruling
‘party and the Prime Minister only.
Fe is not helping to resolve the situa-
tion. ... (Interruptions).

SHRI BUTA SINGH: There is a
1imit to everything and there is a limit
to also....(Interruptions).He must he
very serious of what he says....(In-
‘terruptionsy, ’ '

MR. DEPUTY -SPEAKER: Rule 353
clearly states that no allegation of a
defamatory or incriminatory nature
‘shall he made by a member. I will go

tory, has been made, I shall take ¢are

of it : o
SHRI SOMNATH CHATTERJEE:

On gpolnt of order. (Interruptions)
MR. DEDUTY-SPEAKER: Mr. -

Paswan, please....He is on a point of
order, .

SHR; SOMNATH CHATTERJEE:
(Interruptions) is unparliamentary.
‘Non-sensical’ ig parliamentary. So,
Mr. Buta Singh ghould correct himself.

SHRI BUTA SINGH: There ig g limit
to everything. The later part of fhe
hon. Member’s remarks js quite non~
sensical. So, it should be expunged.

(Interruptions) .

. SHRI P, VENKATASUBBAIAH: It
is not *** it ig amounting to ***

MR. DEPUTY-SPEAKER: Please git
down.

mwmt’fz"‘;
st wft ver Wt ot
ot owr Pawre v ot

MR. DEPUTY-SPEAKER: Nothing
will go on record. C o .

) o (Iﬁterru{tinm)
MR, DEPUTY-SPEAKER; Nothing
will go on record. ' L

tbrough the proceedings and if any

h'“Not-recomled. . T
“**Expunged as ordered by he Chair.
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SHRI P. VENKATASUBBAIAH:
I want to make it clear on behalf of
the Government that whatever the
hon. Member has expressed is only a
private opinion, This opinion is not of
the Government.

MR. DEPUTY-SPEAKER: He has
already said that it is his personal
view.

(Interruptions)

MR. DEPUTY-SPEAKER: Mr, Ven-
katasubbaiah said that it is his perso-
nal view,

SHR]I C. T. DHANDAPANI (Polla-
chi): Mr, Deputy-Speaker, Sir, with
pain and agony I would like to take
part in this discussion, On behalf of
my Party, the DMK, I would like to
spell out the policy of my Party with
regard to the reservations and the up-
liftment of Scheduled Castes, Schedul-
ed Tribes and backward -classes,

Sir, I must thank the mover for
bringing this resolution, but at the
same time he helped to understand
the policy of the Janata Party.

DR. SUBRAMANIAM SWAMY:
You understand from me?

SHRI C. T. DHANDAPANI: From
the mover.

MR. DEPUTY.SPEAKER: You are
not the mover.
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SHRI C, T. DHANDAPANI: I
understand the Janata Party's oscil-
lating position in the matter of reser-
vations. It seems the Party has no
policy at all and at the same time dif-
ferent memberg have got different
opinions in the matter of reservations.
I am very sorry to say all these
things. At the same time I would
like to say about the Gujarat agita-
tion. The Gujarat  agitation is
not the agitation which erupted
all of a sudden. A calculated
conspiracy is going on against the
Harijans and the adivasis in this
country. Some vested interests are
against the Harijans. They are be-
hind this movement, Even on the
previous occasions some political
parties made up their mind amd came
out with statements against the in-
terests of Harijang particularly in re-
gard to reservations. When the
Janata Party was ruling—our friends
should accept the realities—the U.P.
Government withdrew the reserva-
tions protesting that a Lok Dal leader
of the Lok Dal group in Madhya
Pradesh, resigned from hig post. This
has been reported in the press

20 hrs,

Again the BJP Convener of Simla
district, Mr, Radha Raman Shastri,
MLA, openly came out with a srate-
ment saying, “He urges the Govern-
ment....

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): Which Government?

SHRI C. T. DHANDAPANI: “.,
not to make reservations in Govern-
ment service on caste basis.”

SHRI ATAL BIHARI VAJPAYEE:
There is no Convener. We have com-
mittees duly elected by the people,
The press report is not correct.

SHRI C. T. DHANDAPANI: This
is from Tribune dated gth August, 1980.
Further, the RSS leader, the Gene-
ral Secretary of that party, Mr,
Rajendra Singh, has pleaded “for a
review of the policy of reservation of
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jobs for SC/ST and backward
classes” Thig has been reported in
Hindustan Times dated 16th February
1981.

So, these political parties, vested

interests, are calculatively campaign-
ing a movement agaifist Harijans and
Adivasis.

I want to say another important
thing with pain and agony. There a
movie in Andhra DPradesh. [ hap
pened to come across g movie
called “Nagnasatyam, “the nak-
ed truth”. The object of the film was
t{o oppose the policy of reservation.
This wag screened. At the same time,
I am so painful and sorry to say that
this movie was awarded the Presi-
dent's Award. The Government should
look into this matter and see that tre
fillm is withdrawn.

As far as this issue is concerned, I
must congratulate the Government
for having taken interest to settle
this issue. Many people here, even
some of my friends here, said many
things about reservations promotions
on merit, etc. “Merit” and “efficien-
cy” are only objectives in life. They
are not somebodys property, Many
times, I have requested the Govern-
ment to come forward with an amend-
ment of the Constitution in regard to
article 335, Article 335 reads:

“The claims of members of the
Scheduled Castes and the Schedulea
Tribes shall be taken into conside-

ration, consistently with the main--

tenance of efficiency of admiistra-
tion, in the making of appoint-
ments to services and posts in con.-
nection with the affairs of the
Union or of a State.”

S0, by just using the words “consis-
tently with the maintenance of effi-
ciency of administration”, many SC &
‘ST meritorious people have heen de-
nied of jobs ang other rights. I would
like the Government to make amend.
ment to this, Our friends and the
mover have already made a mention
of this. They have already made it
clear that it has happened just be-
cause two students went to Gujarat
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and they asked for two zeats. Be-
sides, I would like to say that the
Principal of B, J. Medical College
ought not have said like that. The
simple reason ig this. The total num-
ber of seats allowed for the medica?
college for postgraduateg is only 22,
Out of 22 seats, only one application
was received from a scheduled caste
candidate for one seat. The Principal
should not have refused admission to
this candidate because it is a question
of only one seat. But, it happencd
because of some other , extraneous
considerations. The principal cooked
up some plea or the other to refuse
admission, I know that some rneople
have gone there. But, even then, the
principal refused. Then, thig agita-
tion started.

Our friends and Shri Somnath
Chatterjee have talked about the
demand ‘carry forward. That has
been abolished by the  Gujarat
Government, Gujarat Government
ought not have done that. That is
why, the medical students, so—<called
doctors have taken law and order in
their own hands. Now, the State
Government is trying to pacify the
agitators. The State Government has
conceded some of their demands,
But, some other demands of the stu-
dents are refused. Some demands
are conceded and some demands
are refused, one and at the same
time. Thig sorry state of affairs pre-
vail and the agitations are continuing
The adjustment of unutilised seats in
the Departmentg and in the colleges
is made by the Government, It has
also been demanded that they should
not go to Harijans. That was accep-
ted by the Government. The agitators
were not satisfieq with this decision.

The non-Harijan students demand-
ed that meritorious students should
not be thrown out, 1 want to ask
you thig question: Suppose, there zre
100 seats. Some 1,000 meritorious
students apply. What would be the
position? You can gelect only 100
people. How can you accommodate
1,000 candidates? Where ig the pro-
vision for these 1,000 candidates?
Therefore, 1 fail to understand how
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the promise is given to the doctors in
QGujarat that meritorious students
will be given admission. How can  the
Government do it? Thig assurance has
also glven rise to agitaiton,

In the same way, the choice of sub-
" jects. What is the nonsense, I like to
ask, of the choice of subjects?

AN HON. MEMBER: It is unpar-
Jiamentany.

N

SHRI C. T. DANDAPANI: It is
parliamentary. Even if it is unpar-
liamentary, I stand by it. It is non-
sense, What ig thig choice of sub-
jects? Only non-scheduled people are
entitled to the choice of subjects, It
is not open to Harijans. The neét re-
sult is that Harijans are completely
thrown out of the colleges. The non-
Harijas, the socalled higher caste
people, have been inducted. This is
the position. As you said, only one
student applied to one -~eat out of
the 22 seats, Even that one student
was not allowed, What is the motive
of the agitation? They want to elimi-
nate the entire Harijan community
from the State. There are many peo-
ple behind this agitation.

Somebody mentioned Mr, Mak-
wana, I do not think so. Even if it
is there, they belong to one party and
they can_settle the matter, They are
not responsible.

Some forceg are there. They are
responsible for these agitations. I al-
ready stated that there are somé for-
ces which are indulging in these agi-
tationg against Harijans, I have to
say that this is not an ordinary mat-
ter.

Before I conclude, 1 say, Sir, this
is not an ordinary matter. It is not
a thing that eveny citizen of the coun-
try should feel about. Even in USA
there ig a reservation. My friend has
sajd there should be limit, there
should be economic forward develop-
ment, some jugglery efforts are
there, That is not correct. As iong
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as this caste system exists this sys—
tem should continue. This is my de-

mand;” Sir. But at the same same

time in the minds of Harijans even
from my State, all over the State,

there is a confidence nowadays. In
those days Harijans had apprehension,

Therefore, Harijans, voted for this
Government. There had been  ap-
prehension in the minds of the Hari-

jans. No there is confidence. There
is a leader who listens to us. Even

today I am telling. If the Harijans
do not get justice from the present

leadership, no power, no leader can

render justice to the Harijan commu-

mity, Therefore, by saying this as

far as this problem is concerned, I

would like that all the six demands

submitted by the agitators be conced-

ed/accepted by the Governmens:. At this.
juncture, those doctors, so-called agi-

tators, should withdraw their agita-

tion and cooperate with the State

Government and see that there should

not be any misunderstanding or quar-

tel or struggle, killing or anything.

There should not be any. I would

request the Government to look into

the matter immediately.

SHRI JAIDEEP SINGH (Godhra):
Mr. Deputy-Speaker, Sir, I have been
listening attentively to the debate we
are having about Gujarat State and
the situation prevailing there, It is
a grave gitaution and I think it is a
good thing that we are deliberating
this matter here today because it is
now time that in thig country we de-
cide once and for all how we want to
come about this partitular question.

However, Sir, before I come to that,
I would like to point out that Mr.
Rajda, who moved the Resolution,
could have been a little more inform-
ed about the fact that he used, because
it was wholly distorted and it seems
that whatever information he had
derived wag not authentic at all.
Firgt and formest the agitation start-
ted because the studenty made a de-
mand of a certain type, They want-
ed that the Reservation in the Post
Graduate section of the Medical Col-
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lege be removed. They were toid in
no uncerfain terms that the reserva-
tion just cannot be removed, but if
some other relaxations, some other
facilities or things that could be pro-
vided to them, could be considered,
with the result that they had a round

of discussions. And during those dis-

cussions, the question of this carry
forward and the question of ex-
changeable reservations was discus~-
sed. I was very surprised to hear an
hon, Member say why did the Gov-
ernment concede to any demand at
all? After all a Government has to
be reasonable, Whatever Govern-
ment it is, if it feels that the down-
trodden, the backward people need
consideration, they need help, it al<o
has to think tha; wherever other de-
serving people are suffering, due to
this reason something must be done
to relicve them also. After all, they
cannot be made to suffer because
some reservation has been made. If
there ig some such contradiction, it is
in the right of the Government and
within its right to come to some sort

of a decision about these questions.

Therefore, it made -this very small
concession which, it thought, was
reasonably demanded, and I do not
know why the authority of the Gov-
ernment in this particular aspect has
been challenged, It is not a matter
of being anti-Harijan at all. On the
contrary, it is being alleged all over
India that the Congress Party is
leaning too much towards the back-
ward classes, is helping the backward
classeg only and nobody else. So, I
do not think that that sort of a

charge can be levelled against us. Of

course, it is invariably done by peo-
ple who are otherwise disgruntled and
turn to take political advantage of the
situation

What has really happened is this.
I do not even agree with the state-
ment that it is a verny widespread
agitation in the whole of Gujarat It
started initially in many districts, but
at the moment it iz contained in an
area between Ahmedabad and Baroda
and. some surrounding areas, It is only

‘of the medical students.
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May I know
from the gentlemen who are sitting
here and who are leading their parties
in Gujarat as to why now the other
people are joining the agitation and
what they expect to get out of it?
For example, the hank people joined
it the other day; the LIC people have
threatened to join it; the other gov-
ernment servants also threatened to
join that. How are they geing to help
the medicos by this? Their plan is,
perhaps, much deeper and diabolical,
a plan where, if thiz concession is
yieldeq to by the Government, in
future even in those services in the
other sphereg like the LIC, Banks and
other such services where reserva-
tions are there, they want to press for
removing the reservation. I; is a very
grave question which, I think, all of
us will have to consider in the light
of the fact that this is concerning some-
thing that the country will have to
consider in the long run, and not Guja-
rat alone, bLecause it is a question
which is going to affect finally every-
body.

Today, a speech was g.ven—fiery,
undoubtedly—by the hon, Member
Shir Paswaa. I do not think that such
a speech will help ease the situation
at all. It can certainly be commend-
ed as a fierv speech. But I do not
think that a fiery speech is required
at the moment, What is required is
a speech to pacify and soothe the peo-
ple, not to let them fight any more..
(Interruptions).

MR. DEPUT-SPEAKER: That is his
usual way of speaking. (Interrup-
tions).

SHRI JAIDEEP SINGH: After all,
how can anybody blame the Govern-
ment? If you had the Lok Dal Gov-
ernment or the BJP Government
there, it would have done the same
thing because, if a group of people
come and begin to loot a shop or burn
a house down and do not listen to
anybody, what else ig the Government
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supposed to do except firing shots.
But the point is, why are they doing
it and how are we going to stop them
from doing it. Government has to
maintain the law and order. If we
did not do all that I am quite sure
that in this very House & hue and
cry would be raised that law and
order is not being maintaineq and
people are pillaging at will and are
doing whatever they like: and at that
stage what answer could we give? So,
that I do not think, is a matter which
really meeds any consideration, Gov-
ernment is doing itg duty, its job,
That is exactly how we should take
it. -

1 would like to say one thing. In
Gujarat and elsewhere in India, there
is certainly a sitaution which we
must face, ang that is this. A lot of
reople who are not getting the bene-
fit of backward classes are feeling left
out; they are feeling that they have
got the competence and yet they are
not able to get their due share. So,
some thought will have to be given to
this matter without disturbing the

. reservationg that we have given,
apart from that, the Government of
Gujarat, as far gs I remember, has
made it absolutely clear that it is not
prepared, it is not open, to discuss
removal or reducing of the reserva-
tion at all. So, the question of deing
that does not arise. But the unrea-
sonableness of it is here, 'When
meetings were held subsequently, all
the time Government and all other
agencieg had been pressing these peo-
Ple to reduce the tension so that
when the tension is reduced, the at-
mosphere would be better to sit and
talk. and discuss and thrash these
matters out, Eventually only 1iweo
days ago, a Citizens’ Committee con-
sisting of people who are wholly non-
political have called a meeting of the
leading country and citizens of Ahme-
dabad and these agitators came and
they pleaded with them to accept cer-
tain things which would do well Tor
the. time being and that the other
things could be discussed with them.
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They also pleaded with them that they
should stop the agitation and if that
was not possible, af least suspend it
for 3 or 4 months so that discussions
could be helg in a peaceful atmos-
phere. But they did not agree to
that.

What I want to say is this—rather
unwillingly, as I do not want to in-
volve myself in an argument, that
political parties are involved in this
agitation. It is a fact that there are
political parties which want to get a
foothold in that State and they are
exploiting eveny single instance to try
and establish themselves there, This
is where they come in because initial-
ly through the agitaiton started very
innocently about the students wanting
to raise their demand, finally other
parties find a nice opportunity and an
emotioal upheaval ang they want to
make use of it by coming in  and,
therefore, this is a result of that. But
it is going to solve the question
of Medical College students. T am
quite sure it is not going to
solve this problem. This prob-
lem is going to be solved only if
the leaders of the political partieg in
India decide that they are not going
to fan such feelings, they are in
favour of putting an enq to such agi-
tations and they will not allow and
encourage people to fight a class war.

Mr. Rajda said that there were only
9 States where reservation hag been
existing. I am very much surprised
that he made the statement. ... (Inter-
ruptions), Of course you are right.
The point is that Gujarat is also g
progressive State. It has done and
is doing things not only in the field
of reservation but in so many other
fields which other States have not
done. But are we supposed to take
a retrograde step and go backward?
Are we supposed to wait for others to
come anq join us? To-day it isg a
question of what is right and what
is mot right. We have agreed that this
is right and that is what we are do-
ing.
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Lastly, I would like to suggest—as
everybody would always demand—a
solution, the way to a solution.. ..

DR. SUBRAMANIAM SWAMY: A
formula, )

SHRI JAIDEEP SINGH: It is not.
A gtraight solution, a very simple one,
right from my shoulder. That is that
if Mr. Atal Bihari Vajpayee would
agree, the whole problem would be
over in Gujarat., (Interruptions).

SHRI ATAL BIHARI VAJPAYEE:
Am I that powerful?

SHRI JAIDEEP SINGH: You are.

SHRI ATAL BIHARI VAJPAYEE:
It is a tall order,

SHRI JAIDEEP SINGH: Let me
praise you. Why should you praise
yourself? The point is this. There
are two very prominent people there,
who are his lieutenantg and they are
the people who are fanning this agita-
tion—more than anybody else, If he
could just send a word to Mr, Ashok
Bhatt, half the problem will be over..

SHRI ATAL BIHARI VAJPAYEE:
I am sorry, Sir, that names are being
mentioned and allegations are level-
led. This is highly unjustified. I had
been to Ahmedabad. Sir, we have
made g clear statement angd we are
committed to reservations.

SHRI K. LAKKAPPA (Tumkur):
Why did you go?

SHR] ATAL BIHARI VAJPAYEE:
Are there no Congress(I) members in
the Action Committee?

SOME HON. MEMBER: No:..

(Interruptions) _

SHRI ATAL BIHARI VAJPAYEE:

Don’t bring in party politics.
(Interruptions)

MR, DEPUTY-SPEAKER: Order,
please,

SHRI SATYASADHAM CHAKRA-
VARTY (Calcutta South): Sitting in
glass houses. You should not throw
stones at others,

MR. DEPUTY-SPEAKER: You
- have finished? Yeg Mr. Suraj Bhan,
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“Shantaben,
that members of the ruling party
had alzo whipped up the caste feel-
ings. ‘Take Dr. K. K. Shah for
instance’, she said: ‘He is opposing
the party directive and supporting
the medical students TUnfortunate-
ly, we have commual factions in the
Congress. (I) too”

however, admitted

for reservation for them, but you do
not want other people to speak,

#+ g ®g @ ¢ % 0 A
wer HT FAhaa | _
We won't want reservation even for
& gingle minute,

PHALGUNA 14, 1802 (SAKA)

situation in 442
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W W AW W o'W,  dEeI-
THn @t 3 s g P& e gl
HEOW $8 HCA? | T TOH qq@T
AT g, ATHT TAARE HAAT GG

Simply there is a provision in the
Constitution, but there is nobody to.
take action against the defaulters.

I e TARE FT a7 Fawar
g, et ot wfoge & @ o,
i dw T TE @ e F_e oA
HE gL HLA, T IqD TEAE FA-
T AN AT A T FhEET A
IRE T T AT BT TR §
T FA ARG, TV 4g a9 TE &
IAAr AT 1

TEQ I H I A TR &
P& @ P R o T Ty e
TOATETT & gl 9 HT Wr § !
T @geT & T W TeET H W 56
S, TN faard 78 7 ®, @
fod it sy oF ey g
Y% @g @ ¥ g, ¥ @
Iuilg T FEY St & P @ & amt
FT 3t 99 T4 % @ T9E &7 &
FW 5 fog @ w7 swe € 7

(&)

PROF. N, G, RANGA (Guntur):
Are we sitting after 9 O’clock?

AN HON. MEMBER: No.

MR. DEPUTY-SPEAKER: Now,
Prof. Ranga has askeq whether we
are gitting after 9 O’clock,

AN HON. MEMBER: No.

MR DEPUTY.SPEAKER: 1 want
to know the senseg of the House, .

St witew Wt TR W WY
Prdar o e #F | ? Wy =E
Y 4 §5% I |
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MR. DEPUTY-SPEAKER: Everyone
ghould stick to the time.

ot aw ey T () 0 STST
wgtew, wrw gw O DA fawr w5
e gug | (swavw)

SHR1 ATAL BIHARI VAJPAYEE:
1 have a suggestion to _mke. We
would like to hear all the Members
who are interested to speak. Let the
debate continue after 6 O’ clock tomor-
TOW.

SHRI
No, Sir.

MR, DEPUTY-SPEAKER: It has to
be coacluded today.

SHRI P. VENKATASUBBAIAH:
Ag the sense of the House is, it should
be completed today and after Ram-
swarocop Ram finishes his speech you
may kindly call the Home Minister.

SHRI RAMAVTAR  SHASTRI:
(Patna): No, Sir. CPI has also not
spoken.

MR. DEPUTY-SPEAKER: 1 said
-that every hon. Member would take
only ten minutes, but nobody adheres
to that. That take twenty 1ninutes
or even more. ... (Interruptions)**
“When I am speaking, how can you
speak? Please sit down. This will
. not go on record. You must stop them,
whea they go on speaking.

SHRI RAMAVATAR SHASTRI- How
can I? I am not/Deputy-Speaker,

St TR ey T SYTY WEied,
T Tg T&T U TR Wa&q & FHC

P. VENKATASUBBAIAH:

PROF. N. G. RANGA: Why not he
continues tomorrow?

SHI YESHWANTRAO CHAVAN
(Satara): The debate which is going
on in the House is of national import-
ance. The time should not bz the con-
sideration to stop it. We decided to
sit upto 9 O’clock and we thought that
we might be able to conclude by that
time. But some most important Mem-
bers have not yet gpoken. Shri Jag-

in Gujerat (Dis) . 444

jivan Ram from my party also wants
to speak on this and the couniry
wants to know the views of the dif-
ferent parties on this. This is the
most important issue before the na-
tion, Let us continue tomorrow after
6 O'clock without disturbirg anyone.
{a hope they will accept this sugges-
ion.

PROF. MADHU DANDAVATE:
This ig a good suggestion.

AN iR et ag Ow aser
T § |

MR. “DEPUTY-SPEAKER:
Shri Ramswaroop Ram continue.

the meantime, you may let us know,
Mr. Venkatasubbaiah,

Let
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MR. DEPUTY-SPEAKER: Mr.
Ramswaroop Ram, please sit down.

SHRI P. VENKATASUBBAIAH:
Mr. Deputy-Speaker, Sir we do not
want to bar anybody from taking
part in the debate. We want all
political groups and their represen-
tatives be called upon to speak. May
I request, through you, that the
Home Minister be called wupon to
reply at 10 O ’clock? (Interruptions)

MR. DEPUTY-SPEAKER: Yes,
Yes. (Interruptions)

MR. DEPUTY-SPEAKER: 1 accept
his proposal. (Interruptions)

MR. DEPUTY-SPEAKER: Have
you accepted this proposal?

SOME HON. MEMBERS: No. No.
We are not accepting. (Interruptions)

PROF. MADHU DANDAVATE:
Ong request to the hon. Minister.
In view of the importance of the sub-
ject, what ig the technical difficulty
it we sit after the Private Members’
Business tomorrow at 6 p.m.?

AN HON. MEMBER: It will not
be acceptable.

PROF., MADHU DANDAVATE:
I am not asking you. (Interruptionk).
I want to know from the hon. Minis-
ter, what the technical dfficulty is.
(Interruptions) :

SHRI P. VENKATASUBBAIAH:
I appeal to the Deputy-Speaker. He
can give a chance to all members.
Our Members will forego their chance
and let the Home Minister conclude
by 10 O *Clock and Mr. Deputy-Spea-
ker, you can give chance to all the
political groups who have nect partici-
poted. And from our slde we will
(Interruptions)

PROF. MADHU DANDAVATE:
What is the tfechnical difficulty if
we sit at 6 O clock tomorrow?
(Interruptions)

SHRI P. VENKATASUBBAIAH:
You will recall that in the Business
Advisory Committep meeting also the
Speaker has said that this resolution
should be concluded today whatever
may be the time. That was the
consensug arrived at the Business
Advisory Committee, I can only
reiterate that Mr. Deputy Speaker
can give chance to all of them and
our Home Minister will reply.
(Interruptions)

MR. DEPUTY-SPEAKER: Nobody
will go. Everybody will be given
a chance. Yes, Yes, (Interruptions)

SHRI P. VENKATASUBBAIAH:
That dogs not matter. Even after
10 O 'Clock people will sit. (Interrup-
tions)

MR, DEPUTY-SPEAKER: Mr.
Ramswaroop Ram, you continue.
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ey IUAT F® AT &1 T
T 9T W I W L I q9H
FAWETF AT EAT A AT B
Pt oy W a1, @@ S @ W@
WT O™ ¢ AR A
FTE T 99 O AT qE ArAAE?
AT wwE N, AT gy
FTRET Wa WA FMYFH  FTAAw
ofeads @ qfmme? ofady g W
T FIN G T9IF @ AQ
R FrgiaT q9d @Al

PROF. MADHU DANDAVATE:

(Rajapur): Mr., Chairman, Sir, I
would like to be extremely brief. I
only like to tell the House of some
of the experiences which 1 myself
possess in relation to the scheduled
caste students, I have the experi
ence of teaching nost-grauuate stu-
dents and also conducting post-gradu-
ate-examinations. I would like 10
confirm what Babuji said. Even if
students are admitteq on the basis of
certain percentage of reservations,
when we the {eachers examine the
papers, we are not informed of the
names of the canadidates, not lo talk
of the caste of the candidates, not to
talk of any further influsnces. The
students enter the examinalion. The
papers are examined. It is purely
on the basis of merit that the stu-
dents pass the examination, no
matter whether they belong to the
scheduled caste or to the Hindu
caste or to the Muslim caste. There-
fore, irrespective of the 1eservation,
the examination are conductea on
the basis of merit always. And there-
fore I {fully confirm what Babu
Jagjivan Ramji hag said that even
when you keep the reservations, the
examinations are never conducted on
the basis of caste, and therefore, once
they get through this particular exa-
mination certain sections i.e. certian
sensitive sections will be allowed
reservations. In this connection I
want to bring to your notice another
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fact. Though you come from the afllu
ent section of society, it it not a fact
that irrespective of their merit they
pay the capitation fee and they are
able to get entries at various medical
colleges, even thira class students?
Sir, I am ashamed to say that some
of the third class students. who hap-
pended to be my students, got entry
into certaip institutions in the South
after paying one lakh one and a half
lakh rupsss to the inslitution. So
it this continues and if the argument
is made that such studenfs who ray
fees or grants to such institutions
get admission, when they become
doctors, what will happen about the
patients, If such students ars ad-
mitted sometimes if they have not
got merit, they will repeatedly fail,
and sg far University has nqt made
any such arrangement that if one
fails three times or four t{imes he
should  be declareq as passed, No
such system has been evolved and
therefore, unnecesarily extraneous
element of merit is brought into the
picture.

Sir, as far as Gujarat is concernced,
my friend has quoted percentages
and I will give additional fact. Right
from the year the reservalion system
was introduced in the State of Guja-
rat, 857 students were eligible [or
getting admitted under reservation,
and out of that how many got admis-
sion in reality it is only 37. Ong of
my friends has written a very fine
article in ‘Maharashtra Times' yestar-
day. She is a lady coming from
Gujarat. She has written a fine
article and she has given citywise
what exactly wag the reservation
available and what is the reserva-
tion that was actuallly made available.
And here we find that out of 857,
only 37 were able to secure admission.
Thig is the state of affairs.

One more point I would like to
stress, I do'nt want to repeat the
arguments, but Sir, we are living. in
an Indian feudal society in which
merely class is not important. The

situation in 462
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tragedy of our country is that some
people suffer not because they lack
merit, but because they belong to
a particular caste, because they are
supposed to have committed the sin
of having been born in a particular
casle. That is why for -centuries
together they suffer. And here the
question is asked when will be equa-
lity of opportunity. I go a step
further.

In a stratified society even equa-
lity of opportunity will not be avail-
able to the advantage of those who
have suffered for centuries together
and I shall give only one illustra-
tion. Even in the field of spoits,
suppose some students ..ome tp the
first year class and they have a Ten-
nis match, In the Tennis match, if
one, because of his cultural back-
ground has gone abroag has played
test matches, and as a result has be-
come professional player and some-
one else is an amateur player,
there is something like a handicap
match. One starts with a score
minus 10, the second one starts with
a score plus 10. It may appear that
it is an equality, but knowingly it is
a handicap race, because one player
suffers from handicap. That is why
in the field of sports there is haindi-
cap race, Similarly, those who have
been handicapped for centuries to-
gether cannot rely only on equality
of opportunity., They have to be
given preferential opportunily, and
that is why this particular reserva-
tion is necessary. Sir, that is the
philosophy of preferential opportu-
nity, I {fully support that and my
Janata Party 100 per cent stands by
the philosophy of preferential oppor-
tunity to the oppressed sections of
society. So long as that is not
given, our society will not be able to
progress and the Revolution will not
be total in the true sense of the
word, And that is why a man like
Jayaprakash Nerayan also said that
mere equility of opportunily will not
bring about iotal revolution. It is
only preferential opportunity = for
the oppressed and the suppressed



463
[Prof. Madhu Dandavate]

sections of society that will make the
Revolution tottl. We want that
revolution, we want this to be total
and that ig the reason why at this
particular time the discussion is tak-
ing place. 1 do not want to report
all the points that have already been
placed before the House. That is
why I have briefly put forward ny
point of view. I thank you for
giving me the opportunity, My
Party was already represented, but I
wanted to make some additional
points, That is why I asked for
Your permission and you have been
king enough to give me the permis-
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SHRI CHITTA BASU (Barasat):
Sir, the problem in Gujarat is to be
understood in the right perspective.

_Since 1 have got no time to describe

the factor which has led to the pre-
sent situation, I would only limit or
confine myself to this remark that
there should not be any illusion about
the fact that what we witness in
Gujarat today is nothing short of a
bloody caste-conflict and this caste-
conflict is g danger for the unity of
the country and for the national in-
tegration which is the objective of
nation as a whole. There is no
doubt about this fact that there has
been an atrocity let loose on the
harijans during these eight week's
agitation. There should not be any
mincing of words.

SHRI SANTOSH MOHAN DEV
(Silchar): How long are we to sit?
Our children will be worried.

in Gujarat (Dis.) 468 .

. SHRI CHITTA BASU: I think we
should be a little bit serious. (Inter~
ruptions) ‘I say there should not be
any mincing of words.

The agilation against the reserva-
tion, that is, anti-reservaionist agita-
tion started by the Medicos and junior
doctors of Gujarat is unjustified. " It
is to be told that silence on he issue
would be a sin. There is no ground
on the basis of which there can be
an agitation for the abolition of the
reservation system as a whole, Even
in regard to reservationg in the post-
graduate medical section or depart-
ment, facts have already been placed
by which it has been ably proved by
Prof, Danadavate-I have also .got
with me the facts—ihat no injustice
has been dong by this system of re-
servation in the post-graduate de-
partment for the harijans including
the carry-forward system. But,
the whole movement is not bging
directed against the abolition of the
reservation system as a whole, I
think the Parliament as a whole
should rise unitedly and say that it
is not the question of a party, it is
not the question of myself or my
party or by anybody else; Parliament
ag a whole is committed to maintain
that system of reservation and any
section of the people who  goes
against that very basic article of
faith is not to be regarded that they
are leading a justified agitation.

Sir, I am sorry to say that there
are section outside and also in this
House who have sought to justity
the agitation of the medicos. I waut
to bg clear on this point that the
movement is not a democratic one
and is not justified. It is prejudi-
cial to the interests of national unity
and integrity. Therefore, Parlia-
ment as a whole should say without
any ambiguity and hesitation that the

"movement is not justifified. While

doing so in the interest of peace and
return of normalcy we would urge
those misled sections of the students
to withdraw the movement immedi-
ately. Further, 1 would suggest - to
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR; YOGENDRA MAKWANA): Sir,
I do not want fo infervene in the de-
bate. But I have to rise on a poain of ex-
planation and I will take only one
minute. Some hon. Members tried to
make political capital outi of th's azi-
tation and they tried to bring me in the
picture. They said that there wzs a cis-
pute between me and Shri Madhav
Singh Solanki, the Chief Minister of
Gujarat, and because of *hal {he agila-
tion jg there. Sir, there is no strength
in this. The hon. Member, Shri Suraj
Bhan, attributed to one sveach in my
name which I never made and in the
name of my wife. May I mention in
this connection that even the speeches
made on the floor of the Assembly were
misquoted by the newspapers in Guj-
arat. That was done in the case of my
wife, and, therefore, she is now not par-
ticipating in the debate. In my case
many statements are atiributed to me
which I neer made. On he conrary,
after Jetalpur, it was only 1 who made
statements which pacified tne situstion.
Everybody, even the culprits, apprecia-
ted that I pacified the situation. Even
then, some political parties, lei me
tell you very frankly, have tried to
malign me and it is done here also. 1
therefore, wanted to put the record
straight and have risen on a point of
explanation.

I want to bring it to your notice
that only yesterday one constructive
worker, Gandhian worker of Gujarat,
Shri Babulbhai Mehta, invited all the
political parties, social workers of Guj-
arat as also the Government to discuss
and settle this point. Do you xnow ,Sir
who were present? The Chief Minister
of Gujarat was present, the two other
Ministers were present and all the poli-
tical parties were represented except the
two polltical parties, one was Bhartiya

PHALGUNA 14, 1002 (SAKA)
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Janta Party and the other was Lok
Dal. . . . (Interruptions).

SHRI RAM VILAS PASWAN: Who
is Mehta? Where was the Chief Minis
ter?

wﬁw‘aﬂﬁ%m?

SHRI YOGENDRA MAKWANA-
Shri Babulbhai Mehta is a recognised
and well known social worker of Guj-
arat. He invited all the political par-
ties. All the polilical parties including
Congress (I), Congress (U), Janta
Party, CPI, CPM as also leaders of the
students, Dr. Mukesh and Dr. Amrit
Shah were present, in that meeting
The only two political parties, I may
tell you, are behind this agitation, they
are fanning it and, therefore, they did
not remain present in this meeting.

Shri Suraj Bhan namei Dr. P, L.
Shah of my party who was an assem.
bly candidate. May I inform this aug:-
st House that it was only Shri Panna
lal Shah who stood up in the meeting
of the medicos and said that e was
for reservation. His name is also wet-
tioned here that he is for i{he agitation,
He is not participating in the agitation.
On the contrary, he tried to pacify the
medicos and he is against the agita-
tion and he is for reservation.

SHRI RAM VILAS PASWAN: What
about K. K. Shah? (Interruptions), ..-

14, 15 A= 1% OfFaE e 7 fewr
g aed s fa g 0w
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ot dw Pog: @ aww? Afeat B
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I did nut expect the Home Minister to
make su-h a wild allégation. 1 challenge
him to prove. Not a single BJP mem-
Ler said ‘go back’. )

MR. CHAIRMAN: You have denied
the allegation. That s all right. (Inter-
ruptions).

st sew fagret woddt ;@ e
TET RS ARG E | W
waea g |

I have denied the allegation. But let
him withdraw the allegation, (Inter-
ruptions).

SHRI R. K. MHALGI (Thane): e
is misusing the floor of the House, (In-

terruptions).

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (Shri Ma-
ganbkial Barot): I come from Ahemda-
bad and I make a statement that there

situation in 482
‘Gujarat (Dis.)
were posters gaying that ‘Vajpayee go
back’. (Lnterruptions) )

SHRI ATAL BIHARI VAJPAYEE:
Now. there is a change in the stand.
The Home Minister said that some ot
the BJP workers had asked me to go
back. Now this Minister is saying that
there were posters. The posters were
prepared by the Cong(I) who are sup-
porting the agitation. (Interruptions),

SHRI MAGANBHAI BAROT: M
Vajpayee wanted to take credit and he
tried to say something which his wn
people did not like. Therefore, they
put the posters saying go back’. (Ine
terruptions),

SHRI ATAL BIHARI VAJPAYEE: 1

would like a parliamentary committee
to be appointed. (Interruptions).

SHRI R. K. MHALGI: Are vou ready¥
to accept the challenge now? (Inter-
ruptions).

@ H W ag § AT TG a0 g6
.o . o (wrEaTw)

st e Pagrat amwwadt : Iy Wie
T g RNam T Gg ™
gATC @t & ved am ¢

MR. CHAIRMAN:

that, Let him continue
tions).

You have replied
(Interrup-

SHRI R. K. MHALGI: Speak gsome-

thing sensible. (Interrruptions).
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The Lok Sabhag then adjourneq till
Eleven of the Cloek on Friday, March.

6. 1981, Phalguna 15, 1902 (Saka)

22.50 hrs.
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